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 LOK  SABHA

 Friday,  November  20,  959/Kartika
 29,  ‘eah  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  Spraxar  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Mfr.  Speaker:  Shit  Prakash  Vir

 Shastri.
 Shri  Prakash  Vir  Shastri:  Question

 No  ‘185.

 Shri  Vajpayee:  The  Health  Munis-
 ter  %»  not  there,—very  unhealthy

 Mr.  Speaker:  Next  question
 Shri  Nath  Pai:  What  happens  to  that

 question,  Sir?

 Mr.  Speaker:  When  the  Mimste
 comes  it  will  be  taken  up  Next  ques-
 fron  Well,  the  Members  are  absent,
 the  Minister  is  absent  Next  question
 It  38  about  Health  It  will  stand  over

 Food  Zones

 +

 f
 Shri  Panigrahi:
 Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh  Sarhad!:
 Sardar  Igbal  Singh:
 Shri  8.  M,  Banerjee:
 Shri  Tangamani:

 9158,

 |

 Shri  C,  K.  Bhattacharya:
 Shrimati  Mafida  Ahmed:
 Shri  Warior:
 Shri  T.  B.  Vittal  Rao:

 |  Shri  Kodiyan:
 Shri  N,  R.  Maniswamy:
 Shri  Nagi  Reddy:

 '258(Ai)  LSD—I

 Shri  Ramam:
 Shri  D.  V.  Rao:
 Shri  Vasudevan  Nair:
 Shri  Shree  Narayan  Das:
 Shri  Khushwagt  Rai:
 Shri  D.  C.  Sharma:
 Shri  Subbiah  Ambalam:
 Shri  Supakar:
 Shri  Sanganna:
 Dr.  Ram  Subhag  Singh:
 Shrimati  Renn  Chakravartty:
 Shri  Sarju  Pandey:
 Shri  Madhusudan  Rao:
 Shri  Hem  Barna:
 Shri  Bimal  Ghose:
 Shri  Rameshwar  Tantia:
 Shri  Aurobindo  Ghosal:

 |  Shri  Elayaperumal:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state.

 (a)  whether  there  is  any  proposal
 before  the  Central  Government  either
 to  introduce  bigger  food  zones  or  to
 readjust  the  boundaries  of  the  existing
 food  zones,

 (b)  whether  proposals  to  that  effect
 have  been  received  from  the  various
 State  Governments;  and

 (९)  if  50,  the  decision  taken  by  Gov-
 ernment  in  the  matter?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 to  (c)  The  question  whether  it  would
 be  advisable  to  have  each  state  a  sepa-
 rate  zone  or  to  join  contiguous  surplus
 and  deficit  States  to  form  bigger  zor.es
 was  discussed  with  the  Chief  Ministers
 andlor  Food  Ministers  of  the  States  at
 the  last  meeting  of  the  National
 Development  Council]  in  September
 3959  There  was  divergence  of  opinion
 and  no  final  decision  could  be  taken.
 The  consensus  of  opinion  was  that  the
 matter  should  be  examined  further  in
 the  light  of  the  discussion  and  separate
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 consultations  held  with  the  State  gov-
 ernments  7१  necessary  It  was  later
 decided  to  continue  the  existing
 Southern  Zone  comprising  the  States
 of  Madras,  Andhra  Pradesh,  Mysore
 and  Kerala  The  question  whether  a
 bigger  zone  comprising  the  States  of
 Orissa  and  West  Bengal  should  be
 formed  has  also  been  discussed  with
 the  two  State  governments,  but  a  final
 decision  has  not  so  far  been  taken

 Shri  Panigrahi  May  I  know
 whether  it  38  a  fact  that  the  Govern-
 ment  of  Orissa  had  strongly  objected
 to  the  proposal  of  making  West  Bengal
 and  Orissa  one  food  zone  and,  :f  ५०,
 whether  the  Government  of  India
 have  opposed  the  view  of  the  Gov-
 ernment  of  Orissa?

 Shri  A.  M.  Thomas.  There  was  a
 discussion  by  my  senor  colleague,  the
 Food  and  Agriculture  Minister,  with
 the  Chief  Ministers  of  West  Bengal
 and  Orissa  recently  in  Calcutta  A
 tentative  understanding  was  reached
 that  these  two  States  could  be  joined
 provided  certain  safeguards  against
 prices  going  up  too  high  in  Orissa
 were  adopted  Subsequently,  there
 have  been  discussions  also  There  has
 been  some  difference  of  opinion  per
 haps  in  the  State  Government  circles
 In  this  matter,  hon  Members  may  also
 consider  certain  aspects,  because  there
 has  been  much  disparity  between  the
 prices  prevailing  in  Orissa  and  m
 West  Bengal  That  has  led  to  a  great
 deal  of  heart-burning  among  the  pro
 ducers  m  Orissa  When  the  question
 of  procurement  and  prices  came  up,
 several  Members  m  Orissa  pleaded  for
 higher  prices  for  the  producers  in
 Orissa  The  consumers  in  West  Ben-
 gal  have  been  paying  much  more
 This  led  to  smuggling  and  we  have
 not  been  able  to  mop  up  the  entire
 surplus  of  Orissa  which  could  be  dis-
 tributed  in  time  in  the  deficit  States
 These  aspects  were  considered  and  a
 tentative  decision  was  taken

 I  may  assure  the  hon  Members  that
 all  aspects  that  have  been  pointed  out
 by  the  State  Governments  would  be
 taken  into  consideration  A  final  deci-
 ston  has  not  been  taken  and  if  the

 zone  is  formed  adequate  safeguarts
 would  be  made  to  protect  the  interests
 of  the  consumers  in  Orissa.  There
 would  be  stocks  in  Orissa  which
 would  be  made  available  to  consumers
 at  proper  time,  and  we  will  see  to  it
 that  the  Calcutta  prices  do  not  go  up
 unduly  high  so  that  there  may  not  be
 heavy  pressure  on  Orissa

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  request  has  been
 received  from  the  Punjab  Government
 to  adjust  the  boundaries  of  the  nor-
 thern  food  zone?

 Shri  A.  M.  Thomas:  At  one  stage
 the  Punjab  Government  made  a  re-
 presentation  to  the  effect  that  Punjab
 should  be  cordoned  off  separately  We
 have  not  been  able  to  accede  to  that
 request  As  far  as  Punjab  is  concefn-
 ed,  two  other  areas  form  part  of  this
 zone—Himachal  Pradesh  and  Delhi
 They  all  together  form  a  natural  con-
 taguous  area,  and  we  could  not  accede
 to  the  request  of  the  Punjab  Govern-
 ment

 Shrimati  Mafida  Ahmed’  Will  the
 hon  Deputy  Minister  give  us  an  idea
 how  the  zonal  system  of  food  distribu-
 tion  33  going  to  fit  m  with  the  scheme
 of  State  trading?

 Shri  A.  M  Thomas:  With  regard  to
 the  scheme  of  State  trading,  even
 when  a  statement  was  made  before
 this  hon  House,  the  Government
 pointed  out  the  difficulties  that  may
 have  to  be  faced  in  the  absence  of  the
 requisite  administrative  organisation,
 the  lack  of  storage  capacity  and  also
 the  inadequacy  of  buffer  stocks  In
 the  light  of  experience,  we  have  faced
 certain  difficulties  and  that  is  why  we
 are  trying  to  review  the  position  For
 example,  it  was  anticipated  that  we
 would  be  9  a  position  to  mop  off  the
 surplus  in  the  surplus  States  which
 we  have  not  been  able  to  do.  The
 State  Governments  have  their  diffi-
 culties  too  It  may  not  be  proper  to
 say  that  the  scheme  of  State  trading
 has  been  given  up  We  are  not  mak-
 ing  a  doctrinaire  approach  but
 pragmatic  one
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 mm  Shrimati  Renuka  Ray:  May  I  know
 what  has  happened  to  the  proposals
 for  treating  the  whole  ocuntry  as  one
 unit  and  scrapping  the  zonal  system
 altogether  and  thus  making  it  possible
 to  praceed  with  State  trading?

 Shri  A.  M.  Thomas:  At  this  parti-
 cular  stage  it  may  be  difficult

 Shrimati  Renuka  Ray:  Is  it  under
 contemplation  or  has  it  been  given
 up?

 Shri  A,  M,  Thomas:  With  regard  to
 that,  the  :dea  of  forming  more  or  less
 self-sufficient  zones  came  up  We
 want  to  avoid  cross-movements  and
 we  also  want  to  facilitate  procure
 ment  by  Government

 Shri  T.  B.  Vittal  Rao:  What  are  the
 grounds  for  not  acceding  to  the  re
 quest  of  the  Andhra  State  Government
 for  forming  a  separate  food  zone  for
 Andhra  State?

 hri  A.  M.  Thomas  The  hon  House
 knows  that  Kerala  is  within  the
 southern  zone  Kerala  is  a  deficit
 State  Its  demand  comes  to  round-
 about  7  lakh  tons  The  demand  of
 Mysore  comes  to  about  24  lakh  tons
 Altogether,  it  comes  to  about  a  million
 tons  What  the  Andhra  Pradesh  Gov-
 ernment  has  undertaken  s  that  they
 would  procure  about  4  lakh  tons  The
 Madras  Government  has  undertaken
 to  procure  about  i}  lakh  tons  ‘That
 will  make,  altogether,  only  ‘Sk  lakh
 tons,  and  we  would  not  be  in  a  posi- tion  to  find  the  balance  As  has  been
 pointed  out  by  me,  there  have  been
 difficulties  for  the  State  Governments
 to  mop  up  the  entire  surplus  which
 would  be  available  in  time  for  distri-
 bution  to  the  deficit  States  We  can-
 not  wait  for  the  State  Governments
 to  have  their  surplus  procured  because
 the  needs  of  the  other  defint  areas
 would  be  immediate

 Mr.  Speaker:  The  question  was,  why
 Andhra  cannot  be  made  a  separate

 —
 by  itself  It  was  a  simple  ques-

 Shri  A,  M.  Thomes:  I  pointed  out  the
 difficulty.  The  Andhra  Government
 has  undertaken  only  to  procure  about
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 $  lakh  tons  which  would  not  be  suffi-
 cient  to  meet  the  deficit  of  Kerala.  As
 it  is,  the  southern  zone  is  slightly  sur-
 Plus  and  we  may  not  have  to  bring
 from  outside  for  the  needs  of  the
 States  in  the  south.

 Shri  C.  K.  Bhattacharya,  The  hon
 Food  Minster  has  stated  that  in  biz
 opinion  there  38  no  deficit  of  food  in
 India  What  is  the  difficulty  in  pro-
 ceeding  on  that  basis  and  using  the
 entire  country  as  one  unit,  as  has  just
 now  been  stated,  without  putting  any
 zonal  restriction  regarding  the  supply
 of  food?

 Mr.  Speaker:  He
 answered  it,  I  believe

 Shri  A,  M.  Thomas:  The  question  of
 self-sufficiency  has  to  be  judged  from
 a  comparative  study  of  the  position
 Last  year  we  had  a  good  crop  Next
 year  also,  we  expect  there  would  be
 a  nice  crop  for  us,  but,  as  the  hon
 House  knows,  1957-58  was  a  very,  very
 bad  year  and  so  we  could  not  take  the
 risk  of  abolishing  all  zones  or  remov-
 ing  all  restrictions  So  far  as  the  sug-
 gestion  of  my  hon  friend  ss  concerned,
 we  cannot  afford  to  take  the  risk  of
 treating  the  entire  country  as  one  zone
 We  had  at  one  stage,  after  decontrol,
 adopted  some  such  measure  but  then,
 subsequently,  we  had  to  adopt  other
 regulatory  measures  and  form  the
 zones  Unless  we  have  got  sufficient
 food  production  to  meet  the  increased
 demand  of  the  public,  we  will  not  be
 im  a  position  to  treat  the  entire  coun-
 try  as  one  zone

 Dr.  Ram  Subhag  Singh:  There  are
 certain  areas  in  each  State  from  which
 foodgrains  naturally  go  to  another
 State  The  agricultural  workers  from
 those  areas  come  during  the  harvest
 season  to  the  other  area  May  I  know
 whether  any  consideration  will  be
 given  to  the  difficulties  of  such  areas
 while  readjusting  the  zonal  system?

 Shri  A,  M:  Thomas:  In  readjusting
 the  zones,  our  idea  has  been  not  to
 deprive  the  deficit  States  of  their
 legitimate  and  natural  sources  of  sup-
 ply.  Regarding  the  particular  case
 mentioned  by  my  hon  fmend  about

 has  already
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 labourers  going  from  one  area  to
 another,  of  any  particular  difficulty  is
 pointed  out  to  us,  we  will  certainly
 take  action

 Mr,  Speaker:  I  will  allow  a  half-
 hour  discussion  on  this  There  are  so
 many  hon  Members  who  want  to  put
 questions

 Shri  Supakar:  On  a  point  of  ordei
 I  put  8  specific  question  about  the
 Orissa-West  Bengal  food  zone  Un-
 fortunately  that  has  been  merged  with
 the  general  question  on  food  zones
 Even  if  you  allow  a  half-hour  discus-
 sion  on  this  general  question,  it  will
 be  hardly  possible  for  other  Members,
 except  one  or  two,  to  discuss  the
 gmevances  of  their  particular  States
 We  feel  completely  helpless,  not
 having  been  allowed  to  put  a  single
 question

 Shri  A.  M.  Thomas:  We  have  sug-
 gested  that  a  debate  may  be  held  on
 the  food  situation  A  half-hour  dis-
 cussion  may  not  be  adequate  to  deal
 with  all  the  aspects  We  will  table  a
 motion  to  the  effect  that  the  food
 situation  may  be  taken  up

 Mr.  Speaker:  All  night
 The  hon  Health  Mm:ster  was  not

 tn  his  seat  when  I  called  him  =  The
 House  expects  the  Minister  to  be  in
 his  seat  when  a  question  relating  to
 his  Ministry  33  called

 The  Minister  of  Health  (Shri  Kar-
 wmarkar:  I  am  sorry,  Sir  (Interrup-
 trong)

 दिल्‍ली  में  प्रनाविकुत  निर्माण

 *१४५४५.  थी  प्रकाश  बीर  झास्त्री  :  क्या
 स्वास्थ्य  मत्री  यह  बताने  की  कृपा  करेंगे
 कि ः

 (क)  दिल्‍ली  &  किस-किस  प्रनभिकृत
 उपनगरों  का  निर्माण  रोक  विया  गया
 है,

 (ले)  ऐसे  कितने  उपनगर  हैं  जिनमें
 निर्माण  कार्य  भ्रभी  बन्द  किया  जाना  है;
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 (7)  जिन  लोगों  से  इन  उपलकरों  में

 भूमि  खरीद  रखी  है  उन्हें  किस  भ्राधार  पर
 पैसा  लौटाया  जायगा  ;

 (घ)  क्‍या  सरकार  ने  यमुना  के  दूसरी
 झोर  (शाहदरा  की  झोर )  बस्तिया  बसाने
 के  लिये  यमुना  नदी  पर  एक  भोर  पुल  बनाने
 का  निश्चय  किया  है  ,  और

 (ड)  यदि  हा,  तो  कितने  पुल  बनागे
 जायेगे  भौर  किन-किन  स्थानों  पर  ये  पुल
 बनाये  जायेंगे  ?

 स्वास्थ्य  मंत्री  (श्री  करमरकर):  (क)
 और  (ख)  निर्माण  की  स्वीकृति केवल  उन्ही
 बस्तियो  मे  दी  जाती  है  जिनके  प्लान
 उचित  स्थानीय  भ्रधिकारी  द्वारा  स्वीकृत
 हो  चुके  हो  ।  अनधिक्रृत  बस्तियो  की  एक
 सूची  सभा  की  मेज  पर  रख  दी  गई  है  ।

 [गेलिये  परिशिष्ट  १  प्रनुबन्ध  संख्या
 प्र  J

 (ग)  सम्भवत  प्रस्ताव  यह  है  कि
 सम्बन्धित  बस्ती  के  स्थापको  को  उन  व्यक्तियों
 को  पैसा  वापिस  कर  देना  चाहिये  जिन्होने
 अनधिकृत  बस्तियों  में  ज्ञमीन  खरीदी  है  l
 यह  विषय  बिशुद्ध  रूप  से  खरीदारों  एव
 सम्बन्धित  बस्ती  के  स्थापकों  के  द्वारा  तय
 करने  का  है  |

 (घ)  और  (  ड)  यमुना  के  बाये  किनारे
 पर  बस्तिया  बसाने  केसुभीते  के  लिये  उस  पर  पुल
 बनाने  का  कोई  विचार  नहीं  है  1  फिर  भी
 सडक  एंव  रेलवे  यातायात  की  भ्रासानी  के
 लिये  हुमायू  मकबरे  के  सम्रीप  एक  सड़क
 को  पुल  शौर  पुराने  किले  के  पास  एक  रेल  का

 पुल  बनाने  का  विचार  है।

 शी  प्रकाश बोर  शास्जो  इस  पत्रक
 में  लगभग  १५०  अनधिकृत  अस्तियों  को  सूची
 दी  गई  है  तो  क्‍या  दिल्ली  के  मास्टर  प्लान

 के  कुछ  रहस्य  जो  पीछे  प्रकट हो  गये  थे
 इन  अ्रसधिकृत  वस्तियों  के  बसाने
 वालों  ने  उसका  लाभ  उठाया  है  ?
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 की  करमरकर  किस  मे  लाभ

 उठाया  है  ?

 थी  त्य्गी

 थी  प्रकाश  भर  शास्जी  इस  पत्रक
 में  जो  प्रनधिकृत  बस्तियों  की  सूची  दी  गई

 है  क्या  इनके  बसाने  वालो  ने  भास्टर
 प्लान  के  रहस्यों  का  पहले  से  पता  लगा  लिया
 था  ग्रदि  हा  तो  कया  उसका  लाभ  उन्होने  भी
 उठाया  था  ?

 अवनेमेंट  ने  t

 की  करमरकर  यह  चीज़  उसके  बारे
 में  नही  है।  मास्टर  प्लान  के  रहस्यों  वे'

 खुलने  का  जो  एलिगंशन  हुआ  है  बह  आजकल
 का  है,  इन  बस्तियो  के  बसाने  की  बात  तो

 बहुत  पुरानी  है।

 श्री  प्रकाश  बोर  शास्त्री  म॑  यह
 जानना  चाहता  हू  कि  यह  जो  अनधिकृत
 बस्तिया  दिल्‍ली  के  चारो  तरफ  बसाई  जा

 रही  है  शौर  कोलनाइजरो  ने  उनवे  सम्बन्ध
 में  जिन  लोगो  से  पैसे  ले  लिये  हे  बौर  यदि  उन
 अनधिकृत  बस्तियों  के  कोलनाइजर्स  लोगो  को
 उनके  पैसे  नही  लोटाते  हे  तो  क्या  सरकार
 उन  पैसों  को  लौटवाने  के  लिये  कुछ  कार्य-

 बाही  करेगी  ?

 शी  करमरकर  हम  उनको  सहला
 देंगे  कि  वे  कोर्ट में जाये ।

 The  Governmert  does  not  come
 mtothe  picture  If  a  person  takes
 land  from  an  unauthorised  seller,  thc
 civil  remedy  is  open  to  him

 की  वाजपेयी  कया  यह  सच  है  कि
 झभी  भी  दिल्ली  में  बडे  पैमान  पर  प्रनधिकृत
 रूप से  मकानों  का  निर्माण  हो  रहा  है  और
 यदि  हा,  तो  इन  सकानो  के  निर्माण  को  रोकने

 के  लिये  कौन  से  कदम  उठाये  गये  हे  ?

 शी  करमशकर  :  जहा  तक  बेरी
 बाबरी  है  पहले  इस  तरह  की  चीजे  दिल्ली  में

 बहुत  चलती  थीं  लैकिन  भ्राजकल  कह  कस

 हो  रही  हैं|
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 Sart  Tyagi:  On  a  pomt  of  order,  Sir
 I  want  one  clarification  with  regard
 to  the  convention  that  has  been  estab-
 lished  in  the  House  It  is  silent  oa
 this  issue  When  a  question  is  called
 and  the  Member  is  not  there,  the  ques-
 tion  is  deemed  to  have  lapsed  and  BB
 treated  as  an  unstarred  question  Will
 the  same  ruling,  the  same  convention,
 apply  with  regard  to  the  absence  of
 the  Minister?  There  must  be  some
 clarification  for  the  future  When  a
 Minister  i5  absent,  will  that  question
 be  deemed  to  be  an  unstarred  question
 or  shal]  at  be  replied  when  the  Minis
 ter  comes?

 Mr  Speaker  I  do  not  know  wha.
 the  hon  Member  means  [If  all  the
 Ministers  are  absent,  I  will  close  the
 Question  Hour  The  House  suffer.  by
 his  suggestion  There  is  no  point  of
 order  I  do  not  want  any  hon  Mem
 ber  to  suffer  The  Question  Hour  AS
 intended  to  elicit  information  from
 hon  Ministers  I  expect  hon  Miunis-
 ters  to  be  m  their  seats  when  the
 questions  are  called  It  is  onlv
 occasionally  by  some  accident  they
 are  not  here  Possibly  he  had  2
 similar  accident  today

 Shri  Tyagi  I  only  sought  jour
 guidance  and  ruling  on  this  issue  I
 did  not  make  any  positive  suggestion
 What  I  asked  was,  whether  the  treat
 ment  of  the  question  will  be  the  same
 when  a  Minister  is  absent  as  when  a
 Member  is  absent  Your  ruling  ह
 good  What  will  happen  to  tiese
 questions?  Will  the  Members  be
 entitled  to  put  their  questions  now?

 Mr  Speaker.  I  do  not  want  any  hon
 Member  to  suffer  merely  because  the
 hon  Munster  is  not  present  to  answer
 the  question  Therefore,  I  have  call
 ed  the  question  smmediately  after  tle
 Minister  has  come  back

 Ghri  Nath  Pai:  The  same  courtesy
 which  we  extend  to  a  Minister  if  he
 meets  with  an  accident  on  ह.)  wav  to
 the  House  should  be  available  to  a
 Member

 Mr.  Speaker:  Hypothetical  questions
 ere  put  Hon.  Members  know  thet  at
 the  end  of  all  these  questions,  I  call
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 the  hon.  Members  who  were  absent
 and  give  them  an  opportunity  to  put
 their  questions.  There  is  no  injustice
 being  done  to  anybody.

 Shri  B,  K.  Gaikwad:  May  I  know
 whether  Government  are  aware  of
 the  fact  that  the  Delhi  Development
 Board  or  the  Delhi  Corporation
 acquired,  private  lands  and  sold  them
 to  the  people  at  a  price  greater  than
 the  purchase  price?

 Shri  Karmarkar:  I  should  like  to
 have  notice  of  that  question  But  of
 they  have  developed  the  land,  it  is
 natural  that  they  sell  it  at  a  higher
 price.

 Mr.  Speaker:  Next  question

 Shri  Tyagi:  Are  you  proceeding  to
 the  next  question  or  to  the  previous
 question?

 Mr,  Speaker:  That  is  the  previou-~
 question.  Iam  proceeding  to  the  next
 question  now

 C.H.8.  Scheme  for  Members  of
 Parliament

 +
 Shri  Ram  Krishan  Gupta:
 Shri  Padam  Dev:
 Shri  Prakash  Vir  Shastri:

 9257.4  Shri  Bhakt  Darshan:
 Shri  D.  C.  Sharma:
 Shri  Hem  Raj:

 [  Shri  Kodiyan:

 Will  the  Mhnister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  435  on  the  0th
 September,  i959  and  state:

 (a)  whether  Government  have  ex-
 amined  the  decisions  of  the  Joint
 Committee  on  Salaries  and  Allowances
 of  Members  of  Parliament  regarding
 the  introduction  of  C.H.S,  Scheme  for
 Members  of  Parliament;

 (b)  if  80,  the  result  thereof;  and

 (c)  the  nature  of  steps  taken  so  far
 9  introducing  this  scheme?

 ee
 eh

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a).  Yea,  Sir.

 d)  and  (c).  The  C.HLS.  Scheme  has
 been  extented  to  Members  of
 Parliament.  Three  dispensaries  at

 (i)  North  Avenue;
 (i)  South  Avenue;  and
 Gili)  Constitution  House.

 have  started  functioning  from  6th
 November,  1969,  These  will  not  only serve  the  Members  of  Parliament  but
 also  other  Central  Government  ser-
 vants  covered  by  the  Contributory
 Health  Service  Scheme

 Shri  Ram  Krishan  Gupta:  What  ar-
 rangements  have  been  made  for  those
 Members  who  do  not  stay  in  North
 Avenue,  South  Avenue  or  Constitu-
 tion  House?

 Shri  Karmarkar:  If  they  stay  at  a
 distance  from  the  three  dispensaries,
 I  shall  see  that  they  get  facilities  in
 the  nearest  CHS  dispensary

 श्री  भक्त  दर्शत  :  चबि  जो  बुलेटिन
 प्रकाशित  क्या  गया  है  उसमें  परिवार  की
 त्याख्व  स्पष्ट  नही  की  गई  है  कि  कौन-कौन
 ब्यक्ति  परिवार  में  सम्मिलित  होगे,  तो  बया
 इस  सम्बन्ध  में  कोई  विस्तत  सूचना  प्रक!शित
 की  जायेगी  ?

 श्री  ८रभरकर  :  जी  हा,  वह  एक्स्प्ले-
 नेशन  हम  सकुंलेट  करेगे।

 Shri  D.  C.  Sharma:  Hoy  many  per-
 sons,  on  the  average,  are  being  meant
 to  be  served  by  these  dispensaries  in
 North  Avenue,  South  Avenue  and  the
 Constitution  House?

 Shri  Karmarkar:  Normally  we  would
 like  them  to  serve  about  10,000,  per- sons,

 Shri  Narasimhan:  There
 hostels  also  for  M-Py,,  and  people
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 Shot  Karmarkar:  The  Joint  Com-
 mittee  of  Parliament  went  into  this
 question  and  gave  their  decision,  We
 have  adopted  their  decision.

 Mr.  Speaker:  All  that  the  hon.  Mem-
 ber  wants  to  know  is  whether  places
 like  Western  Court  hostel  also  will
 be  attached  to  one  of  the  existing  dis-
 pensaries.

 Shri  Karmarkar:  I  presume  that  the
 Western  Court  hostel  people  would
 have  to  go  to  the  Constitution  House.

 Shri  Narasimhan:  What  about  the
 feasibihty  of  a  separate  dispensary
 there?

 Shri  Karmarkar:  That  has  not  been
 considered.

 Shri  Sonavane:  May  I  know  whether
 the  CHS  scheme  is  contemplated  to
 serve  MPs  wherever  thev  are,  for
 example,  in  their  constituencies  cr
 only  when  they  are  in  Delhi?

 bri  Karmarkar:  At  present,  it  is
 contemplated  to  serve  MPs.  and  their
 families  in  Delhi  and  on  duty

 श्री  प्रकादा  वीर  शास्त्री.  इस  स्वास्थ्य
 योजना  का,  जैसा  कि  श्रमी  माननीय  मंत्री  जी
 ने  कहा  है,  जिन  दिनो  में  सदन  का  अधिवे शन
 चल  रहा  होगा  उस  समय  सदस्य  लाभ  उठा
 सकेंगे  '  किन्तु  जिन  दिनो  इस  लोक-सभा
 का  अधिवेशन  नहीं  होगा  और  सदस्य

 बाहर  होगे  उस  रामत्र  यदि  वह  इस  का
 लाभ  नहीं  उठा  सकेंगे,  तो  क्या  टस  सम्बन्ध
 में  उनसे  जो  रुपया  चाज  किया  जाता  है  वह

 भी  लिया  जायेगा  ?

 Mr.  Speaker:  All  that  he  wants  to
 know  is  whether  during  inter-session
 period  the  benefits  will  be  available
 to  ail  Members.

 Shri  Karmarkar:  As  |  said,  it  will
 be  available  in  Delhi  and  outside
 when  on  duty.

 An  Hon.  Member:  He  wants  a  rebate
 for  inter-session.

 Shri  Karmarkar:  There  is  no  ques-
 tion  of  rebate.
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 Shri  Tyagi:  Is  it  a  fact  that  it  was
 a  doctor  belonging  to  the  Contribu-
 tory  Health  Scheme  centre  opened  in
 North  Avenue  who  gave  the  injection
 to  our  late  friend,  Shri  फ्  D.  Tripathi,
 who  died  immediately  after  the  in-
 jection  of  cocame?

 bri  Karmarkar:  I  should  say  that
 I  went  thoroughly  into  the  matter.  I
 have  gone  there  myself  and  on  शान
 quiries  I  find  that  the  particular  hon.
 Member  was  suffering  from  bronchitis
 and  high  fever  for  the  last  three  days.
 Normally  it  is  the  practice  for  the
 doctor  to  ask  the  question,  which  was
 asked  of  this  hon.  hon  Member,  whe-
 ther  he  38  allergic  to  penicillin,  and
 he  said  he  was  not  and  that  he  had
 taken  penicillin  injection  many  times
 Unhappily,  immediately  after  the  in-
 jection  was  given,  the  patient  collaps-
 ed  That  is  an  unfortunate  thing.
 What  I  have  done  in  the  matter  8
 that  I  got  the  bottle  containing  the
 penicillin  and  I  will  immediately  ar-
 range  for  chemical  examination  of  the
 remnants  still  left  In  the  mean
 time,  I  have  asked  the  particular
 manufacturers  to  hold  up  the  distribu-
 tion  of  that  particular  batch  which
 includeq  the  particular  vial  through-
 out  the  country,  wherever  it  might
 be  It  is  very  unfortunate,  and  I
 regret  it  very  much,  But  I  must  gay
 that  the  doctor  did  his  best,  and  that
 is  on  the  testimony  of  the  hon.  Mem-
 bers  who  were  actually  present  at
 the  place  when  this  unfortunate  inci-
 dent  occurred

 Shri  Narayanankutty  Menon:  Re-
 garding  the  effects  of  penicillin,  pre-
 viously  the  injection  of  certain  type
 of  penicillin  in  Kanpur  resulted  in
 certain  fatal’  cases  and  the  Govern-
 ment  ordered  an  enquiry.  What  is
 the  result  of  the  enquiry?

 Shri  Karmarkar:  I  can  only  speak
 from  memory.  At  that  time  it  was
 found  that  the  penicillin  was  not  at
 fault.  As  some  hon.  Members  al-
 ready  know,  it  happens  that  one  in  a
 million  cases,  a  particular  patient  is
 allergic  to  penicillin,  and  in  his  case
 the  penicillin  injection  results  in
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 serious  consequences.  In  fact,  we
 have  warsed  all  doctors  te  give  peni-
 cillin  only  when  they  consider  it  «b-
 Solutely  necessary  and  not  to  resort
 to  it  often

 Shri  Goray:  May  I  know  where  this
 penicillin  was  manufactured?

 Bhri  Harmarkar:  That  was  in
 Pimpri  I  learn  that  penicillin  procaine
 is  an  antidote  against  bad  effects  of
 penicillin

 Mr.  Speaker:  Shri  M.  L  Dwivedi,
 absent  Pandit  D  N  Tiwary,  Shn
 Shree  Narayan  Das,  Shn  Valvi,  Shri
 Tangamani,  all  are  absent  I  will  take
 the  next  question.

 Some  Hon  Members:  No,  no

 दिल्‍ली  दुग्ब  वितरण  योजना

 +

 |

 भक्त  दह्शव
 शो  ह (  ला०  'हिवेवी
 पंडित  gto  ना०  तिवारी
 को  श्रीनारायण  दास
 शौ  बालवो
 थी  तगामणि
 श्री  do  मो०  बनर्जी  :
 थी  पाणिग्रही  :
 थी  प्रकाश  वीर  शास्त्री
 क नवल  प्रभाकर  :

 द. अ  4.)  वी०  wo  wal  :
 शी  हेम  राज  :
 को  राम  कृष्ण  गृप्त
 शी  कोडियास  :
 Bo  राम  सुभग  सिह  :

 थी  हेम  अयद :
 भीमती  इला  पाजचोधरी  :
 श्री  प्र०  Wo  क्दझा  :
 जी  बाणपेय  :

 थो  उ०  wo  पाठिल  :

 a  साथ  rer  कृषि  मत्री  १०  सितम्बर,
 १६२५६  के  अ्रताशंकित  ह... अ  संख्या  २६२५

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  हा
 करेंगे  कि

 (क)  क्या  दिल्ली  में  केन्द्रीम  दुग्धशाला
 से  दूध का  वितरण  प्रारम्म  हो  गया  है;

 (ख)  प्रति  दिन  कितना  दूध  नगर  के
 किन-किन  भागों  में  वितरित  किया  जाता

 है  ,

 (7)  शब  तक  दूध  के  कितने  डिपो
 स्वोले  जा  चुके  है  ,

 (8)  केन्द्रीय  दुग्धशाला  के  खुलने  से
 कितने  द््ष  वित्रेताश्नों  और  दुग्धशाला
 चलाने  वाली  फर्मों  का काम  बन्द  हो  जायेगा  ;
 और

 (  ड)  उन्हें  कौन  सा  दूसरा  काम  देखे
 ा  विचार  है  ?

 कृषि  उपमंत्री  थी  मो०  Fo  रृष्णप्पा):
 (क)  से  2)  त+.  सभा  की  टेबिल  पर  एक
 विवरण  गल  दिया  गया  है  ।

 विवरण

 दिल्‍ली  मिल्क  स्कीम  के  भ्रन्तगंत  दिल्ली
 में  दृध  देने  का  काम  2  नवम्बर,  १६५६  से
 झारम्भ  हुआ  ।  लगभग  ३२५  मन  दूध
 प्रतिदिन  सरकारी  हस्पतालों  तथा  बेस्ट,
 साउथ  और  ईस्ट  पटेलनगर,  नया  और

 पुराना  राजेन्द्र  नगर,  गोल  मार्केट  क्षेत्र,
 नार्थ  एबन्यू,  मोतीबाग,  डिप्लोसेटिक  एन्कलेव,
 मेन  और  ईस्ट  बिनय  नगर  तथा  लोधी
 कालोनी  में  बाटा  जाता  है  |  सुबह  के  समय
 ३२  डिपो  भौर  शास  के  समय  20  डिपो  के
 काम  चल  रहा  है  1

 यह  केन्द्रीय  डेरी  जो  बनाई  गई  है,
 दिल्‍ली,  यू०  पी०  और  पंजाब  के  ब्रामीण
 क्षेत्रोे  से  लगभग  ३०  मिल्क  कोलक्शन  भौर
 चिलिग  सेम्टर्स  के  द्वारा  दूध  इकट्ठा
 करेगी,  इनमें से  १६  सेन्टर्स बन चुके बन  चुके  हैँ

 था  बन  रहे  है  ।  बतमान टब बे्रन वाले द्  वेतन  बल्के
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 weer  gu  तहर  में  बेचने  के  बजाय  भिल्क
 कौलेक्शन  झौर  चिलिम  सेन्टर्स  को  दे  सकते

 हैं।  द््ष  बेचते  वाले  जो  शहर  में  पु  रते
 हैं,  पते  होरों के साथ उन के  साथ  उन  कालोनियों में
 जायगें  जो  कि  राजधानी  शहर  के  चारों  भोर
 स्थापित  की  जायेंगी  a  इन  कालोनियों  में
 उत्पादित  द्  भी  दिल्ली  मिल्क  स्कीम  को
 दिया  जा  सकता  है  ।  इसलिये  कोई  भी
 बास्तब  में  बिना  काम  नही  रहेगा  जिससे  उसको
 कोई  भ्रौर  काम  के  उपबन्ध  की  ज़रूरत

 द
 पड़  ॥

 श्री  भक्त  दन :  क्या  माननीय  मत्री
 बता  सकते  हैं  कि  दिल्ली  की  पूरी  जनसब्या
 को  पूरी  मात्रा  में  शुद्ध  द््ष  दिलाने  में  कब  तक
 सफलता  मिल  सकेगी  ?

 ही  मो०  do  हृष्णप्पा  :  हमारा
 अनुमान  है  कि  दिल्ली  की  जनसख्या  के  लिये
 ७  हजार  मन  दूध  रोज  की  आवश्यकता  है  ।

 हमारी  डेयरी  स्कीम  के  प्लाट  की  कंपेसिटी
 भी  ७,०००  मन  दूध  रोज  हेडिल  करने  की

 है।  दो  साल  के  अन्दर  हम  सारे  शहर  को
 सप्लाई  करने  का  इन्तजाम  करने  की  झ्राशा
 करते  है  1

 शी  भक्त  बचन :  क्या  यह  सच  है  कि
 इस  स्कीम  के  अन्तर्गत  जितने  बितरण  केन्द्र
 बोले  गये  है  उनमे  केवल  नवयुवती  महिलाओ
 को  विक्रेता  नियुक्त  किया  गया  है  में
 जानना  चाहता  हू  कि  महिला  के  द्वारा  क्या

 द््ष  इसलिये  बेचा  जा  रहा  है  कि  उनके  द्वारा
 ने  जान  से  बह  ज्यादा  स्वादिप्ट  हो  जाता

 है?

 hr  का.  च्,  Krishnappa:  28  college
 girls  have  been  appointed  ag  sales
 women  in  these  depots  for  traditional,
 cultural  and  economic  reasons.  Tradi-
 tionally,  the  handling  of  milk  in  the
 house  has  been  the  ladies’  job.  Cul-
 turally,  our  experience  in  Bombay
 ani  Calcutta  bes  been  that  wherever
 girls  are  working  there  are  less  com-
 plaints  than  when  boys  have  been  em-
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 ployed.  Economically,  these  girls
 get  some  help.  We  pay  them  Rs.  50:
 and  they  work  only  for  two  hours  mn
 the  morning  or  evening

 डा०  राय  शुभम  सिह  :  इस  डेयरी  में
 अपने  मवेधियों  को  रख  कर  क्या  दूध  तैयार  करते
 की  थोजना  है  ?  यदि  नही,  सो  कब  से  इस
 प्रकार  की  योजना  प्रारम्भ  की  जायगी  ?

 Shri  M.  ro  Krishnappa:  I  have
 stated  earlier  that  Delhi's  require-
 ments  per  day  will  be  6,000  to  7,000
 maunds,  and  the  capacity  of  this  plant
 is  7,000  maunds  per  day  We  started
 the  scheme  on  the  Diwah  day.

 Dr.  Ram  Subhag  Singh:  My  question
 ig  different  Is  there  any  scheme  to
 have  their  own  cattle  m  the  daity
 and  thereby  meet  the  milk  require-
 ments  of  the  town  or  will  they  go  on
 buying  milk  from  the  neighbouring
 villages,  pasteurize  it  and  supply  it?

 Shri  M.  झ  Krishnappa:  In  fact,  the
 Delhi  milk  supply  scheme  partly
 emerged  out  of  the  problem  of  plague
 spots  and  slums  in  Delhi  Because,
 30,000  cattle  are  kept  in  the  heart  of
 the  city  and  so  many  vlaces  in  Delh:
 have  been  developed  into  slums  and
 plague  spots  The  Prime  Minister
 said  that  the  slums  should  be  remov-
 ed  as  early  as  possible.  When  we  ask-
 ed  those  people  to  take  away  ther
 cattle,  we  had  to  provide  them  ac-
 commodation  in  colonies  Now  we
 have  four  colonies

 भरी  प्रकाश  बीर  ज्ास्त्री:  में  यह  जानना

 चाहता  हूं  कि  द््भ  वितरण  योजना  के  केन्द्र
 केवल  नई  दिल्‍ली  नगर  में  स्थापित  किये  गये

 है  ह! 3  पुरानी  दिल्‍ली  में  भी  कही  स्थापित
 किये  गये  हे  ?

 कीे लो०  Po  छृश्मप्पा  :  सारी  दिल्ली

 में,  पूरानी  और  नई  दिल्ली  में  स्थापित  किये

 जायेंगें।  लेकिन  इसका  इन्तजाम  करने  में

 है: ; 6  सनेगा।
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 Shri  Vajpayee:  May  I  know  whe-
 ther  any  one  of  the  four  colonies  that
 ate  to  be  constructed  has  been  con-
 structed  so  far  and,  if  not,  the  time
 by  which  they  will  be  constructed?

 Shri  M.  V.  Krishnappa:  In  fact,
 earlier  we  had  selected  a  big  plot  for
 one  colony  and  we  aimost  acquired
 land  But  the  residents  of  that  area
 Made  a  procession  to  Parliament  and
 protested  Then,  we  had  to  re  exa
 mine  the  case  and  split  it  into  fou
 colonies  That  is  the  reason  for  the
 delay  We  have  marked  places  for
 two  colonies  and  very  soon  work  will
 ‘be  taken  up

 भरी  जुशवक्त  राय  .  में  यह  जानना
 चाहता  हू  कि  द््ष  वितरण  केन्द्रो  में
 जो  लडकिया  रखी  गई  है  उन,  आने  जाने
 के  लिये  कय  कि  सवारी  का  प्रबन्ध  है  ?

 Shri  M.  ९  Krishnappa’  Generally
 they  are  appointed  only  from  that
 arca  For  example,  in  the  North
 Avenue  booths  girls  living  in  the
 vicinity  are  taken  So,  there  is  70
 need  to  have  any  transport  arrange-
 ments  for  them

 श्री  खुशवक्त  राय  नार्थ  एवेन्यू  मे
 जो  लडकी  नियुक्त  की  गई  है  वह  गोल  मारकेट
 की  रहने  वाली  है  श्रौर  उसको  सुबह  पाच  बजे
 शाना  होता  है  7  उसके  लिये  सवारी  की
 झावश्यकता  है  या  नही  ?

 Shri  M.  द  Krishnappa’  We  will
 think  of  transferring  her  to  Gole
 Market  and  of  appointing  a  gir!  from
 North  Avenue  itself

 Shri  B.  K.  Gaikwad:  It  has  been
 atated  by  the  hon  Minster  that  co)-
 lege  gris  have  been  appomteg  for  the
 distribution  of  milk  May  I  know  as
 to  how  many  girls  from  the  Scheduled
 Castes  and  Scheduled  Tribes  have
 ‘teen  appointed  and,  if  not,  whether
 qualified  boys  from  the  Scheduled

 and  the  Scheduled  Tribes  can
 ?

 M.  द  Krishnappa:  I  do  not
 the  details  of  these  28  girls

 f
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 and  whether  there  are  any  Scheduled
 Caste  girls  among  them.  We  must
 encourage  Scheduled  Caste  girls  es-
 pecially  mm  such’  jobs  and  I  will  see
 that  if  there  are  sufficient  applications
 and  if  any  one  of  them  have  been
 rejected,  immediately  they  are  ap-
 pointed

 Shri  Tyagi:  May  I  know  if  the  milk
 that  is  supplred  is  fresh  milk  as  it  is
 after  pasteurisation  or  it  is  what  is
 known  as  toned  milk,  that  18,  some
 water  is  mixed  m  it  or  some  propor-
 tion  of  butter  35  reduced?  What  is  the
 process  that  this  milk  undergoes?

 0  M  झ,  Krishnappa:  There  aie
 three  types  of  milk  distmbuted  in  all
 our  dairies  m  Bombay  and  Calcutta
 One  728  whole  milk  This  milkais
 brought  from  outside  and  is  then
 pasteurised,  bottled  and  distributed  as
 whole  milk  In  Delhi  we  have  priced
 it  at  nine  annas  per  seer  It  ४७  very
 pepular  We  intend  to  distribute
 sterilised  milk  also  We  have  a  plant
 already  installed  for  sterilised  milk
 which  could  be  kept  for  a  year  if
 one  so  wants  and  one  can  carry  it
 with  him  wherever  one  wants  It  will
 be  in  air-tight  bottles  Then  toned
 milk  35  milk  mixed  with  skimmed
 mik  butte:  (without  any  fat)  and
 water

 Generally  doctors  say  that  it  is
 very  good  milk  We  have  not  yet
 distributed  toned  milk  but  we  intend
 doing  that  It  is  very  popular  in
 Bombay  and  Calcutta

 Shortage  of  Rails  and  Fish  Plates
 +

 Shri  Subodh  Hansda:
 *160.  2  Shri  S.  ९,  Samanta:

 Shri  में,  0  Majhi:

 Will  the  Mimuster  of  Railways  be
 pleased  to  state:

 (a)  whether  there  has  been  any
 shortage  of  rails  ang  fish  plates  for
 implementing  the  Second  Five  Year
 Plan;
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 (b)  to  what  extent  the  requirements
 of  these  items  have  been  met  from
 indigenous  sources  so  far;  and

 (c)  what  steps  Government  are
 taking  to  meet  the  shortage?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ह  Ramaswamy):  (a)  There
 has  been  no  shortage  but  supplies  of
 rails  have  been  sometimes  delayed.

 (b)  Out  of  the  9,18,097  tons  of
 Rails  and  4,56l  tons  of  fishplates
 supplied  upto  the  end  of  October  1959,
 1,73,382  tons  of  Rails  and  4,893  tons
 of  fishplates  were  supplied  from  indi-
 genous  sources

 (९)  The  shortfall  mn  indigenous
 supply  is  being  made  up  by  imports.

 Shri  Subodh  Hansda:  May  I  know
 the  names  of  the  countries  from  where
 these  fishplates  are  imported?

 Shri  S.  ्,  Ramaswamy:  I  have  got
 a  long  hst  of  countries.

 Mr.  Speaker:  It  is  unnecessary  to
 read  that.

 Shri  8.  द  Ramaswamy:  But  they
 are  Luxemburg,  Belgium,  Canada  and
 so  on  and  so  forth.

 Shri  S.  0,  Samanta:  May  I  know
 the  varieties  of  rails  that  have  been
 imported  and  how  the  quality  of
 the  less  costly  variety  compares  with
 the  other?

 Shri  S.  झा,  Ramaswamy:  I  did  not
 catch  the  second  part  of  the  question.
 As  regards  the  first  part  of  the  ques-
 tion,  I  may  say  that  whatever  variet-
 ies  we  want  we  are  importing.

 Shri  S.  C.  Samanta:  I  want  to  know
 the  varieties  that  have  been  imported
 and  how  the  less  costly  one  compares
 with  the  better  quality.

 Shri  8.  झ,  Ramaswamy:  I  will  re-
 quire  notice.

 Sbri  Jadhav:  May  I  know  whether
 these  scrap  rails  and  fishplates  are
 again  used  for  manufacturing  indi-
 genous  raily  here?
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 Shri  s  V.  3  Fishplates
 are  made  out  of  steel  billets  and  rails
 are  rolled  by  IISCO  and  TISCO

 Mr.  Speaker:  All  that  he  wanted
 to  know  was  whether  the  wornout
 rails  and  fishplates  are  being  refabri-
 cated.

 Shri  द  Ramaswamy:  Unless  they
 are  useful  for  rolling,  these  steel  rails
 would  not  be  used.

 Shri  Narasimhan:  What  was  the
 expectation  from  indigenous  sources,
 to  what  extent  have  they  been  pro-
 cureq  and  has  the  price  factor  any-
 thing  to  do  with  it?

 Shri  V.  Ramaswamy:.  What  was
 expected  of  the  indigenous  sources
 was  5,70,000  tons  of  rails  and  5000
 tons  of  fishplates.  What  has  been
 supphed  so  far  is  1,738,000  tons  of
 rail,  and  4,900  tons  of  fishplates.

 Shri  Narasimhan:  Has  the  price
 factor  anything  to  do  with  it?

 Shri  S.  द  Ramaswamy:  I  do  not
 know  what  exactly  my  hon  friend
 means  by  that.

 Mr,  Speaker:  What  he  means  Is
 whether  any  rail,  though  indigenous,
 has  been  rejected  merely  because  its
 price  does  not  compare  favourably
 with  the  price  of  the  imported  one.

 Shri  S.  V.  Ramaswamy:  Not  on  that
 ground  The  supply  has  been  short.

 Committee  on  Cultivable  Waste  Land

 Shri  t  C.  Majhi:
 Shri  Subodh  Hansda:

 hri  Bhakt  Darshan:
 *6l.  Shri  Jhulan  Sinha:

 Shri  Sanganna:
 Shri  Ajit  Singh  Sarhadi:
 Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  States  which  have  so  far
 been  visited  by  the  Committee  of

 Experts  to  examine  the  extent  of  cul-
 tivable  waste  lands  in  the  country;
 and

 (b)  when  this  Committee  will  sub-
 mit  its  report?
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 The  Deputy  Minister  of  Agricufture
 (Seri  MV.  Krishnappa):  (a)  Biher
 and  Punjab  States

 (b)  The  Committee  is  expected  to
 complete  its  work  and  submit  its
 report  m  about  a  year

 Shri  BR.  C  Majhi:  May  I  know
 whether  waste  land  in  the  area  in
 the  State  which  the  Committee  has
 been  estimated?

 Shri  M.  द  Krishnappa.  It  takes
 nearly  a  year  for  the  Committee  to
 go  all-round  the  country  They  have
 already  visited  Bihar  and  Punjab
 They  had  preliminary  meetings
 with  the  State  officals  of  Bihar  and
 Punjab  They  have  visited  some
 Districts,  m  Biha:  and  Punjab  States,
 which  districts  are  known  for  their
 waste  and  uncultivable  waste  land  in
 large  numbers

 hri  Jhulan  Sinha  May  I  know
 the  names  of  the  members  of  the
 Committee  and  at  the  rate  at  which
 they  are  having  their  tours  how  long
 will  it  take  for  them  to  finalise  their
 report?

 Ari  M  दि  Krishnappa  It  takes
 one  year  The  number  of  members
 is  four  Their  names  are  Dr  B  N
 Uppal,  Ex-Agricultural  Commissioner
 Government  of  India  as  Chairman
 Dr  J  K  Basu  Senor  Director  of  Soi!
 Conservation,  Government  of  India,
 Shn  F  C  Gera  Chairman,  Central
 Tractor  Organisation,  and  Shri  J  P
 Mittal,  Irrigation  Adviser,  Ministry
 of  Community  Development  and  Co-
 operation  as  members  These  are  the
 four  members

 Shri  M.  B.  Krishna  May  I  know
 whether  this  Committee  will  also
 collect  data  about  cultivable  waste
 Jand  available  after  fixmg  the  ceiling
 and,  if  not,  whether  any  separate
 sommuttee  will  be  appointed  to  find
 eut  the  available  land  after  ceilings
 are  fixed?

 Shri  का,  द ह  Krishnappa:  With  your
 permission  {  will  read  out  the  specific
 works  entrusted  to  this  Committee
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 under  the  terms  of  reference.  The
 specific  work  entrusted  s  to  make  a
 survey  of  land  classified  as  “Other
 uncultivable  land  excluding  fallow
 lands”  locate  large  blocks  for  recla-
 mation  and  resettlement  and  to  sug-
 gest  suitable  measures  for  reclamation,
 to  suggest  the  terms  and  conditions
 upon  which  the  areas  should  be
 allotted  and  to  estimate  the  economic
 aspects  of  such  reclamation  in  terms
 of  the  expenditure  involved  ete

 Dr  Ram  Subhag  Singh:  The  hon
 Minister  has  disclosed  that  the  Com-
 mittee  will  submit  its  report  by  next
 year  meaning  thereby  that  next  year
 also  these  waste  lands  would  not  be
 settled  May  I  know  whether,  pend-
 ing  the  submission  of  the  report  of
 the  Committee,  any  other  measures
 will  be  taken  for  the  allotment  of
 these  lands  to  agricultural  workers?

 Shn  M  द  Krishnappa  There  ७  a
 programme  in  the  First  Plan  as  well
 as  in  the  Second  Plan  to  bring  about
 a  reclamation  of  land  both  by  dis
 tribution  to  the  landless  people  and
 by  reclaiming  it  through  the  CTO
 and  the  Stat  tiactor  orgam:sations
 That  7५  being  followed  In  the  mean-
 while  there  was  some  confusion,
 according  to  old  statistics,  about
 cultivable  waste  land  In  India  there
 is  about  53  crore  acres  of  cultivable
 waste  land  All  the  land  that  could
 be  brought  under  cultivation  ws  8
 crore  acres  nearly  So  there  is  some
 onfusion  as  to  how  much  is  culti-

 vable  waste  land  and  how  much  AS.
 real  waste  land  which  35  required  for
 grazing  purposes  and  for  fuel  forests
 and  things  like  that  All  that  land
 cannot  be  brought  under  the  plough
 So  this  Committee  has  been  appointed
 to  make  out  these  thmgs

 Shri  N.  R.  Muniswamy:  May  I  know
 whether  it  ag  not  a  fact  that  about
 94  million  of  culturable  and  cultivable
 lands  are  available  in  India  and  only
 an  insignificant  portion  of  st  hes  been
 reclaimed  uptili  now?

 Shri  M.  क,  Krishnappa:  No  It  is
 estimated  that  all  the  tand  that  covfid
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 be  brought  under  cultivation  78  about
 8  crore  acres  out  of  which  cultivable
 ‘waste  was.  about  54  crore  acres  As
 I  have  already  stated,  both  in  the
 First  Five-Year  Plan  and  in  the
 Second  Five-Year  Plan,  we  have  fixed
 a  target  to  cultivate  this  land  and  it
 is  being  done

 Shri  Goray:  Does  it  mean  that  in
 spite  of  the  fact  that  there  has  been
 a  chronic  shortage  of  foodstuffs  the
 State  Governments  had  not  made
 surveys  on  their  own  of  this  culti-
 vable  waste  land?

 Shri  M  V  Krishnappa.  They  have
 made  the  survey  If  you  want  I  am
 Prepared  to  give  the  State-wise
 details  But  the  things  to  be  seen  is
 whether  all  that  land  could  be  brought
 under  cultivation  or  whether  a  portion
 of  it  is  required  for  grazing  purposes
 because  they  are  adjoining  the
 villages  and  we  require  certain
 amount  of  land  for  grazing  purposes,
 or  for  fuel  forests  and  things  like  that
 So  Government  should  know  as  to
 exactly  how  much  land  could  be
 brought  under  cultivation

 Shn  B  K.  Gaikwad:  May  I  know

 Mr  Speaker  I  have  allowed  a
 number  of  questions

 Shri  B  K  Gaikwad:  There  is  only
 one  important  information  which  I
 want  to  seek  The  Bombay  Govern-
 ment  have  decided  to  distribute  this
 land  to  landless  people  and  therefore
 I  just  want  to  know  as  to  whether
 that  will  come  in  their  way  while
 distributing  the  land

 Shri  M.  V.  Krishnappa:  No,  there
 is  no  stay  order  to  any  Government
 who  distribute  their  waste  land  to  the
 landless  people  or  to  those  who  can
 bring  it  under  immediate  cultivation
 m  order  to  grow  more  food  But  the
 country  should  know  as  to  how  much
 land  we  can  cultivate  It  is  said  by
 scientists  that  no  Government  could
 bring  more  than  one-third  of  the
 total  land  available  in  the  country
 under  cultivation  Suppose  India’s
 geographical  area  is—I  am  giving  you
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 the  exact  figure—8l  crore  acres  Out
 of  these  8t  crore  acres  including
 mountains,  forests,  rivers,  tanks  and
 everything,  we  are  already  cultivat-
 ing  32  crore  acres  It  is  sad  by
 scientists  that  we  cannot  cultivate
 more  than  one-third  We  are  already
 encroaching  upon  nature,  and  that  25
 why  all  these  floods,  soil  erosion  and
 all  that  So,  Government  should  know
 how  much  land  we  can  cultivate,

 P.  &  T.  Board

 +

 162  Shri  S.  C.  Samanta;
 .  Shri  Subodh  Hanada:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state.

 (a)  what  are  the  special  facilities
 that  will  accrue  to  the  employees  after
 the  ectablishment  of  P  &  T  Board,
 and

 (b)  whether  house  building  pro-
 grammes  wil}  be  carmed  on  by  the
 Board  itself?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):
 (a)  The  establishment  of  the  P  &  T
 Board  is  expected  m  general,  to  result
 in  greater  efficiency  and  more  expedi-
 tious  disposal  of  problems  pertaming
 to  P  &  T  Services,  meluding  the
 welfare  of  the  Staff

 (b)  The  question  of  the  constitution
 of  a  suitable  building  organisation
 under  the  Board  is  under  consrdera-
 tion

 Shri  8.  Cc  Samanta:  May  I  know
 when  this  Board  will  start  function-
 ing?

 Dr.  P.  Subbarayan:  The  Board  will
 function  from  about  the  second  week
 of  December

 Shri  8.  C.  Samanta:  May  I  know
 how  the  building  programee  of  the
 department  will  be  simplified?

 Dr.  P.  Subbarayan:  That,  as  I  said,
 is  under  consideration  We  will  have
 to  examine  whether  we  can  have  &
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 sepexute  establishment  for  construc-
 ting  our  buildings.

 Shri  Kasliwal:  May  I  know  whether,
 after  the  establishment  of  the  Board,
 the  running  expenses  of  this  depart-
 ment  will  increase  or  decrease?

 Dr.  P.  Subbarayan:  That  is  a  matter
 which  is  being  speculated  upon  by
 the  hon.  Member  _I  will  have  to  work
 it  out  before  I  can  give  an  answer
 to  it

 Shrimati  Renuka  Ray:  Are  the
 powers  and  functions  of  the  P  &  T.
 Board  on  the  «ame  lines  as  the  Raal-
 way  Board,  or  are  they  different?

 Dr.  ह  Subbarayan:  It  is  on  the
 basis  of  the  Railway  Board,  but  the
 railway  is  independent  of  the  general
 revenues.  So,  there  will  be  a  slight
 difference  in  the  powers  of  this  Board
 as  compared  with  the  Railway  Board.

 Shri  Tyagi:  Will  it  be  a  statutory
 body,  and  if  so,  how  would  the  Gov-
 ernment  exercise  control  over  its
 financial  end  administrative  activ-
 ties?

 Dr.  P.  Subbarayan:  The  hon  Mem-
 ber  is  wrong  in  presuming  it  will  be
 a  statutory  body  because  if  it  is  a
 statutory  body,  he  will  understand
 that  legislation  will  have  to  be  under-
 taken,  but  its  powers  will  be  defined
 and  the  rules  would  be  placed  on  the
 Table  of  the  House

 Shri  Goray:  Has  the  personnel  of
 the  Board  been  decided  upon?

 Dr.  P.  Subbarayan:  Yes,  it  has  been
 decided  upon,  and  I  already  mentioned
 it  in  the  statement  I  made  on  the  floor
 of  the  House.

 Shri  N.  ER.  Muniswamy:  May  I  know
 whether  it  is  a  fact  that  the  location
 of  this  Board  is  to  be  at  Calcutta?

 Der.  ९,  Subbarayan:  The  hon.  Mem-
 ‘ber  ig  wrong  in  his  presumption,

 Shri  Semavane:  What  are  the
 advantages  of  establishing  this  Board
 over  the  present  administration?

 Dr.  P.  Subbarayan:  We  feel  that  it
 will  lead  to  quickness  of  work  and
 disposal  of  business  if  they  can  meet
 and  decide  things  for  themselves.

 Shri  Narayanankutty  Menen  rose—
 Mr.  Speaker:  Next  question.  I  will

 allow  him  another  opportunity.

 Loss  of  Cash  at  G.P.O.,  Deihi
 *164,  Shri  8.  C.  Mullick:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  on  the
 lst  September,  1059,  currency  notes
 worth  Rs.  6,500  had  disappeared  from
 a  cash  box  of  one  of  the  cashiers  at
 the  General  Post  Office,  Delhi;

 (b)  whether  the  matter  has  betn
 Investigated,  and

 (०)  27  so,  the  results  thereof?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):
 (a)  The  answer  is  in  the  affirmative.

 (b)  The  matter  has  so  far  been
 investigated  departmentally.  The
 Pohce  investigation  is  still  in  pro-
 gress

 (c)  Departmental  enquiry  could
 not  locate  how  the  loss  occurred  but
 it  established  that  the  loss  was  facili-
 tated  due  to  the  negligence  of  the
 employee  of  the  contractor.

 Shri  8,  C.  Mullick:  Is  it  not  a  fact
 that  the  theft  was  committed  with-
 out  breaking  open  the  seal  or  the
 lock  of  the  cash  box?

 Dr.  ह.  Subbarayan:  It  is  now  pre-
 sumed  that  the  lock  was  not  opened
 till  the  theft  was  committed,  But  it
 is  quite  on  the  cards  that  somebody
 had  a  duplicate  key  and  opened  t&
 and  made  away  with  the  money.

 Shri  Ja@hav:  The  information  is
 that  the  seal  was  also  in  tact.

 Dr.  P.  Subbarayan:  There  was  no
 séal  at  all,  it  has  now  been  found.



 243  Oral  Answers  KARTIKA  29,  88]  (SAKA)

 Kaika-Howrah  Mall

 *3¢5,  Shri  Goray:  Will  the  Minister
 ef  Railways  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  Kalka-
 Dethi  Howrah  Mail  takes  25  hours
 and  38  minutes  to  traverse  the  dis-
 tance  between  Delhi  and  Howrah,

 (b)  whether  it  is  also  a  fact  that
 in  ‘1985-36  Delhi  Mail  used  to  traverse
 the  same  distance  in  22  hours  and
 50  minutes,

 (c)  what  are  the  reasons  for  this
 set-back  mn  the  speed  of  this  train,
 and

 (d)  what  steps  Government  pro-
 pose  to  take  to  improve  the  speed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  3  Down  Kalka-Delhi-Howrah
 Mail  used  to  take  23  hours  and  59
 minutes  from  Delhi  to  Howrah  in
 Apri]  4985  Time  Table

 (c)  Provision  of  more  time  for
 temporary  engineering  restrictions,
 mereased  load  and  reduction  of  booked
 speed

 (ad)  It  will  be  feasible  to  reduce
 appreciably  the  overall  journey  time
 of  this  train,  only  when  the  time  pro-
 vided  for  temporary  engineering  res-
 trictions  33  substantially  reduced  and
 the  load  of  the  train  is  reduced  by
 running  additional  trains  on  the
 section  to  relieve  overcrowding  There
 are  no  immediate  prospects

 Shri  T.  B.  Vittal  Rao:  The  hon
 Minister  stated  that  because  of  cer-
 tain  engineering  restrictions  the  speed
 could  not  be  accelerated  May  I  know
 wf  these  engineering  restrictions  do
 not  also  apply  to  the  De  Luxe  tram
 that  w  running?

 Shri  Shahmawas  Khan:  Yes,  of
 course  they  do  If  these  engineering
 restrictions  were  not  there,  the
 De  Luxe  train  would  run  in  even
 shorter  time
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 Shri  ज  B.  Vittal  Rao:  How  is  it  that
 the  De  Luxe  takes  lesser  time  than
 the  Kalka  Mail?

 Shri  Shahnawaz  Khan:  It  has  lesser
 stops

 Mr.  Speaker:  Shm  Hem  Barua:
 Shm  Khushwaqt  Rai.

 Wherever  more  than  one  hon.  Mem-
 ber’s  name  appears  against  a  ques-
 tion,  if  I  call  out  the  first  name  and
 the  hon  Member  is  not  there,  the
 others  in  whose  name  it  stands  may
 stand  up  I  will  call  any  one  or
 them  instead  of  spending  the  time
 calling  them  one  by  one

 Shri  Panigrahi:  If  all  of  tnem
 stand?

 Mr  Speaker’  I  will  call  one  जी
 them

 Co-operative  Farming
 +

 Shri  Khushwaqt  Ral:
 Shri  Hem  Barua:

 hri  Bhakt  Darshan:
 Shri  Basumatari:
 Shri  S.  M.  Banerjee:
 Shri  Panigrahi:
 Shri  D.  C.  Sharma:
 Shri  Oza:
 Shri  Bibhut!  Mishra:
 Shri  N.  R.  Muniswamy:

 Will  the  Mimster  of  Community
 Development  and  Co-operation  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  054  on  the  2nd
 September,  959  and  state

 #166.

 (a)  whether  the  Working  Group  on
 Co-operative  Farming  has  since  sub-
 mitted  its  report,

 (b)  if  so,  what  are  its  recommenda-
 tions,  and

 (९)  what  steps  Government  pro-
 pose  to  take  to  implement  them?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B  8.  Murthy):  (a)  Not  yet,  Sir

 (b)  and  (6)  Do  not  arise
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 ली  war  win:  पिछली बार  यह
 जवाब  दिया  गया  था  कि  कमेटी  को  नियुक्ति
 के  बाद  दो  महीन  में  रिपोर्ट  झा  जाबमी  |
 लेकिन  भ्रमी  तक  भी  काम  पूरा  नहीं  हुमा है  |
 इसका  क्या  कारण  है  ?

 Shri  B.  8.  Murthy:  There  are  a
 number  of  factors  First  of  all,  the
 Committee  had  to  visit  a  number  of
 States,  then  interview  a  number  of
 non-officials  and  also  office-bearers  of
 the  co-operative  societies  and  get
 evidence  and  examine  the  evidence
 These  are  the  factors  that  have
 delayed  the  report  being  submitted
 within  time

 Dr  Ram  Subhag  Singh:  Wien  this
 working  group  on  co-operative  joint
 farming  was  engaged  m  this  work,
 may  I  know  what  prompted  the  Gov-
 ernment  to  depute  a  special  com-
 muttec  to  go  to  Yugoslavia  and  Israel
 when  such  committees  had  already
 visited  those  places?

 hri  B.  S.  Murthy:  It  is  only  to
 gather  more  information  from  abroad

 Shri  Panigrahi:  Till  the  Committee
 submits  its  report,  may  I  know
 whether  the  Government  sticks  to  its
 programme  of  introducing  co-operative
 farming  all  over  the  country  during
 the  coming  three  years?

 Shri  B.  Murthy:  The  Committee
 has  been  constituted  to  study  co-
 operative  farming  and  suggest  methods
 of  implementing  the  programme

 Dr  Ram  Sabhag  Singh:  The  hon
 Deputy  Minister  stated  that  the  special
 Committee  has  gone  abroad  to  gather
 more  information  May  I  know  how
 the  information  gathered  in  China  and
 other  places  which  were  visited  by
 governmental  committees  for  studying
 oo-operation,  is  being  utilised  by  this
 wing  of  the  Government?’

 Shri  8.  8.  Murthy:  We  are  launch-
 ing  on  co-operative  farming  and  there
 are  other  countries  which  have  already
 been  experimenting  with  it.  There-
 fore,  it  is  better  we  gather  as  much
 information  as  possible  so  that  our

 methods  will  be  faultless  as  far  as
 possible

 Dr.  Ram  Subhag  Singh:  What  are
 the  special  difficulties  which  are  pre~
 venting  this  working  group  from
 submitting  its  report  within  the  time
 fixed,  because  the  time  is  being
 extended  every  day?

 Shri  B.  Murthy:  The  hon  Mem-
 ber  is  one  of  the  members  of  this
 Committee,  and  I  have  already  stated
 that  the  Committee  had  to  go  to  a
 number  of  States,  mterview  a  number
 of  officers  and  non-officials  and  visit
 farms,  gather  evidence  and  examine
 it  Thcrefore,  these  are  the  factors
 which  contribute  to  the  delay.

 Shri  Basumatari:  May  I  know
 whether  it  is  a  fact  that  most  of  the
 States  are  opposed  to  the  introductron
 of  co-operative  farming?

 Mr,  Speaker:  How  does  2६  arise?

 Shri  B.  S.  Murthy:  The  hon  Mem-
 ber’s  presumption  35  not  correct

 Dr.  Ram  Subhag  Singh:  Just  now
 you  heard  about  this  cultivable  waste
 land  There  are  officers  who  are
 mostly  engaged  in  office  work  and
 they  are  all  on  that  committee,  and
 that  committee  is  going  to  submit  a
 report  next  year  regarding  that  This
 committee  i5  also  loaded  with  officers
 who  very  seldom  go  and  attend  the
 meetings,  and  the  meetings  are  very
 often  postponed  May  I  know  what
 steps  will  be  taken  by  Government
 to  put  an  end  to  the  constitution  of
 such  committees?

 Shri  B.  Murthy:  It  was  with  the
 best  of  intentions  that  the  available
 expert  knowledge  was  tapped  in  con-
 stituting  this  committee,  and  wt  some
 of  these  officers  have  some  other  work
 and  are  unable  to  attend  the  meetings
 of  the  committee,  it  38  for  Members
 like  Dr.  Ram  Subhag  Singh  who  hap-
 pens  to  be  a  member  of  the  com-
 mittee,  to  persuade  his  colleagues  and
 see  that  the  report  is  submitted  as
 early  as  possible

 Shri  Raghubir  Sahai:  Are  we  ta
 understand  that  until  the  report  is
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 out  no  progress  will  be  made  in
 regard  to  co-operative  farming,  even
 when  all  the  requisite  conditions  are
 fulfilled?

 Shri  B.  है.  Murthy:  No.  It  is  not  a
 fact  that  the  programme  is  being  held
 up.  The  programme  is  being  imple-
 mented  in  stages.  Only  for  expert
 knowledge,  the  committee  has  come
 into  existence.

 दिल्‍ली  में  चिड़ियाधर

 शी  भक्त  बदन :
 शी  dro  Wo  wet  :

 क्या  Wve  तथा  कृषि  मंत्री  १७  भगस्त,
 १६५६  के  तारांकित  प्रइन  संख्या  ५३५  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  दिल्ली  में  चिडियाघर  के  निर्माण
 में  इस  बीच  बौर  क्या  प्रगति  हुई  है  ;

 (ख)  उसका  निर्माण  कार्य  कब  तक

 श्र  हो  जाने  को  भ्राशा  है;  शौर

 (ग)  उस  पर  कुल  कितना  धन  व्यय

 होने  का  अनुमान  है  ।

 कृषि  संत्री  (डा०  पं०  ह... (  वेशमुख)  :

 (क)  सभा  की  टेबल  पर  एक  विवरण  रख
 दिया  गया  है।  [देखिये  परिष्तिष्ट  १,

 अनुबंध  संख्या  ५५]

 (ल)  लगभग  झन्य  १०  सालों  में  ।

 (ग)  ११६०  करोड  रुपये  ।

 थमी  भक्त  दर्शन  :  माननीय  मंत्री  जी
 मे  बतलाया  कि  पिछले  पांच  या  सात  वर्षों
 से  इस  चिड़ियाघर  का  निर्माण  किया  जा  रहां
 है,  शौर  भनी दस  वर्ष  भौर  लगेंगे।  में
 जानता  भाहता  हूं  कि  भ्राखिर  इतनी  धीमी
 चाल  से  क्‍यों  काम  किया  जा  रहा  है  ?

 Blo  थें०  Wo  काम  सो
 ब्लैन  के  मुताबिक  हो  रहा  है  jew
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 फाइब  इंग्र  प्लैन  में  हम  मे  ६६  लाख  -
 सर्च  करने  का  इम्तजाम  किया  बा।  इस
 में  से  लगभग  ह 1 ड  या  ४०  जाल  to  awe

 हुआ  है  -  यह  काफी  काम्प्लिकेटेड  काम  है
 भौर  केजेज  को  प्लैन्स  के  भनुसार  बनाने  में
 काफी  समय  लगता  है

 Shri  D.  0.  Sharma:  May  I  know
 whether  guides  are  provided  in  this
 park  for  the  benefit  of  the  visitora?

 Shri  Tyagi:  I  am  afraid  it  is  a
 wasteful  expenditure,

 Dr.  P.  8,  Deshmukh:  We  have  not
 got  guides  so  far,  but  probably,  in
 due  time,  they  may  be  taken.

 eft  भक्त  इवोत :  माननीय  मंत्री  जी
 मे  स्वीकार  किया  कि  भी  इस  को  पूरा
 करने  में  दस  वर्ष  लगेंगे।  लेकिन १  नवम्बर,

 को  उन्होंने इस  का  विधिवत्‌  उद्धाटन  भी
 कर  दिया।  मे  जानना  चाहता  हूं  कि  जब
 वह  पूरा  नही  हुआ  था  तो  उस  का  उद्घाटन
 क्यों  कर  दिया  गया  ?

 डा०  प०  Mo  देशमु|  :  संद्चाटन
 के  पहले  से  ही  वहां  पर  काफी  लोगों  की  भीड़
 होने  लगी  थी  शौर  उनकी  डिमाण्ड  थी  कि
 इस  में  उन  को  प्रवेश  दिया  जाये,  भौर
 प्रवेश  दिया  भी  गया  था  ।  उद्पाटन  के
 पेश्तर  ही  हमें  उस से  लगभंग  Yo  हजार  Fo

 की  झ्ामदनी भी  हो  बुकी  थी।  हालांकि
 यह  भ्रपूर्ण  है  लेकिन  फिर  भी  इस  में  काफ़ी
 देखने  लायक  शीजें हैं ।

 थी  राया  रमण  :  क्‍या  मै  जान  सकता  हूं
 कि  इस  बात  को  अयार  करते  ने  भौर  इस  में
 जो  परिन्दे  भौर  जानवर  द्  उत  को  हासिज
 करने  नें  किन-कित  जुल्हों  से  हने  सद्ायता  मिली

 है?

 Dr.  P.  8,  Deshmukh:  I  would  like
 to  have  notice  of  the  question.



 है  8  «NOVEMBER  ३  956  Orel  Anevers  ह.

 लियायस  1. &  भ  चेटचों  भा  लिव
 नियास-स्वाल

 थी  प्  देव  :
 शो  राम  कृष्ण  गुप्त

 क्या  परियहुत  तथा  संबार  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  पर्यटन  को  भोत्साहन  देने  की
 कोजना  के  झन्तगत  हिसा बल  प्रदेश  में  किन-
 किन  स्थानों  पर  कम  आय  वाले  पयंटकों  के
 लिये  निवास  स्थान  बनाये  गये  है;  भौर

 (ख)  कितने  विआम-गृहों  में  बिस्तरों
 का  भी  प्रबन्ध  किया  गया  है  ?

 प्रियहुन  1... |  संबार  मंत्रालय  में  राज्य-
 चची  (भौराजबहादुर)  :  (क)  हिमाचल
 प्रदेश  न॑  कम  झ्राव  बाले  परयंटकों  के  लिए  एक
 विशाम  ग्  नारकण्डा  में  श्रमी  तैयार  किया

 था रहा है ।

 (ख)  हिमाचल  प्रदेश  में  वहा  के  सरकारी
 निर्माण  विभाग  के  ८४  शौर  बत  विभाग
 के  उ  विश्राम  मृद्दों  वे  स ेसभी  विश्राम  गृहों
 में  जहां  भी  जगह  होती  है  पर्यटकों  को  भी

 हहरने  की  सुविधा  दी  जाती  है  1

 थी  प्सा  देश  :  माननीय  मंत्री  को  यह
 भालूम  है  कि  जो  सरकारी  विश्रामालय  है  वह
 इतने  छोट  है  कि  उन  के  झन्दर  २,  ३२  या  ४

 व्यक्तियों  से  ज्यादा  एक  समय  में  नहीं  हर
 सकते  r  ऐसी  स्थिति  में  क्‍या  सरकार  के
 बियाराधीन  कोई  ऐसी  योजना  है  जिस  से  लोग

 श्रौत्साहित  होकर  वहां  विश्वामालय  बनाये  भौर
 क्या  सरकार  इस  में  उन  की  कोई  सहायता
 करती  है  ?

 wah  राज  बहादुर  :  झाम  तोर  से  यह

 अनुभव  हुआ  है  कि  जो  विश्वाम  गृह  है  उन  में
 काफ़ी  लोग  ठहर  सकत  है,  भौर  ठहर  जाते  है  1

 हमारे  पास  इस  तरह  की  कोई  विशेष  शिकायतें

 नहीं  भाई  हैं।  लेकिन  नहरकोंडा  के  लिये,  जो
 कि  एक  पाषृलर  जगह  है,  हमारी  एक  स्कीम
 विशेध रूप  से  हैं  भौर  वहां  थो  इनकम धूप  का

 हि
 अवार  किया  जा  रहा  है  |
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 सी  ennbare.:  श्राप  ने-कहा कि  ay
 सो  इनकम यू  के  लिये  बनाया गम  है  ।  में

 जातना  चाहता  हूं  कि  प्राप इस  का  किराया  क्या
 लेते  है?

 थमी  राज  बहाहुर  : झमी  बन  रहा है  ।
 जब  बन  जायगा  तो  किराया  स्टेट  गबर्मेब्रेंट
 के  महिवरे  से  त्व  किया  जायेगा  7  .  दि

 थी  फल  (1. ह  मानतीय  मंत्री को  यह
 मालूम  है  कि  घामिक  तौर  पर  झौर  सौंदर्य  के

 लिहाज  से  रगुका  भौर  रिवालसर  यह  तो  बड़े

 प्रसिद्ध  स्थान  हू  1  क्‍या  उन  में  लोगों  के  ठहरने
 का  कोई  प्रबन्ध किया  गया  हू  ?

 थी  राज  बहादुर  हमारी  योजनायें  तीन
 अकार  की  होरी ह  /  उन  में  से  पहली  जो  विदेशी
 चबटकों  के  सम्बन्ध  म  होती  है,  उन  का  ह, 2
 केददीय  सरकार  देती  है  ।  दूसरी  उन्ही  स्थानों
 दर  भारतीय  फ्यटका  के  सम्बन्ध  में  होती  है  ।
 दूसरी  किस्म  की  जो  योजनायें  है  बहू  स-  बाधित
 राज्य  सरकारो  से  मष्विरा  कर  क॑  तैयार  की
 जाती  हू  शौर  उनका  झषा  खची  राज्य  सर-
 कार  धौर  भ,धा  केन्दीय  सरकार  देती  24
 यदि  इन  दो  स्थानों  क॑  बारे  में  कोई  ऐसी  रोजना
 झावेगी  तो  उन  पर  विचार  किया  जायेगा  ॥

 Traffic  Deaths  in  Delhi

 +
 Shri  D.  6,  Sharma:
 Shri  Sarjoo  Pandey:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 traffic  deaths  in  Delhi  have  increased
 by  per  cent;

 (b)  whether  it  is  also  a  fact  that  the
 Dethi  roads  are  not  in  a  position  to
 take  more  traffic;  arid

 (c)  if  so,  the  steps  taken  er  pre-
 Posed  to  be  taken  to  meet  the
 sitvation?

 The  Minister  of  State  in  the  Minis-

 Site,
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 ia  शा;  which  i=  26  per  cent  more  than
 the  corfesponding  period  during  the
 year  1958-59;

 (b)  Traffic  has  increased  consider-
 ably  due  to  the  following  reasons:

 (i)  due  to  an  inerease  in  the
 number  of  vehicles  on  the
 road;

 (ii)  increase  in  population;
 (iti)  larger  size  of  vehicles  coming

 on  the  road.
 This  has  caused  congestion  on  some
 roads  in  Delhi.

 (c)  The  following  remedial  measures
 are  being  taken  by  the  authorities:

 (l)  roads  are  being  widened
 where  necessary;

 (2)  separate  tracks  are  being  pro-
 vided  for  cycles;

 (8)  one  way  traffic  is  being
 enforced  on  some  roads;

 (4)  foot  paths  are  heing  provided
 for  pedestrians;

 (8)  street  lighting  arrangements
 are  being  improved;

 (6)  restrictions  on  the  movement
 of  heavy  vehicles  in  certain
 congested  areas  are  imposed.

 Shri  D.  C.  Sharma:  May  I  know  in
 which  greas  of  Delhi  these  improve-
 ments  are  being  effected,  and  how
 long  it  will  take  for  the  whole  of
 Delhi  to  have  the  benefit  of  these
 improvements?

 Shri  Raj  Bahadur:  In  the  very
 gature  of  things,  all  these  measures
 eannot  be  taken  in  all  parts  of  the
 eity.  We  have  got  to  pick  and  choose;
 om  the  basis  of  the  comparative  con-
 gestion  of  traffic  experienced  at
 different  points.  We  pick  out  such
 roads  anq  streets  first,  where  the
 number  of  accidents  or  the  concen-
 tration  of  traffic  is  the  highest,  and
 wecordingly  formulate  cur  schemes  as
 just  now  indicated.

 Shri  Easwara  Iyer:
 Rc

 I  know
 any  steps  are  being  taken  to

 Control
 wicca

 and  haphazard
 overtaking  motor  vehicles  during
 etk  fours

 Oral  Answers  8  rd

 G@hri  Raj  Bahedar:  The  traffic  police
 is  there,  and  they  are  charged  with
 special  responsibility  to  detect  such
 lapses  on  the  part  of  people  moving
 in  vehicles,

 Dr.  Sushila  Nayar:  Is  the  hon.
 Minister  aware  that  traffic  rules  are
 broken  right  in  Connaught  Circus,  and
 vehicles  are  crossing  against  the  red
 light,  and  yet  nobody  is  taking  an
 action  against  them?

 Shri  Raj  Bahadur:  ‘4  would
 vouchsafe  that  traffic  rules  are
 being  broken;  they  are,  of  course,
 being  broken,  but  the  traffic  police  are
 there.  From  the  statistics  that  I  have

 ing  traffic  rules  has  steadily  increased,
 and  we  have  punished  some  people
 for  breaking  such  traffic  rules  ete.

 Delhi  is  a  disgrace.  May  I  know  what
 steps  are  being  taken  te  enforce  the
 rules  and  regulations  properly?

 Shri  Raj  Bahadur:  [  would  not
 accept  the  insinuation  that  there  iz
 non-enforcement  to  a  degree  that  9
 a  disgrace.  As  a  matter  of  fact,  in
 recent  months,  definite  improvement
 has  been  effected  so  far  as  the  traffic
 police  arrangements  are  concerned.
 The  traffic  police  hag  heen
 ed  at  various  places  in  the  city.  But
 let  me  inform  the  House  that  about  e
 year  back,  we  were  six  years  behind
 the  requirements  of  traific  so  far  as
 the  strength  of  the  traific  police  was
 concerned.  At  present,  aftec  a  degree
 of  strengthening  of  the  traffic  police,
 we  afe  still  two  and  a  half  years
 behind  the  requirements  from  the
 point  of  view  of  congestion  of  traffic
 or  volume  of  traffic  :hat  has  got  to
 be  handled.

 Dr.  Sushila  Nayar:  I  find  that
 though  the  traffic  police  has  been
 atrengthened,  traffic  police  on  duty
 are  frequently  changed,  untrained
 men  are  put  on  the  traffic  duty.  May
 T  know  what  action  has  been  taken  te
 fee  to  it  that  trained  traffic  men  are
 Put  on  traffic  duty?
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 Shei  Baj  Bahadur:  I  have  no  hesi-
 ¢ation  in  admitting  at  once  that  with
 the  increase  in  the  population  of  the
 city,  the  increase  in  the  number  of
 wehicles  which  is  going  on  at  the  rate
 of  about  ten  per  cent  per  annum,  and
 the  increase  in  the  number  of  pedes-
 trians  and  cyclists  there  has  been
 an  increase  in  the  volume  of  traffic
 which  is  far  beyond  the  increase  in
 the  strength  of  the  traffic  police  and
 our  arrangements  for  training  new
 recruits.  Of  course,  the  training
 arrangements  are  there,  and  we  are
 trying  our  level  best  to  catch  up  with
 the  requirements.

 Shri  Easwara  Iyer:  Has  it  come  to
 the  notice  of  the  hon.  Minister  that
 even  today  there  are  a  number  of
 cycles  running  about  without  cycle
 lights  during  night  time?  If  so,  what
 steps  have  been  taken  for  controlling
 them?

 Shri  Raj  Bahadur:  There  are  as
 many  as  33-4  lakh  cycles  in  Delhi,
 end  it  is  common  experience  thet
 many  of  them  are  not  observing  the
 traffic  rules.

 Mr.  Speaker:  What  steps  are  being
 taken  to  control  them?

 Shri  Raj  Bahadur:  We  have
 increased  the  traffic  police.  We  try  to
 eatch  as  many  of  them  as  we  can.
 We  have  organised  flying  squads  for
 that  purpose.  That  is  all  that  we  can
 do.

 Mr.  Speaker:  The  Question  Hour  is
 over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Accidents  on  the  Ganga  Bridge

 one  Pandit  dD.  N.  Tiwary:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  accidents  have  occurred  on
 the  Ganga  Bridge  at  Mokarmeb-
 Semaria  Ghat  (NE.  Railway)  between
 ‘May  and  October,  ‘1959;

 854

 (b)  if  so,  the  number  and  nature
 of  accidents  and  the  number  of  per~
 sons  killed;  and

 (c)  the  result  of  enquiries  into
 these  accidents?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  to  (c).
 No.  There  was  only  one  case,  when
 three  persons,  a  child,  and  his  parents
 while  going  on  the  pathway  of  the
 bridge,  fell  down  into  the  river.  The
 mishap  was  accidental  in  nature.

 Despatch  of  Telegrams  by  Mali

 *168,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tele-
 grams  submitted  for  transmission, at
 Lucknow  are  sent  by  air,  like  ordi-
 nary  mail;  and

 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Minister  of  Transport  and
 Communications  (Dr.  ग,  Subbarayan):
 (a)  A  few  telegrams  are  being  sent  in
 this  manner  only  when  there  are  pro-
 longed  interruptions.

 (b)  No  special  steps  are  proposed
 to  be  taken  in  the  matter  as  overhead
 telegraph  circuits  sometimes  get
 interrupted  due  to  storms  and  other
 natural  hazards,

 Planting  of  Trees

 °393.  Shri  Ajit  Singh  Sarhadi;  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  346  on  the  2th  August
 959  and  state:

 (a)  the  progress  since  made  in  the
 planting  of  trees  alongside  the  railway
 track;  and

 (b)  which  Zonal  railways  have
 implemented  this  sch  so  far?

 The  Deputy  Minister  of  Railways
 (Shri  8.  झ  Ramaswamy):  (a)  Appre-
 ciable  progress  has  since  been  made
 in  planting  of  trees.  About  8%  lacs
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 trees  have  been  planted  during  this
 monsoon  along  the  railway  track,  in
 station  yards  and  railway  colonies.

 (b)  All  Indwan  Railways  are  imple-
 menting  this  scheme.

 Regularisation  of  Tobacco  Industry
 "172,  Shri  Ramakrishna  Reddy:

 Will  the  Minister  of  Food  and  Agri-
 ealture  be  pleased  to  state:

 (a)  whether  the  Committee  appoint-
 ed  by  Government  has  published  the
 plan  for  the  regularisation  of  tobacco
 industry,  and

 (b)  whether  a  Committee  will  be
 set  up  to  draft  a  plan  for  regulating
 production  of  tobacco  to  avoid  slump?

 The  Minister  of  Agriculture  (Dr
 BP  S.  Deshmukh):  (a)  No  such  Com-
 mittee  has  been  appointed  by  the
 Government  of  India

 (b)  There  38  no  proposal  at  present
 to  set  up  any  Committee  for  this
 purpose

 Timber  from  Andamans

 *173,  Sardar  A.  8.  Saigal:  Will  the
 Minister  of  Food  and  Agriculture  te
 pleased  to  state

 (a)  whether  a  lot  of  timber  total-
 ling  about  70  tons  was  re-auctioned
 by  Andaman  Government  Timber
 Depot,  Calcutta  on  the  5th  January,
 1959,

 (9)  if  so,  the  price  obtaimed,

 (९)  whether  the  same  lot  was
 auctioned  about  2  years  back,

 (d)  if  so,  the  price  then  obtained,
 and

 (e)  the  reason  for  re-auctioning  it
 and  the  steps  taken  by  Government
 to  make  good  the  loss  in  second
 auction  and  action  taken  against
 officers  responmble  for  no  re-auction-
 ing  it  for  nearly  two  years  during
 which  it  deteriorated?

 Tho  Minister  of  Agriculture  (Dr.
 P.  8,  Deshmukh):  (2)  to  (e)  A  state-
 ment  js  laid  on  the  Table  of  the  House
 {See  Appendix  q,  annexure  No  56]

 Lighterage  Port  at  Thangasseri

 f  Shri  Kediyan:
 14,  4  Shri  Warior:

 {  Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  06i  on  the  2nd  September,  4958
 and  state

 (a)  whether  the  scheme  for  de-
 veloping  a  lghterage  port  at  Than-
 gassem,  Quilon  has  since  been  re-
 ceived  from  the  Kerala  Government,

 (b)  7  so,  the  main  features  of  the
 scheme,  and

 (c)  the
 scheme?

 estimated  cost  of  the

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (c)  A
 statement  33  laid  on  the  Table  of  the
 Sabha  [See  Appendix  I,  annexure
 No  57]

 Delhi-Moscow  Air  Service

 15  Dr  Ram  Subhag  Singh.  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  whether  Government  have  re-
 viewed  the  working  of  the  Delhi-
 Moscow  route  air  service,

 (b)  at  so,  what  is  the  position,  and

 (e)  whether  there  is  any  proposal
 to  increase  the  number  of  flights?

 The  Deputy  Minister  of  चा
 Aviation  (Shri  Mohinddim):  (a)  to  (०)
 The  working  of  the  Delhi-Moscow  air
 service  has  been  reviewed  at  the  air-
 line  level  by  representatives  of  the
 Aur-India  International  and  the  Aero-
 flot  It  has  been  decided  to  imcrease
 the  frequency  of  the  air  services  on
 the  Delhi-Moscow  route  from  one  to
 two  per  week  in  each  direction,  for
 each  air-line  with  effect  from  st
 April,  960
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 Pochampad  Project
 Shri  Raman:
 Shri  9,  द  Bao:
 Shri  Nagi  Reddy:

 9176,  {  Shri  Vasndevan  Nair:
 Shri  T,  8,  Vittal  Rao:
 Shri  Tangamani:

 |  Shri  Madhusudan  Rao:

 Wil)  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  re-
 ply  given  to  Starred  Question  No,  209
 on  the  7th  August,  959  and  state:

 (a)  whether  the  Central  Govern-
 ment  have  since  concluded  its  ex-
 amination  of  the  report  submitted  by
 the  Government  of  Andhra  Pradesh
 regarding  Pochampad  Project;  and

 (b}  whether  the  request  of  the
 Government  of  Andhra  Pradesh  to
 include  the  same  in  the  Second  Five
 Year  Plan  has  been  acceded  to?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  No  final  decision  has  yet  been
 taken  on  this  point  as  the  Project  3s
 still  under  examination.

 C.  0.  Programmes  in  Himachal
 Pradesh

 Shri  A.  K.  Gopalan:
 1.  4  Shri  Vasudevan  Nair:

 Shri  Hem  Raj:

 Will  the  Minister  of  Communtty
 Develepment  and  Co-operation  be
 pleased  to  state  the  steps  taken  to  in-
 ‘tensity  the  Community  Development
 Programme  in  Himachal  Pradesh?

 Fhe  Deputy  Minister  of  Community
 कलाासशारता,  and  Co-operation  (Shri
 B.  &  Murthy):  A  statement  indicating

 peal
 steps  taken  or  proposed  to  be

 Postal  Services  a¢  1... ..... अ

 "TTY  aot
 20०७  Gots

 Will  the  Minister  of  Transport  andl
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  post  and
 telegraph  services  at  Durgapur  ave
 inadequate  and  inefficient  and  have
 recently  deteriorated;

 (b)  if  so,  whether  Government  hud
 taken  or  propose  to  take  any  eteps  te
 improve  them;  and

 (e)  if  so,  what  is  the  nature  of  the
 improvement  proposed?

 The  Minister  of  Transport  ana  Com-
 munications  (Dr.  P.  Subbarayan):  (a)
 While  there  has  been  no  marked  de-
 terioration  in  the  efficiency  of  the  P.  &
 T.  services  at  Durgapur,  it  has  to  be
 stated  that  as  Durgapur  township  has
 been  growing  very  rapidly,  there
 may  have  been  the  inevitable  time-
 lag  in  providing  adequate  facilities.

 (b)  and  (c).  As  Government  js  fully
 seized  of  the  problem,  every  possible
 step  is  being  taken  to  step  up  the  ser-
 vices.  Additional  staff  has  been  san-
 ctioned;  many  Jetter  boxes  have  been
 installed  and  plans  are  also  under
 way  for  the  creation  of  a  Departmental
 Telegraph  Office  and  the  installation
 of  a  7590/1000  lines  automatic  e%-
 change.  Steps  are  also  being  taken
 to  solve  the  problem  of  shortage  of
 office  and  residential  accommodation
 which  has  to  some  extent  hampered
 the  provision  of  additional  facilities.

 Complaints  of  Over-Billing

 Shri  Rameshwar  Tantia:
 *278,  ु  Shri  ?  Cc  Boroeah:

 |  Shri  Vidya  Charan  Sbakla:

 Will  the  Minister  of  ह...  ॥. ह
 Communications  be  pleased  to  state:

 las  tae  cs
 it  is  a  fact  aunt  there

 &  large  number  of  complaints
 against  the  Telephone  Depertnent  for
 over-billing  the  subscribers;  ह... क
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 (b)  if  so,  what  steps  have  been
 taken  by  the  authorities  to  avoid  over-
 billing?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):
 (a)  There  has  not  been  a  large  num-
 ber  of  complaints.  Compared  to
 several  thousands  of  bills  issued  every
 month,  the  number  of  complaints  of
 over-billing  received  is  of  a  very  in-
 significant  percentage.

 (b)  Cases  which  are  brought  to
 notice  are  however  investigated  and
 necessary  action  is  taken.

 Bullock  Power  Project  at  Khanpur
 Village

 #180.  Shri  Achar:  Will  the  Minister
 of  Community  Development  and  Co-
 operation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 bullock  power  project  started  in
 Khanpur  village  in  Delhi  state  is  not
 proving  a  success;  and

 (b)  whether  it  is  also  a  fact  that
 the  Ford  Foundation  has  stopped  the
 working  of  the  generator,  the  pump,
 the  workshop  and  the  brick  kiln?

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 B.S.  Murthy):  (a)  and  (b).  No,  Sir.
 The  Khanpur  project  for  testing
 bullock-powered  appliances  for  vill-
 age  use  is  still  under  research  and
 development  and  the  project  has  by
 no  means  been  abandoned.

 Delhi-Moscow  Radio-Teleprinter  Link

 *8t  f  Shri  Sadhan  Gupta:
 &  Shri  Madhusudan  Rao:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  a  Radio-Teleprinter
 dink  has  been  established  between
 New  Delhi  and  Moscow  for  the  ex-
 @hange  of  Meteorological  data;

 (b)  if  so,  whether  similar  links  will
 be  established  with  other  countries
 also;  and  a  ete
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 (०)  the  countries  with  which  such
 links  will  be  established  and  the  pro-
 posed  date  by  which  each  such  link
 will  be  established?

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P.  Subbarayan):
 (a)  Not  yet,  Sir.  It  is  proposed  to
 establish  a  Radio-Teleprinter  link
 between  New  Delhi  and  Moscow  for
 the  exchange  of  moteorological  data
 from  the  list  January,  i960.

 (b)  and  (c).  The  establishment  of  a
 similar  link  with  Tokyo  is  under  con-
 sideration.  It  is  likely  to  be  establish-
 ed  by  March,  1961.

 Indo-U.S,  Air  Service

 f

 Shri  Kamal  Singh:
 Shri  Ignace  Beck:

 a)  Shri  Rameshwar  Tantia:

 [  Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  790  on  the  25th  August,  959  and
 state:

 *182,

 (a)  whether  a  reply  has  since  been
 received  from  the  U.S.  Government
 regarding  the  extension  of  flight  of
 Air  India  International  to  U.S.A.;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin):  (a)  Yes
 Sir.

 (b)  The  Air  India  International  has
 been  granted  a  permit  by  the  US.
 Civil  Aeronautics  Board  to  operate
 air.  services  from  India  via  West  Asia,
 Burope,  and  Canada  to  New  York.

 Movement  of  Khandsari

 Shri  Gangadhara  Siva:
 *183.  4  Shri  Shree  Narayan  Das:

 Dr,  Ram  Subhag  Singh:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  the  reasons  for  the  removal  ef
 ban  on  the  Inter-State  movement  ef
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 Khandsari  sugar  when  the  ban  was
 not  removed  on  sugar;  and

 (b)  the  price  of  Khandsari  in  the
 month  of  October,  and  till  the  5th
 November,  959  week-wise  in  Uttar
 Pradesh?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 The  ban  on  export  of  khandsari  sugar
 from  Uttar  Pradesh  was  removed  on
 i-0-959  as  there  were  reports  of
 accumulation  of  stocks,  in  excess  of
 local  requirements  and  demands  from
 other  States.

 (9)  A  statement  is  laid  on  the
 Table  [See  Appendix  I,  annexure
 No.  89.)

 Robbery  in  Train

 *184,  Shri  Halder:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 women  were  robbed  in  a  running  train
 between  Amritsar  and  Jullundur  on
 the  evening  of  the  2nd  November
 ‘1959;

 (b)  whether  a  woman  traveller  was
 assaulted  in  a  Second  Class  compart-
 ment  between  Jullundur  and  Hamuira
 on  the  same  night;  and

 (c)  what  steps  Government  propose
 to  take  to  check  these  kinds  of  inci-
 dents?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.  The
 incident  occurred  on  the  evening  of
 i--959,  at  about  7  p.m.

 (b)  No  such  report  has  been  re-
 ecived.

 (e)  The  following  preventive  mess
 ures  are  being  taken:—

 (dy  Escorts  are  sent  almost  on  all
 night  passenger  trains;

 (2)  Reservation  of  accommodation
 for  escorts  is  being  made  in
 the  centre  of  the  train  possi-
 bly  next  to  ladies  compart-
 ment;
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 (3)  Patrolling  has  heen  intensi-

 (4)

 (5)

 (6)

 (7)

 (8)

 (9)

 (10)

 fied;

 Surprise  checks  of  patrol  and
 trains  are  carried  out  by
 Special  Squads  and  हव्य
 officers  at  night;
 Police  pickets  are  arranged

 at  important  check  points  and
 large  scale  rounds  carried  out;

 Frequent  joint  meetings  of
 G.R.P.,  Civil  Police  and
 RP.F.  to  take  preventive
 measures  over  crime  are  be~
 ing  held  periodically;

 Safety  devices  have  been  pro-
 vided  in  carriages  so  that  they
 cannot  be  reached  from  out-
 side  the  compartments,  such
 as  iron  bars  across  windows,
 internal  door  latches  ‘And
 bolts,  internal  catches  on
 window  shutters;
 Ladies  compartments  are
 marshalled  as  far  as  possible
 in  the  middle  of  the  train;
 Conductor  Guards  and  TTEs
 have  instructions  to  pay
 special  attention  to  lady
 passengers  particularly  when
 travelling  alone  and  to  ensure
 that  safety  devices  in  the
 compartments  are  in  working
 order;
 Ladies  travelling  alone  in

 higher  classes  are  allowed  to
 take  an  attendant  with  a
 376  class  ticket  with  th
 during  night  time;

 (l)  Passengers  have  instructions  to

 (12)

 (18)

 see  that  the  latches  and
 catches  of  doors  and  windows
 are  secured  to  prevent  entry
 of  unauthorised  persons;
 Announcements  are  made
 through  loud  speakers  and
 through  notices  warning  the
 passengers  to  be  alert  and
 beware  of  pick  pockets  and
 other  anti-social  elements;
 Section  08  of  Indian  Rail-
 ways  Act  has  been  amended,’
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 enhancing  the  punishment  for
 unauthorised  pulling  of  alarm
 chain  to  Rs  250  and  to  im-
 prisonment  of  either  descrip-
 tion  which  may  extend  to  3
 months

 (14)  The  Intelligence  Branch  of
 the  Railway  Protection  Force,
 in  conjunction  with  the  police
 keeps  surveillance  on  the  cri-
 muinals  operating  on  Railways
 and  passes  on  any  intelligence
 collected  to  the  District  Police
 or  the  GRP,  concerned

 Noiseless  Trains

 Shri  Ram  Krishan  Gupta-
 *185,  (  Shri  8  C  Samanta:

 [  Shri  Subodh  Hansda:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  775  on  the  25th
 August,  3859  and  state  at  what  stage
 is  the  question  of  reducing  noise  in
 trams  and  acceleration  of  speed  of
 traine?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  ques-
 tion  of  reducing  noise  in  the  trains
 and  increasing  the  speed  of  the  trains
 continues  to  receive  the  attention  of
 the  Ministry  of  Railways

 Fire  in  Krishi  Bhavan

 |

 Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta’
 Sardar  Iqbal  Singh:
 Shri  A  M  Tariq:
 Shri  R.  C.  Majhi:
 Shri  Subodh  Hansda:
 bri  Pramathanath  Banerjee:

 186

 |

 Shri  Khushwagqt  Rai:

 Will  the  Minister  of  Food  and  Agri-
 @ulture  be  pleased  to  state:

 (a)  whether  st  is  a  fact  that  a  fire
 broke  out  on  the  l4th  September,  959
 in  Krish:  Bhavan;

 (b)  the  nature  of  damage  caused;
 and

 (९)  the  exact  cause  of  the  fire?
 The  Deputy  Minister  of  Agriculture

 (Shri  M  त  Krishnappa):  (a)  Yes

 (b)  Some  old  exhibits,  packing  cases
 and  some  exhibition  materials  were
 burnt  or  damaged

 (c)  Not  known

 Mixing  of  Petrol  with  Diesel  Oil

 Shri  Subodh  Hansda:
 87  4  Shri  8.  0.  Samanta.

 (Shri  R  Cc  Majhi:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  7६  is  a  fact  that  the
 Road  Development  Council  has  made
 8  proposal  for  mixing  I0  per  cent
 petro]  in  diese]  o:]  used  in  transport
 vehicles,

 (b)  whether  the  effect  of  this  m2x-
 ture  has  been  tested  by  experts,  and

 (c)  if  so,  the  result  obtained”
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes

 (b)  and  (c)  Due  to  certain  techm-
 cal  and  administrative  difficulties  of
 storage,  transportation  and  distribu-
 tion,  the  proposal  for  mixing  0  per
 cent  petrol  with  diesel  oi]  has  not  been
 pursued  further  The  Ministry  of
 Steel,  Mines  and  Fuel  have,  however,
 advised  the  Refinery  Companies  to
 Produce  a  mixture  by  a  direct  blend
 which  will  crease  the  production  of
 High  Speed  Diesel  and  reduce  motor
 spirit  surplus

 Chandbali  Port

 "188,  Shri  8,  C  Mullick:  Wull  the
 Munister  of  Transport  and  Communal.
 eations  be  pleased  to  refer  to  the  reply
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 given  to  the  Starred  Question  No.  93
 on  the  7th  September,  059  regarding
 Chandball  Port  and  state

 (a)  whether  the  matter  regarding
 export  of  rice  from  Chandbali  port  has
 since  been  finalised;  and

 (b)  if  80,  the  nature  of  decision  taken
 thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes

 (b)  The  Department  of  Food  have
 decided  to  transport  rice  and  paddy
 ex-Chandbali  Port  to  the  Port  of
 Calcutta  for  and  on  account  of  the
 Central  Government;  and  have  ap-
 pointed  carrying  agent  for  this  pur-
 pose.

 Explosion  between  Sarna  and  Boharoli
 Stations

 #189,  Shri  D.  C.  Sharma:  W)!)  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  525  on  the  7th  August,
 3959  and  state

 (a)  the  further  progress  made  so  fai
 397  the  pohce  investigation  into  the  ex-
 plosion  which  occurred  on  the  rail
 track  between  Sarna  and  Boharoli
 Stations  on  Amritsar-Pathankot  line  on
 the  l6th  January,  ‘1959,  and

 (9)  with  what  results’

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 No  further  progress  in  the  case  has
 been  reported  so  far  Investigation  by
 police  however  continues

 Anti-Leprosy  Work

 9199,  Shri  Kodiyan:  W2li  the  M:nis-
 ter  of  Health  be  pleased  १0  refer  to  the
 reply  given  to  Starred  Question  No  408
 om  the  lst  Desember,  ‘1958,  and  state
 the  progress  so  far  made  30  respect
 of  the  scheme  for  the  trang  of  60
 Medical  Officers  during  each  year  for
 anti-leprosy  work?

 The  Minister  of  Health  (Shri
 Rermeckar):  ‘The  first  raining
 Ce  ee 4  3

 Medical  College  and  Hospital,  Nagpur,
 on  the  2nd  September,  1989,  with  a
 batch  of  seven  Medical  Officers  from
 different  States.

 Hbuses  for  Low  Income  Groups

 *191  Shri  P.  0,  Borooah: .  bri  Hem  Barna:

 Will  the  Minister  of  Health  be  pieas-
 ed  to  state:

 (a)  whether  Government  have  urged
 the  Municipal  bodies  in  the  country  to
 permit  low  income  groups  to  build
 houses  to  lower  specifications;  and

 (b)  if  so,  the  proposed  specifications?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).  A  statement
 ig  laid  on  the  Table  of  the  Sabha.

 STATEMENT

 The  question  of  modification  of
 Building  Bye-laws  of  the  loca!
 bodies  to  permit  construction  of
 low  cost  houses  to  lower  standards
 and  specifications  was  considered  in
 the’  5th  meeting  of  the  Central  Coun-
 cil  of  Local  Self-Government  held  at
 Hyderabad  on  the  22nd—24th  October,
 959  and  the  following  resolution  was
 passed:

 “It  was  resolved  that  the  Indian
 Standard  Code  of  Building
 Bye-laws  adopted  by  the
 Indian  Standards  Institution
 may  be  commended  for  adop-
 tion  to  the  State  Governments
 with  such  modification  as  they
 might  consider  necessary  to
 suit  local  requirements  and  to
 promote  the  construction  of
 low  cost  houses  to  austere
 standards  and  specifications.”

 This  Resolution  has  been  brought
 +  the  notice  of  the  State  Governments
 for  such  action  as  they  consider  ap-
 propriate
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 Purchase  ef  Shige  from  Yugoslavia

 Shri  Ram  Krishan  Gupta;

 orm.
 Ghri  AjN  Singh  Sarkadi:
 Shri  D.  C.  Sharma:
 Shri  Sarju  Pandey:

 Will  the  Minister  of  Transport  and
 Cemmanieations  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No,  82  on  the  4th  August,  2959  and
 state’

 (a)  whether  the  talks  between  India
 and  Yugoslavia  for  purchase  of  Yugo-
 slav  Ships  have  since  been  finalised,
 and

 (b)  ४  so,  the  r:esult  of  the  same”

 The  Minister  of  State  in  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  As  Indian
 ehipowners  are  now  keen  “to  acquire
 second-hand  ehips  which  are  available
 at  cheap  prices,  they  have  evinced  no
 interest  in  building  new  ships  from
 Yugoslavia  and  as  a  result  the  talks
 have  made  no  progress

 (b)  Does  not  arise

 Reorganisation  of  Central  Water  and
 Power  Commission

 (  Shri  Subodh  Hansda;
 Shri  S  C  Samanta:
 Shri  R.  0,  Majhi:

 9193  1  Shri  Ram  Krishan  Gnpta:
 Shri  D.  C  Sharma:

 |  Shri  Sarju  Pandey:
 |  Shri  Vidya  Charan  Shnkla.

 Will  the  Minister  of  Irrigation  and
 Pewer  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  229  on
 the  7th  August,  959  and  state

 (a)  whether  the  scheme  of  reorgani-
 sation  of  the  Central  Water  anl  Power
 Commission  has  nce  been  finalised,
 and

 ad)  2f  so,  the  nature  of  the  scheme
 Analised?

 The  Depaty  Minister  of  irrigatiow
 and  Power  (Shri  Hiathi):  (a)  No,  ite

 ob)  Dose  not  arise  at  this  stage

 Ropeway  to  Liak  Jammu  and
 Kashmir

 (Shri  Ajit  Singh  Sarhadl:
 Shri  Ram  Krishan  Gupta:

 9194  <  Sardar  Iqbal  Singh:
 |  Shri  Hem  Raj:
 |  Shri  8.  A,  Mehdi:

 Will  the  Mmuster  of  Transport  anil
 Communications  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 construct  a  ropeway  linking  Kashmir
 Province  with  Jammu  Province;  and

 (b)  if  so,  at  what  stage  the  proposal
 1s?

 The  Minister  of  State  in  the  Minis
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes

 (b)  The  proposal  will  be  considered
 for  inclusion  m  the  Third  Five  Year
 Plan.  Certain  preliminary  investiga-
 tions  and  surveys  have,  however,  been
 imtiated  during  the  Second  Plan
 period

 Shortage  of  Staff  in  Delhi  Hespitals

 #195,  Shri  D  C.  Sharma:  Will  the
 Minster  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  584  on  the  7th  August,  ‘1959,  and
 state

 (a)  the  further  steps,  if  any,  taken
 during  959  so  far  to  overcome  the
 shortage  of  doctors  and  staff  in  the
 Government  Hospitals  in  Delhi  and
 New  Delhi,  and

 (b)  the  results  achieved?

 The  Minister  of  Health  (Shri
 Marmarkar):  (a)  and  (b)  In  August,
 ‘1959,  there  were  2]  vacancies  in  the
 posts  of  Medical  Officers  in  the  four
 Government  Hospitals  in  Delhi  and
 New  Delhi.  The  number  of  vacancies
 at  present  is  ll,  out  of  which  appoint-
 ment  letters  are  being  issued  in  res-
 pect  of  four  selected  candidates  Ac-
 tion  to  fill  up  the  remaining  vacaseles
 %  im  progress
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 Read  and  Inland  Water  Transport
 Committee

 im.
 {

 Shri  Ram  Krishan  ह...
 Shri  Ajit  Singh  Sarhadi

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No,  888  on  the  12th  August,  959  and
 state  the  nature  of  steps  taken  by
 State  Governments  to  implement  the
 recommendations  made  by  the  Road
 and  Inland  Water  Transport  Advisory
 Committee  (State-wise)?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  A  statement  giv-
 ing  the  required  information  is  laid
 on  the  Table  of  the  House.  [See
 Appendix  I,  annexure  No  60]

 Train  Collision  near  Gaya

 Shri  Ramji  Verma:
 278  Shri  S  A.  Mehdi;

 Shri  Snbiman  Ghose:

 Will  the  Manister  of  Railways  be
 pleased  to  state’

 (a)  whether  it  78  a  fact  that  the
 Gaya-Mughal  Sara:  passenger  train
 collided  with  a  pilot  engine  near  the
 Gaya  Station  on  the  8th  September,
 1959;

 (b)  if  so,  the  details  of  the  acci-
 dent;  and

 (c)  the  amount  of  compensation
 paid  to  the  victims?

 The  Deputy  Minister  of  Railways
 (Shri  8,  द  Ramaswamy):  (a)  and  (b).
 On  8th  September,  959  at  about  6.49
 hours  while  No.  349  Up  Gaya-
 Mughalsarai  Passenger  was  starting
 from  Gaya  station,  Coaching  Yard
 Pilot  side  qollided  with  the  rear
 portion  of  the  Passenger  train  as  a
 result  of  which  the  Yard  Pilot  got
 detailed  and  capsized.  Three  persons
 travelling  by  the  Passenger  train  sus-
 tained  simple  injuries.  The  accident
 was  due  to  the  failure  of  human  ele-
 ment.

 (c)  No  claim  has  been  preferred  yet.

 झारशा  मंदी  पर  रेलबे  पुल  का  weer

 २७४  ओ  रुशबफत  राम  क्‍या  1: है
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  पूर्वोत्तर  रेलवे  पर  भीरा  खेड़ी
 झौर  पलिया  रेलवे  स्टेशनों  के  बीच  शारदा  नदी
 पर  रेलवे  पुल  का  छज्जा  बनाने  में  देरी  के  क्या
 कारण  है  ;  भौर

 (@)  यह  काम  कब  तक  पूरा  हो  जायेगा?

 रेल  खपपंत्री  (६. |  सें०  Ho  रामस्थामो  )
 (क)  यद्यपि  इस  काम  की  योजना  भौर  भ्नु-
 मानित  खच  क॑  बारे  में  भ्रन्तिम  फैसला  कर
 लिया  गया  है  भर  उत्तर  प्रदेश  सरकार ने
 उसे  मान  लिया  है  ,  फिर  भी  काम  श्भी  शरू

 नही  किया  गया  है  ,  क्यो  कि  उत्तर  प्रदेश  की
 सरकार  की  श्रोर  से  अभी  इस  बात  की  मंजूरी
 नही  मिली  है  कि  वह  रेलवे  को  पूल  की  मूल
 लागत  का  कुछ  हिस्सा  देगी  या  उस  हिस्से  का

 सूद  ।

 (ख)  ऊपर  भाग  (क)  के  उत्तर  को
 देखते  हुए  श्रमी  यह  बताना  सभव  नही  है  कि
 यह  काम  कब  तक  पूरा  हो  जायेगा  ।

 Delhi  Electricity  Supply  Undertaking

 ‘215.  Shri  Dhanagar:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 irregularities  in  maintaining  the  ec-
 counts  of  Delhi  Electricity  Supply
 Undertaking  resulted  in  a  loss  of
 Rs.  ‘16,044  during  the  months  of  Octo-
 ber  and  November,  1958;

 (b)  whether  it  is  also  a  fact  that
 the  said  Undertaking  allowed  rebate
 in  44  cases;  and

 (c)  what  steps  are  being  taken  to
 remove  these  irregularities?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  the
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 amount  in  question  relates  to  five
 months,  viz.  April  to  August,  1988,

 प््प्ठे  has  since  been  recovered  by  the
 Undertaking,  from  the  consumers  con-
 cerned,

 (b)  and  (c).  Yes.  It  is  reported
 that  the  rebate  was  allowed  due  to
 gome  clerical  errors,  which,  when
 detected,  were  rectified.

 Over-bridge  at  Shakurbasti

 276.  Shri  Dhanagar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  representations  have
 been  recejved  from  the  public  for  the
 construction  of  an  over-bridge  at
 Shakurbasti;  and

 (b)  if  80,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  A  foot  over-brige  is  proposed  to
 be  provided  across  the  yard  and  the
 work  is  included  in  the  list  of  works
 for  1959-60.

 Pending  Corruption  Cases  on  Central
 Rallway

 QT,  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  corruption  cases
 pending  on  the  Central  Railway  as  on
 the  3lst  October,  ‘1959;  and

 (b)  the  nature  of  the  cases  pending?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawas  Khan):  (a)  32
 cases  on  the  3lst  October,  1959,

 (b)  These  cases  pertain  to  various
 malpractices  ang  irregularities  involv-
 ing  loss  to  Railways,  like

 (i)  misuse  of  labour  or  passes,

 (i)  improper  utilisation  of  Railway
 Stores,

 (ili)  neglect  of  duty  resulting  in  loss
 to  the  Administration,

 div)  demand  and  acceptance  of  ille-
 gal  gratification,

 (२)  cheating,  forgery  and  fraud,

 (vi)  irregularities  relating  to  Engi-
 neering  works,  ¢.g.,  earthwork,
 boulder  stacks,  sub-standard
 quality  of  material  utiliseg  on
 works  etc.,  and

 (vii)  irregularities  in  reservation  of
 berths,

 Waiting  Rooms  at  Stations  on  Central
 Railway

 278,  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  names  of  stations  on  which
 waiting  rooms  have  been  constructed
 during  the  year  1956-59  on  the  Central
 Railway;  and

 (b)  the  names  of  stations  where
 waiting  rooms  are  proposed  to  be
 constructed  during  1959-60  and  the
 estimates  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 No  new  waiting  rooms  have  been
 constructed  during  1958-59,  and  there
 are  no  proposals  for  providing  new
 waiting  rooms  during  1959-80,

 Foreigners  in  Nagarjunasagar  Project
 279.  Shri  Pangarkar:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  number  of  foreigners  em-
 ployed  in  the  Nagarjunasagar  Project
 at  present  and  their  salaries  separate-
 ly;  and

 (b)  the  time  by  which  the  foreig-
 ners  are  likely  to  be  replaced  by
 Indians?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No
 foreigner  hag  so  far  been  employed  on
 the  Nagarjunasagar  Project.

 (b)  Does  not  arise.

 Irrigation  and  Power  Schemes  in
 Bombay  State

 280,  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  total  amount  allocated  to
 the  Government  of  Bombay  under
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 the  Second  Five  Year  Plan  for  major
 end  mediwn  irrigation  and  power
 echemes;  and

 €b)  the  various  schemes  for  which
 the  said  allocation  was  made?

 The  Deputy  Minister  of  Irrigation
 ema  Power  (Shri  Hathi):  (2)  The
 total  amount  allocated  for  major  and
 medium  irrigation  and  power  projects
 im  Bombay  for  the  Second  Five  Year
 Plan  is  as  follows:—
 (i)  Major  &  Medium

 irrigation  projects  §  17823.  lakhs
 (ii)  Power  Projects.  ‘5746'9  lakhs

 )  A  list  of  the  sch  is  laid
 @  the  Table  of  the  House.  (See
 Appendix  I,  annexure  No,  @l.]

 Ward  Diesideaiiva  ‘mn  Benny  Sate

 28i.  Shri  Pangarkar:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  the  Bombay  Govern-
 ment  have  asked  for  any  aid  for  the
 tural  electrification  programme  during
 ‘1968-59;

 (b)  if  so,  the  action  taken  thereon;
 and

 (c)  the  amount  proposed  to  be  given
 during  1959-607

 The  Deputy  Minister  of
 and  Power  (Shri  Hathi):  (a)  Under
 the  programme  of  expansion  of  power
 facilities  to  increase  employment
 opportunities,  which  is  a  programme
 mainly  intended  for  rural  areas,  a
 loan  of  Rs,  43  lakhs  was  asked  for  by
 the  State  Government.

 (b)  This  amount  wag  sanctioned.

 (c)  Rs.  8@  lakhs,

 Development  of  Fisheries  in  Bombay
 State

 262.  Shri  Pangarkar:  Will  the  Miins-
 of  Peed  and  Agriculture  be  pleas-

 to  state  the  total  amount  allocated

 Central  Government  for  the  develop-
 mant  of  fiesheries  during  the  current
 financial  year?

 Re,  37°70  lakhs.

 Control  of  Leprosy

 283.  Shri  Anirudh  Sinha:  Will  the
 Mipister  of  Health  be  pleased  to  state
 the  total  allocation  made  to  Bihar  for
 1959-60  under  the  Leprosy  Control
 Scheme  and  the  total  amount  spent

 the  Bihar  State  Government  for
 the  control  of  leprosy  upto  the  end
 of  988  since  the  beginning  of  the
 Second  Five  Year  Plan?

 qhe  Minister  of  Health  (Shri
 Kafmarkar):  A  sum  of  Rs.  3°85  lakhs
 hag  been  tentatively  allocated  te
 Binar  for  Leprosy  Control  Stheme
 dufing  1959-60  and  a  sum  of
 Rs,  ‘11,33,500  has  been  spent  by  the
 pipar  Government  on  the  Scheme

 Second  Five  Year  Plan  period.

 प्रशिक्षकों  का  प्रशिक्षत  शिविर

 २८४.  ी  सरजू  पाण्डे  :  कया  सामुदायिक
 ferret  wile  ere  मंत्री  यह  बताने  की

 कूता  करेगे  कि

 (क)  देहरादून  (राज्पुर)  में  प्रशिक्षकों

 की  प्रशिक्षण  संस्था  में  इस  समय  कितने  प्रशि-

 क्षतार्षी  शिक्षा  पा  रहे  हैं;

 ख)  इस  संस्था  को  स्थापना  के  बाद से
 1... ट  तक  कितने  प्रशिक्षक  प्रद्षिक्षण  पूरा  कर

 चुके  हैं;  भौर

 (ग)  इस  झवधि  में  इस  संस्था  एर

 विपिना  व्यय  हुआ;  ?

 सा  नुदायिक  विकास  शौर  सहुकार  se

 et  (जी  ।  भूति)  +  (क)  २०

 (ख)  २४५

 (ग)  8,018,280.  रुपये  (  जिस

 में  VR, 90%. 50  रुपये  भ्रभागर्ती  के  भी

 शामिल है  )  oka LAKE TH तक।
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 बोकीन  ceewr  wT  शगुतंघान  संत्या

 ध. ए  की शरखू  -  क्या
 फिकास  हर  सहकार  मत्री  यह

 बताने  की  कृपा  करेंगे  कि  :

 (क)  सूरी  की  सामुदायिक  विकास
 सम्बस्धी  केन्द्रीय  अध्ययतल  एवं  श्नुसन्पान
 संस्था मे  इस  समय  कुल  कितने  व्यक्ति
 अशिक्षण  ५  रहे  ह  ;

 (@)  उसकी  स्थापना  से  भ्रव  तक  कूल
 कितने  लोग  प्रशिक्षण  प्राप्त  कर  चुके  है  ;  भौर

 (ग)  इस  सस्था  में  प्रशिक्षण  का  मुख्य
 लिषय  क्‍या  है  ?

 सामुदायिक  विकास  और  सहक्षार
 सपनंत्री  पथी  wo  स०  मूति) 2  (क)  २८

 (ख)  २६०

 (ग)  (१)  सामुदायिक  विकास  का

 ब्शन,  भारणा  तथा  उद्ृष्य  ।

 (२)  सामुदायिक  विकास  की  तकनीक-
 रौति  तथा  प्रणाली

 (३)  समाजवादी  व्यवस्था  का  विकास
 शौर  कल्याण  राज्य  तथा  सामुदायिक
 विकास  कार्उ-कम  |

 (४)  लोकतत्रात्मक  विकेन्द्रीयकरण

 श्हित  लोकतत्र  का  विकास  t

 (५)  भारतीय  ग्राम्य  जातियों  की
 धल्प-बिकास  सम्बन्धी  समस्‍यायें  |

 (६)  लोक  प्रदासन--विधि  तथा

 पुलिस  राज्य  का  कल्याण  राज्य  में  परिवर्तन  |

 (७)  कृषि  सहकारिता  तथा  सम्बद्ध
 विषय  |

 Fishery  in  Chilka  Lake  in  Orissa

 286,  Ghri  Panigrahi:  Will  the  Minis

 _(a)  whether  the  Central  Govern-
 Went  has  been  informed  that  due  to
 tie  filing  up  of  the  Chilka  outlet  by
 sandbarg  the  landings  of  fish  from

 Chilka  Lake  in  Orissa  are  decreasing
 every  year;

 (b)  whether  the  State  Government
 have  submitted  any  scheme  for  carry-
 ing  out  dredging  operations  st  the
 mouth  of  Chilka  Lake;

 (c)  if  80,  when  this  scheme  was
 submitted;

 (d)  whether  the  Central  Govern-
 ment  is  considering  to  render  any
 kind  of  assistance  for  carrying  out
 dredging  operation  with  a  view  to
 develop  fishery  in  Chilka;  and

 (e)  8  what  is  the  position  now
 regarding  this  scheme?

 The  Deputy  Minister  of  Agriculture
 (Shri  M,  ्,  Krishnappa):  (a)  Yes.
 This  has,  however,  not  been  proved.

 (b)  No,
 (९)  to  (e).  Do  not  arise.

 उत्तर  प्रदेक्ष  में  ww.  तथा  तार  (1) अै

 रेथ७.  शनी  सरल  पल्ट  :  गया  परियहत
 त्या  संचार  मत्री  यह  बताने  की  कृपा  करेग  कि  $

 (क)  उत्तर  प्रदेश  में  डाक  तथा
 तार  विभाग  द्वारा  १६५८-५६  में  कितनी

 _  सैमितिया  व बोर्ड  बनाये  गये  ;

 (ख)  क्या  उनके  लिये  कोई  संसद्‌  सदस्य
 झपवा  विधान  सभा  के  सदस्य  मनोनीत  किये
 गये  ;  भौर

 (ग)  यदि  हां  ,  तो  वे  किस  राजनेतिक
 दल  के  सदस्य  थे  ?

 परियहन  तथा  संचार  मंत्री  (डा०  tle

 सुव्यारायनः  (क)  १६५८-६९  के  दौरान  उत्तर
 दवा  प्रें  डाक  तार  विभाग  द्वारा  कोई  भी  समिति
 यथा  सलाह  कार  बोर्ड  नही  बनाया  गया  t  फिर
 जी,  इस  प्रदेश  मे  १९५८-४६  के  पूर्व  बनाई
 गई  निम्नलिखित  सलाहकार  समित्यिं  का
 कार्य  जारी  है  भौर  किसी  एक  सदस्य  की  पदा-
 बध  समाप्त  होने  पर  य्था-समय  नये  सदस्य
 नामजद  किए  जाते  रहे  हैँ  ।

 (१)  एक  प्रादेशिक  डाक-तार  सलाहकार
 निति ।
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 (२)  झागरा,  इलाहाबाद,  बरेली,

 कानपुर,  लखतऊ,  मेरठ  तथा  वाराणसी  में
 ७  2  नीडोत  सवाहुकार  समितियां  |

 (ल)  भौर  (ग)--भपेक्षित  सूचना
 गीचे  दी  गई  है  fone

 ७.  हेलोफोन  सलाहकार  समितियां
 संसद  सदत्य

 (प्रत्येक  सामति  में  एक  सदस्य...  ७  कांग्रेती
 विवान-स  भा  सदस्य

 (प्रत्येक  समिति  में  उक्त  सदस्य  oO  ७काप्रेत्ती
 प्रादेशिक  डाक-तार  सलाहकार  समिति

 संसद  सरस्य  ४  कांप्रे  जी
 विवात-सभा  सदस्य  १  काग्रेगी ।

 सखनअन्यरेतो  लाइन  पर  भोजनालय
 रेचद,  थो  लुशवक्त  राय:  गया  1 रेलवे

 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  पूर्वातर  रेलवे  के लखनऊ-
 बरेली  सेक्शन  के  किसी  भी  रेलवे  स्टेशन  पर

 मांसाइ री  और  शाकाहू री  मोजनालय  नही  है;
 (क्ष)  क्‍या  पूर्वोत्तर  रेलवे  के  लखी  पुर

 सेरी,  सीतापुर,  प्रीलीमीत,  शौर  गोला
 गोकगंताय  स्टेशनों  पर  ऐसे  भोजनालस
 खोलने  का  विचार  है  ;

 (ग)  क्‍या यह  सच  है  कि  इन  भोजनालयों
 के  लिये  इमारते  बनाई  जा  चुकी  है  शौर
 उनके  लिये  मजूरी  मिलने  के  बाद  भी  झभी
 तक  ये  खोले  तहीं  गये  है;  भौर

 (ब)  यदि  हा,  तो  इसके  क्या  कारण  हूँ  ?

 रैलबे  उपमंत्री  (भी  झाहनवाब  at)  :
 (क)  जी नदी ।  पूर्वातर  रलब  क  लक्षतऊ-

 बरेली  सेक्शन  में  लखवऊ  ज०  शौर  वीलीभीत
 स्टेशनों  पर  शाकाहारी  भोजनालय  और
 ह. ( 6:  To  झौर  मलानी  स्टेशनों  पर  सामिष
 भोजनालय  2  ।

 (ल)  लखीमपुर  खेरी  भौर  सीतापुर
 स्टेशनों  में  से  कित्री  पर  भोजनालय  खोलने
 का  वियार  नहीं  है।  इन  स्टेशनों  पर  चाय
 की  दूकानें  पद्म  से  मौजूद  हैं।  खान-पान
 की  यह  व्यवस्था  पर्याप्त  समझी  जाती  है।

 पीजीनीत  स्टेशन  पर  पहले  से  एक
 भोजनालय  मौजूद  है  भौर  गोला  गोकरननाथ

 स्टेशन  पर  एक  मोजताजय  खोलने  ST  free
 gi

 (ग)  गोला  गोकर्ण पाथ  स्टेशन  पर
 भोजनालय  का  कमरा  बनाया  गया  है।  भौर
 बिजली  मिलते  ही  यह  भोजनालय  खोल  दिया
 जायेगा ।  भोजनालय  चलाने  के  लिये
 ठेकेदार  का  चुताव  किया  जा  रहा  है  ‘

 Over-payment  to  Contractors

 289.  Shri  Kalika  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No,  659  on  the  2151  August,
 959  and  state:

 (a)  whether  investigations  in  con-
 nection  with  cases  of  over-payment
 made  to  contractors  engaged  in  the
 doubling  of  Rajkharswan-Barajamda
 line  of  South-Eastern  Railway  on  the
 basis  of  inflated  classification  in  earth-
 work  and  measurements,  load  and  lift
 hag  since  been  concluded;

 (b)  if  so,  what  are  the  findings;  and
 (ec)  action  taken  in  the  matter?
 The  Deputy  Minister  .of  Railways

 (Shri  Shahnawas  Khan):  (a)  to  (c)
 The  Departmental  investigation  is  in
 its  closing  stages  and  the  report  is
 awaited.  It  has  also  been  decided  to
 entrust  the  case  to  the  S.P.E.  for  their
 investigation,

 Railway  Income  at  Batala  Station

 290.  Shri  D.  C.  Sharma:  Wil)  the
 Minister  of  Railways  be  pleased  ta
 state  the  income  from  goods  and
 passenger  traffic  at  Batala  Station  on
 the  Northern  Railway  during  959  80
 far,  month-wise?

 The  Deputy  Minister  of  Ratlways
 (Shri  8s.  द  Ramaswamy):  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Jullundur  Station

 ‘2e1,  Shri  DvD  0.  Sharma:  Will  the
 Minister  of  Raliways  be  pleased  to
 state:

 (a)  whether  the  work  of  re-model-
 ling  the  yard  of  Jullundur  Railway
 Station  has  been  undertaken;  and
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 (b)  if  not,  the  reasons  for  the  delay”

 Theo  Deputy  Minister  of  Railways
 (Ghri  8S.  V,  Ramaswamy):  (a)  and  (b)
 here  is  no  proposal  to  re-model  the
 yard  of  either  Jullundur  City  or
 Cantt.  Railway  Station  However,
 additional  sidings  and  a  goods  plat-
 form  are  proposed  to  be  provided  at
 Jullundur  City  Railway  Station  for
 dealing  with  additional  mineral  and
 goods  traffic  Thig  work  is  expected
 to  be  taken  up  shortly  and  completed
 during  the  next  financial  year

 Co-operative  Fruit  and  Vegetable
 Marketing

 292,  Shri  D  ९.  Sharma:  Will  the
 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state

 (a)  whether  any  co-operative  fruit
 and  vegetable  marketing  and  cold
 storage  scheme  has  been  formulated
 for  Himachal  Pradesh,  and

 <b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B  8  Murthy):  (a)  and  (b)  No  Suir,
 no  such  scheme  has  been  formulated
 and  included  in  the  Second  Plan  for
 Himachal  Pradesh

 Irwin  Hospital,  Delhi

 293.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  the  number  of  beds  actually
 increased  in  the  Irwin  Hospital,  New
 Delh:  during  ‘1958-59,  and

 (b)  the  number  of  beds  proposed  to
 be  increased  during  1959-607

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  The  bed  strength
 was  increased  by  37  during  1958-59

 (b)  Nal

 Health  Schemes  in  Punjab

 294  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state
 the  amount  of  assistance  given  to
 Punjab  from  the  aig  received  from
 285(Ai)  LSD—3.

 U.S.A.  under  the  following  headings
 during  1958-69  and  1959-60  so  far:

 (i)  Medical  Colleges  and  allied
 institutions;

 (4i)  Orientation  Training  Project;

 (iu)  National  water  supply  and
 sanitation  scheme,

 (av)  TB  Control  programme,
 (v)  National  Malana  control  pro-

 gramme,  and

 (vl)  Filaria  and  Leprosy  control
 programme?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  required  informa-
 tion  38  furnished  below.—

 1958-59  1959-60
 Rs.  Rs

 @  ‘12,044  04  Nil
 (i)  Ni  Nil
 (an)  Nil  Nil
 (av)  Nil  Ni
 (५)  18573,137,

 332.098 (allocat
 (vi)  Nil  Nil

 Breakdown  of  Electricity  in
 New  Delhi

 Shri  D  C  Sharma:
 295  <  Shri  Khushwagqt  Rai:

 {  Dr,  Ram  Subhag  Singh:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  supply
 of  electricity  broke  down  m  New
 Delhi  very  often  during  the  period
 July  to  November,  ‘1959,

 (b)  if  so,  the  87688  thus  affected;
 and

 (c)  the  reasons  for  the  frequent
 breakdown  in  the  supply  of  electri-
 city?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes

 (b)  The  areas  affected  were:
 (2)  Connaught  Place  and  Con-

 naught  Circus
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 (i!)  Diplomatic  Enclave.  is  at  preaent  under  discussion  between

 hi
 the  Railway  Administartions  concern-

 (iii)  Krishi  Bhavan,  Udyog  Bhavan  ed  and  the  State  Governments,  Suit-
 and  Vigyan  Bhavan.  able  arrangements,  consistent  with  the

 (९)  Baroda  House  and  Jaipur  availability  of  rail  capacity  without
 House.  seriously  impairing  the  transport  of

 vit#l  goods  traffic  for  maintenance  of
 (v)  New  Buildings  on  Parliament  the  industrial  output,  will  be  made.

 Street.  It  has  been  suggested  to  the  State
 Rr  Government  to  arrange  road  transport (vi)

 Beate  Tenet
 and  Fire

 for  all  short  distance  movements  to
 the  Maximum  extent  practicable,

 (vi)  DIZ  area.

 (viii)  Parhament  House.

 (ix)  Shan  Nagar.
 (x)  Lajpat  Nagar  and  Defence

 Colony  area.

 (xi)  Jor  Bagh,  Golf  Links  Road
 and  Sundar  Nagar  areas.

 शिमला  म  प्रस्पताल

 २६७.  श्री  प्रकाश  बीर  ज्ञास्त्री  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगे  के

 (|)  केन्द्रीय  सरकार  के  कर्मऋरियों
 (xii)  Mathura  Road  and  Hardinge

 Avenue,
 (xiii)  Moti  Bagh  and  Vinay  Nagar

 areas,

 (xiv)  Curzon  Lane.

 (xv)  Tuglak  Lane  and  Race  Course

 के  उपचार  के  लिये  शिमला  के  कित-कित
 अरपतालो  को  मान्यता  दी  गई  है  ,

 (ख)  क्‍या  उन  में  कोई  ईसाई  चर्म-

 प्रचारकों  का  अस्पताल  भी  है  और  यदि  हा
 तो  भ  कौन  कौन  से  है  ,

 area.  (ग)  क्‍या  सरकार  को  कोई  ऐसी  शिकायतें (xvi)  East  and  West  of  the  North
 =  ली  है  कि  इन  भ्रस्पतालों  के  रोगियों  से Block.

 ‘i  ईसाई  धर्म  के अनुयायी  बनन  के  लिए  कहा  जाता
 (xvii)  Upper  Air  Laboratory,

 है  ; झौर
 °  कह

 (xviii)  Kaka  Nagar,  ५  .
 (घ)  ईसाई  धर्म  प्रचा<को  के  इन  भ्रस्प-

 Cornwalis  Road  तालो  को  सरकार  केन्द्रीय  सरकार  के  कर्मचारियों

 (०)  Overloading  of  feeders  and  के  हि
 के  लिय  प्रतिवर्ष  कितनी  धनराधि

 limes.  देती  है

 श्वास्थ्य  मंत्री  (भी  कश्मरकर)  :  (क)

 (१)  हिमाचल  प्रदेश  श्रस्पताल  (झाम  तौर

 पर  जो  स्नोडन  अस्पताल  के  नाम  से  विख्यात

 (xix)  Tees  January  Marg  and

 Special  Arrangements  for  Kumbh
 Mela

 296.  Shri  Shree  Narayan  Das:  W:!!
 the  Minister  of  Raflways  be  pleased  है) शिमला  ;
 to  state  whether  any  and,  if  so,  what  डिस्पेन्सरी special  arrangements  have  been  made  (  g  )  सिविल  तथा  मिलिटरी

 री
 by  the  Railways  to  cope  with  the  rush  झिमला  ;
 of  pilgrims  from  all  over  the  country
 during  the  Ardh  Kumbh  Mela  to  be
 held  at  Allahabad  early  next  year?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  This  matter

 (३)  रिपन  भ्रस्पताल,  शिमला,  भौर

 (४)  शिमला  झारोग्य  ाशम  तथा

 झ्रस्पताल,  शिमला  ।
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 (a)  जी  हाँ;  शिमला  झारोस्याश्रम

 तबई  धत्पदाल,  शिमला,  जो  सबस्य  ह अ  एड-
 बष्टिस्ट  मिदाभ  के  द्वारा  जलाया  जाता  है।

 (ग)  जी  हां,  ।  हाल  ही  में  श्री  प्रकाश
 बीर  शास्त्री,  संदद  सदस्य  से  एक  ऐसी
 शिकायत  मिली  थी  शरीर  पंजाब  सरकार  से

 परामर्त  कर  के  इस  विषय  में  छान  बीन  की
 जा  रही  है।

 (ध)  सरकार  कन्द्रीय  सरकार  के  कर्म-
 आरियो  के  इलाज  के  लिए  इस  अस्पताल  को
 कोई  धन  राशि  नहीं  दंती  ।  वे  कर्मचारी,
 जो  इस  भ्रस्पताल  में  इलाज  कराते  हैं,
 झपने  इलाज  पर  हुए  खर्च  की  उतनी  राशि
 सरकार से  प्राप्त  करने  क॑  भ्रधिकारी  हैं  जितनी
 कि  चालू  नियमों  क  अनुसार  दी  जा  सकती

 है
 Medical  Coliege  in  Hissar  (Punjab)

 298.  Shri  Ram  Krishan  Gupta:  Wul
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  a  scheme  from  the  Punjab
 Government  for  opening  of  a  Medica:
 College  in  Hissar;  and

 (b)  af  so,  whether  the  scheme  has
 been  approved?

 The  Minister  of  Health  (Sbri
 Karmarkar):  (a)  No.

 (b)  The  approval  of  the  Govern-
 ment  of  India  is  not  necessary  for
 the  establishment  of  any  medical
 college.

 Trained  Personnel  for  Health

 299  Shri  Ram  Krishan  Gupta: *
 |  Shri  Padam  Dev:

 Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2540  on  the
 0th  September,  959  and  state  the
 progress  made  so  far  in  the  assess-
 ment  of  requirements  and  resources
 of  trained  personnel  for  Health  up  to
 the  end  of  the  Third  Plan  period?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  Working  Group  for
 Health  has  discussed  the  requirements
 and  resources  tentatively  with  most
 of  the  State  Governments.  Informa-
 tion  is  awaited  from  a  few  States  and
 Union  Territories.  Final  assessment
 would  depend  on  the  size  and  scope
 of  the  Third  Plan.

 W.HO.  Regional  Office  for  South  East
 Asia,  Delhi

 300.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Health  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  629  on  the  2th  August,
 959  and  state  the  nature  of  progress
 made  so  far  in  the  construction  of
 building  in  the  Indraprastha  Estate  to
 house  W  H.O.  Regional  Office  for  South
 East  Asia?

 The  Minister  of  Health  (Shri
 Karmarkar):  Expenditure  sanction  for
 the  construction  of  the  building  for
 the  Regional  Office  of  the  WHO.  at
 New  Delh:  and  also  for  air-condition-
 ing  of  the  building  has  been  issued
 by  the  Ministry  of  Works,  Housing
 and  Supply  on  the  20th  October,  1959.
 The  C.P  W.D.  have  been  instructed  to
 proceed  apace  with  the  preliminaries
 hike  preparation  of  detailed  drawings,
 and  detailed  estimates,  calling  ef
 tenders  etc,  and  to  start  the  work  as
 early  as  possible.

 Report  of  Khosla  Committee

 f  Shri  Ram  Krishan  Gupta;
 Shri  Amjad  All:
 Shri  Sadhan  Gupta:

 ba  <  Shri  D.  C.  Sharma:
 Shri  Sarju  Pandey:
 Shri  Achar:
 Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  55  on  the  4th
 August,  959  and  state:

 (a)  whether  the  Khosla  Committee
 appointed  to  go  into  the  condition  of
 Railway  bridges  and  to  suggest
 Measures  for  improving  the  same  has
 since  submitted  its  final  report;
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 {b)  if  so,  the  main  recommenda-
 tions  thereof;

 (c)  whether  the  said  report  has
 been  considered  by  the  Railway
 Board;  and

 (d)  if  so,  what  recommendations
 have  been  accepted?

 The  Deputy  Minister  of  Railways
 (Shri  8  झ  Ramaswamy):  (a)  Yes,
 Sir

 ०)  A  copy  of  the  report  is  beirg
 placed  on  the  Table  of  the  Houce

 (९)  The  report  is  under  considera-
 tion

 (d)  Does  not  arise

 aiuv-Nepar  Postar  Agreement’

 Shri  Ram  Krishan  Gupta:
 <  Shri  Bhakt  Darshan;

 Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to,reier  ६6
 the  reply  given  te  Unstarred  Question
 No  236  on  the  2ist  August,  i959  and
 state  the  progiess  since  made  im  the
 negotiations  with  regard  to  an  agrec
 ment  between  India  and  Nepa.  for
 postal  and  telegraphic  communica-
 tions?

 The  Minister  of  Transport  and
 Communications  (Dr  P.  Subbarayan):
 No  further  progress  has  been  made  १0
 far  and  the  matter  2s  stil  under  con-
 sideration

 Hindustan  Shipyard
 Shri  Ram  Krishan  Gupta:  Wilh

 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 Ne  949  on  the  29th  August,  959  and
 state:

 (a)  whether  formal  agreement  for
 construction  of  cargo  ships  has  sirce
 been  entered  into  by  Hindustan  Ship-
 yard  with  M/s  Lubecker  Fiender-
 wake,  West  Germany,  and

 (b)  if  so,  the  main  terms  of  the
 agreement?

 ‘The  Minister  of  State  in  the  Winks-
 tr>  of  Transpert  and  Communications
 (Shri  Raj  Bahadur);  (a)  and  (bj.
 The  matter  is  still  under  correspond-
 Nye  with  the  German  firm

 Godowns

 304
 Shri  Ram  Krishan  Gupta:

 '  Shri  Padam  Dev:

 Will  the  Minister  of  Food  and  मैदान
 Mture  be  pleased  to  refer  i

 a
 «fhe

 Tedly  given  to  Unstarred  Qu
 No  2246  on  the  7th  September,  I889
 and  state:

 {a)  whether  the  brochures  curtein-
 iy  consolidated  information  on

 SVygwn  construction  tave  geen  gre-
 Pated,  and

 {b)  if  so,  whether  a  copy  ‘of  the
 5296  will  be  laid  on  the  ‘Tabje”

 The  Deputy  Minister  of  Foo?  and
 Agriculture  (Shri  A  M  Thomas):  (a)

 He  work  of  laying  down  »  andards
 fot  godowns  of  smaller  capacities  28
 m  progress  with  the  Committee  on

 lan  Projects  and  the  brochures  which
 &l6  under  preparation  w  I!  be  finalis-
 ed  when  the  standards  are  ready

 {b)  Copies  wil]  be  laid  on  the  Teble
 When  these  are  finalised

 Travel  Agents  Association  of  India

 Shri  Ajit  Singh  Sarhadi:
 Shri  Ram  Krishan  Gupta’

 205
 Shri  Sarju  Pandey:

 Will  the  Minister  of  Transpert  and
 Cymmunications  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 Ny  52  on  the  4th  August,  959  and
 State,

 (a)  whether  Government  have  since
 COnsidered  the  proposal  of  .ncreasing
 ‘he  foreign  exchange  allowance  for
 Indians  going  abroad  as  requested  by
 the  Travel  Agents  Assoc.ation  of
 India;  and

 (b)  af  so,  the  result  thereof?
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 Whe  Minister  of  State  im  the  Mints-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)
 The  matter  has  been  further  consider-
 ed  but  for  the  present  it  has  not  been
 found  possible  to  increase  the  foreign
 exchange  allowance  for  Indians  going
 abroad  for  the  time  being

 The  question  will  be  taken  up  again
 at  the  proper  time

 Public  Call  Offices

 306  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  re‘cr  to  the
 reply  given  to  Unstarred  Question
 No,  77  on  the  4th  August,  ‘1959,  and
 state

 (a)  whether  Government  have  since
 considered  the  proposals  fo!  opemng
 PCOs  at  Atel:  and  Kunad,  and

 (b)  if  so,  the  result  thereof”

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):

 (a)  The  answer  is  in  the  affirmative
 (b)  Mand:  Atels—The  proposal  for

 opening  of  a  PCO  at  this  place  has
 been  sanctioned  on  26th  October,  4959
 Necessary  action  ss  being  taken  to
 expedite  execution  of  the  work

 Kunad—It  presumed  that  the
 place  referred  to  s  Kund  in  Gurgaon
 Dastrict  The  proposal  for  opening  a
 PCO  at  this  place  38  being  examined
 afresh.  It  being  not  a  policy  station
 for  the  purpose  of  provision  of  PCO,
 some  party  is  reqmred  to  guarantee
 the  PCO  against  any  loss  to  the  De-
 partment  Enquiries  are  being  made
 ig  the  required  guarantee  can  be
 obtained  from  interested  parties  The
 P.CO  can  be  opened  if  the  guarantee
 is  forthcoming

 भारत  में  टेलोविटरो  का  निर्माण

 क्री  भक्त  दर्शन
 रै०८

 4  शनी  दी०  wo  wet
 क्या  परियहम  तथा  संचार  मंत्री  १७  भ्रगस्त,
 र्श्५६ के के  अ्रतारांकित प्ष्ग  संब्या  13464  के

 उतर  के  संबंध में  वह  बताने की  कृपा  करेये

 कि  भारत  में  टेलीपिटरो  के  निर्माण  के  लिए.
 हक  कारखाना  स्थापित  करने  के  बारे  में  इस
 बीच  क्या  प्रगति  हुई  है  ?

 परियहन  तथा  सखार  मंत्री  (डा०  पी०

 सुध्थारायन)  उन  पाटियो  के  साथ
 जिन्होने  हस  प्रयोजना  में  भ्रपनी  दिलचस्पी
 जाहिर  की  है  बात  चीत  दख  होने  बाली  है

 Purchase  of  Paddy
 309  Shri  S.  M.  Banerjee:  Will  the

 Munster  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  whether  Government  propose  to
 fix  some  umform  policy  regarding
 purchase  of  paddy,  and

 (b)  af  so,  what  is  that  policy?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  A.  M.  Thomas):  (a)
 and  (b)  Conditions  differ  from  State
 to  State,  and  it  is  for  the  State  Gov-
 ernments  to  decide  whether  they  will
 undertake  purchase  of  paddy,  and,  if
 80,  the  method  of  purchase  Purchase
 prices  for  paddy  in  the  different  States
 have  been  fixed  by  the  Government.

 बुढ़ापे  की  दथा

 ३१०  परशितद्वा०  ना०  हिंबारी  क्या
 स्वास्थ्य  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  रूमानिया  के
 डा०  सी०  झाई०  परहोन  ने  “बुढ़ापे  की  दवा'
 नामक  किसी  झौषधि  का  भाविव्कर  किया  है  ;

 (ल)  क्‍या  डा०  परहोन  ने  यह  भी  सिद्ध
 क्र  दिया  है  कि  बुढ़ापा  एक  रोग  है  जिसका
 उपचार  किया  जा  सकता  है  ,  श्र

 (ग)  क्‍या  भारत  में  भी  इस  प्रकार  का

 अनुसबान  करने  का  विचार  है  ?

 स्वास्थ्य  मज्री  (श्री  द्०  To  करमरकर )
 (क)  शौर  (ख)  सरकार  के  पास  कोई
 प्रमाणित  सूचना  नहीं  है  1

 (ग)  ऐसा  कोई  प्रस्ताव  नही  है  ।
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 Water  of  the  Ganga
 sg,  Shri  P.  ©.  Borooah:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ganga
 water  has  remarkable  health-giving
 properties;  and

 (b)  if  so,  whether  Government  of
 India  have  any  proposal  to  bottle  and
 sell  this  water  abroad  like  Avia
 water,  to  earn  foreign  exchange?

 The  Minister  of  Health  (कल
 Karmarkar):  (a)  No.

 (b)  Does  not  arise.

 हिमाचल  प्रदेश  में  मिट्टी  का  कटाव

 शो  पस  देव :
 १२.

 ५  थी राम  कृष्ण  गुप्त  :

 क्या  साधा  तथा  कृषि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  हिमाचल  प्रदेश  में  किन-किन
 स्थानों  पर  १९५६-६०  में  श्रव.  तक
 के  कटाव  के  बारे  में  कार्य  किया  गया  है  भौर
 उस  पर  कितना  व्यय  हुमा  है  ?

 कृषि  उउ-मन्त्रो  (श्री  मो०  Fo  कृष्णप्पा  ):
 हिमाचल  प्रदेश  में  भूमि  संरक्षण  कार्य
 निम्न  स्थानों  पर  चालू  है  ।

 कृषि  भूसि

 १.  महासू  ज़िला  में  भरकी  शौर  कुनी-
 हार  के  क्षेत्र  तथा  बिलासपुर  कुनीहार  भौर

 बिलासपुर  ज़िला  में  सुन्गल के  क्षेत्र  t

 बन  क्त्र

 १.  चम्बा  शहर  के  झास  पास  का  क्षेत्र

 २.  सिरखड  कैचमेन्ट  बिलासपुर  डिवी-
 सन  के  झन्तर्गत  पेनल  डिसमान्सट्रेशन  प्लाट

 ३.  नैनादेबी  डिमान्सद्रेशन  ध्लाट  ग्माभर!
 खड़  कैचमेस्ट  म्लोड  ।  रामपुर  (नोगली  कड
 के  ऊपर  सतसुअज नयी  के  वें  किनारे  )

 ४.  महातू  सोर  विशासपुर  जिला

 इसके  भ्रतिरिक्त  चम्बा,  सिर्म्र  धौर
 शिमला  के  हल्‍कों  के  उन  क्षेत्रों  की  जिन  में

 पहले  बनरोपण  किया  गया  था,  देख  भाल  की
 जा  रही  है  V

 RAWHRERE  से  Jom k— PERE  तक
 ऊपर  दिये  हुए  कार्य  पर  २,२२,१४२  रुपये
 की  रकम  खर्च  की  गयी  है  |

 New  Hospital  at  Imphal

 ‘313,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  2558  on  the  409  September,
 3959  and  state  when  the  construction
 of  the  new  hospital  at  Imphal  will
 commence?

 The  Minister  of  Health  (Shri
 Karmarkar):  The  construction  of  the
 new  hospital  will  commence,  it  is
 hoped,  during  the  Second  Plan  period.

 Fishing  Co-operative  Society  in
 Manipur

 3l4,  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Community  Development

 ‘and  Co-opération  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  525  dated  the  25th  August,
 959  and  state:

 (a)  whether  the  amount  of  loan  of
 Rs.  3,000  has  been  actually  disbursed
 to  the  Ningthibikhong  Senapati  Long-
 khun  Fishing  Co-operative  Society
 Ltd.,  in  Manipur;

 (b)  whether  there  was  any  other
 applicant  for  the  foan  and  how  the
 loan  was  granted  to  this  Society;  and

 (c)  what  are  the  conditions  of  the
 loan  and  for  which  purpose  the  loan
 was  sanctioned?

 The  Deputy  Minister  of  Community
 Development  and  Co-speration  द...
 ह ह  a  Murthy):.(a)-to  (c)-  Informs-
 tion  is  being  collected  wilt
 Placed  before  the  Fou.
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 Jawahar  Tunnel

 8.
 Shri  C.  Sharma;
 Shri  Pangarkar:

 Wilk  the  Minister  of  Transport  and
 Communications  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  209  on  the  7th  September,  2989
 and  state  the  further  progress  of  work
 done  so  far  in  the  completion  of
 Jawahar  Tunne]  which  will  provide  an
 all-weather  road  between  Jammu  and
 Kashmir?

 The  Minister  of  State  in  the  Miuis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  The  progress  of
 the  Western  and  Eastern  Tubes  of  the
 Jawahar  Tunnel  is  as  given  below

 Western  Tube

 (a)  Pilot  heading  and  widening  to
 full  section  completed

 (a)  Lining  work  almost  complet-
 ed

 (au)  The  work  on  roadway,  foot-
 path  ete  almost  completed

 Eastern  Tube

 a)  Pilot  heading  completed

 qu)  Widening  to  full  section,
 about  80  per  cent  completed

 (a)  Lining  of  tunnel  m  progress
 about  50  per  cent  completed

 Airport  at  Chandigarh

 ‘316.  Shri  D.  C,  Sharma  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  any  progress  has  been
 made  in  finalisation  of  the  scheme  for
 development  of  the  airport  at  Chandi-
 garh,  and

 (b)  ४  so,  the  details  of  the  scheme?

 The  Depaty  Minister  of  Civi)  Avia-
 tion  (Shri  Mehinddin):  (a)  The  exist-
 ing  aerodrome  at  Chandigarh  has  been
 provided  with  an  all-westher  runway
 3600  XK  33  yards  with  necessary  taxi-

 tracks  and  apron,  technical  and  resi-
 dential  buildings  Essential  equip-
 ment  and  staff  have  also  been  provid-
 ed  there,  and  the  aerodrome  75  fully
 equipped  to  meet  the  needs  of  Civil
 Aviation  No  further  scheme  of
 development  78  contemplated  for  the
 present

 (b)  Does  not  arise

 Breaches  in  Jullundur-Mukerian
 Railway  Line

 $i7  Shri  Inder  J.  Malhotra;  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Un-
 starred  Question  No  560  on  the  25th
 August,  959  regarding  the  suspension
 of  Railway  traffic  on  Jullundur-
 Mukerian  Railway  line  and  state;

 (a)  the  steps  proposed  to  be  taken
 by  Government  to  avoid  such  frequent
 breaches  on  the  railway  line  in  future;
 and

 (b)  the  mam  causes  leading  to  these
 breaches?

 The  Deputy  Minister  of  Railways
 (Shri  8.  ्,  Ramaswamy):  (a)  and  (b)
 On  Jullundur-Mukerian  Section  there
 are  hill  torrents  originating  in  the
 Sub-Siwahk  range  near  Hoshiarpur,
 which  meander  and  flood  the  country
 and  cause  breaches  to  the  Railway
 line  The  canalising  of  some  of  these
 “ehoes”  38  under  examination  by  the
 Punjab  Government  One  bridge
 which  was  damaged  390  the  last  mon-
 soon,  35  proposed  to  be  rebwit  with
 additional  waterway  A  new  bridge
 with  adequate  waterway  is  also  pro-
 posed  to  be  provided  at  another  site
 which  had  breached

 On  Mukerian-Pathankot  Section  slips
 have  occurred  at  the  cutting  near
 Chak:  bridge  These  cannot  be  en-
 tirely  prevented  Efforts  are,  how-
 ever,  made  every  year  to  remove
 over-hanging  portions  The  slope  of
 the  cutting  33  also  proposed  to  be
 further  flattened  this  year  and  it  is
 expected  that  this  will  minumise  slips
 in  future
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 Expenditure  on  New  Constructions

 S88.  Shri  T.  B  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (@  the  total  expenditure  incurred
 up  to  the  end  of  September,  4959  for
 new  construction  since  the  beginning
 of  the  Second  Plan  period  out  of  the
 sum  of  Rs  66  crores  provided  for  this
 purpose  during  the  Plan  period,

 (b)  whether  the  Railway  Board  ex-
 pect  to  utilise  the  full  amount,  and

 (९)  if  not,  what  will  be  the  short-
 fall?

 The  Deputy  Minister  of  Railways
 (Shri  8.  V  Ramaswamy);  (a)  Rs  36  66
 crores

 (b)  Yes

 (c)  Does  not  arise

 Rallway  Bridge  over  the  Cauvery
 ‘319.  Shri  T.  8.  Vittal  Rao:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  at  what  stage  is  the  work  of
 strengthening  the  Railway  Bridge  ac-
 ross  the  River  Cauvery  between
 Seringapatnam  and  Pandawapura  on
 the  Bangalore-Mysore  Section  of  the
 Southern  Ra:lway,

 (b)  what  is  the  amount  spent  so  far
 on  this  work,  and

 (c)  when  it  5  likely  to  be  complet-
 ed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  There
 are  three  railway  bridges  across  the
 rivers  Cauvery  and  Cauvery  South
 near  Seringapatnam  on  the  Bangalore-
 Mysore  section  of  the  Southern  Rail-
 way.  The  work  of  fre-buildmg  ail
 these  three  bridges  has  been  included
 an  the  Railway’s  Works  Programme
 for  1959-60  Detailed  plans  and  esti-
 mates  afe  under  preparation  and  the
 work  will  be  taken  m  hand  as  soon  as
 the  estimate  has  been  sanctioned  and
 materials  collected

 (b)  Nil.

 (९)  It  uw  expected  thet  the  work
 would  be  completed  within  2  years’
 tune

 Deraliment  of  Nainital  Express
 3290  Shri  Kumbhar:  Wil!  the  Minis-

 ter  of  Railways  be  pleased  to  siate.

 (a)  what  is  the  cause  of  derailment
 of  the  8  Down  Naunital  Express  on
 the  Maulani-Pilibhit  section  which
 eceurrred  on  the  2nd  September,
 ‘1959,

 (9)  whether  any  enquiry  was  con-
 ducted,  and

 (c)  if  so,  the  finding  thereof?

 The  Deputy  Minister  of  Ralflways
 (Shri  8.  झ,  Ramaswamy):  (a)  to  (c)
 A  Junior  Administrative  Officers’
 Joint  enquiry  was  held  to  inquire  into
 the  cause  of  the  derailment  of  8  Down
 Nainital  Express  which  occurred  at
 Seramau  station  on  2nd  September,
 959  on  the  Maulani-Bhojeepura  sec-
 tion  of  the  NE  Railway

 The  proceedings  of  the  Enquiry
 Committee  are  under  scrutiny  of  the
 Railway  Admunistration

 Derailment  near  Muribahal  Station

 &2]  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  No  529
 goods  train  was  derailed  between
 Titilagarh  and  Muribahal  stations  on
 the  Raipur-Waltair  line  on  the  South
 Eastern  Railway  on  the  25th  August,
 1959,

 (b)  ४  so,  the  causes  of  the  accident;
 and

 (c)  the  loss  sustained  as  a  result
 thereof?

 The  Deputy  Minister  of  Railways
 (Shri  V.  Ramaswamy):  (a)  On  25th
 August,  959  at  about  635  hours  while
 No  535  Up  through  Goods  was  run-
 ming  between  Muribahal  and  Titla-
 garh  stations  on  the  Raipur-Vizia-
 nagram  Section  of  South  Eastern
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 Railway,  one  wagon  of  the  tram
 derailed.

 (b)  The  derailment  was  due  to
 failure  of  mechanical  equipment

 (ce)  Rs  Six  thousand  approximately

 Supply  of  Spectacles  to  Government
 Employees

 322.  Shri  s.  A.  Mehdi:  Will  the
 Minister  of  Health  be  pleased  to  state

 (a)  whether  the  Delh:  Opticians
 Association  has  protested  against  the
 decision  of  the  CHS  to  have  a  panel
 of  six  opticians  to  supply  spectacles  to
 Government  employees,

 (क)  ४  so,  the  reasons  for  this  new
 scheme,  and

 (९)  action  taken  in  the  matter?
 The  Minister  of  Health  (Shri

 Warmarkar):  (a)  to  (c)  It  was
 decided  to  form  a  panel  of  Opticians
 who  could  supply  spectacles  to  the
 beneficiaries  of  the  CHS  Scheme  at
 Teasonable  rates  The  Delhi  Optician
 Association  has  represented  egainst
 the  decision  of  the  Government  The
 representation  of  the  Association  has
 been  considered  and  discussions  have
 also  been  held  with  their  representa-
 tives  The  scheme  is  on  trial  at  pre-
 sent  and  the  question  of  its  continua-
 tion  will  be  considered  after  a  period
 of  six  months

 Trachoma
 323.  Shri  D  C.  Sharma:  Will  the

 Minister  of  Health  be  pleased  to  state
 (a)  if  8  mass  campaign  to  check

 trachoma  is  being  launched  all  over
 the  country,  and

 (b)  :f  50,  what  is  its  nature?
 The  Minister  of  Health  (Shri

 Karmarkar):  (a)  and  (b)  On  the
 basis  of  the  experience  gained  so  far
 under  the  Trachoma  Control  Pulot
 Project,  it  is  proposed  to  undertake  a
 mass  campaign  on  a  very  limited
 scale  around  a  Primary  Health  Centre
 in  one  Community  Development

 Block  in  each  of  the  five  States  of
 Uttar  Pradesh,  Rajasthan,  Punjab,
 Bihar  and  Madhya  Pradesh  where
 trachoma  is  छ  major  public  health  pro-
 blem  This  campaign  wil]  be  launched
 under  the  extended  activities  of  the
 Trachoma  Control  Pilot  Project  The
 initial  phase  of  ‘this  mass  campaign
 will  last  for  a  period  of  three  years
 from  December,  958  to  December,
 962  The  further  experience  s0
 gained  will  be  utilised  in  filling  the
 gap  in  the  knowledge  in  respect  of
 methodology  and  admunustrative
 organisation  so  essential  for  the
 successful  implementation  of  a
 country-wide  mass  campaign  The
 time  will  be  used  in  preparing  the
 admunistrative  machinery  in  the  States
 and  also  in  the  training  of  a  large
 number  of  personnel  required  for  the
 implementation  of  the  nation-wide
 mass  campaign

 The  objectives  of  the  initial  mass
 campaign  are  as  follows’

 q@  To  educate  the  people  about
 the  seriousness  of  the  pro-
 blem,  source  of  infection,
 mode  of  spread,  means  of
 checking,  etc

 (2)  To  find  out  the  most  econo-
 mical  and  effective  methodo-
 logy  of  application  of  inter-
 mittent  method  of  treatment
 in  the  field  on  a  large  scale

 (3)  To  find  out  the  simplest  and
 most  economical  way  to  train
 the  villagers  in  the  self-
 admimstration  of  the  drug  to
 be  used

 (4)  To  find  if  effective  supple-
 mentary  help  can  be  had
 from  the  existing  primary
 health  centre  staff  to  carry
 out  and  continue  the  above
 objectives  and  if  so,  its
 extent

 (5)  To  get  the  people  into  the
 habit  of  buying  subsidized
 drugs  for  self  use

 (6)  To  continue  glinico-pathologi-
 cal  and  operational  research
 and  to  create  a  nucleus  for
 the  culture  of  trachoma  virus
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 and  other  viruses  affecting
 the  external  eyes.

 (7)  To  train  the  public  health
 workers  to  be  employed  in
 the  mass  campaign.

 (8)  To  draw  up  a_  nation-wide
 mass  control  programme.

 भरवा  सुमेरपुर  से  हरपालपुर  तक  रेलवे
 लाइन

 ३१४.  श्री  म०  सा०  द्विबेदी  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  बुन्देलखन्ड  डिवीजन  में  भरवां

 सुमेरपुर  से  हरपालपुर  तक  बनायी  जाने  वाली
 रेलवे  लाइन  के  निमणि  के  बारे  में  जिसका
 सर्वेक्षण  बहुत  पहले  किया  जा  चुका  है,  तवीन-
 तम  स्थिति  क्‍या  है  ;  शौर

 (ख)  क्या  उत्तर  प्रदेश  सरकार  ने  इसके
 लिये  कोई  प्राथमिकता  रखी  है  ?

 रेखबें उप मंत्रो उप  मंत्री  (श्री सें०  हे०  रामस्वामी )
 (क)  इस  समय  ऐसे  किसी  प्रस्ताव  पर  विचार

 नही  किया  जा  रहा  है  हां,  १९२६-२७
 में  सुमेरपुर  भौर  हरपालपुर  के  बीच  (६८
 मील  )  रेलबे  लाइन  बनाने  के  सम्बन्ध  में
 यातायात  सर्वे  किया  गया  था  जो  १००  भील

 सुमेरपुर  छत्तरपुर  प्रस्तावित  लाइन  का  हिस्सा
 है  ।  इस  लाइन  को  बनाना  उचित  नहीं
 समझा  गया  ।

 (ख)  जी  हां,  दूसरी  पंचवर्षीय  योजना
 में  उत्तर  प्रदेश  सरकार  ने  जिन  नयी  लायनो
 के  बनाने  का  सुझाव  भेजा  है,उस  में  सुमेरपुर
 से  छत्तरपुर  तक  एक  लाइन  बनाने  की  भी
 सिफारिश  की  गयी  है  भौर  अम्रता  के  कम  में  इस
 साइन  को  तेरहवां  स्थान  दिया  गया  है  ।

 Canal  Communications  in  Orissa

 $23.  Shri  Panigrahi:  Will  the
 Minster  of  Transpert  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  hes  given  Bw  lakhs  of  rupees  for
 improving  camal  Communications  in

 Orissa  in  order  to  carry  iran  ores  to
 Paradip  Port;  and

 (b)  if  so,  what  improvements  have
 been  made  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  ang  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  Does  not  arise.

 dhoom  and  Forest  Production  in
 Tripura

 826.  Shri  Bangshi  Thakur:  चा!
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Jhoom  and  Forest  products
 of  an  area  of  Tripura  measuring  about
 1,500  sq  miles  adjacent  to  Chittagong
 Hill  Tracts  border  are  exported  via
 Pakistan  for  want  of  proper  means
 of  transport  and  communication;  and

 (b)  if  so,  when  and  what  steps
 Government  propose  to  take  in  this
 regard?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ,  Krishnappa):  (a)  No,
 Sir,

 (b)  Does  not  arise

 New  Hospital  at  Dornakal

 ‘827,  Shri  T.  8  Vittal  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 tate

 (a)  whether  the  plans  and  esti-
 mates  for  the  proposed  new  hospital
 at  Dornakal  Junction,  Central  Raij-
 way,  have  since  been  finalised;

 (b)  ४  so,  when  the  construction
 will  start,

 (c)  when  7  35  hkely  to  be  com-
 pleted,  and

 (a)  what  33  the  bed  strength  of  the
 hospital?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  There  &
 already  a  dispensary  at
 Junction  and  there  is  no  proposal  *
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 present  to  provide  another  hospital  or
 dispensary  at  this  station.

 (9)  to  (a).  Im  view  of  reply  to  (a)
 above,  do  not  arise.

 Agricultural  Loan  to  Displaced
 Persons  in  Tripura

 328.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  number  of  displaced
 persons  in  Tripura  who  applied  for
 agricultural  loan  during  959  so  far;

 (b)  the  total  number  of  such  dis-
 placed  persons  who  have  been  granted
 agricultural  loan  during  the  same
 period:

 (e)  the  highest  and  lowest  amount
 of  such  loan  granted;

 (da)  whether  displaced  persons  of
 Madhuban,  Sadar  and  Tripura  applied
 for  such  loan;

 (e)  if  so,  how  many  of  them  were
 granted  such  loan;

 (f)  whether  any  of  the  displaced
 persons  who  were  granted  loan
 refused  to  draw  it;  and

 (g)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  द  Krishnappa):  (a)  20,869.

 (b)  ‘1,035.

 2  (०)  The  highest  amount  of  loan
 -granted  is  Rs.  250  and  lowest  is  Rs.  8.

 €8)  The  displaced  persons  of
 Madhuban  Colony  in  the  Sadar  Sub-

 Divisio
 of  Tripura  applieq  for  the

 joan.

 @).  22.

 (i)  Yes,

 (g)  As  the  loan  was  not  sanctioned
 ih  favour  of  the  entire  group  of

 chee
 mban  Colony  consisting  of  06

 dizplaced  Persons,  the  parties  refused
 te  draw  it.

 New  Fruit  Siding  at  Qutab  Read,
 Dethi

 329,  Shri  5S.  A.  Mehdi:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  Government  is
 aware  that  the  new  fruit  siding  at
 Qutab  Road  is  most  injurious  to
 health;

 (b)  if  so,  the  action  taken  in  the
 matter;  and

 (c)  the  steps  that  had  been  taken
 te  separate  the  fruit  sidings  from  the
 refuse  dumps  in  this  area?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  to  (c).  Fruit  siding
 at  Qutab  Road  is  situated  about
 i  furlong  from  the  refuse  loading
 platform.  There  is,  therefore,  no
 possibility  of  any  infection  spreading
 on  account  of  the  existence  of  these
 platforms  as  practically  all  fruits  are
 packed  in  baskets  or  boxes  etc.  How-
 ever,  the  Divisional  Superintendent  of
 Northern  Railway  is  providing  in
 consultation  with  the  Delhi  Municipal
 Corporation,  a  separate  entrance  for
 the  refuse  trucks  direct  from  the
 Qutab  Road  side.

 Bahuda  River  Project

 330.  Shri  Sanganna:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  3072  on  the
 I5th  April,  959  and  state:

 (a)  whether  the  estimates  in  res-
 pect  of  Bahuda  River  Project  have
 since  been  finalised;  and

 (b)  if  so,  with  what  results?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 An  estimate  for  carrying  out  investi-
 gations  of  the  Bahuda  River  Project
 was  prepared  by  the  Central  Water
 and  Power  Commission  and  forward-
 ed  to  the  Government  of  Orissa  for
 their  concurrence  to  bear  the  cost.
 The  Government  of  Orissa  have  now
 informed  us  that  investigations  will
 be  carried  out  by  their  own  Engineers.
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 कला  Capita  Consumption  of  Food

 538i.  Shri  झ,  P.  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  what  28  the  latest  estimate  of
 per  capita  food  consumption  in
 calories;  and

 (9)  what  35  the  break-up  of  the
 figure  in  terms  of  (3)  cereals,  (ii)
 proteins,  (:ii)  fats  and  fatty  acids,  and
 (iv)  vitamins?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  and  (b).  Informa-
 tion  regarding  per  capita  food  con-
 sumption  in  calories  is  not  available.
 A  statement  giving  the  mean  intake
 of  foodstuffs  as  revealed  by  surveys
 carried  out  during  1955-58  is  laid  on
 the  Table.  [See  Appendix  J,  annexure
 Ne.  a)

 Tourists  to  Spiti  and  Lahaul

 Shri  Daljit  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  number  of  foreign  and
 Indian  tourists  separately  who  visited
 Spiti  and  Lahaul  in  Himachal  Pradesh
 during  the  year  959  so  far;  and

 (b)  how  do  these  figures  compare
 with  those  for  19587

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Number  of
 Foreign  and  Indian  tourists  who
 visited  Spiti  and  Lahaul  upto  3ist
 October,  959  are  as  given  below:

 Foreigners  Indians
 34  29

 (b)  These  figures  show  an  increase
 as  compared  with  those  for  the
 sorresponding  period  in  the  year  ‘1958,
 which  were:
 Foreigners  Indians

 33  42
 Passenger  Amenities  at  Stations

 383.  Shri  Daljit  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  nature  of  amenities  to  be
 provided  during  1959-60  at  Kiratpur

 NOVEMBER  28,  Nee  «Written  Answers  gos

 Sahib  and  Nangs]  Dam  Stations  हंक
 the  Northern  Railway;  and

 (b)  the  amount  proposed  to  he
 spent  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 No  amenities  works  are  proposed  to
 be  provided  at  Kiratpur  Sahib  during
 1959-60.  There  is,  however,  a  pro-
 posal  for  providing  8  cover  over  the
 platform  at  Nangal  Dam  at  a  cost  of
 Rs.  55,000.  The  work  will  be  carried
 out  on  receipt  of  acceptance  of  the
 share  of  the  cost  by  the  Punjab
 Government.

 Pasteur  Institute,  Coonoor

 JS  Shri  Vasudevan  Nair:  ~

 basen 8  shri  द  P.  Nayar:
 Will  the  Minister  of  Health  be

 Pleased  to  state:

 (a)  whether  any  research  work  is
 being  carried  at  the  Pasteur  Institute,
 Coonoor,  or  any  other  Research  Insti-
 tutes  in  India,  on  tropical  Eosinophilia;
 and

 (b)  what  are  the  indications  regard-
 ing  its  increasing  incidence  in  India?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  It  is  difficult  to  say  whether
 there  is  a  real  increase  in  the  incidence
 of  the  disease.  The  apparent  increase
 May,  to  an  extent,  be  due  to  the
 awareness  of  the  condition  by  the
 medical  practitioners  and  better
 facilities  for  diagnosis,

 National  Railway  Users’  Consultative
 Couneil

 Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  meetings  of  the
 National  Railway  Users’  Consultative
 Council  held  in  959  so  far;

 (b)  whether  a  copy  of  the  man
 recommendations  made  in  them
 would  be  laid  on  the  Table;  and
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 2)  which  of  them  have  been
 accepted?

 The  Deputy  Minister  of  Railways
 48hri  8.  ९.  Ramaswamy):  (a)  One

 (b)  and  (९)  A  statement  is  laid  on
 the  Table  [See  Appendix  1  annexure
 No  63]

 Shipping  Service

 387.  Shrimati  Na  Palchoudhuri:  Will
 the  Manister  of  Transport  and  Com-
 munications  be  pleased  to  state

 (a)  the  total  tonnage  in  dead-
 weight  of  machinery  plants  and  other
 commoditics  separately  imported  on
 account  of  the  Central  and  State  Gov-
 ernments  and  for  the  various  under-
 takings  owned,  controlled  or  managed
 by  them  during  each  of  the  financial
 years  ended  3ist  March,  958  and
 ‘1959,

 (b)  the  total  quantity  of  these
 commodities  carried  by  Indian  and
 foreign  ships  separately  during  each
 of  the  financial  years,  and

 (c)  the  total  freight  paid  for  these
 imports  to  Indian  and  foreign  ships
 separately  during  each  of  the  financia}
 years?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  to  (८)
 Information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Lok
 Sabha  as  soon  as  possible

 Train  Accident  near  Kathgodam
 338,  Shri  A.  Mehdi  Will  the

 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  an  accident  took  place
 between  Kathgodam  and  Haldwan:  on
 the  2nd  October,  1959,

 (b)  if  so,  the  details  thereof,  and

 ६९)  the  results  of  the  enquiry?

 The  Deputy  Minister  of  Reilways
 (Shri  S.  V.  Ramaswamy):  (a)  and
 (b)  On  2nd  October,  7959  at  about
 6230  hours  Down  Ballast  tran  No  2

 entered  Catch  Siding  and  dashed
 against  the  dead-end  at  Haldwan:
 station  on  the  Kathgodam-Bhojcepura
 section  of  NF  Railway  As  a  result,
 the  tram  engine  and  three  vehicles
 next  to  it  capsized  and  one  more
 vehicle  derailed  One  driver  who  was
 in  the  Rest  Van  of  the  train  was  killed
 instantaneously  The  Engine  crew
 consisting  of  3  persons  and  4  outsiders
 who  were  at  that  time  m  the  huts
 built  unauthorisi  dly  at  the  site  of  the
 accident  also  sustained  injuries

 (९)  Damage  to  the  Railway  pro-
 perty  was  estimated  at  Rs  Seventeen
 thousand  only  The  cause  of  the
 accident  38  under  investigation

 328  hrs

 MOTION  FOR  ADJOURNMENT

 Hop-up  oF  TRAIN  BY  DELHI  STUDENTS

 Mr  Speaker:  I  have  received  notice
 of  an  adjournment  motion  from  Shri
 Vajpayee  regarding  obstruction  of  a
 train  by  2000  students  here,  which  ap-
 peared  m  the  fiont  pages  of  the  news-
 papers  What  )s  the  trouble  due  to?

 Shri  Vajpayee  (Balrampur)  rose

 Mr,  Speaker:  There  35  no  explana-
 tion  necessary  from  the  hon  Member
 T  am  asking  the  hon  Munister

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Yesterday
 No  33  UP  New  Delhi-Amritsar  Pas-
 senger  left  New  Delh:  about  aby
 minutes  late  and  arrived  at  Shahdara
 20  minutes  late  There  was  a  crowd
 of  students  They  would  not  allow
 the  train  to  start  In  the  first  in-
 stance,  we  thought  that  they  were
 protesting  against  the  late  arrival  of
 the  tram  Later  on,  they  said  ‘No,
 our  demand  is  that  an  additional
 tram  must  be  run’  The  line  capacity
 between  Delhi  and  Ghaziabad  is  very
 lumited  There  are  very  extensive
 engineering  and  signalling  works  go-
 mg  orm  In  fact,  we  are  finding  ॥  ex-
 tremely  difficult  to  run  the  number  of
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 trains  that  we  are  running  at  present,
 and  it  is  likely  that  at  some  stage  we
 may  have  to  curtail  one  or  two  trains.
 So  the  question  of  introducing  an
 additional  train  has  been  very  thor-
 oughly  examined  and  it  is  just  -not
 possible  at  this  stage.  When  the
 works  are  completed,  then  of  course
 we  may  be  able  to  run  some  more
 trains.

 That  was  their  demand.  They
 stopped  the  train  for  about  5—6
 hours.  Then  the  District  Magistrate
 went  there  and  talked  to  them.
 Luckily  better  sense  prevailed  and
 they  allowed  the  train  services  to
 resume  at  12.10.

 Shri  Dasappa  (Bangalore):  Holding
 up  how  many  other  trains?

 श्री  वाजपेयी  :  सवाल  यह  नहीं  है  कि
 विद्यार्थियों  ने  जो  कुछ  किया  वह  अच्छा  किया
 शर  उसका  समर्थन  किया  जाय  |  सवाल  यह
 है  कि  यदि  रेलवेज  कोई  नई  रेलगाड़ी  चला
 सकती  तो  दिल्‍ली  से  जो  हजारों  विद्यार्थी  उत्त  र-

 प्रदेश  और  पंजाब  को  जाते  हैं  क्या  उनके  लिए
 कोई  बेकल्पिक  यातायात  का  साधन  सरकार
 तय  नहीं  कर  सकती  ?  क्या  सरकार  मोटर
 बसों  की  व्यवस्था  नहीं  कर  सकती  ?  पिछले

 महीने  सोनीपत  जाने  वाले  विद्यार्थियों  ने.

 Mr,  Speaker:  I  do  not  allow  the
 hon.  Member  to  go  on  speaking  be-
 fore  I  give  my  consent  to  this  ad-
 journment  motion.  I  have  allowed
 him  an  opportunity  to  speak  on  the
 limited  question  before  the  House.
 Evidently  the  hon.  Member  wants  to
 ask  if  any  other  method  of  providing
 transport  for  these  students  cannot  be
 thought  of,  though  it  may  not  be
 possible  for  the  railways  to  run  more
 trains.

 Shri  Shahnawaz  Khan:  The  only
 other  method  is  for  the  students  to
 move  by  road—travel  by  buses.  We
 shall  weltome  that  very  much.

 Some  Hon,  Members  rose—
 Mr.  Speaker:  There  is  nothing  more

 that  need  be  said  on  this.  Everything

 es
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 that  is  possible  is  being  done.  The
 students,  who  are  going  to  be  the
 future  administrators  of  this  country
 ought  not  to  take  the  law  into  their
 own  hands,  obstructing  not  only
 themselves  but  other  passengers.  This
 is  not  the  way  in  which  the  students
 ought  to  behave.  They  can  certainly
 make  representations,  The  parents  are
 equally  interested  in  seeing  that  the
 students  go  to  the  schools  and  col-
 leges.  Students  do  not  drop  from
 heaven.  The  parents  are  interested
 as  much  in  them.  This  kind  of  en-
 couragement  should  not  be  given  ito
 students.  I  would  not  have  allowed
 this  but  for  the  fact  that  2000  stu-
 dents  took  part  in  it.  I  will  not
 tolerate  recurrence  of  any  such  thing
 by  any  students.  |  On  the  other  hand,
 the  students  must  behave  properly.
 They  are  going  to  take  charge  of  the
 administration  one  day.

 I  disallow  this  adjournment  mo-
 tion.

 Shri  Barrow  (Nominated—Anglo-
 Indians):  May  I  seek  a  clarification?

 Mr,  Speaker:  No  clarifisation  is
 necessary.  Everything  is  clear.

 2.05  hrs.

 PAPERS  LAID  ON  THE  TABLE

 FURTHER  LETTERS  EXCHANGED  BETWEEN
 GOVERNMENTS  OF  INDIA  AND  CHINA

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawahar-
 lal  Nehru):  I  beg  to  lay  on  the  Table
 a  copy  each  of  the  letters  exchanged
 between  the  Prime  Minister  of  India
 and  the  Prime  Minister  of  China  after
 issue  of  the  White  Paper  No.  II  on
 India-Chinese  relations  which  was
 laid  on  the  Table  on  the  6th  Novem-
 ber,  1959.  [Placed  in  Library,  See
 No.  LT-685/59].

 Shri  Bimal  Ghose  (Barrackpore):
 It  must  be  circulated  to  us.

 Shri  Jawaharlal  Nehru:  Yes,  it  will
 be  circulated.
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 Damopar  VALLEY  -

 The  Minister  ef  Irrigation  and
 Power  (Hafis  Mohammad  Ibrahim):
 I  beg  to  lay  on  the  Table  a  copy  of
 statement  on  recent  floods  in  the
 Lower  Damodar  Valley  [Placed  im
 Library,  See  No  LT  1686/59}

 With  your  permission,  I  want  to
 add  a  few  words  In  the  statement
 that  I  have  just  laid  on  the  Table  of
 the  House,  I  have  given  the  views  of
 Government  on  the  basis  of  material
 made  available  to  us  by  the  DVC  I
 said  yesterday  that  from  the  facts
 made  available  to  me  so  far,  I  was
 not  ma  position  to  concede  the
 demand  for  an  enquiry  straightway
 I  suggested  that  Members  from  West
 Bengal  should  meet  me  in  my  Cham~-
 ber  and  place  before  me  the  relevant
 material  that  they  have,  to  enable  me
 to  come  to  a  decision  in  the  matter
 I  am  still  keeping  an  open  mind  on
 this  issue  and  would  not  hesitate  to
 set  up  an  Enquiry  Committee  if  I  find
 this  really  necessary  on  the  basis  of
 material  that  may  be  placed  before
 me  by  the  Members  of  this  House

 Shri  Prabhat  Kar  (Hooghly)  The
 statement  may  be  cirrulated  to  Mem-
 bers

 Mr  Speaker.  He  has  not  added
 anything  new  Hon  Members  yill
 look  into  copies  of  the  proceeding.

 AMENDMENTS  To  Det  (CONTROL  oF
 Burvinc  Operations)  Recuatrons

 The  Min'ster  of  Health  (Shri
 Karmorh~)  I  beg  to  lay  on  the
 Table,  und:  ub-section  (3)  of  Sec-
 tion  49  of  the  Delhi  (Control  of  Build-
 ing  Operat  ons)  Act,  ‘1955,  a  copy  of
 Notification  No  SRO  493  dated  the llth  May  957  meking  certain  amend-
 ments  to  the  Delhi  (Control  of  Build-
 ing  Overatens)  Resula  ions,  955

 eae
 ह. 3  Library,  See  No  LT-687/

 laid  on  the
 Table  al

 Norrrrcation  UNDER  Moron  VERIcuss
 Act

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  I  beg  to  re-lay

 on  the  Table,  under  sub-section  (3)
 of  Section  783  of  the  Moto  Vehicles
 Act,  1939,  a  copy  of  Notification  No
 |  .2(142)  /55-Transport  dated  the  9th
 July  1959,  published  in  Delhi  Gazette
 (Placed  ४  Library,  See  No  LT-2598/
 59]

 Avvrrep  accounts  OF  Ex-DRTA
 Shri  Raj  Bahadur:  I  beg  to  lay  on

 the  Table  a  copy  each  of  the  follow-
 ing  papers  peitaming  to  -fhe  Delhi
 Road  Transport  Authority

 (7)  Balance  Sheet  of  the  Autho-
 rity  for  the  year  1958-58

 (i)  Profit  and  Loss  Account  of
 the  Authority  for  the  year
 ‘1955-56

 (in)  Financial  Review  by  the
 General  Manager,  Delhi  Road
 Transport  Authority  for  1955-
 56

 (iv)  Audit  Report  on  the  Annual
 Accounts  of  the  Authority
 for  the  year  1955-56

 ९0  Operational  Accounts  of  the
 Authority  for  the  year  ‘1955-
 56  [Placed  in  Lxbrary,  See
 No  LT~-688/59]

 RULES  unNDER  SUPREME  Court  JupcEs
 (Connrrions  or  Servics)  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  ‘Shri  Datar):  I
 beg  to  re-lay  on  the  Tab'e,  under
 sub-section  (3)  of  Section  24  of  the
 Supreme  Court  Judges  (Conditions
 of  Service)  Act,  ‘1958,  a  copy  of  each
 of  the  following  rules

 4)  The  Supreme  Court  Judges
 (Travell  ng  Allowance)

 Rule  ,  959  published  in  No-
 tificaton  N  GSR  C44  dated
 the  25tn  Juv,  199

 (ui)  The  Supreme  Cour  Judges
 Rules,  969  nud'ichs*  ar  No-
 tification  No  935  dated  the
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 [Shri  Datar]
 5th  August  1959.  [Placed  in
 Library,  See  No,  LT-579/
 59].

 ‘NOTIFICATIONS  UNDER  ESSENTIAL  Com-
 MODITIES  ACT

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  I
 beg  to  lay  on  the  Table,  under  sub-
 section  (6)  of  Section  3  of  the  Essen-
 tial  Commodities  Act,  1955,  a  copy  of
 each  of  the  following  Notifications:

 (i)  GSR  No.  062  dated  the  2th
 September,  1959,  making  ser-

 tain  further  amendment  _  to
 the  Imported  Foodgrains
 (Prohibition  of  Unauthorised
 Sale)  Order,  1958.

 (ii)  GSR  No,  ill  date@  the  Ist
 October,  1959,  making  certain
 amendment  to  the  Sugar
 (Movement  Control)  Order,
 i959.

 Giii)  GSR  No.  53  dated  the  I7th
 October,  1959,  making  cer-
 tain  amendment  to  the  West
 Bengal  Wheat  (Export  Con-
 trol)  Order,  1958.

 (iv)  GSR  No.  203  dated  the  3lst
 October,  1959,  making  certain
 amendment  to  the  Delhi
 Wheat  and  Wheat  Products
 (Export  Control)  Order,  1958.

 (v)  GSR  Nos,  234  and  235
 dated  the  4th  November  1959.

 (vi)  GSR  No.  237  dated  the  Ath
 November,  1959,  making  the
 Sugar  (Movement  Control)
 Order,  1959.

 (vii)  GSR  No.  i238  dated  the  6th
 November,  1959.

 (viii)  GSR  No.  239  dated  the  %th
 November,  959  rescinding
 the  Madras  Paddy  (Transport
 Restriction)  Order,  i959.
 [Placed  in  Library,  See  No.
 LT-689/59].

 2  46  5३

 ORDERS  UNDER  ESSENTIAL  COMMODITIES
 Act

 Shri  A.  M.  Thomas:  I  beg  to  lay  on
 the  Table,  under  sub-section  (6)  of
 Section  3  of  the  Essential  Commodi-
 ties  Act,  1955,  a  copy  of  each  of  the
 following  Statements  of  Orders:—

 (i)  Statement  showing  34  Re-
 quisitioning  orders  for  Rice
 served  on  Millers  /Parties  /
 Banks  in  Krishna  District
 (Andhra  Pradesh).

 (ii)  Statement  showing  73  Re-
 quisitioning  Orders  for  Rice
 served  on  Millers  /Parties  /
 Banks  in  East  Godavari  Dis-
 trict  (Andhra  Pradesh).

 (iii)  Statement  showing  I76  Re-
 quisitioning  Orders  for  Rice
 served  on  Millers  /Parties/
 Banks  in  West  Godavari  Dis-
 trict  (Andhra  Pradesh),

 (iv)  Statement  showing  46  Re-
 quisitioning  orders  for  Rice
 served  on  Millers  /  Parties  /
 Banks  in  Guntur  District
 (Andhra  Pradesh).

 (v)  Statement  showing  2  orders
 issued  to  Railway  authori-
 ties  prohibiting  and  restrain-
 ing  the  movement  of  stocks
 of  rice  and  paddy  from  the
 Railway  goods  sheds.

 (vi)  Statement..showing  3  orders
 to  get  declaration  of  stocks
 served  on  Millers  /Parties
 traders  in  Krishna  District
 (Andhra  Pradesh).

 (vii)  Statement  showing  2  orders
 to  get  declaration  of  stocks
 served  on  certain  millers/
 traders  in  East  Godavarj  Dis-
 trict  (Andhra  Pradesh).

 (viii)  Statement  showing  9  orders
 to  get  declaration  of  stocks
 served  on  certain  millers/
 traders  in  West  Godavari
 District  (Andhra  Pradesh).

 (ix)  Statement  showing  83  or-
 ders  to  get  declaration  of
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 stocks  served  on  certain
 millers/traders  in  Guntur
 District  (Andhra  Pradesh)
 [Placed  in  Library,  See  No.
 LT-690/59).

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  Sir,  I  rise  to
 announce  that  Government  Busin‘ss
 for  the  week  commencing  28rd  Nov-
 ember  959  wil]  consist  of —

 a)  Consideration  of  any  item  of
 Government  Business  carried
 over  from  today’s  Order
 Paper

 )  Consideration  and  passing
 of—the  Legal  Practitioners
 Bill,  3959  and  the  Kerala
 State  Legislature  (Delega-
 tion  of  Powers)  B:ll,  959

 <iin})  Discussion  on  the  Annual
 Reports  of  the  Registrar  of
 Newspapers  for  the  years
 957  and  I958  on  motions  to

 be  moved  by  Shri  C.  K.
 Bhattacharya  and  others  at
 3  p.m  on  Tuesday,  the  24th
 ‘1959,

 div)  Discussion  on  the  White
 Paper  II  on  India-Chinese  re-
 lations  laid  on  the  Table  of
 the  House  on  November  l6,
 1959,  and  subsequent  corres-
 pondence  between  the  Gov-
 ernmentg  of  India  an@  China
 on  a  motion  to  be  moved  by
 the  Prime  Minister  on  25th
 November,  1959,  after  dis-
 posal  of  questions.

 Shri  C.  K,  Bhattacharya  (West
 Dinajpur):  May  I  invite  the  atten-
 tion  of  the  hon.  Minister  of  Parlia-
 mentary  Affairs  to  the  fact  that
 it  was  decided  in  the  Committee  that
 2  hours  would  be  provided  for  each
 item  under  paragraph  (iii)  of  the
 List  of  Business  just  announced.  There
 238(Ai)  LEBD—4.

 lzatmd  we  ny

 Question  No.  79

 were  two  notices  of  motions  regard-
 ing  two  reports  of  the  Registrar  of
 Newspapers,  namely,  3957  and  ‘1958,
 by  two  Members.  I  was  under  the
 impression  that  each  of  these  would
 have  two  hours  allotted  to  it.  That
 means,  four  hours  in  all.  I  find  in
 the  Report  that  the  two  fiave  been
 combined  and  two  hours  have  been
 allotted.  I  believe  that  the  time  allot-
 ted  would  not  be  sufficient  for  dis-
 cussion  of  the  two  reports.  I  request
 that  two  hours  be  allotted  to  each
 of  the  two  items.  Therefore,  I  sug-
 gest  that  the  time  be  increased  to  four
 hours

 sit  wer  दर्शन  (गढवाल):  ब्या  उसका
 समय  बढाया  नहीं  जा  सकता  ?

 Mr.  Speaker:  I  am  calling  one  after
 another  This  item  comes  later.  I
 do  not  understand  why  hon.  Members
 do  not  look  mto  the  Order  Paper  and
 why  they  disturb  the  order?  I  have
 not  yet  come  to  that  motion.  This
 sort  of  thing  disturbs  awfully  the
 proceedings.  Now,  statement  by  the
 Minister  of  Health.

 CORRECTION  OF  ANSWER  TO
 STARR.  QUESTION  NO.  79

 The  Minister  of  Health  (Shri  Kar-
 markar):  Sir,  in  reply  to  part  (c)  of
 the  Starred  Question  No  79,  dated
 4th  August,  959  asked  by  Shri  A.  M.
 Tariq  which  was:

 “if  so,  whether  it  is  also  a  fact
 that  farmers  of  village  Buran
 (Delhi)  have  applied  to  Muni-
 cipal  Corporation,  Delhi  for  mak-
 ing  arrangements  for  utilisation
 of  this  water  for  irrigation  of
 their  land”,

 I  rephed  as  follows:

 “It  is  understood  from  the
 Delhi  Mumicipal  Corporation  who
 are  the  concerned  authority  that
 no  such  application  has  been
 received  from  them”
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 [Shri  Karmarkar)
 ‘The  correct  reply  should  be  as
 follows:  “The  reply  was  based  on  the
 information  furnished  by  the  Delhi
 Municipal  Corporation  who  have
 subsequently  explained  that  an  appli-
 cation  from  an  individual  person,
 named  Shri  Devi  Chand  of  village
 Burari,  requesting  for  supply  of
 sewage  water  for  irngation  of  his
 land,  was  received  by  the  Corpora-
 tion  mn  June,  4958  and  is  receiving
 their  attention.  The  area  through
 which  the  channel]  has  to  be  extended
 could  not  be  surveyd  so  far  as  it  is
 still]  under  flood  waters.  It  will  be
 observed  that  there  38  apparently  no
 inaccuracy  in  the  reply  previously
 given  as  it  is  a  fact  that  no  applica-
 tion  was  received  from  the  farmers
 of  village  Burari  (Delhi)  for  making
 arrangements  for  utilisation  of  water
 for  irrigation  of  their  land  but  the
 application  was  from  one  individual
 person  ”

 BUSINESS  ADVISORY  COMMITTEE

 Forty-rourtH  Report

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narain  Sinha);  I
 beg  to  move  the  following:

 “That  this  House  agrees  with
 the  Forty-fourth  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the
 i8th  November,  1989.”

 Shri  C.  K.  Bhattacharya  (West
 Dinajpur):  May  I  repeat  the  statement
 that  I  made  to  you  a  little  before?
 There  should  be  two  hours  allowed  to
 each  of  these  motions,  that  is  to  say,
 two  hours  for  the  2957  report  and  two
 hours  for  the  958  report  of  the
 Registrar  of  Newspapers

 Mr,  Speaker:  I  am  sure  the  report
 relates  to  the  same  matter  though  for
 two  different  yesrs.  Much  of  the
 ground  is  the  same.  I  have  got  the
 discretion  to  extend  the  time  by  half

 UAeration  of
 Bovndaries)  DU

 Now,  the  question  is:

 “That  this  House  agrees  with
 the  Forty-fourth  Report  ef  the
 Business  Advisory  Committee
 Presented  to  the  House  on  the
 ३90  November,  1959."

 The  motion  wes  adopted.

 ee

 KERALA  STATE  LEGISLATURE
 (DELEGATION  OF  POWERS)  BILL®

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  Sir,
 on  behalf  of  Shr.  G  8,  Pant,  I  beg
 to  move  for  leave  to  introduce  a  Bill
 to  confer  on  the  President  the  power
 of  the  Legislature  of  the  State  of
 Kerala  to  make  laws.

 Mr.  Speaker:  The  question  .s:

 “That  leave  be  granted  to  intro-
 duce  a  Bll  to  confer  on  the
 President  the  power  of  the  Legis-
 lature  of  the  State  of  Kerala  to
 make  laws.”

 The  motion  was  adopted.

 Shri  Datar:  Sir,  I  introduce  the

 th44  hrs,

 ANDHRA  PRADESH  AND  MADRAS
 (ALTERATION  OF  BOUNDARIES)

 BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  B.  में.

 ©Pyblished  in  the  Gazette  of  Indig  Extraordinary  Part  I,  Section
 2,  dated  90-11-1088.
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 Dater  on  the  29h  November,  ‘19650,
 namely:

 द...  the  Bill  to  provide  for
 the  alteration  of  boundaries  of
 the  States  of  Andhra  Pradesh  and
 Madras  and  for  matters  connected
 therewith,  be  taken  into  con-
 sideration.”

 {Mr.  Depory-Srraxer  tn  the  Chairj

 Shri  Tyagi  (Dehra  Dun):  Last  time
 8  demand  was  made  on  behalf  of  the
 Members  that  they  should  be  pro-
 vided  with  survey  maps  to  know  as
 to  which  villages  are  to  be  trans-
 ferred.  What  has  happened  to  that
 demand?

 Mr.  Deputy-Speaker:  That  question
 wag  raised  yesterday  and  we  have
 discussed  that  in  detail.  Now,  per-
 haps,  it  is  no  use  taking  if  up  again.
 Now,  Pandit  Thakur  Das  Bhargava
 may  continue

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 How  much  time  remains,  Sir?

 Mr.  Deputy-Speaker:  We  had  four
 hours  for  the  genera]  discussion  and
 we  had  taken  about  24  hours.  I  sup-
 pose  we  have  about  l4  hours  for
 general  discussion.

 Shri  N.  R.  Muniswamy  (Vellore):
 Many  Members  want  to  participate
 What  about  them.  (Interrupfions.)

 Pandit  Thakur  Das  Bhargava
 (Hissar):  Sir,  I  may  at  the  outset  say
 that  somehow  yesterday  I  could  only
 touch  upon  one  point.  That  point  was
 not  finished.  I  submitted  yesterday
 and  I  beg  to  repeat  it  most  respect-
 fully  today  that  the  time  allocated  is
 very  short.  We  are  today  discussing
 the  fates  of  at  least  three  lakhs  of
 people  and  I  maintain  it  is  not  right
 to  pass  this  Bill  in  haste.  Therefore,
 I  respectfully  ask  you  to  give  me  full
 time.  I  am  not  interested  in  this  way

 834
 Tam  ‘The

 (Alteration  of
 Boundaries)  Bill

 national  standpoint.  The  homes  are
 disrupted  and  people  are  sent  from
 one  State  to  another  and  Parliament
 should  be  convinced  of  the  validity  of
 the  report  as  well  as  of  the  fact  that
 they  should  be  transferred.  The
 transfer  of  three  lakhs  of  people  is  a
 serious  affair

 Mr.  Deputy-Speaker:  I  quite  appre-
 ciate  the  point  of  view  of  Pandit
 Bhargava  but  my  difficulty  also  must
 be  appreciated.  There  is  the  Busi-
 ness  Advisory  Committee  and  usually
 I.  find  Pandit  Bhargava  present.  I
 could  not  speak  particularly  about
 this  particular  meeting  and  say
 whether  he  was  present  or  not.  Again
 when  it  makes  a  recommendation,  it
 is  placed  before  the  House  for  its
 approval.  When  the  House  has
 approved  it,  Members  can  see  whether
 the  time  would  be  enough  or  not.
 When  once  we  prescribe  the  limit,  we
 should  attempt  to  stick  to  it.  Even
 then  the  Presiding  Officer  has  got  an
 hour  with  him  and  he  can  extend  the
 time  by  an  hour  or  so.  If,  instead
 of  five  hours,  we  were  to  ask  that  it
 ought  to  be  0  or  5  hours,  how  is  that
 possible?  That  would  rather  be  a
 reflection  on  us  that  we  could  not
 foresee  what  time  would  be  taken
 by  the  Bill  before  us.  I  am  prepared
 to  give  him  more  time  but  he  should
 also  consider  the  overall  limit.

 Pandit  Thakur  Das  Bhargava:  It  is
 a  very  general  question.  It  happens
 every  day  in  the  House.  The  Com-
 mittee  allots  the  time  and  the  House
 acecpts  it  but  we  find  it  difficult  when
 we  actually  take  up  the  question
 here.  When  we  were  considering  the
 Arms  Bill,  which  was  one  of  the  most
 important  measures  for  India,  at  the
 end  of  clauses  4838  and  4,  we  found
 that  the  whole  thing  had  to  be
 guillotined.  At  the  time  when  the
 the  House  accepts  the  recommenda-
 tions  of  the  Committee,  no  Member
 is  fully  conversant  how  the  debate
 shall  proceed  and  what  time  will  be
 required.  As  soon  as  that  meeting  35
 over  things  come  here  and  we  pass
 them.  I  am  also  of  the  same  view
 that  we  should  stick  to  the  time  as
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 (Pandit  Thakur  Das  Bhargava]
 far  as  We  can  but  in  some  cases  when
 we  find  we  cannot  do  so,  one  hour
 morc  would  not  suffice  This  may  be
 considered  by  the  Business  Advisory
 Committee  and  more  time  should  be
 allotted  We  should  not  make  haste
 luke  this  What  would  these  three
 lakhs  of  people  say?  How  do  we
 proceed  in  the  House?  I  do  not  want
 the  others  not  to  speak  Even  if
 there  be  five  more  hours,  it  will  not
 be  sufficient

 Mr  Deputy-Speaker:  Other  Mem-
 bers  do  want  to  speak

 Pandit  Thakur  Das  Bhargava.  I
 also  want  that  they  should  speak  If
 I  am  speaking  anything  irrelevant,  I
 will  be  guided  by  the  Chair  I  will
 not  touch  those  points  which  are  not
 iumportant  But  I  will  not  be  doing
 justice  to  me,  to  my  countrymen  and
 to  the  Parlament  itself  if  I  do  not
 make  those  points  which  are  import-
 ant  7  this  case  and  which  ought  to
 be  considered  by  this  House

 Mr  Deputy-Speaker  How  long  has
 he  taken  already?

 Pandit  Thakur  Das  Bhargava.  The
 one  point  that  I  touched  has  not  been
 finished  and  if  I  go  wrong  somewhere,
 I  may  be  restrained  and  I  will  not
 mind  it

 Mr.  Deputy-Speaker:  I  have  no
 objection  to  Pandit  Bhargava’s  con-
 tinung  I  have  no  intention  to  stop
 him  in  the  middle  but  at  least  he
 ought  to  place  some  limit  on  himself
 He  has  finished  one  point  in  one  hour
 If  he  has  ten  points  and  requires  ten
 hours,  he  may  continue  for  ten  hours
 as  he  was  saying  yesterday  I  am
 not  obstructing  him  now  but  he  should
 take  into  consideration,  I  hope,  the
 overall  circumstances  Now,  he  may
 begin

 Pandit  Thakur  Das  Bhargava:  Sir,
 I  do  not  want  to  adopt  an  attitude
 which  you  do  not  like  I  will  stop
 m  the  middle  of  a  sentence  unless

 NOVEMBER  20,  958  काए  Madras  98
 (Alteration  of

 Boundaries)  Bill

 you  order  me  to  proceed  further.
 The  Rules  provide  that  m  the  matter
 of  Bills,  every  Member  must  be
 allowed  to  speak  fully  and  the  Rule
 does  not  say  that  he  should  be  asked
 to  stop  his  speech  m  the  middle  or
 in  the  middle  of  an  argument

 Mr.  Deputy-Speaker:  The  Rules  are
 made  by  the  House  and  the  House
 itself  fixes  the  tume  Instead  of  going
 into  all  that,  I  have  requested  him
 to  resume  his  speech.

 Shri  Nath  Pai  (Rajapur)  Sir,  I
 would  like  to  ask  a  small  question
 I  am  quite  sure  that  Pandit  Thakur
 Das  Bhargava  has  to  make  a  very
 valuable  contmbution  to  the  debate
 Some  of  us  also  are  very  much
 interested  in  this  I  would  lke  to
 know  the  time  that  can  be  allotted,
 because  I  feel  that  I  want  to  make  a
 very  valuable  contribution—of  course,
 it  will  be  for  the  House  as  a  whole
 to  decide  who  makes  the  valuable
 contribution  But  with  all  humility
 and  profound  regard  for  the  scholar-
 ship  of  Pandity),  I  would  like  to  know
 whether  you  would  tell  me,  if  I  make
 such  a  plea,  that  I  may  go  on  as  long
 as  I  hked  Only  five  hours  have
 been  allotted  for  this  Bill  I  would
 hke  to  know  how  you  are  going  to
 distribute  the  time

 Mr.  Deputy-Speaker.  Pandit  Thakur
 Das  Bhargava  has  not  asked  me  to
 allow  him  to  go  on  as  long  as  he  likes,
 rather  he  has  left  it  to  me  to  stop
 him  as  soon  8५  I  like

 Pandit  Thakur  Das  Bhargava:  It  is
 quite  right  I  agree  with  my  hon.
 friend's  suggestion  that  he  will  make
 a  valuable  contribution  I  have  never
 doubted  the  idea  that  he  will  make  a
 better  contribution  That  is  not  the
 point  at  all  My  hon.  frend  has
 taken  a  point  which  is  not  germane
 to  the  subject  (Interruption)  Yester-
 day  also,  Sir,  several  hon  Members
 interrupted  and  did  not  allow  me  to
 proceed
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 Mr.  Deputy-Speaker:  I  would
 request  him  to  proceed  with  his
 speech;  perhaps,  the  interruptions
 will  die  themselves.

 Pandit  Thakur  Das  Bhargava:  I  was
 speaking  of  an  example  in  relation  to
 villages  Nos  29  and  150.  These  two
 villages  are  shown  to  be  contiguous
 in  the  Madras  plan  Sur,  I  made  a
 submission  to  the  Chair  and  I  repeat
 that  today  also.  I  requested  the
 Chairman  kindly  to  look  at  these  two
 maps.  I  want  you,  Sir,  to  give  your
 undivided  attention  to  these  two
 plans  These  will  prove  to  you  that,
 as  a  matter  of  fact,  the  contiguity
 which  Shri  Pataskar  has  taken  on  the
 basis  of  the  Madras  plan  is  absolutely
 wrong.

 Mr.  Deputy-Speaker:  Even  then
 there  would  be  difficulty  Even  if  I
 feel  convinced  of  the  strength  of  the
 case  of  Pandit  Thakur  Das  Bhargava
 I  will  have  no  vote  to  cast  in  his
 favour,  4६  would  be  the  hon  Members
 of  this  House  who  would  be  requred
 to  vote  on  his  side  and,  therefore,  he
 has  to  convince  them  rather  than  the
 Chair

 Pandit  Thakur  Das  Bhargava:  I  am
 very  sorry  to  hear  it  from  you  You
 may  or  may  not  have  a  vote,  I  am
 not  concerned  with  that  If  there  is
 a  tie  you  will  also  have  a  vote  My
 point  is,  so  far  as  the  Chair  is  con-
 cerned  the  Chair  may,  as  a  matter
 of  fact,  fecl  that  Shri  Pataskar’s
 award  is  wrong.

 Mr.  Deputy-Speaker:  What  should
 the  Chair  do?

 Pandit  Thakur  Das  Bhargava:  ‘The
 Chair  can  express  its  views  If  the
 Chair  is  helpless,  all  hon.  Members
 are  helpless.

 Shri  Tyagi:  I  want  to  know  whether
 the  hon.  Home  Minister  accepts  that
 it  is  wrong  as  suggested  by  Pandit
 Thakur  Das  Bhargava.

 KARTIKA  29,  88!l  (SAKA)  and  Madras  920
 (Alteration  of

 Boundaries)  Bill
 Mr.  Deputy-Speaker:  Order,  order.

 There  ought  not  to  be  more  than  one
 hon  Member  standing  at  a  time.

 Shri  Khadilkar  (Ahmednagar):  87,
 I  rise  to  a  point  of  order.  The  hon.
 Member  just  now  said  that  the  award
 ig  wrong  It  is  not  an  award,  it  is  an
 agreement  between  the  two  parties
 concerned;  that  must  be  made  very
 clear

 Mr.  Deputy-Speaker:  Where  is  the
 point  of  order?

 Pandit  Thakur  095  Bhargava:  That
 is  exactly  where  my  hon.  friend  is
 wrong  It  is  an  agreement  between
 two  Ministers  about  the  principles,
 but  so  far  as  the  report  73९  concerned
 it  is  not  an  award

 hri  Palaniyandy  (Perambalur):  It
 was  discussed  in  the  legislatures  also.

 Mr.  Deputy-Speaker:  Order,  order.
 Every  point  that  he  makes  38  not  to
 be  opposed  here  and  now.  Let  him
 proceed  Let  us  hear  him,  and  then
 the  hon  Members  can  rebut  him  or
 support  him

 Pandit  Thakur  Das  Bhargava:  It  is
 the  report  of  a  mediator  The  Gov-
 ernment  is  not  denying  ait.  You  can
 see  the  report

 Mr.  Deputy-Speaker:  He  should
 proceed  with  his  speech  now.

 Pandit  Thakur  Das  Bhargava:  I  am
 submitting  that  no  arbitrator  was
 appointed  in  this  case  This  has  come
 out  from  a  mediator.  I  do  not  want
 to  go  into  this  question;  the  House
 knows  better  than  myself  what  an
 arbitrator’s  award  is.  An  arbitrator’s
 award  is  respected  in  other  ways.  If
 it  were  an  arbitrator’s  award  I  would
 have  dealt  with  it  in  a  different  way
 Here  we  have  a  mediator’s  report  on
 which  the  whole  thing  has  proceeded.
 I  would  beg  of  you,  Sir,  to  look  at
 these  plans  for  two  minutes.

 Mr.  Deputy-Speaker:  I  will  look
 into  the  maps  later;  I  now  request
 him  to  proceed  with  his  speech.



 referring  to  these  maps.  As  I  said,
 there  are  two  villages  Nos.  29  and
 180.  They  are  shown  as  contiguous
 te  each  other  in  the  Madras  plan,  the
 plan  on  which  Shri  Pataskar  pro-
 ceeded.  As  a  matter  of  fact,  even  in
 the  plan  on  which  the  Government
 has  relied—the  Government  has  not
 given  us  the  right  plan—even  in  the
 eye-sketch  plan  on  which  both  the
 governments  relied,  they  are  not
 shown  as  contiguous  Every  person
 can  see  from  this  eye-sketch  plan
 that  villages  29  and  50  are  not
 contiguous.  There  is  another  village
 —village  No  82—-which  intervenes.

 Shri  Tyagi:  It  is  so,  Sir

 Pandit  Thakur  Das  Bhargava:  I
 hope  the  hon  Minister  will  kindly
 look  into  the  matter.  Taking  these
 two  villages  as  contiguous  so  many
 villages  have  been  taken  away
 Village  7323  that  intervenes  is  an
 Andhra  village  I  hope  this  point  is
 absolutely  clear,  and  these  four  or
 five  villages  at  least  will  not  be
 allowed  to  go  to  the  other  side.

 Now  I  will  refer  to  the  last
 example  I  have  already  referred  to
 nine  or  ten  examples;  not  that  there
 are  no  other  examples,  there  are  82
 such  examples  but  for  want  of  time
 I  am  only  taking  l  or  2  I  now
 come  to  village  No.  20l  which  has
 been  given  to  Madras.  Let  us  take
 the  question  of  contiguity  m  regard to  this  number.  There  are  villages
 Nos.  96  and  200  which  are  un-inhabit-
 ed.  Certainly  they  are  not  Madras

 There  is  no  population  in
 these  villages  and  the  whole  area
 bélongs  to  Andhra—Tiruttani  taluk  in
 Andhra.  These  un-inhabited  villages axe  the  property  of  Andhra;  certainly
 not  of  Madras.

 Shri  ह...  What  is  their  language?

 Pandit  Thaker  Das  Bhargava:  Waen
 no  person  is  there  how  cam  there  de
 any  language?

 Shri  2...  The  names  of  the
 villages  will  indicate  that

 Pandit  Thakur  Bas  Shargava:  In
 Andhra  the  names  of  the  villages  are
 all  “Andhrians”.

 Shri  Tyagi:  Are  they  “Andhrian”
 names?

 Pandit  Thakur  Das  Bhargava:  Of
 course,  there  s  no  doubt  about  it.
 These  two  un-inhabited  villages  do
 not  form  part  of  any  pocket  of  Madras.
 Villages  201,  95  and  76  are  conti-
 guous  to  those  villages.  Village  76
 is  actually  shown  in  the  survey  plan
 as  lying  east  of  20l  whereas  in  the
 Madras  plan  it  is  not  shown  hke  that.
 Therefore,  according  to  this  plan  and
 also  the  eye-sketch  plan  it  38  abso-
 lutely  clear,  as  clear  as  day  light,
 that  these  are  not  contiguous  to
 Madras

 Sir,  I  have  pointed  out  these  eleven
 examples,  and  there  is  one  point  that
 emerges  from  that.  Sir,  this  plan,  a
 copy  of  which  I  hold  in  my  hand,  has
 not  been  furnished  The  hon.  Home

 !  H of  the  Speaker’s  order  and
 of  our  humble  requests.
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 transferred  rightly.  These  villages
 are  Andhra—majority  villages.  है...
 population  must  be  about  25,000.  Tie
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 the  hon.  Minister  may
 challenge  anyone.  Let

 and  find  out  whether  35
 village  is  contiguous  or  not  to

 thote  forty-seven  villages  which  have
 been  given  as  pockets  to  Madras
 There  is  no  doubt  about  it  The
 Madras  plan,  of  which  I  shall  speak
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 be  shown  there  What  is  the  result?

 Now,  there  is  another  village  which
 consists  of  2  houses  and  has  only  90
 persons  47  villages  go  to  Madras
 from  Andhra  on  account  of  the  wrong
 location  of  the  villages  in  a  certam
 place  But  this  village  of  2  houses
 is  only  a  small  village  On  the  other
 hand,  the  entire  group  of  47  villages
 go  away  to  Madras  What  is  this?
 It  38  impossible  to  think  of  it  in  the
 history  of  the  whole  of  India,  and  in
 the  history  of  the  world  even  such  an
 anomaly,  such  an  absurdity  and  such
 a  tyranny  has  never  taken  place  On
 account  of  a  wrong  location,  47
 villages  have  been  taken  away  and
 the  people  there  have  been  expelled
 from  their  places,  from  their  own
 State  and  taken  over  to  another  State
 The  contiguity,  as  I  said,  can  be  seen
 by  any  person  sent  by  this  House  or
 by  the  Minister.

 Besides,  who  are  the  persons  who
 prepared  this  map?  They  are  per-
 aotig  who  have  not  taken  any  oath
 before  this  House.  So,  even  if  the
 misgp  do  not  show  the  contiguity,  we

 @  to  decide,  for  the  matter  of  that
 No.  788  is  contiguous  to  Andhra

 I  would  respectfiilly  ask  the  Home
 Miister  to  verify  it.  He  can  do  it
 viry  well  I  niay  say  that  Shri

 KARYTIKA  26,  1681  (SAKA)  and  Madras  924
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 Pataskar  never  went  to  the  spot.  I
 know  Shri  Pataskar.  He  has  been
 our  Coli¢ague.  He  is  a  very  respect-
 able  man  and  he  was  our  Law  Minis-
 ter.  I  do  not  want  to  say  that  Shri
 Pataskar  was  partial  to  anybody.
 Not  at  all  I  do  not  think  he  was
 partial  He  is  a  man  of  éminentce.
 He  is  one  of  the  leaders  I  do  not
 want  to  say  anything  against  him.
 But,  at  the  same  time,  if  our  leaders
 commit  a  mistake,  if  the  hon.  Minister
 commits  a  mustake,  we  must  correct
 the  mistake

 One  of  the  four  principles  which
 were  ljaid  down  was  that  the  line
 should  be  contiguous  and  sometimes
 i¢  happens  that  the  lines  are  not  con-
 tiguous  An  intervening  line  between
 two  States  cannot  be  contiguous
 unless,  of  course,  as  in  this  case,  it
 crosses  the  boundaries  Therefore,
 on  that  basis  alone,  the  people  of  these
 47  villages  cannot  be  deprived  of
 their  rights  because  of  a  wrong  map
 and  a  wrong  location  My  hon.  friend
 the  Minister  will  not  allow  the  other
 map  to  be  brought  here  This  is  the
 difficulty

 I  spoke  yesterday  giving  another
 example  about  the  location  of  one
 village.  Again,  20  villages  have  been
 given  to  Madras  What  is  this?  The
 village  I  spoke  of  was  im  reference  to
 the  32  houses  That  is,  No  34—
 Gopalapuram

 Shri  N  BR.  Muniswamy:  The  name
 itself  shows  that  it  belongs  to  Madras
 It  is  a  Taman  name

 Pandit  Thakur  Das  Bhargava:  Why
 point  out  the  names  in  that  way?
 After  all,  as  Shakespeare  said,  “What
 is  In  a  name’?  I  am  not  concerned
 with  names.  I  am  concerned  only
 with  population.  The  principle  was
 that  the  population  should  be  taken
 as  a  factor,  and  then  it  should  be
 decided.  whether  the  village  should  80
 to  Andhra  or  Madras.  Not  the  name
 The  name  may  be  there  because  it
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 understand  that  This  thing  shows
 how  the  gentlemen  are  raising  ob-
 jections  If  the  name  33  there  like
 that  ought  not  the  population  be  look-
 ed  into?  Therefore,  I  submit,  and  I
 beg  of  you  and  of  the  whole  House
 very  respectfully  on  my  bended
 knees  and  folded  hands  that  the
 House  should  not  be  a  party  to  the
 giving  away  of  these  47  villages  to
 Madras  at  least  because  of  this  mus-
 take  If  this  is  a  mistake,  the  House
 has  to  rectitfy  the  mistake

 Shri  Tyagi:  Let  that  mistake  be
 investigated

 Pandit  Thakur  Das  Bhargava.  It  is
 very  clear  I  can  prove  it  now  Let
 the  plan  come  and  it  will  be  conclu-
 sively  established  by  mere  inspection
 of  the  plan  then  I  must  say  a  word
 about  the  plan  also  First  of  all.  let
 us  look  at  the  plan  which  has  been
 placed  before  the  House  by  the  hon
 Home  Minister  This  is  an  eye-sketch
 plan  I  have  never  heard  of  this  plan
 before,  but  3t  has  been  placed  before
 us  What  is  its  worth?  It  is  said
 that  after  Shri  Pataskar  made  his
 report,  one  Government  made  a  plan
 or  sketch  and  the  sketch  was  sent  to
 the  other  Government  They  wanted
 to  see  how  wrongly  it  was  done
 There  is  a  note  here  which  says

 “  correct  location  of  the
 census  villages  which  have  been
 wrongly  located  in  the  census
 map  80,  100,  90  etc”

 The  census  map  is  that  of  the  Madras
 Government  They  themselves  say
 that  there  are  mistakes,  and  what  are
 they?  They  further  say  “about  100,
 96  and  80  etc,  etc”  What  is  the
 meaning  of  these  “et  ceteras”  At
 east,  if  not  one,  there  are  82  examples
 oa  the  whole

 I  have  referred  to  this  plan  Fortu-
 nately  for  the  Minister,  he  is  hkely
 to  say  that  his  case  was  very  good
 He  has  placed  a  plan  which  we  never
 asked  for.  The  plan  we  asked  for  is
 the  plan  of  1987-68  Instead  of  that

 NOVEMBER  20,  958  and  Madras  926
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 plan,  he  has  given  us  this  plan,  which
 I  am  having  here,  and  even  from  this
 plan  I  have  shown  to  you,  and  I
 maintain  that  the  House  will  come  to
 the  conclusion,  that  at  least  25  vil-
 lages  on  the  basis  of  contiguity  alone
 will  go  to  Andhra  and  be  retained
 in  Andhra  We  have  to  rely  on  the
 plan  on  which  both  the  concerned
 Governments  rely  Are  we  to  be  guid-
 ed  by  the  officers,  whose  names  we
 do  not  know,  in  this  regard?  As  a
 humble  Member  of  this  House  I  main-
 tain  that  by  a  comparison  of  the  plans,
 I  have  come  to  the  conclusion  that
 the  contiguity  728  shown  wrongly  I
 pointed  this  out  to  the  hon.  Minister
 Out  of  eleven  examples  of  plan  there
 is  only  one  case  in  which  the  hon
 Minister  did  not  agree  with  me,  and
 that  was  I  think  in  regard  to  No  257
 I  gave  the  reason  why  he  did  not
 find  it  Rcgairding  207  he  felt  that
 the  contiguity  is  not  made  out  Theie
 iy  the  village  No  207  I  submitted
 that  it  is  contiguous  to  84  The  hon
 Ministcr  rightly  pointed  out  that  they
 are  not  contained  m  this  plan  as  con-
 tiguous  But  I  am  bound  by  _  this
 plan—I  have  got  a  copy  of  the  survey
 plan  It  35  not  my  making  In  that
 plan  207  and  204  are  shown  conti-
 guous  to  each  other,  they  are  attached
 to  each  other  That  is  not  all  Ina
 plan  of  such  a  nature,  where  the
 boundaries  of  the  villages  are  not
 shown,  how  can  I  be  sure  about  the
 contiguity  unless  the  boundaries  are
 given?  In  this  eye  sketch  plan  also
 the  boundaries  are  not  given  There-
 fore,  he  felt  some  difficulty  in  tracing
 out  the  boundaries  207  and  204  are
 contiguous  m  the  survey  plan  It  is
 a  question  of  fact

 Yesterday,  I  gave  a_  story:
 घर  से  आया  मोतबिर  नाई
 In  all  these  things,  should  we  not
 see  to  the  question  of  fact?  Is  it  not
 a  question  of  fact?  What  is  the  use
 of  appointing  a  mediator  who  does  not
 go  to  the  villages?  In  these  things
 what  are  we  to  consider?  I  am  very
 sorry  that  the  hon.  Minister  said
 yesterday  certain  wrong  things  He
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 stated  the  position  wrongly.  Of  course,
 Shei  Datar  is  a  man  for  whom  we  have
 got  the  highest  respect.  Though  he
 fg  younger  to  me  m  age,  so  far  as
 respect  goes,  he  commands  our  res-
 pect  as  much  as  his  leader  Shri
 G.  B  Pant  and  Shn  Jawaharlal
 Nehru  We  respect  him  very  much,
 but  I  am  afraid  that  when  I  find  that
 he  38  wrong,  I  must  point  out  to  him
 that  he  35  wrong  He  will  excuse  me
 it  I  refer  to  what  he  said.  Yesterday
 he  pointed  out  that  all  the  things  that
 I  was  referring  to  were  not  objected
 to  in  the  Assembly  and  the  Council
 there  He  said  that  nobody  said  these
 things  and  nobody  objected,  and  ask-
 ed  why  this  man  from  Punjab  ts  com-
 ing  forward  in  this  matter  and
 whether  I  am  pleading  a  case  as
 wn  the  Supreme  Court  I  am  only
 submitting  one  thing  I  say  it  most
 honestly  and  believe  me  when  I  asy
 that  I  am  only  interested  in  the  fate
 of  those  people,  who  are  our  country-
 men  TI  have  got  no  other  interest

 Will  the  hon  Munister  kindly  look
 at  the  contents  of  these  two  debates
 in  the  Andhra  Legislatures?  I  did  not
 read  them  before  yesterday,  and
 therefore  I  could  not  contest  the
 point  of  my  friend  in  that  regard,
 though  I  knew  the  facts  I  have
 goven  through  the  evidence  and  gone
 through  the  debates  which  took  place
 the  same  day  in  both  Legislatures
 The  Chief  Minister  said.  “We  are  to
 give  the  recommendations  on  the  38
 July  and  we  must  have  the  whole
 argument  today  and  in  a  very  short
 time”.  Certainly  72  was  a  very  short
 debate,  in  the  Council,  on  the  28th
 July,  ‘1959,  and  the  recommendation
 was  to  be  sent  on  the  30th  July.  The
 hon.  Chief  Minister  made  a  speech
 then.  There  were  about  six  more
 members  who  spoke.  I  would  ३€३-
 pectfully  beg  of  the  hon.  Minister  to
 go  through  the  ches.  He  will
 find  that  at  least  two  of  them  took
 strong  exception  to  this  report  If  I
 read  out  to  you  the  speech  of  the
 Chief  Minister,  you  will  see  that  he
 was  very  apologetic.  If  any  hon.
 Member  is  interested,  I  would  request

 KARTIKA  29,  88]  (SAKA)  and  Madras  928
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 him  to  read  these  portions.  But  so
 fae  as  the  hon.  Minister  is  concerned,
 I  would  most  respectfully  submit  to
 hm  to  kindly  go  through  the  speeches.
 He  will  seo  that  Mr.  Sanjeeva  Reddy
 himself  was  apologetic  and  he  said,
 as  a  matter  of  fact,  that  these  maps
 are  incorrect.

 Shri  Tyagi:  Party  discipline

 Pandit  Thakur  Das  Bhargava:  I  will
 show  it  78  a  case  of  party  discipline
 and  there  38  nothing  more.  If  a  whip
 is  issued  to  me,  either  I  must  resign
 from  the  party  or  vote  for  it  I  have
 made  very  conflicting  speeches  in  this
 house  many  times  against  the  princi-
 ples  propounded  by  Government,  but
 at  the  time  of  voting,  I  have  to  vote
 for  it,  as  otherwise  I  have  to  leave
 the  party.  This  is  our  complaint  every
 day  m  this  House  In  the  Assembly,
 more  Members  criticised  this  report
 of  Pataskar  than  agreed  to  it  Only
 2  members  agreed  and  they  were  one
 Mr  Mir  Kassim  Ah  Khan  and  Mr
 Sanjeeva  Reddy  He  also  was  apolo-
 getic  I  will  read  out  the  names  of
 those  who  opposed  this  Bill  in  terms
 stronger  than  mine  They  gave  the
 very  same  arguments  as  I  am  giving.
 Unfortunately,  I  have  no  time  If  you
 allow  me  ten  hours

 Mr.  Deputy-Speaker:  If  the  hon
 Member  wants  430  hours  and  if  the
 House  agrees  for  0  hours,  what  ob-
 jection  can  I  have?  I  can  put  it  to
 the  House

 Shri  Tyagi:  Time  will  not  decide
 it.  The  matter  is  more  complicated
 than  even  the  McMahon  line,  it  seems.

 Pandit  Thakur  Das  Bhargava:  I  am
 not  asking  you  to  put  it  to  the  House
 I  do  not  want  to  take  up  an  attitude
 which  you  do  not  or  the  House  does
 not  ant  to  like,  If  the  House  restricts,
 me,  I  will  sit  down.

 Shri  N.  RB.  Muniswamy:  There  is
 no  objection  te  Pandit  Thakur  Das
 Bhargava  having  more  time  if  the
 total  time  for  the  Bill  is  extended  by
 2  hours,
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 Pandit  Thakur  Das  Bhargava:  The
 gentleman  has  such  a  large  heart  that
 he  wants  to  hear  me.  This  must  be
 the  attitude  of  others  who  are  opposed
 to  my  view.  There  is  no  conflict  be-
 fween  us.

 Mr.  Deputy-Speaker:  I  will  put  it
 to  the  House,  for  extension.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  move:

 “That  the  time  allotted  by  the
 House  on  the  2Ist  August,  1959,
 (wide  Forty-first  Report  of  the

 Business  Advisory  Committee)  for
 consideration  and  passing  of  the
 Andhra  Pradesh  and  Madras  (Al-
 teration  of  Boundaries)  Bill,  959
 be  extended  from  five  hours  to
 six  hours

 Pandit  Thakur  Das  Bhargava:  Even
 the  Deputy  Speaker  can  extend  the
 time  by  one  hour.

 Shri  Satya  Narayan  Sinha:  Origi-
 nally  Government  allotted  3  hours  for
 this  Bill.  Then  I  agreed  to  5  hours.
 Now  I  am  agreeing  to  extension  by
 one  more  hour..  That  means,  from
 3  hours  it  is  now  6  hours.  What  more
 does  the  hon.  Member  want?  The
 decision  about  5  hours  was  almost
 unanimous.

 Pandit  Thakur  Das  Bhargava:  My
 objection  is,  this  is  not  like  the  Andhra
 Council,  where  there  were  only  39

 pages  of  proceedings  on  this  important
 Bill.  This  House  is  a  responsible  one.
 Article  3  of  the  Constitution  enjoins
 on  us  to  take  full  responsibility.
 (Interruption).

 Mr.  Deputy-Speaker:  There  is  a  pro-
 test  that  the  Andhra  Assembly  is  also
 a  responsible  one.

 .  Pandit  Thakur  Das  Bhargava:  But
 there  are  only  6  pages  for  the  whole
 of  this  proceeding.

 NOVEMBER  20,  959  and  Madras  930
 (Alteration  of

 Boundaries)  Bill
 I  beg  to  move:

 That  in  the  motion  moved  by
 Shri  Satya  Narayan  Sinha,—

 for  “six  hours”  substitute
 “twenty  hours.”

 Shri  D.  C.  Sharma  (Gurdaspur):  In
 view  of  what  my  hon.  friend,  Pandit
 Thakur  Das  Bhargava,  has  said,  I
 submit  6  hours  are  very  inadequate.
 So,  I  request  you  to  increase  the  time
 to  0  hours.  I  beg  to  move:

 That  in  the  motion  moved  by
 Shri  Satya  Narayan  Sinha,—

 for  _  “six  hours”  substitute
 “ten  hours”.

 Shri  N.  R.  Muniswamy:  I  beg  to
 move:

 That  in  the  motion  moved  by  Shri
 Satya  Narayan  Sinha,—

 for.  “six:  hours”  substitute
 “seven  hours”.

 Mr.  Deputy-Speaker:  I  will  put
 Pandit  Thakur  Das  Bhargava’s  amend-
 ment  first.  The  question  is:

 That  in  the  motion  moved  by
 Shri  Satya  Narayan  Sinha,—

 for  “six  hours”  substitute
 “twenty  hours”.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  I  will  now  put
 Shri  D.  C.  Sharma’s  amendment.  The
 question  is:

 That  in  the  motion  moved  by
 Shri  Satya  Narayan  Sinha,—

 for  “six  hours”  substitute
 “ten  hours.”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  I  will  not  put
 Shri  N.  R.  Muniswamy’s  amendment
 for  increasing  the  time  to  7  hours.

 Shri  Nagi  Reddy  (Anantapur)  I
 think  it  would  be  better  to  adjust  our-
 selves.  to  7  hours
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 Shri  Satya  Narayan  Sinha:  Ail  right.

 हों  ह...  है  ह... क  provided  all
 the  extended  time  does  not  go  to
 Pandit  Bhargava.

 Mr.  BDeputy-Speaker:  The  question

 That  in  the  motion  moved  by
 Shri  Satya  Narayan  Sinha,—

 for  “sx  hours”  substitute
 “seven  hours”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  I  will  now  put
 Shri  Satya  Narayan  Sinha’s  motion
 as  amended.  The  question  is:

 “That  the  time  allotted  by  the
 House  on  the  2ist  August,
 ‘1959,  (vide  Forty-first  Report
 of  the  Business  Advisory
 Committee)  for  consideration
 and  passing  of  the  Andhra
 Pradesh  and  Madras  (Altera-
 tion  of  Boundaries)  Bill,  ‘1959,
 be  extended  from  five  hours
 to  seven  hours”.

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  may  place
 some  time-limit  on  the  speeches  also
 May  I  know  how  many  Members
 want  to  speak?  There  are  at  least  2
 Members  and  some  may  be  absent,

 Shri  N.  R.  Muniswamy:  Madras  and
 Andhra  Members  may  be  given  pre-
 ference

 Shri  Nath  Pai  (Rajapur):  This  is
 Parliament,  not  the  Andhra  Assembly.

 Mr.  Doputy-Spesker:  If  we  stick  to
 the  decision  that  one  hour  will  be
 given  to  the  clause-by-clause  con-
 sideration,  we  have  spent  3  hours  so
 far.

 Skt  Nagt  ReQdy:  Yesterdry  some
 time  wag  talten  on  teclinical  matters.

 Mir.  Deguty-Speaber:  ‘That  is  also
 included  in  the  general  discussion.
 उचाई  of  7  Hours,  €  hours  are  for  general

 (Alteration  of

 have  got  no  more
 weight  or  value;  the  vote  of  the  Mem- bers  of  this  House  has  much  more value  than  any  other  person’s  view. The  Andhra  members  can  only  express their  views.

 As  I  said,  two  members  of  the Council  were  Opposed  to  it  and  even some  amendments  were  moved  They wanted  some  other  boundary  disputes to  be  appended  and  sent  for  mediation I  was  speaking  of  the  Assembly In_  the  Assembly  only  ten  persons spoke.  In  the  Council  only  six  per- Sons  spoke,  of  which  two  were  against. Shri  Nagi  Reddy:  People  are  repre- sented  both  in  the  Assembly  and the  Council.  ¥  ™

 taking my  time,  which  ts  already  restricted. For  God's  sake,  allow  me  to proceed  in  my  own
 the  Assembly,
 8  members  objected  to  the  report  and criticised  very  bitterly  in  the  same way  as  we  are  doing  it  here.  Perhaps,

 in  that.  8  members  protested  against
 the
 mie

 and  said  that  the  Chief
 ter  has  no  business  to  agree  to

 these  principles  without  consulting
 them,  witkout  the  consent  of  the  Legis. lature.  He  had  no  right  to  do  that.
 About  the  map,  it  was  said  that  Shri
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 was  80  great  that  about  Tiruttam  the
 hon  Chief  Minister  had  to  say  that  it
 ig  @  very  sad  thing  that  the  bitter-
 ness  is  there  8  persons  spoke  against
 the  report  One  member  in  favour
 was  Mr  Ahmad  Al:  Khan,  who  did
 not  deal  with  it  in  detail  but  only
 touched  the  general  points  Then  Shri
 Sanjiva  Redd:  said  I  am  accepting
 the  report,  as  I  have  accepted  Shri
 Pataskar  as  a  mediator,  and  he  is  a
 gentleman  Who  denies  that?  Then
 he  says  that  on  that  ground  they  have
 to  approve  the  report  But  did  any-
 body  challenge  a  division?  We  also
 sometimes  do  not  have  a  division,  and
 the  House  approves  a  report  in  that
 way  without  any  vote  or  division
 Then,  as  somebody  suggested,  m  the
 Andhra  Assembly  it  was  a  party
 question  So,  all  party  members  had
 to  vote  in  favour  of  it,  and  that  is
 how  this  was  passed  I  will  not  take
 any  more  time,  but  may  I  respectfully
 beg  of  the  hon  Minister  to  go  through
 reports  and  the  Assembly  debates  and
 find  out  for  himself  if  any  of  ‘he
 points  were  advanced  or  not  and
 whether  the  criticism  was  bitter  or
 not  If  he  is  satisfied  that  there  was
 no  bitter  criticism,  I  have  nothing  to
 say  on  that

 I  was  submitting  for  your  conside-
 ration  the  plans  Let  us,  first  of  all,
 consider  the  Madras  plan,  which  is  the
 most  important  one  The  other  plans
 were  not  called  by  Shri  Pataskar  He
 considered  this  plan  and  this  plan  is
 the  pivot  of  the  whole  thing  The
 question  is  who  prepared  this  plan?
 This  plan  is  said  to  have  been  pre-
 pared  by  Shri  Arputhanathan  The
 name,  certainly,  is  an  abnormal
 one,—and  he  is  a  Madras  civihan—
 and  if  translated,  it  means  the  doer  of
 ‘wonderful  things  He  is  इस्म  बामुसम्भा

 Mr.  Deputy-Speaker:  Pandit:  asked
 a  little  while  ago  what  is  there  in
 a  name?

 Pandit  Thakur  Das  Bhargava:  There
 is  nothing  in  the  name  ‘When  the
 name  and  the  work  of  that  man  are
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 consistent,  there  ts  something  to  com-
 ment  His  name  us  Arputhanathan
 Arputha  in  Madres  means  ‘wonder’
 He  did  a  wonderful  thing  He  78

 इस्म  बामुसम्मा  What  has  he  done?
 When  there  was  a  census  m  1951,  the
 census  figures  were  absolutely  wrong, as  I  will  have  occasion  to  show  It  38
 wrong,  and  I  will  prove  at  8  wrong You  know  what  happened  m  Punjab I  know  what  happened  A  man  from
 our  district  went  to  8  Mushm  village and  put  400  slips  in  the  census  list  and
 that  way  the  Muslim  population  was
 inflated  and  he  was  informed  of  this
 act  This  was  so  everywhere  So
 much  so,  that  the  SRC  stated  in  one
 Paragraph  of  their  report  that  the
 census  figures  will  be  found  to  be
 inflated,  and  that  is  perfectly  true

 Shri  Narasimhan  That  is  so  for
 both  sides

 Pandit  Thakur  Das  Bhargava:  He
 has  no  mght  to  interrupt  me  He
 should  hear  when  I  speak

 Shri  Narasimhan  I  was  only  say-
 ing

 Mr  Deputy-Speaker  T  request  him
 to  resume  his  seat

 Pandit  Thakur  Das  Bhargava  Yes
 tezday  also,  I  found  him  sitting  with the  hon  Minister  and  instructing  him I  have  no  objection  to  that  At  the
 same  time,  I  wanted  to  contradict  him
 when  he  was  not  right  I,  therefore,
 beg  of  him  to  kindly  listen  and  ft do  not  give  full  facts  then  he  can
 raise  objection

 My  hon  fnend  said  that  some  man
 was  appointed  from  Andhra  also
 Kindly  go  through  the  reports  and
 you  will  find  how  those  persons  from
 Andhra  acted,  and  it  was  commented
 in  the  Legislative  debates  that  action
 should  be  taken  against  the  Andhra
 People  and  they  should  be  imprisoned Tt  was  said  in  the  debates  of  the  As-
 sembly  As  a  matter  of  fact,  after  reed-
 ing  the  debates,  I  have  become  wiser
 and  I  know  what  the  Madras  people
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 did  in  Andhra  I  am  not  an  enemy  of
 Andhra  or  Madras,  both  are  my
 friends,  and  relations

 I  was  submitting  that  Shr  Arputha-
 nathan  was  appointed  by  the  Madras
 Government

 Shri  N.  B.  Muniswamy:  Both  the
 Governments  prevailed  over  the
 Central  Government  to  appoint

 Pandit  Thakur  Das  Bhargava:  The
 map  was  prepared  by  him  He  was
 asked  by  the  Central  Government,  at
 the  instance  of  the  Madras  Govern-
 ment,  that  the  census  slips  should  be
 taken  possession  of  and  that  the
 Tamil-speaking  and  Telugu-speaking
 villages  should  be  separately  shown
 That  was  his  function  Afterwards,
 the  Madras  Government

 Shri  N.  R.  Muntswamy.  Has  it  been
 accepted  by  the  Andhra  Government
 as  part  of  the  award?

 Pandit  Thakur  Das  Bhargava.  I  will
 read  out  that  to  my  hon  fnend  He
 was  asked  to  prepare  the  plan  How
 did  he  prepare  it?  He  went  to  the
 Collector’s  office  and  took  possession
 of  shps  How  did  he  prepare  :t?  The
 necessary  mformation  was  not  there
 in  the  ships  Many  of  the  shps  do  not
 contain  informat  on  about  the  langu-
 age,  the  boundaries  of  the  contours
 If  thcre  35  mention  of  language  an  one
 shp,  all  the  slips  are  taken  to  refer
 to  the  same  language  Or,  they  will
 take  into  account  the  names  The
 names  of  the  villagers  were  there
 From  the  names,  caste  and  other  part:-
 culars  he  presumed  certain  things,  and
 with  that  information  he  prepared
 this  There  35  another  difficulty  When
 the  slips  were  taken  possession  of  30
 many  cases  the  slips  did  not  contain
 mention  of  the  mother  tongue  As  at
 is  a  decisive  matter,  from  the  slips  he
 had  to  find  out  ther  mother  tongue
 In  some  slips  that  information  was
 wanting  In  some  cases  they  were
 effaced  and  they  were  not  found
 What  happened?  He  says  in  his
 report  that  from  the  name  he  came  to
 the  conclusion  what  was  his  mother

 and  Madras  936
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 tongue,  from  the  community  he  came
 to  the  conclusion  what  was  the
 mother  tongue  So,  these  were  the
 things  which  were  employed  by  him
 to  frame  this  census  report  Then  he
 says

 “In  some  cases  the  enumerators
 had  omitted  to  mark  against  the
 appropriate  question  the  symbol
 relating  to  the  mother-tongue
 language  of  the  individual
 represented  by  the  sip  In  some
 eases,  the  symbol  marked  was
 either  unintellgible  or  meaning-
 less  For  example,  the  language
 symbol]  marked  by  some  enumera-
 tors  in  the  case  of  children  was
 ‘0’  According  to  the  instructions
 issued  for  the  original  census  sort-
 ing,  the  language  of  the  individual
 3n  whose  case  there  is  no  entry
 in  the  slip  should  be  taken  as  the
 language  of  the  district,  unless  the
 entries  relating  to  other  members
 of  the  same  houshold  provided  a
 different  indication  specifically  a

 So,  this  ind  cation  was  not  conclusive
 It  55  very  wrong  On  the  basis  of  that,
 the  mother  tongue  of  the  children  was
 shown  as  ‘0’  Then  he  says

 “In  the  course  of  the  speedy
 sorting  done  m  ‘1951  the  sorters
 naturally  found  little  time  to
 look  up  the  slips  relating  to  other
 members  of  the  household  or  lost
 sight  of  the  omission  at  the  initial
 checking  stage  and  sorted  such
 slips  under  the  language  of  the
 district  At  the  present  sorting,
 I  instructed  the  sorters  and
 Compile-checkers  to  fix  the  exact
 mother  tongue  in  such  cases  by
 tracing  a  slp  relating  to  othei
 members  of  the  same  household
 and  whenever  this  could  not  be
 done  the  slips  were  examined  by
 Me  or  by  my  two  Deputy  Superin-
 tendents  and  we  fixed  the  langu-
 age  with  reference  to  other  inter-
 nal  evidence  such  as  the  name  of
 the  maividuai,  and  the  community
 to  which  he  belonged  Only  those
 eases  where  the  language  of  the
 mdividual  could  not  be  fixed  as
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 above  were  put  under  ‘other
 janguages’”

 Now,  as  regards  other  th  ngs  he  says

 “The  percentage  figures  for
 Kannada  language  in  Kangundi
 sub-taluk  have  been  exhibited  in
 the  map  only  in  respect  of  those
 villages  where  Kannada  is  found
 to  be  the  predominant  mother-
 tongue.  Boundaries  have  also
 been  roughly  indicated  wherever
 possible  and  necessary  In  the
 case  of  surveyed  areas  "

 3  hrs

 May  I  submit  at  ths  stage  that  so
 far  as  T.iruttam  Taluk  is  concerned,
 it  33  divided  into  two  areas  One  area
 ig  said  to  have  been  surveyed  in  985
 and  other  area,  which  is  not  surveyed,
 eontains  many  villages  which  have
 now  been  made  over  from  Andhra  to
 Madras  So,  this  is  a  case  of  partial
 survey  of  the  Tiruttan:  Taluk  and  he
 ta  speaking  of  that  area  He  says

 “Boundaries  have  also  been
 roughly  wdiwated  ro

 Now,  in  a  boundary  dispute  rough
 indicat  on  or  flexible  indication  is  out
 of  the  question  It  38  the  worst  kind
 of  an  offence  against  those  men  that
 there  should  be  roughness  and  not
 exactitude  He  says

 “Boundaries  have  also  been
 roughly  indicated  wherever  possi-
 ble  and  necessary  In  the  case  of
 surveyed  areas,  unit  boundaries
 have  been  indicated  in  full  But
 im  the  case  of  unsurveyed  blocks
 and  areas,  boundaries  of  units
 have  been  indicated  only  in  cases
 where  one  or  more  of  the  adjacent
 units  have  a  predominance  in  a
 different  mother-tongue  language
 RBoundar.es  shown  are  not  to
 scale

 In  the  map  scales  are  not  there

 “Boundaries  shown  are  not  to
 acale  and  are  only  approximate

 (Alteration  of
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 They  serve  to  indicate  the  location
 and  not  the  area  or  contour,  Ali
 the  units  in  which  a  language
 other  than  the  principal  language
 of  the  State  predom  nates,  te,
 where  the  number  ef  persons
 speaking  that  language  exceeds
 50  per  cent  have  been  coloured.”

 This  is  the  way  in  which  this  map
 has  been  prepared,  according  to  the
 person,  Shr:  Arputhanathan,  hxnself
 He  has  said  that.  I  am  reading  from
 his  note  It  means,  if  you  will  kmdly
 have  a  look  at  this  plan,  2  would
 appear  that  this  plan  is  not  a  proper
 plan  for  the  fixation  of  boundaries  It
 cannot  be  a  proper  plan  even  by
 taking  this  plan  because  here  the
 boundaries  of  many  villages  aré  not
 given  How  can  cont  guity  be  fixed
 unless  the  boundary  23  there?  How
 can  you  say  that  they  are  contiguous”
 In  a  petition,  No  35,  which  had  been
 presented  to  this  House  and  which
 had  been  circulated  through  the  kind-
 ness  of  the  Petition  Committee,  82
 wrong  locations  have  been  ponted
 out  They  can  be  verified  That  is
 not  all  I  have  got  a  paper  m  my
 hand  which  will  show  that  as  a
 matter  of  fact  in  regard  to  many
 villages  the  dimensions  shown  in  this
 Census  Handbook  38  quite  different
 from  the  dimensions  given  in  this
 book  prepared  by  Shr:  Arputhanathan

 For  instance,  the  extent  of  village
 No  50  is  shown  as  09  square  miles
 whereas  the  three  Telugu  villages,
 Nos  94,  76  and  93  are  shown  as
 measuring  4  70  sq  miles  Yet,  from
 the  plan  itself,  xf  you  compare  that,
 it  will  appear  that  these  three  villages
 contauning  4  70  sq  mules  are  shown
 having  less  dimension  than  the  one
 village,  No  150,  which  is  only  0  9]  sq
 miles  That  means  that  this  plan  =

 tirely  undependable  so  far  88  con-
 tiguity  is  concerned

 This  is  not  the  only  one  instance
 I  will  refer  to  the  hon  Minister—I  will
 not  take  hig  time—some  villages
 which  he  can  verify  for  himeeif



 opposed  to  94,  76,  93.  I  may  give  69
 82  as  opposed  to  83  and  184.  I
 give  366  and  477  as  opposed  to

 and  15.  I  may  give  39  and
 as  opposed  to  198;  20  ax  opposed

 to  214;  200  as  opposed  to  96  and  80;
 भ  and  ill  as  opposed  to  l2  and  many
 others.  I  need  not  go  further.  <As
 a  matter  of  fact  the  number  is
 legion.  It  is  innumerable.

 Therefore  this  plan  which  is  said
 to  be  dependable  according  to  Shri
 Pataskar  is  a  plan  which  ought  not
 to  have  been  touched  even  with  a
 pair  of  tongs.  When  the  boundary  is
 not  there,  when  the  acreage  is  not
 shown  and  when  the  contours  are  not
 shown  then  what  have  they  shown
 and  what  have  they  prepared?

 Now,  in  regard  to  the  villages  the
 agreement  was  that  thig  thing  shall
 be  done  village-wise.  What  is  a
 village?  The  question  arises  as  to  in
 what  sense  the  Andhra  Government
 understands  it  and  in  what  sense  the
 other  Government  understands  it.  It
 so  happens  that  many  of  these  villages
 have  got  hamlets,  even  to  the  extent
 of  three  or  four  hamlets.  As  a  matter
 of  fact  the  village  should  have  been
 a  revenue  village.  But  the  revenue
 village  has  not  been  considered  and
 the  census  village  has  been  consider-
 ed.

 Even  taking  the  census  village  Shri
 Arputhanathan  did  a  very  wrong
 thing.  He  splitted  certain  villages,
 took  the  hamlets  into  consideration
 and  gave  them  census  numbers,
 whereas  in  the  case  of  Andhrians  he
 did  not  split  those  villages  into
 hamlets.  Therefore  a  wrong  has  been
 done.  I  would  respectfully  submit  for
 the  consideration  of  the  hon.  Minister
 two  names  of  such  villages  where  the
 Andhra  villages  have  not  been  divided
 into  hamlets,  whereas  in  the  case  of
 Madras  they  have  been  so  divided,  80
 that  he  might  just  note  and  see  if  I
 am  correct.  One  is  No.  60,  Pomin-
 gradu,  where  the  hamlets  were  not
 splitted.  Then  No.  68,  Kodivasla  where
 the  hamlets  were  not  splitted.  Then

 No.  69,  Negidala.  Simlarly,  Paliput,
 No.  7.

 Shri  0,  0,  Sharma:  Paniput  is  in
 Punjab.

 Pandit  Thakur  Das  Bhargava:  Not
 Paniput,  but  Paliput.  The  hon.  Pro-
 fessor  should  listen.  Then  No.  45,
 Nelattur;  No.  46,  Shivada;  No.  83,
 Keechalam.  These  are  the  villages  in
 which  the  hamlets  have  not  been
 splitted.  They  all  belong  to  Andhra.

 Now  look  at  the  other  side.  Village
 Nos.  260,  i4,  I6  and  117,  all  these
 have  been  splitted  into  hamlets.  On
 that  basis  contiguity  has  been  found.
 So,  this  is  an  unfair  way  of  doing  this.
 As  a  matter  of  fact  this  hamlet  affair
 should  have  been  uniformly  treated
 in  both  the  places.  So  this  is  not
 right.

 Now  let  me  come  to  another  point.
 I  submit  that  according  to  law  this
 plan  is  one  which  ought  not  to  have
 been  allowed  to  be  brought  into
 existence.  Section  5  of  Act  XXXVII
 of  948  and  section  43  of  Act  XXIV
 of  939  say  lke  this:

 “No  persons  shall  have  a  right
 to  inspect  any  book,  register  or
 record  made  by  a  Census  Officer
 in  the  discharge  of  his  duty  as
 such,  or  any  schedule  delivered
 under  section  0  and  notwith-
 standing  anything  to  the  contrary
 in  the  Indian  Evidence  Act,  ‘1872.
 (I  of  1872),  no  entry  in  any  such
 book,  register,  record  or  schedule
 shall  be  admissible  as  evidence  in
 any  civil  proceeding  whatsoever
 or  in  any  criminal  proceeding
 other  than  a  prosecution:  under
 this  Act  or  any  other  law  for  any
 act  or  omission  which  constitutes
 an  offence  under  this  Act.”

 So,  according  to  the  provisions  of  the
 law  these  census  slips  are  not  to  be
 taken  in  evidence.  They  are  for  a
 certain  purpose  and  we  know  with
 what  care  they  are  formed.  Therefore
 the  law  insists  that  it  will  not  be
 utilise@  for  any  purpose  whatsoever
 and  yet  the  Madras  Government  have
 chosen  to  get  a  map  prepared  on  the
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 basis  of  that!  The  question  was  very
 easy  Apart  from  my  objection  to  the
 acceptance  of  these  four  principles,
 to  which  I  am  coming  later  on,  my
 humble  submission  s  that  as  a  matter
 of  fact  this  was  very  easy  to  find  as
 to  what  were  the  villages  in  which
 the  majority  was  Madras  and  what
 were  the  villages  in  which  the
 majority  was  Andhra  Even  in
 Kerala,  I  think  one  or  two  months
 have  been  taken  to  frame  a  fresh
 electoral  list  The  whole  of  Kerala,
 as  a  matter  of  fact,  has  been  taken
 census  of  Similarly,  m  this  small
 area  there  would  have  been  no  d  fi-
 culty  and  census  could  have  been
 taken

 But  apart  from  the  point  of  census,
 to  which  I  am  coming  now,  at  least
 this  contiguity  75  a  question  of  fact
 which  can  be  seen  wth  eyes  with
 reference  to  the  revenue  records  of
 those  places  But  then

 घर  से  श्राया  मोतिबिर  नाई

 This  Shr:  Arputhanathan  has  shown
 the  cont  guity  absolutely  wrongly  He
 has  shown  all  these  places  belonging
 to  Madras  They  do  not  belong  to
 Madras  They  belong  to  Andhra  This
 is  in  Andhra  Province  This  in  Andhra
 Taluk  This  could  be  seen  very  casily
 What  I  am  submitting  is  a  very  simple
 affair  and  I  would  feel  most  dis-
 appointed  if  the  Government  does  not
 accede  to  my  request,  namely,  that  at
 least  now  an  inspection  75  made  of
 the  two  places,  Nos  34  and  35  of
 Puttur  taluk  and  of  the  other  con-
 tiguities  It  should  have  been  made
 ‘by  Shr:  Pataskar,  by  Shri  Arputhana-
 than  He  sat  in  a  room,  in  the  Collec-
 ६075  room  and  out  of  these  census
 shps  he  framed  somcthing  He  never
 h  mself  went  to  the  spot,  nor  did  Shn
 Pataskar  My  complaint  against  Shr)
 Pataskar  3s  that  as  a  mediator  he
 Ought  to  have  gone  to  the  spot  This
 objection  was  raised  by  those  people
 interested  as  will  appear  from  the
 award.  The  people  put  many  written
 and  printed  objectrong  before  him,
 some  of  which  I  have  also  got  here
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 with  me,  that  these  contours  were
 wrong  and  that  he  could  see  that  for
 himself,  but  this  was  not  done  which
 even  a  simple  viliager  would  have
 done  had  he  been  appomted  a
 mediator  This  is  the  difference
 betwen  the  mediator  and  the  person
 who  has  got  his  head  over  his
 shoulders  and  a  conscience  in  his
 heart

 What  did  he  say?  He  said  There
 is  one  plan  prepared  by  the  Madras
 Government  the  Andhra  Government
 has  not  got  a  plan  How  are  we
 concerned  with  that?  The  people  of
 Tiruttan:  whose  fate  has  been  decided
 gave  maps  to  him,  they  placed  objec-
 tions  before  him  In  one  of  the  rulings
 of  the  Punjab  High  Court  I  Tind  it
 sad  that  an  officer  or  an  magistrate
 should  not  sit  looking  on  when  the
 cocks  were  fighting  he  should  use  his
 intelligence  One  map  was  prepared
 by  the  Madra.  Government  and  that
 Was  the  map  prepared  in  this  manner
 All  these  defects  were  pointed  out
 and  the  people  protested  against  3
 He  could  have  got  a  new  map  prepar-
 ed,  this  was  not  difficult  because
 according  to  my  friend  even  :n  1953-54
 these  survey  maps  were  under  pre-
 paration  Only  half  of  it  had  been
 prepared  in  935  and  the  other  half
 has  not  been  surveyed  up  to  this
 time  In  the  absence  of  a  survey  map,
 as  I  have  said  twice  or  thrice,  it  25
 impossible  to  fix  the  boundaries,  it  35
 impossible  to  find  out  the  contiguity
 between  the  villages  and  to  find  out
 which  people  are  in  a  majority  or  in
 a  minority

 What  has  happened?  You  can
 visual  se  for  yourself  how  the  Andhra
 people  in  these  3I8  villages  will  have
 to  live?  They  will  be  transferred  to
 Madras  State  If  I  am  living  m  a
 village  in  which  the  Telugu  speaking
 people  are  in  a  majority,  it  must  be
 their  village  But  by  the  wrong  loca-
 tion  of  even  a  smal]  village  with  2
 houses  and  90  souls,  another  village  of
 3,000  persons  with  a  Telugu  majority
 has  been  given  away  to  Madras  This
 ig  the  negation  of  all  justice



 943

 Now  I  will  place  befere  you  the
 figures  of  census  which  will  speak  for
 uemseives.  This  Tiruttani  area  which
 ig  the  subject  of  the  dispute  here  78  a
 very  important  area  in  Andhra,  one  of
 the  most  important.  There  is  a  temple
 there  which  38  one  of  the  most  ancient
 temples  and  Andhras  worship  there.

 Shri  Ganapathy  (Tiruchendur)
 Madras  people  are  worshipping  even
 in  Tirupati.

 Pandit  Thakur  Das  Bhargava:  But
 it  35  a  Telugu  temple,  my  friend  will
 concede

 Ths  i3  the  bane  of  India  that  we
 are  hero  worsbippers  and  people  of  our
 own  States  are  treated  with  vtry  great
 respect  and  affect  on  So  far  as  others
 are  concerned,  I  treat  Shri  Rayja-
 gopalachar:  and  Dr  Radhakrishnan,
 for  instance,  with  great  respect  I
 almost  worship  them  in  my  imagina-
 thon  as  the  leaders  of  our  nation  But
 4  Dr  Radhakr  shnan  is  treated  as
 belonging  to  Madras  and  not  to
 Andhra,  how  w.ijl  the  people  of
 Andhra  feel?  If  Shri  Rajagopalachar:
 is  treated  as  belonging  to  Andhra  and
 not  to  Madras,  how  will  the  people  of
 Madras  feel?  What  they  fcel  about
 Dr  Radhakrishnan’  they  fcel  about
 their  land  The  question  is  very  com-
 plicated  Even  the  syllabus  of
 students  is  changed  even  the  land
 tenures  are  changed  even  the  income
 tax  changes,  even  the  per  capta
 income  changes  cvcrything  changes,  f
 you  change  a  man  from  Andhra  to
 Madras’  So  it  5  a  very  serious
 matter  Now,  the  Andhra  people  have
 to  pay  so  much  money  as  compensa
 tion  to  those  whose  lands  have  been
 taken  away  There  are  many  other
 questions

 When  I  read  the  reports  of  these
 proceedings  yesterday  I  came  to  know
 what  the  difficulty  was  I  read  the
 S.R.C  report,  and  I  will  also  read  out
 some  portions  from  it  here  It  38  a
 most  serious  matter  These  people
 living  there  are  very  much  attached
 to  their  land  as  generally  all  people
 are  attached  There  is  nothing  wrong
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 about  that  When  you  are  changing
 it,  it  really  grieves  me  that  it  is  bemg
 hustled  in  this  way  and  not  treated
 properly

 I  may  give  you  some  figures  I  shall
 give  you  the  95]  census  figures  to
 which  objection  was  taken  by  the
 Telugu  people  The  populaton  of
 T.ruttani  Taluk,  most  of  which  is
 being  transferred  to  Madras,  was
 2,32,94  out  of  which  the  Tamilans
 were  1,21,859  and  the  Telugus  ‘1,02,585,
 —ié,  the  Tamilians  were  52  4  per
 cent  and  the  Telugus  435  per  cent.
 These  are  the  figures  of  ‘1951  to  which
 the  Telugus  object,  and  I  will  give
 reasons  for  that  In  makng  this
 wonderful  map,  Shri  Arputhanathan
 in  955  took  the  very  same  mater  al  of
 95l  census,  but  what  figures  did  he
 give?  Tamuilians  instead  of
 1,21  859  were  shown  as  +1,40,961  by  him
 in  955  from  the  very  same  material
 of  ‘1951,  so  that  they  increased  by
 19,000  Wonderful

 Shri  Tyagi:  They  are  so  prolific

 Pandit  Thakur  Das  Bhargava:  No
 question  of  beng  prolfic  Another
 census  was  not  taken,  but  the  same
 matcrial  was  used  The  Telugus  were
 ‘1,02,585  They  were  reduced  to  87,454
 that  3६  they  became  (15,000  less,  on  a
 mctre  recounting  by  an  officer,  so  that
 the  ratio  of  Tamilians  rosc  to  60  per
 cent  from  525  and  for  the  Andhras  :t
 fell  to  37  per  cent  from  43  5  When
 the  population  is  treated  ]  ke  this  and
 a  difference  of  34,000  3५  made,  the
 Tamilians  can  be  very  easly  shown
 as  being  in  a  majority  Even  if  a
 twin  was  born,  it  would  affect  the
 merits  of  the  case  because  if  the
 populaton  of  Tamilans  is  50  per
 cent  7  wll  go  to  Madras,  and  if  the
 Telugus  are  499  per  cent,  it  will  not
 remain  in  Andhra  When  that  is  the
 position  when  the  difference  35  so
 little  77  you  make  the  difference  34,000
 in  the  preparation  of  the  census
 figures,  how  can  just  ce  be  done  m  this
 case?  The  proper  thing  to  do  was  to
 take  a  census  again  May  I  ask  the
 hon  Minister  why  they  should  have
 taken  the  ‘1951  census  In  2960  you
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 are  going  to  have  a  mew  census.  Why
 not  abide  by  this  census  so  that  there
 may  be  perfect  satisfaction  at  least
 according  to  the  principles  to  which
 the  Chief  Min  ster  of  Andhra  agreed,
 those  principles  which  are  absolutely
 wrong,  which  are  not  universally
 applicable  to  the  whole  of  India  and
 were  condemned  by  the  SRC  report
 and  other  people  Even  according  to
 those  princ  ples,  the  people  there
 should  feel  that  they  have  been  done
 justice,  but  you  are  not  having  that

 If  you  look  at  the  census  figures  of
 95]  you  will  yourself  be  conv  nced
 that  as  a  matter  of  fact  it  was  quite
 wrong  In  1931  in  Tiruttani  town
 there  were  58  per  cent  of  Telugus  and
 4l  per  cent  of  Tamils  Between  95l
 and  955  a  great  difference  has  been
 made  If  you  kindly  see  Petition  No
 33  all  the  figures  are  gven  there  In
 493l  the  total  population  was  ‘1,98,455
 There  were  99,227  Tamuilians  and
 97,243  Telugus  So,  the  Tamilans
 were  5l  per  cent,  and  the  Telugus
 were  48  per  cent,  and  the  others  were
 one  per  cent  In  ‘1951,  all  this  chang-
 ed,  and  changed  for  the  worse,  which
 means  that  in  95l,  the  agitation  had
 begun  to  grow,  and  all  the  enumera-
 tors  7  Tiruttani  were  Taimhans  It
 is  an  admitted  fact  that  they  were  all
 Tamilans,  and,  therefore,  the  Telugus
 complained  that  the  population  had
 been  mflated  Even  here,  the  infla-
 tion  in  just  one  village  78  not  very
 material,  but  if  in  ten  villages,  you
 inflate  the  population  and  increase
 the  Tamil  population  which  is  near  50
 per  cent  by  even  one  man,  the  balance
 ig  upset,  and  those  villages  go  away
 This  is  the  absurdity  in  this  case

 Dr.  M  S  Aney  (Nagpur)’  What
 happened  in  the  census  of  1941?

 Pandit  Thakur  Das  Bhargava:
 Those  figures  are  not  available  I
 would  have  lked  to  give  the  94]
 figures  also,  but  they  are  not  avail-
 able

 As  regards  the  villages,  7  I  read
 eut  to  you  how  the  populations  have

 Boundaries)  Brill
 been  changed,  you  will  be  simply  sur-
 prised.  I  would  refer  the  hon  Minis~
 ter  to  the  speech  of  Shri  Gopale
 Reddy,  MLA  3n  the  Legislature  He
 has  given  certain  instances  of  this.
 kind  of  bungling  so  far  as  the  census
 is  concerned  He  has  given  the  names
 of  certain  villages  to  show  how  those
 persons  who  belonged  to  the  Telugu
 areas  were  treated  differently

 I  have  got  here  a  statement  con-
 taining  the  population  according  to
 the  १93  and  95l  census,  in  regard
 to  twelve  villages,  and  they  will  show
 that  between  93]  and  1951,  such  a
 great  and  glaring  discrepancy  was
 made  in  regard  to  the  populations
 that  it  just  takes  one’s  heart  away
 How  was  it  that  these  Tamihans  were
 more  procreative,  while  those  Telugus
 perhaps  began  to  practice  birth  con-
 trol?  These  Telugus  have  not  increas-
 ed  in  population,  they  have  decreas-
 ed  on  the  contrary  Whereas  others
 have  inereised,  these  pcople  have
 decreased  They  have  decreased  by
 6  per  cent  while  others  had  increased
 by  40  5  per  cent  or  so

 For  instance,  in  Ramapuram,  in
 93l,  the  figure  was  815,  while  n
 1951,  it  was  1197,  as  far  as  the  popu-
 lation  was  concerned  The  number
 of  Tamilians  which  was  424  in  93]
 rose  to  ‘B12  in  95]l  whereas  the  num-
 ber  of  Telugus  which  was  39  in  93l
 came  down  to  380  in  95i  During
 the  same  period,  the  one  lost  by  Il
 persons,  while  the  other  gained  by
 about  four  hundred  persons  This  7
 the  story  of  many  other  villages  also,
 of  which  only  twelve  examples  have
 been  given  m  this  report  I  do  not
 want  to  read  the  whole  of  it,  because
 I  do  not  want  to  waste  the  time  of
 the  House,  but  :t  would  appear  from
 a  perusal  of  these  figures  that  there
 is  no  question  that  these  figures  were
 inflated,  and  these  figures  are  not
 night

 Mr,  Deputy-Speaker:  Is  the  hon.
 Member  hkely  to  conclude  within  the
 next  ten  minutes?
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 Pandit  Thakur  Das  Bhargava:  I
 have  already  submitted  that  I  shall
 conclude  at  any  time  you  may  order
 me  to  conclude  I  want  to  have  my
 full  say,  and  I  am  desirous  of  having
 my  full  time,  because  I  have  devoted
 many  days  to  the  study  of  this  case
 as  a  disinterested  person,  but  if  you
 want  to  curtail]  the  time,  and  if  the
 House  so  agrees,  and  if  the  exigencies
 force  you  to  do  so,  I  am  not  going  to
 blame  you;  I  am  going  to  blame  my-
 self  only,  and  I  am  going  to  blame
 the  Parliament  which  has  not  pro-
 vided  sufficient  time  for  this,  to  which
 व  am  also  a  party  But  I  cannot  help
 If  you  would  allow  me,  I  shall  at
 least  mention  the  points  without  ex-
 patiating  on  them

 Mr  Deputy-Speaker:  Will  the  hon
 Member  conclude  in  another  fifteen
 minutes?

 Pandit  Thakur  Das  Bhargava:  That
 will  not  be  enough,  but  as  I  have
 submitted  already,  I  am  in  your
 hands  Whatever  you  order,  I  shall
 abide  by

 Mr  Deputy-Speaker:  The  hon.
 Member  may  try  to  conclude  withn
 the  next  fifteen  munutes

 Pandit  Thakur  Dag  Bhargava:  You
 may  kindly  ring  the  bell,  and  I  shall
 sit  down,  because  I  shall  not  be  able
 to  see  whether  it  is  fifteen  mmutes
 or  ten  minutes  which  are  over

 Now,  the  question  arises  as  to  the
 principles  on  which  this  question
 should  have  been  decided  and  should
 be  decided  in  the  whole  of  India
 The  States  Reorganisation  Commis-
 sion  devoted  a  good  length  of  time  to
 this  matter,  and  the  history  of  the
 Andhra  question  also  had  given  us
 some  inclination  as  to  how  this  ques-
 tion  should  be  decided  In  para-
 graphs  201  and  298  of  their  seport,
 the  States  Reorganisation  Commis-
 sion  have  stated  that  a  district  as
 such  should  be  separated,  if  neces-
 sary,  or  at  the  most  only  taluks  could
 be  separated,  but  not  villages  They
 have  also  stated  “that  70  per  cent
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 population  should  be  basis  on  which
 an  area  could  be  called  unilingual,
 otherwise,  it  should  be  considered  as
 bilhngual  These  are  the  two  main
 considerations  which  they  have  stat-
 ed  So  far  as  the  question  of  village
 as  a  unit  was  concerned,  they  have
 stated  unequivocally  and  m_  very
 strong  words  that  division  on  the
 basis  of  a  village  would  mean  ‘h
 denationalising  of  the  whole  of  India
 and  would  not  be  proper

 Again,  I  would  refer  you  to  paras
 54  to  157,  62  to  66  of  their  report  I
 shall  not  read  all  those  paragraphs,  but
 I  may  just  point  out  that  it  was  stated
 an  those  paragraphs  that  it  would  be
 a  very  great  hardship  on  the  village
 people  and  it  would  be  an  act  of  de-
 nationalisng  the  people,  if  village
 were  to  be  regarded  as  the  principal
 unit  for  division

 Shri  N.  है,  Muniswamy:  They  have
 stated  this  also  m  para  298  of  their
 report

 Pandit  Thakur  Das  Bhargava:  I
 have  alrtady  referred  to  those  para-
 graphs  In  paragraph  298  also,  they
 have  stated  that  70  per  cent  should
 be  taken  as  the  basis  The  Dar  Com-
 mission  had  stated  that  in  their  report,
 and  the  States  Reorganisation  Com-
 mission  have  confirmed  it

 Shri  Nath  Pai-  It  was  one  of  the
 stupidest  things  that  the  Commission
 had  said

 Pandit  Thakur  Das  Bhargava:  All
 right,  it  may  be  a  stupid  thing,
 according  to  my  hon  friend,  but  I  do
 not  want  to  argue  this  point  with  my
 hon  fnend  now  But  I  am  statmg
 the  opinions  of  our  leaders  on  the
 basis  of  whoSe  report  some  things
 were  decided  It  38  open  to  my  hon.
 friend  to  consider  them  stupid  or  not.
 But  I  should  think  that  ordinarily,
 these  considerations  which  they
 thought  should  have  weighed  were
 proper  And  it  is  not  they  alone  have
 stated  this,  There  are  many  other
 persons  who  have  sald  like  this  Our
 Prime  Minister  also  had  stated  that  so



 949  Andhra  Pradesh

 {Pandit  Thakur  Das  Bhargava]
 far  as  the  linguistic  question  was
 concerned,  language  should  not  be
 the  sole  criterion,  and  the  States  Re-
 organisation  Commission  have  devot-
 ed  many  parigraphs  of  their  report
 fo  prove  this  The  Dar  Commission
 had  stated  that  there  was  no  basis  for
 linguistic  States,  they  seid  that  it
 would  create  disunity;  and  we  have
 seen  what  kind  of  situation  it  has
 created  It  has  created,  and  my  hon.
 friend  will  admit  that,  Bombay,
 Gujarat  and  all  this  kind  of  trouble
 for  Government  and  for  the  people
 at  large.  I  am  at  one  with  the  Dar
 Commission  and  I  should  think  that
 thert  should  be  no  division  m_  the
 country  But  that  is  quite  a  separate
 issue,  and  I  am  not  going  to  dilate
 on  that  just  now.  So,  my  hon  friend
 will  excuse  me  if  I  do  not  reply  to
 him  just  now;  we  shall  have  another
 occasion,  for  this,  perhaps  when  the
 Bombay  issue  comes  up.

 Shri  N.  R.  Muniswamy:  Such  inter-
 ruptions  are  spicy  and  make  the  de-
 bate  more  lively

 Pandit  Thakur  085  Bhargava:  So
 far  as  this  question  is  concerned  I
 would  refer  you  to  just  one  para
 graph  which  is  of  very  great  :mport-
 ance,  and  I  shall  be  failing  in  my  duty
 if  I  do  not  bring  it  to  your  notice,
 and  read  a  few  lines  from  it  At  page
 29  of  their  report,  in  paragiaph  06
 of  their  report,  the  States  Reorgani-
 sation  Commission  have  stated.

 “A  prelimmary  but  essential
 consideration  to  bear  in  mind,
 theretore,  is  that  no  change  should
 be  made  unless  it  is  a  distinct
 improvement  in  the  existing  posi-
 tion  and  unless  the  advantages
 which  result  from  it,  in  terms  of
 the  promotion  of  the  welfare  of
 the  people  of  each  constituent
 unit,  as  well  as  the  nation  as  a
 whole—the  objectives  set  before
 the  Commission  by  the  Govern-
 ment  of  India~are  such  as  to
 compensate  for  the  heavy  burden
 on  the  adrninistrative  and  finan-

 cial  resources  of  the  country
 which  reorganisation  of  the  exist-
 ing  units  must  entail.  The  re-
 Organisation  of  States  has  to  be
 regarded  as  a  means  to  an  end
 and  not  an  end  in  itself;  that
 being  the  case,  it  is  quite  legiti-
 mate  to  consider  whether  there  is
 on  the  whole  a  balance  of  advant-
 age  in  any  change.”.

 Yesterday,  a  remark  fell  from  my
 lps  to  the  effect  that  the  Chief  Mi-
 mister  of  Andhra  Pradesh  was  under
 duress,  to  which  my  hon,  friend
 rightly  took  objection.  I  told  him
 then  and  there  that  as  a  matter  of
 fact,  duress  was  not  of  a  physical
 kind  Shri  Sanjiva  Reddi  himself  had
 Said  in  these  two  arguments—in  fact,
 these  were  the  very  terms—that  he
 expected  that  the  boundary  question
 would  be  settled  by  mutual  consul-
 tation,  by  mutual  give-and-take.  But
 this  was  not  done  They  had  a  con-
 ference,  and  he  admitted  the  fact
 that  the  Tamilans  did  not  act  up  to
 that,  they  did  not  agree  He  said
 that  he  was  under  the  impression
 that  the  result  of  this  would  be  ex-
 change  of  population  He  said  _  that
 On  this  basis,  he  would  agree  to  the
 original  thing,  it  was  under  the  im-~
 Pression  that  there  would  be  no  ex~
 change  and  the  population  would  re-
 main  as  it  was  that  he  agreed  I
 submitted  yesterday,  that  so  far  as
 that  was  concerned,  it  was  certainiy
 wrong  for  him  even  to  have  agreed.

 May  I  humbly  refer  you  in  this
 connection  to  articles  63  and  67  of
 our  Constitution,  which  lay  down  the
 extent  to  which  the  executive  power
 of  the  State  officials  or  State  Munis-
 ters  extends?  According  to  the  provi-
 sions  of  the  Constitution,  articles  i63
 and  ‘167,  their  power  only  extends  to
 the  subjects  mentiqned  m  the  State
 List  and  the  Concurrent  List.  The
 State  Government  has  got  no  autho-
 rity  to  agree  to  exchange  villages  or
 alter  boundaries.  It  is  only  the  Gov-
 ernment  of  India  which  under  article
 248  of  the  ConstRution,  is  competent



 95x  Andhra  Pradesh

 to  do  so.  Therefore,  the  executive
 power  of  the  State  Chief  Munsters
 did  not  extend  to  do  this  sort  of
 thing  As  I  submitted  yesterday,
 they  had  no  authority  to  barter  away
 even  a  single  inch,  even  if  there  was
 agreement  among  them

 So  far  as  contiguity  of  the  alleged
 type  78  concerned,  it  was  a  wrong
 thing  that  was  followed  If  that  was
 agreed  to,  such  results  will  follow  as
 will  astound  the  people  who  are  liv-
 ang  there  They  will  certainly  be
 very  much  discontented  The  villages
 round  about  that  place  are  all  Telugu-
 majority  villages  They  have  also
 been  given  to  Madras

 This  is  not  all  I  will  submit  for
 your  consideration  two  other  princi-
 ples  the  prinuple  of  the  language
 of  70  per  cent  of  the  population  as
 well  as  that  of  taluka  or  firka  There
 are  other  principles  also  which  have
 been  stated  in  page  29  The  SRC
 had  occasion  to  look  into  the  compo-
 sition  of  the  Madras  State  itself  The
 Madras  State  was  sought  to  be  re-
 organised  They  considered  several
 parts  of  Indta  and  came  to  the  con-
 clusion  that  on  the  basis  of  the  langu-
 age  of  the  majority  of  the  people
 spoken  there,  there  should  be  no
 change  They  said  this  in  respect  of
 two  places  at  least—Deviculam  and
 Peermedu,  where  the  figures  were
 53  and  54  All  the  same,  they  were
 not  allowed  to  be  taken  away  May  I
 humbly  ask  one  qucstion  of  the  hon
 Minister  which  he  will  kindly  reply?
 What  would  happen  to  article  4  of
 the  Constitution?  Is  he  gomg  to
 apply  different  critcria?  I,  he  going
 to  follow  different  procedures  in
 different  places?  It  is  the  Government
 of  India  which  has  to  decide  It  35
 Parliament  which  has  to  decide  If
 some  States  agree  among  themselves
 to  have  a  different  rule,  are  they
 going  to  allow  a  different  rule?

 Therefore,  my  submission  AS  that
 article  4  of  the  Constitution  is  con-
 travened  We  should  not  adopt  a
 Procedure  which  is  contrary  to  it  If
 Shri  Pataskar  had  his  own  discretion
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 in  the  matter,  he  would  never  have
 done  this  I  am  perfectly  sure  of
 that  If  Shri  Datar  had  to  arbitrate,
 I  am  perfectly  sure  he  would  have
 kept  only  those  principles  in  view
 which  he  wants  to  be  applied  to  the
 whole  of  India

 As  I  submitted  yesterday,  the
 Chief  Minister  of  Andhra  Pradesh
 stated  several  times,  ‘I  am  not  going
 to  abide  by  this  It  does  not  bind
 me  I  want  to  apply  the  principles
 of  the  SRC’  But  then,  who  forced
 him  to  agree  to  mediation?  I  do  not
 think  Pant):  did  it  I  cannot  believe
 that  Pant):  forced  him  to  do  so  Then
 who  did  :t?  It  is  said  the  Chief  Mi-
 nisters  themselves  did  it.  they  agreed
 to  mediation  and  the  revort  has  been
 accepted  So  the  whole  House  is  no-
 where'  We  are  not  bound  here  by
 what  the  two  Chief  Ministers  have
 agreed  to  We  are  not  bound  by
 their  views  We  do  not  want  that  the
 two  Chief  Ministers  should  decide  the
 destiny  of  the  lakhs  of  people  who
 are  living  in  those  places  Also  one  of
 them  had  backed  out  several  times
 by  saying  that  he  does  not  want  to
 be  bound  by  it  Now,  he  says  as  a
 gentleman  ‘I  have  accepted  it  I  am
 bound  by  the  act  of  gentlemanimess’
 It  may  be  an  act  of  gentlemanlmess
 for  him  But  it  reallv  destroys  the
 peace  of  lakhs  of  people,  which  35  not
 proper  Then  I  come  to  another  im-
 portant  point  One  of  the  principles
 was  that  if  m  any  State  there  is  an
 economic  advantage,  that  is  to  say,
 if  there  is  an  irrigation  §  project  m
 one  State,  the  ayacut  and  the  benefit
 of  it  should  go  to  that  State  But
 what  do  we  find?  The  Aramyar  pro-
 ject  has  been  given  to  Andhia_  It
 had)  about  33  villages  20  villages
 have  been  allowed  to  be  kept  with
 Madras  Is  this  the  piinciple?  Has
 this  been  accepted?  These  20  vil-
 lages  should  have  gone  to  Andhra
 Pradesh  even  on  the  basis  of  thos>
 principles  which  they  accepted

 So  my  submission  is  that  contiguity
 is  not  accepted,  the  majority  princi-
 ple  38  not  accepted  Again,  the  un-
 inhabited  villages,  by  ther  very
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 nature,  must  be  regarded  as  belong-
 ing  to  Andhra  Pradesh,  because  the
 land  is  Andhra.  But  they  have  been
 given  to  Madras.  As  a  matter  of  fact,
 there  was  no  decision,  there  was  no
 agreement  about  it.  When  there  was
 no  agreement  on  a  certain  principle,
 who  was  there  to  make  a  new  princi-
 ple  for  them  to  the  detriment  of  one
 set  of  people?

 It  is  said  that  the  Chief  Ministers
 agreed  and  that  the  legislatures
 agreed.  In  the  legislature,  the  point
 about  this  not  being  accepted  and  the
 point  regarding  uninhabited  villages
 also  were  brought  out.  It  is  very  un-
 fortunate  that  things  happened  in  a
 certain  way.  Shri  Pataskar  came  to
 Hyderabad.  He  says  in  his  Award
 that  he  called  many  people.  Now,
 what,  as  a  matter  of  fact,  actuated
 Shri  Reddy  to  accept  mediation?
 When  the  first  award  was  given,  peo-
 ple  were  in  wrath.  They  even  took
 away  one  village  from  Puttur.  They
 were  in  wrath.  They  approached
 their  Chief  Minister.  The  Chief  Mi-
 nister  in  the  Congress  meeting  and  at
 other  places  always  said  that  would
 not  allow  a  single  inch  of  Andhra
 to  be  taken  by  Madras.  I  am  saying
 this  on  the  basis  of  the  speeches  he
 made  in  the  Assembly,  copies  of  which
 we  have  got.  The  gentleman  who
 was  in  the  Chair  and  who  has  left
 us  now,  also  said  that  they  would  see
 that  justice  was  done.  He  also  said
 to  these  people  that  they  will  not
 allow  a  single  inch  of  territory  to  be
 taken  away.

 At  the  same  time,  Shri  Pataskar
 says  ‘because  of  my  review’.  He  made
 a  review.  Review  of  what?  The  hon.
 Minister’s  speech  gave  a  wrong  im-
 pression  to  the  effect  that  the  whole
 award  was  reviewed.  It  was  not  the
 whole  award.  that  was  reviewed.  The
 review  was  only  in  regard  to  some
 villages  in  the  Hosur  area  which  is
 in  Madras.  The  review  application
 was  made  only  in  regard  to  them.
 What  do  we  find  in  the  review  appli-
 cation?  Shri  Pataskar  stands  con-
 Gemned.  Has  he  accepted  the  review
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 application?  On  what  basis  did  he
 review?  On  the  very  basis  which  he
 hag  not  adopted  in  regard  to  us—on
 the  basis  of  contiguity.  He  said  that
 when  there  is  a  village  and  a  forest
 and  then  attached  to  the  forest  there
 is  another  village,  then  he  would
 accept  the  contiguity  principle.  This
 was  on  review.  First  of  all,  he  de-
 cided  in  one  way.  On  review,  ‘he
 decided  to  give  three  villages—Kri-
 shnagiri  and  others—to  Andhra,  and
 the  Andhra  people  including  the  Chief
 Minister,  were  more  than  happy  over
 it.  The  Chief  Minister  has  referred
 to  it  in  his  speech  and  said:  ‘When  he
 has  given  me  Krishnagiri,  how  can  I
 object  to  his  award?’  All  right,  if
 three  villages  can  satisfy  him  while
 318  villages  are  taken  away”  from
 him,  if  that  is  his  logic,  if  that  is  his
 arithmetic,  I  have  nothing  but  pity
 for  him.  He  himself  said  that  the
 maps  on  which  Shri  Pataskar  was
 proceeding  were  wrong.  Others  have
 said  that  it  would  work  havoc  on  An-
 dhra.  Nobody  raised  objection.

 Shri  N,  R.  Muniswamy:  They  are
 not  official  pronouncements.

 Pandit  Thakur  Das  Bhargava:  I
 never  suid  that.  They  were  told  by
 Members  of  the  House.  Unfortunately,
 his  pronouncements  are  also  not  offi-
 cial.

 The  auestion  is  not  whether  it  is
 an  official  pronouncement  or  not.  The
 fact  is  there.

 I  was  submitting  one  more  point
 which  is  very  important.  The  Prime
 Minister  hag  said  times  without  num-
 ber  that  administrative  convenience
 is  one  of  the  very  important  things
 which  must  be  considered  in  the  re-
 organisation  of  States.  In  490  this
 question  was  gone  into.  Telugus  and
 Tamilians  were  living  there  for  many
 years  and  they  were  rather  inter-
 mingled.  So,  thig  Chittor  district
 should  be  looked  into  from  the  point
 of  view  of  language,  of  administrative
 convenience,  etc.  In  1911,  out  of
 Cuddappah  in  North  Arcot  they  took
 this  out  and  made  Chittor  a  separate
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 district  on  the  basis  of  language,  and
 administrative  convenience  (Inter-
 ruptions.)  I  do  not  follow  what  has
 been  said

 Shri  N.  BR,  Muniswamy:  At  those
 times  the  Chief  Ministers  were  An-
 dhras—that  is  what  he  says

 Pandit  Thakur  Dag  Bhargava:  So
 far  as  the  Chief  Ministers  are  concern-
 ed  fortunately  or  unfortunately  those
 persons  belong  to  a  category  of  lead-
 ers  I  am  not  going  to  criticise  any
 of  the  Chief  Minister’s  work  They
 may  have  done  wonderful  things  for
 Andhras  What  I  am  submitting  here
 is  that  Chittor  was  made  into  a  sepa-
 rate  district  on  the  basis  of  admunis-
 trative  convenience  For  hundreds  of
 years  all  these  documents  were  regis-
 tered  in  the  Telugu)  The  number  of
 Presidents  who  speak  Telugu  and
 who  belong  to  the  Telugu  area  35
 much  more  than  the  Tamuilans  This
 census  1s.  given  on  the  first  page  of
 appendix  D  to  the  Memorandum  of
 the  Tiruttan.  Committee  The  num-
 ber  of  students,  the  number  of  schools
 are  all  given  I  wish  I  could  read
 them  but  there  is  no  time  It  appears
 from  all  these  that  the  Taluk  in  which
 all  the  documents  were  registered  m
 Telugu  language  is_  essentially  a
 Telugu  area  It  was  the  Telugu
 kings  who  reigned  there  For  hundreds
 of  years  the  Telugus  ruled  there
 Tiruttan:  taluk  is  a  very  prosperous
 Place  People  from  the  south  and
 morth  go  there  In  the  93]  census,
 58  per  cent  of  the  population  were
 Telugu

 In  the  947  and  95l  famines  many
 people  went  to  Turuttan:  taluk  and
 there  was  ai  influx  of  Tamilian
 population  wrich  went  there  for  hve-
 lhhood  Many  pilgrims’  are  there
 There  are  many  barbar  shops  There
 as  a  floating  population  You  will  be
 astonished  to  hear  that  90  per  cent  of
 the  properties  in  these  areas  belong
 to  Telugu  people  They  are  rooted  in
 that  place  To  ask  them  to  go  away
 to  some  other  State  358  not  good  and  I
 cannot  think  of  the  absurdity  of  such
 an  order  They  have  to  obey  but  that
 is  a  different  thing  But  should  they
 de  treated  am  foreigners  in  their  own
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 land  In  the  whole  of  Chittor  district
 it  8s  the  Telugu  environment  that  pre-
 vauls  Our  Prime  Minister  has  said
 that  only  the  undisputed  Telugu
 districts  must  form  part  of  Andhra
 The  Partition  Committee  believed  and
 the  Ministers  also  beheved  that  3  was
 undisputed  place  How  is  it  that  it
 has  become  disputed  after  Andhra  has
 been  separated?  Bhagthe  Chor  Ks
 Langot:  ह  Saht'  What  is  the  boun-
 dary  question?  In  all  boundary  areas,
 there  are  bound  to  be  mixed  people
 and  they  must  live  amicably  together
 like  the  people  belonging  to  one  coun-~
 try  It  is  entirely  wrong  to  uproot
 them  You  are  bringing  such  chaos
 and  rum  to  the  whole  country  which
 you  cannot  dream  of  I  beg  to  warn
 the  Government  of  India  (Inter-
 ruptrons.)

 Mr  Depnty-Speaker:  Order,  order
 Hon  Member  may  continue

 Shri  Nath  Pai:  Continue?

 Mr  Deputy-Speaker:  He  is  going  to
 finish  within  a  few  minutes,  I  suppose

 Pandit  Thakur  Das  Bhargava:  I  will
 finish  as  soon  as  you.  order  me_  I
 have  already  submitted  and  I  shall
 finish  after  stating  my  points

 Mr,  Deputy-Speaker:  He  has  said
 that  he  had  two  or  three  points  and
 he  would  finish  them  within  ten
 munutes

 Pandit  Thakur  Das  Bhargava:  In
 the  absence  of  your  permission

 Mr.  Deputy-Speaker  My  permis-
 sion  38  there

 Pandit  Thakur  Das  Bhargava:
 There  is  no  other  course  for  me_  I
 have  only  to  abide  by  your  order  as  a
 Member  of  this  House  I  will  certain-
 ly  sit  down  the  very  minute  you  want
 me  to  sit  down

 Mr,  Deputy-Speaker:  There  are  so
 many  other  hon  Members  and  it  is
 rather  unfar  to  them  if  Ido  not
 allow  them  sufficient  time
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 Pandit  Thakur  Das  Bhargava:  I
 wanted  20  hours  and  I  wanted  that
 all  of  them  should  speak.  I  will  not
 take  up  the  time  of  any  other  hon.
 Member.  You  may  order  me  to  sit
 or  allow  me  to  finish  my  speech  after
 stating  all  my  points.

 Shri  N.  R.  Muniswamy:  He  may
 sum  up  all  the  points.

 Pandit  Thakur  Das  Bhargava:  I
 respect  my  friend  very  much  and  if
 it  is  his  wish  that  I  must  sit  down  and
 say  only  the  last  word...

 Shri  N.  R.  Muniswamy:  I  never
 meant  that,

 Pandit  Thakur  Das  Bhargava:  It  is
 a  question  of  crucial  importance  to
 these  lakhs  of  people.  I  want  not  a
 single  Madrasi  to  be  asked-to  go  to
 Andhra  leaving  his  home  where  he
 may  have  lived  hundreds  of  years  and
 to  which  he  may  have  affection  and
 attachment.  If  I  am  asked  to  leave
 Punjab  I  will  feel  strongly  about  it.
 Bui  ultimately  I  may  have  to  move
 but  that  is  a  different  question.  I  love
 the  trees  of  Punjab,  the  people  of
 Punjab,  the  stones  of  Punjab.  So,
 these  people  will  love  theirs.  ‘Why
 should  they  be  asked  to  leave  in  such
 a  large  number?  Yesterday,  our  hon.
 Minister  was  telling  us,  reading  from
 the  award,  that  326  square  miles  of
 land  have  been  given  away  to  Andhra
 whereas  405  square  miles  have  been
 given  away  to  Madras.  But  what  is
 the  other  picture?  They  care  more
 about  lands,  stones  and  trees  than
 about  human  beings.  2,40,000  people
 from  this  area  have  been  given  away
 and  99,000  from  that  area.  It  is  a
 strong  wrench  for  them.  This  should
 be  looked  from  a  human  point  of
 view.  Instead  of  weighing  one
 against  the  other,  if  we  add  them  on,
 it  comes  to  3,30,000  people.  They  are
 being  uprooted  from  these  places.  This
 is  not  the  right  way.  That  shows  that
 Shri  Pataskar  did  not  realise  what
 things  are  behind  this.  I  beg  the  hon.
 Minister  to  look  at  it  from  the  human
 point  of  view.  First  things  must  come
 first.  I  am  quoting  this  from  the  hon.

 NOVEMBER  20,  959  and  Madras  958
 (Alteration  of

 Boundaries)  Bill

 Prime  Minister  when  I  say  so.  The
 first  thing  about  reorganisation  is  that
 you  must  look  to  the  wishes  of  the
 people.  In  the  SRC  report  they  have
 given  an  idea  of  the  wishes  of  the
 people.  What  do  the  people  say  there?
 What  did  the  Chief  Minister  say?  He
 said  that  he  would  not  exchange
 population.  The  Chief  Minister  said
 when  he  and  his  colleagues  went  there
 the  Madrasis  only  wanted  to  take
 and  not  to  give  and  so  they  said  that
 they  could  not  give  and  Andhra
 Minister  departed.  I  know  that  in
 Madras  also  there  is  a  feeling—that  is
 also  there  in  Andhra—that  there  should
 be  the  status  quo.  I  beg  the  hon.
 Minister  to  see  that  the  status  quo  is
 restored.  I  would  like  him  to  see  that
 these  persons  are  not  uprooted  and
 treated  in  the  way  in  which  we  will
 not  treat  even  those  who  do  not  be-
 long  to  our  country.  So  many  lakhs
 of  people  have  come  from  outside,  so
 many  refugees  have  come;  we  have
 tried  to  be  humane  to  them.  Here  we
 are  dealing  with  our  own  people,  our
 own  flesh  and  blood.  Why  should  we
 be  so  harsh  to  them?  Why  should
 people  who  have  been  living  in  a
 particular  place  for  hundreds  of  years.
 be  expelled  from  that  place  and  sent
 to  other  places.

 My  humble  submission  is  that  this
 matter  should  be  looked  at  from  this
 standpoint.  You  will  find  that  the
 people  of  Chittoor  and  Tiruttani  have
 been  speaking  Telugu  for  hundreds  of
 years.  In  fact,  their  customs,  their
 habits,  their  mode  of  living,  even  their
 clothes  are  absolutely  different  from
 the  Tamilians.  Of  course,  I  believe
 that  India’s  culture  is  one  but,  at  the
 same,  these  things  are  there  in  the
 S.R.C.  Report  itself.

 In  view  of  all  this,  if  you  want  to
 go  by  the  principles  you  have  accept-
 ed,  if  you  want  to  do  justice,  I  would
 request  the  hon.  Minister  to  send  at
 least  one  man  from  here  to  find  out
 whether  the  details  which  have  been
 adumbrated  in  this  plan  are  correct  or
 not.  Sir,  according  to  Section  35  of
 the  Evidence  Act  these  two  plans  are
 of  no  value.  After  the  report  they
 asked  both  the  Governments  to  sent
 two  officers.  We  do  not  know  who
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 they  were.  Certainly  this  House  can
 Jook  better  ito  these  things  Are  you
 going  to  be  bound  by  the  decision  of
 two  officers  to  which  the  two  govern-
 ments  have  blindly  put  their  signa-
 tures?  These  are  things  which  we
 can  see  for  ourselves  We  can  see  for
 ourselves  that  the  contiguity  8  not
 there  Therefore,  you  are  duty-bound
 to  see  that  so  far  as  these  principles
 are  concerned  at  least  you  observe
 them  According  to  me,  you  should
 accept  these  principles  The  Govern-
 ment  of  India  and  Parliament  cannot
 do  their  duty  to  the  people  if  they  do
 not  accept  principles  which  =  are
 universally  correct,  even  af.  they  want
 majority  by  sending  people  from  a
 particular  village  to  another  state
 Even  if  you.  want  50  per  cent
 majority,  even  the  birth  of  twins  can
 change  the  fate  of  thousands  of  people
 according  to  this  arrangement  As  I
 have  submitted  there  was  one  village
 No  90,  consisting  of  3000  peopl.  The
 contiguity  of  that  was  with  a  small
 village  m  which  there  were  2  families
 and  58  human  bemgs  changed  its  fate
 and  the  fate  of  forty  six  other  villages
 because  there  was  a  majority  there
 in  that  small  village  Is  this  the  way
 to  do  things?  Will  my  fate  be
 changed  by  a  village  which  is  50  miles
 away  from  me’  Is  it  your  principle
 that  the  majority  of  that  village  will
 change  my  fate?

 Sir,  I  have  submitted  all  these
 things  for  your  consideration  I  would
 beg  of  you  kindly  to  use  such  influ-
 ence  as  you  possess  in  thc  interest  of
 humanity  You  ४९7०  pleased  to  say
 that  you  have  no  vote  You  have
 heard  my  arguments  If  I  am  correct
 in  this,  wf  what  Ihave  said  is
 correct—I  know  that  you  can  cxeit
 great  influence  on  the  hon  Minister
 and  other  Mmisters—I  would  beg  of
 you  to  see  that  injustice  is  not  done  I
 would  also  beg  of  this  House  and
 those  hon  friends  who  agree  with  me
 and  accept  the  principles  that  I  have
 adumbrated  to  see  that  we  in  this
 House  do  our  duty  and  bring  all  the
 Pressure  that  we  are  capable  of  on  the
 hon  Munister  either  to  see  that  the
 Status  quo  38  restored  and  there  38  no
 exchange  of  population  or,  sf  he  does

 (Alteration  of
 Boundaries)  Bill

 not  agree  to  that,  at  least  let  the  peo-
 ple  know  that  the  principles  by  which
 their  fate  was  to  be  decided  have  at
 least  been  observed  in  practice  and
 they  have  not  been  given  a  go-by  by
 people  who  ought  to  know  better

 Sir,  as  I  have  already  submitted,  I
 do  not  want  to  say  anythmg  against
 Shri  Pataskar  He  has  not  been
 partial,  but,  at  the  same  time,  he  has
 done  something  very  wrong  He  was
 not  an  arbitrator  He  was  only  a
 mediator  Who  is  a  mediator?  My
 humble  submission  35  that  he  s  only
 just  like  a  dalal  who  hears  one  thing
 hcre  and  another  thing  there  He  did
 not  personally  look  into  contiguities
 or  cases  nor  did  he  appoint  any  res-
 ponsible  person  If  one  person  could
 not  decide  it,  the  whole  House  could
 have  decided  Even  if  you  appoint
 one  p  rson,  appoint  a  person  with  full
 power,  Shri  Pataskar  had  no  powers
 His  hands  and  foot  were  tied  by  these
 principles  and  plans

 Considering  all  these  facts  my
 humbie  submission  is  that  the  Home
 Minister  should  at  least  accept  the
 proposal  to  refer  this  Bul]  to  a  select
 Committee  which  can  go  through  the
 whole  question  and  do  things  rightly

 Mr.  Deputy-Speaker:  Now,  the
 original  motion  fol  consideration  as
 wcll  as  the  othe:  two  motions,  one  for
 reference  of  the  Bill  to  a  select  com-
 mittee  and  the  other  for  circulation  of
 the  Bill  for  elicitmg  public  opinion,
 are  before  the  House  I  will  now
 call  upon  some  hon  Member  f:om
 Madras

 Shri  Narasimhan  =  (Krishnagn.)
 Mr  Deputy-Speaker,  Sir,  I  would  not
 take  much  time  of  the  Houe
 Although  our  revered  friend  Thakur-
 das)!  took  a  long  time  in  expla  unt
 his  standpoint,  I  am  sorry  the  advisa-
 bility  of  accepting  his  advice  his
 failed  to  convince,  at  any  rate,  me  Of
 course,  a  man  of  his  €९<?९१८३  ८९
 erudition  and  even  encrgy  can
 certainly  succeed  in  picking  hok~  wn
 anything  He  has  tried  to  pick  holes
 m  the  very  valuable  solution  that
 Shri  Pataskar  has  placed  before  the
 House  and  the  country  This  solution
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 ‘was  accepted  by  the  two  respective
 legislatures,  and  it  was  also  mention-
 ed  and  discussed  wn  the  Zona)  Council
 which,  I  might  say,  has  a  statutory
 responsibility  in  all  these  matters.
 Under  the  States  Reorganisation  Act
 the  zona)  councils  also  come  in_  the
 picture,  ther  advice  is  also  sought
 Therefore,  many  competent  people,
 legally  and  statutorily,  have  entered
 the  picture  and  this  solution  has  come
 before  us  After  all,  it  is  not  to  be
 forgotten  as  to  what  type  of  contro-
 versies  these  linguistic  issues  are
 capable  of  taking,  have  taken  and  are
 likely  to  take  in  the  near  future
 Under  these  circumstances,  at  least
 m  the  case  of  Madras  it  became
 snevessary  Vo  pol  wn  end  Yo  ah  ‘Inese,
 if  necessary,  through  mediation  or  a
 sort  of  compromise

 There  have  been  claims  and  counter
 clams  They  might  be  raised  even
 now  Some  people  chose  to  do  so
 Pandit  Thakur  Das  Bhargava  took  the
 trouble  of  quoting  the  deliberations  in
 the  Andhra  Assembly,  but  he  did  not
 quote  a  single  report  from  the  Madras
 Assembly  There  have  been  many
 speeches  there  and  counter  claims
 have  been  made,  and  ultimately  a
 solution  was  found  About  territorial
 clams  one  can  make  any  kind  of
 claim  and  also  take  the  support  of
 history  We  have  also  sought  to
 take  the  support  of  history
 in  our  claims,  the  recent
 claims  against  China  The  Tamulians,
 for  instance,  thought  that  they  could
 claim  Tirupathi  According  to  ancient
 people  Thiruvenkatagir:  was  our
 territory,  but  the  Tamulian’s  claim  for
 Tirupath:  was  given  up  by  accepting
 Shri  Pataskar’s  report  By  accepting
 Shri  Pataskar’s  report  through  their
 legislature  and  in  the  Zonal  Council
 which  58  statutorily  responsible  as  far
 as  these  border  problems  are  concern-
 ed,  they  gave  up  their  clam  for
 Tirupathi,  not  so  gladly  but  willingly
 Under  these  circumstances,  if  you
 start  picking  holes  m  a  solution  which
 is  essentially  a  compromiuse—it  38  well
 ‘mown  compromise  are  displeasing  to
 all  concerned,  there  will  be  no  end  to
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 tps  story  I  would,  therefore,  recom-
 mend  to  this  House  one  paragraph
 ¢gom  Shri  Pataskar’s  report  while
 considermg  this  Bill  and  also  while
 considering  the  two  dilatory  amend-
 nents  sought  to  be  accepted  by  us
 He  says

 ‘I  commend  this  report  for  the
 acceptance  of  the  Governments
 and  people  of  the  States  of
 Andhra  and  Madras  If  they  do
 so,  a  long  chapter  of  linguistic
 controversy  m  the  South  of  India
 will  have  been  closed  and  these
 States  in  the  South  will  be  better
 able  to  attend  to  the  more  urgent
 task  of  development  of  ther
 respective  regions  and  the  solu-
 tion  of  their  problems  of  social,
 ution:  wh  ‘wuIMt  =  “pro-
 gress"  -

 26  bra,

 This  is  the  advice  which  I  would
 r¢quest  this  House  to  remember  while

 ving  finality  to  this  controversy
 jTfere  is  no  use  prolonging  the  agony
 ofly  the  masses  on  both  sides  of  the
 porder  will  suffer  by  any  delay  I  say
 tps  with  a  full  sense  of  feeling  and
 responsibility  As  I  said  on  an  earlier
 occasion,  three  or  four  villages  from
 my  constituency  in  Madras  have  been
 teken  away  and  have  been  trans-
 fefted  to  the  Andhra  State  It  is  not
 a  serious  thing  Those  villages  are
 not  going  to  any  other  country  After
 aj!  they  are  transferred  from  one
 ayea  to  another  area

 Even  now,  Ican,  wf  I  had  the
 stfength,  the  energy  and  the  erudition
 of  Pandit  Thakur  Das  Bhargava,
 perms  out  the  various  claims  in  favour
 of  these  villages  being  transferred
 from  one  place  or  the  other  The
 yestion  can  be  reopened  again,  but

 it  38  70  use  We  have  to  have  a  final
 agcision  In  fact,  I  did  not  even  care
 to  Temember  the  exact  number  of
 tpese  villages  That  is  not  a  folly  I
 will  treat  it  as  a  virtue

 Pandit  Thakur  Das  Bhargava:  He
 he  remembered  the  fact  all  right.

 Shri  Narasimhan:  I  can  tell  all  the

 nemes,  but  it  is  immaterial  These
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 villages  are  really,  in  my  humble
 opinion,  the  scapegoats,  or  sacrifices,
 for  the  linguistic  passion  that  was
 dominant  at  that  particular  period,
 but  such  things  are  inevitable.  Certain
 unpleasant  things  do  happen.  Even  if
 there  be  irregularities,  they  have  to
 be  condoned.  A  fina]  sdlution  has  to
 be  evolved  and  the  controversy  has
 to  be  ended.

 In  any  area  or  field—politics  of
 administration—we  are  accustomed  to
 delegated  legislation.  Laws  are  made
 and  even  sometimes  offences  are
 created  through  delegated  legislation.
 So,  there  is  absolutely  no  harm  in
 leaving  some  aspects  of  particular
 administrative  or  social  matters,  to  be
 decided  by  leaders,  to  be  decided  by
 arbitrators,  by  rough  and  ready
 methods,  if  necessary,  and  having
 only  large  policies  before  them.  If
 they  cannot  stand  the  scrutiny  of  the
 detailed  examination,  if  every  yard-
 stick  is  applied,  and  if  the  decisions
 are  expected  to  fulfil  all  yardsticks—
 administrative,  social  and  other
 matters—then,  it  is  not  easy  to  bring
 forth  a  solution.  They  are  solutions,
 and  we  have  to  accept  them  at  some
 stage  or  other.

 I  appeal  to  the  House  not  to  accept
 the  dilatory  motions.  That  will  raise
 a  fresh  controversy  and  fresh  troubl
 which  is  not  at  all  the  intention  of
 anyone  of  us  here.  It  was  not  the
 intention  of  Shri  Pataskar  either.  Shri
 Pataskar  has  done  a  good  job  of  it.
 Our  congratulations  should  go  to  him.
 Our  congratulations  should  also  go  to
 the  two  respective  Chief  Ministers
 who  were  willing  to  accept  the  award.
 Of  course,  on  this  matter,  even  at  that
 time  there  was  difference  of  opinion
 and  even  today  the  public  opinion  is
 divided  there.  The  opinion  of  Madras
 is  of  one  particular  shape  and  the
 opinion  of  Andhra  Pradesh  is  another
 particular  shape.  They  were  pitted
 against  one  another  and  it  really
 needed  courage  on  the  part  of  the
 respective  leaders  of  the  two  States
 to  abide  by  the  arbitration  of  Shri
 Pataskar,
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 After  all,  they  would  again  be

 subjected  to  the  scrutiny  of  the  local
 people.  It  was  open  to  other  parties
 to  get  it  thrown  out  by  the  respective
 people,  But  the  leaders  there  took  a
 risk  and  they  became  _  responsible.
 They  said:  “We  will  allow  this  matter
 to  be  mediated.  We  will  accept  the
 mediator’s  award  and  we  will  take
 the  risk  by  persuading  the  people  to
 accept  it”.  In  that  way,  the  two
 States  by  accepting  the  award  have
 set  8  model  for  other  States  to  follow,
 and  if  other  disputes  are  settled  in  a
 similar  manner  it  would  be  happy
 day,  indeed,  for  India,  I  therefore,  do
 not  want  anyone  here  to  rake  up
 matters.  These  things  are  of  course
 easily  raked  up,  because  there  are
 grievances  and  grievances  and  there
 are  mistakes  and  mistakes,  and  there
 are  Probably  claims  and  counter-
 claims,  Let  us  not  do  that.  Let  us
 not  spoil  the  atmosphere.
 Let  us  accept  the  example
 given  by  the  two  Chief  Ministers  and
 accept  the  examples  given  by  the  two
 legislatures  and  Ict  us  place  this  Bill
 on  the  Statute  Book.

 Moreover,  I  would  request  the  hon.
 Home  Minister  to  bring  this  measure,
 when  it  is  passed  into  an  Act,  into
 operation  as  soon  as  possible  so  that
 normalcy  can  be  restored.  That  is
 what  I  say,

 Some  of  the  things  that  have  been
 said  in  the  course  of  this  debate  may
 look  disparaging  to  Shri  Pataskar.  I
 ao  not  think  that  such  things  should
 be  said.  Shri  Pataskar  has  taken  the
 trouble  of  doing  the  job,  and  if  neces-
 sity  had  arisen  for  him  to  go  to  a
 particular  place  he  would  certainly
 have  gone.  Therefore,  any  criticism
 of  the  mediator  by  people  who  did
 not  know  the  actual  difficulties  and
 the  passions  that  arose  out  of  this
 case  should  not  merit  our  attention.

 I  once  again  appeal  to  the  House  to
 accept  this  measure.  I  appeal  to  the
 hon.  Minister  and  I  repeat  my  request
 to  him,  to  see  that  the  “appointed
 day”  is  brought  into  operation  as  soon
 as  Possible,  I  request  the  House  to
 ‘throw  out  the  dilatory  motions.
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 Dr.  M.  8.  Aney:  Before  you  call
 upon  the  next  speaker,  I  want  to  ask
 one  question,  with  your  permission.
 My  friend,  in  his  speech  appealed  to
 the  House  and  asked  us  that  we
 should  follow  the  example  set  by  the
 two  Chief  Ministers  in  accepting  the
 compromise  made  by  what  he  has
 called  the  “arbitrator”  It  is  a  very
 g00d  piece  of  advice  But  does  he
 want  to  accept  the  line  the  Chief
 Minister  of  Andhra  took  m  refusing  to
 give  such  help  as  the  arbitrator  wanted
 at  the  time  of  investigation?  The  arbi-
 trator  wanted  the  Chief  Mhunister  of
 Andhra  to  supply  him  with  the  correct
 map  and  the  correct  figure  and  that
 Chief  Minister  did  not  do  it  Is  it  not
 the  line  of  non-co-operation  and  what

 is  the  use  of  taking  him  as  a  model
 by  other  people  to  follow?

 Shri  Narsimhan:  It  is  a  great  pri-
 vilege  to  be  put  a  question  by  such
 an  eminent  person,  and  I  hope  the
 Deputy-Speaker  will  not  deny  my
 having  the  pleasure  of  answering  him
 This  advice  will  have  to  be  accepted
 by  other  areas  with  such  modifications
 as  thcy  need  An  advice  is  an  advice
 and  such  things  stand  modified  as
 necessary,  it  i8  not  as  if  they  are  on
 a  permanent  footing

 Pandit  Thakur  Das  Bhargava:  He
 went  along  with  the  ministcrs  to  the
 Members  of  the  Madias  State  and
 askcd  them  to  agree  and  not  to  dis-
 turb  the  population  The  only  thing
 1S,  Madras  did  not  accept  it

 Mr,  Deputy-Speaker:  Order,  order
 Shri  N  R  Muniswamy

 Shri  N.  RB  Muniswamy:  Mr  Deputy-
 Speaker,  Sir,  I  aiso  join  Shri  Nara-
 simhan  in  appealing  to  the  Members
 of  the  House  to  put  an  end  to  this
 long-drawn  controversy  as  regards
 this  boundary  I  have  been  patiently
 following  the  two-hour  speech  deli-
 vered  by  Pandit  Thakur  Das  Bhargava
 on  the  various  aspects  of  this  question
 Many  of  the  points  raised  by  him
 apparently  seem  to  be  tenable  and
 presentable,  but  it  will  be  so  only  for
 a  small  section  of  the  people  But,  if
 you  are  making  it  applicable  to  two

 huge  States  of  India—Madras  as  well
 as  Andhya,  though  they  have  conceded
 and  actepted  the  recommendations
 given  by  Shri  Pataskar,  I  do  not  find
 any  usefyi  purpose  will  be  served  in
 going  to  the  details  of  the  principles.
 enunciated  by  Shri  Pataskar.

 The  four  points,  if  I  remember
 aright,  On  which  Shri  Bhargava  con-
 centrateq  his  attention  were,  conti-
 guilty,  Majority  of  the  population,  the
 location  and  the  map  that  has  been
 Prepared  He  has  also  quoted  the  SRC
 observations  in  support  of  his  princi-
 ples  I  only  beg  to  state  that  so  far
 as  the  Contiguity  and  the  wrong  loca-
 tion  of  Some  villages  that  have  been
 put  Ohe  State  or  the  other,  is  con-
 cerned,  he  gave  a  good  deal  of  reason
 One  of  the  petitions  presented  before
 this  House  referred  to  82  villages,  the
 names  OF  which  were  given  Now,  I
 may  be  fardoned  if  I  draw  an  analogy
 By  secing  a  man’s  face  and  seeing  his
 dress  anq  his  language  and  his  habits
 and  manncre,  we  can  generally  say
 whether  the  man  belongs  to  Madras  or
 Bengal  or  Punjab  Even  by  the  into-
 nation  that  he  has  and  by  his  pronun-
 ciation  We  could  make  out,  to  some
 extent,  approximately,  where  he
 bulongs  to  Similarly,  the  villages
 mentioneg  here  number  about  82,  ex-
 cepting  the  १2  villages  of  which  I  am
 not  quite  sure  as  to  whether  they
 bciong  to  Madras  or  Andhra,  all  the
 othe:  villages,  barring  these  2  villages of  which  |  have  my  own  doubts,  refer
 to  Tamilan  villages  The  moment
 any  village  ends  with  the  name
 puram  ,  it  indicates  that  it  is  a

 Tamil  village  and  nothing  else  When
 I  was  po;nting  out  an  isolated  village,
 namely,  Gopalapuram,  I  only  brought
 to  the  Notice  of  Pandit  Thakur  Das
 Bhargava  that  the  name  itself  indi-
 cated  that  it  belongs  to  Tamulnad
 But  he  gave  an  illustration  to  say
 that  it  Need  not  necessarily  be  so

 Pandit  Thakur  Das  Bhargava:  It
 has  been  given  to  Madras  and  nobody
 4s  objecting  to  it.  The  only  objection
 is  about  contiguity  and  xt  has  been
 accepted  that  it  belongs  to  Madras.



 967  Andhra  Pradesh  KARTIKA  29,  86l  (SAKA)

 at  has  been  transferred  to  Madras.
 ‘Unterruptions)

 Mr,  Deputy-Speaker:  Order,  order.
 Even  if  it  has  been  given  to  Madras,
 then  too,  he  can  argue  that  it  belongs

 ‘to  the  other  side.  How  can  I  stop
 him?

 Shri  N,  R.  Muniswamy:  I  am  only
 making  up  a  case.  It  38  not  a  ques-
 tion  of  taking  up  an  isolated  village,
 the  name  of  which  prima  facie  mndi-
 cates  it  8  a  Tamil  village  even  though
 the  substantial  population  happens

 to  be  Andhras,  because  contiguity  as
 ‘well  as  majority  of  population  are
 the  two  things  which  have  been
 taken  into  consideration  Out  of  four
 boundaries  to  a  village,  if  three  are
 correct  and  one  is  wrong,  it  does  not
 necessarily  mean  it  is  wrongly  locat-

 ed.  This  is  decided  by  census  slips
 and  linguistic  data.

 There  are  certain  data  by  which  we
 can  decide  whether  a  village  is  to
 be  assigned  to  Madras  or  to  Andhra
 I  quite  agree  Shri  Pataskar  may  not
 have  gone  to  all  the  villages;  many
 of  the  Members  also  could  not  have
 gone  But  when  the  two  Chef  Min-
 isters  enunciated  ccrtam  principles
 according  to  which  this  could  be
 decided,  there  38  no  meaming  in  our
 going  back  on  it

 So  far  as  the  maps  are  concerned,
 the  latest  map  according  to  the  Min-
 istry  is  the  4935  map  But  the  map
 which  our  hon  friend  brought  to  our
 notice  is  the  395]  map  That  map
 might  havc  come  into  existence  when
 everything  has  been  done  Accord-
 ing  to  that  map,  of  there  are  certain
 villages  which  should  be  shifted  this
 way  or  that  way,  it  is  going  to  re-
 open  so  many  other  things  and  we
 may  not  be  able  to  solve  them.  As

 a  matter  of  fact,  we  will  be  deferring
 the  issue.  So,  delay  will  defeat
 ‘equity  and  may  even  be  dangerous,
 because  by  adjusting  a  few  villages
 in  this  State  or  that,  the  whole
 scheme  might  crumble  down  Conti-

 guity  and  majority  of  population  have
 taken  into  account  in  99  cases
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 out  of  100,  except  in  one  or  two
 eases,  as  Gopalapuram.

 I  quite  appreciate  the  point  made
 by  the  hon.  Minister  when  he  referred
 to  the  Prime  Mhnister’s  announce-
 ment  here.  When  the  Prime  Minister
 informed  the  House  that  the  Goy-
 ernment  decided  to  establish  an
 Andhra  State  consisting  of  undisput-
 ed  areas,  at  was  agreed  that  certain
 disputes  relating  to  boundaries  might

 be  settled  later  by  a  boundary  com-
 mission  or  something  like  that.  The
 House  will  be  pleased  to  see  that
 it  was  decided  that  census  slips  of
 the  disputed  areas  in  the  border
 districts  should  be  sorted  out  and
 village-wise  linguistic  data  prepared
 before  the  question  was  pursued
 further  That  was  decided  by  the
 two  States.  Subsequently,  at  the
 instance  of  the  two  Governments,  the
 Central  Government  appointed  Shri
 Arputhanathan  The  hon.  Member
 said  that  his  name  was  Arputha-
 nathan  and  he  has  done  “won-
 derful”  work  The  name  was

 given  to  him  by  his  parents  and  he
 cannot  be  responsible  for  his  name,
 af  the  work  done  by  him  according
 to  Shri  Bhargava  happens  to  be
 wonderfu'  The  two  States  approach-
 ed  the  Centra]  Government  and  the
 Central  Government  appointed  Shri
 Arputhanathan,  Deputy  Secretary  to
 the  Government  of  Madras  as  the
 Superintendent  of  Census  Operations
 and  Shri  G  Bhimasankaran,  a  Deputy
 Collector  of  the  Andhra  State,  as  the
 Deputy  Superintendent  of  Census
 Operations,  for  the  collection  of
 census  particulars  of  the  border
 villages  They  were  directed  to  sort
 out  the  95]  census  shps  of  all  the
 villages  in  sixteen  taluks  and  com-
 Pile  the  village-wise  language  data
 So,  accordmg  to  an  agreement  enter-
 ed  into  by  the  two  Governments,
 both  of  them  started  functioning

 In  this  report  of  Shri  Pataskar,  it
 is  said  on  page  8:

 “The  Andhra  Government  has
 also  conceded  in  the  memorandum
 presented  to  us  that  the  claims  of
 the  Tamilians  to  areas  in  the
 Puttur,  Chittoor  and  Tuiruttani



 969  Andhra  Pradesh  NOVEMBER  20,  1959

 {Shri  N.  R.  Muniswamy]
 taluks  of  Chittoor  district  may  be
 considered  after  the  census  slips
 have  been  sorted  and  village-wise
 language  figures  are  available.”

 The  same  memorandum  has  been
 submitted  also  when  the  SRC  toured
 the  country.  So,  when  the  two  State
 Governments  have  agree  to  a  certain
 formula  to  be  adopted  to  a  certain
 conclusion,  there  should  not  be  much
 pomt  m  our  reopening  the  sub-
 ject,  asking  them  to  prepare  a  map
 according  to  the  Survey  and  SBoun-
 dary  Act.  I  agree  it  38  an  important
 map,  which  can  be  acted  upon,  but
 so  far  as  the  agreement  of  villages
 and  boundaries  are  concerned,  it  is
 very  difficult  to  ask  for  the  survey  of
 400  or  500  villages.  So,  they  agreed
 on  certain  principles  to  be  adopted.
 I  will  only  read  the  last  one:

 “Due  consideration  may  be  given
 to  geographical  features  such  as
 hills,  forests  and  rivers,  as  consti-
 tuting  natural  boundaries  between
 the  two  States  and  to  economic  fea-
 tures  such  as  irrigation  sources  and
 their  ayacuts  being  in  the  same
 State.”

 This  is  a  very  salient  principle,
 from  which  so  many  other  things
 have  come  to  hmelight.  Out  of  35
 villages  which  have  been  getting  the
 benefit  of  the  Araniar  project,  2]
 villages  go  to  Madras  and  44  to
 Andhra.  Bhargavaji  pleaded  that
 since  this  project  has  gone  to  Andhra,
 naturally  the  ayacut  also  must  be
 given  to  Andhra.  But  he  does  not
 realise  that  he  cuts  the  throat  with  a
 double-edged  weapon.  I  can  pay  him
 back  in  his  own  coin  and  say,  since
 the  ayacut  is  in  Madras  State,  the
 project  also  should  be  in  the  Madras
 State.  Of  course,  I  am  not  putting
 that  forward  as  an  argument,  but  I
 can  say  that.  Though  he  has  put  his
 arguments  in  an  impartial  way,  ulti-
 mately  he  is  more  sympathetic  to  the
 Andhra  State  than  to  Madras.

 and  Madras
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 Pandit  Thakur  Das  Bhargava:  You
 are  mistaken.  I  am  sympathetic  to
 both.

 Sbri  N,  RB  Muniswamy:  He  argued
 as  if  Madras  has  manipulated  it.  If
 there  has  been  any  manipulation,  I
 cannot  be  held  responsible  nor  any
 of  us  here.  But  we  cannot  cast
 aspersions  or  insinuations  against
 thore  who  are  not  before  us  to
 defend  themselves.

 Regarding  3  villages  in  Krishnagiri
 taluk,  a  subsequent  reference  was
 made  by  the  Home  Ministry  to  Mr.
 Pataskar  to  reconsider  his  own  award
 and  to  see  whether  those  3  villages
 might  be  given  to  Andhra,  because
 they  will  serve  as  a  springboard  to
 jump  to  Hosur,  where  there  happen

 to  be  Telugu  people,  so  that  conti-
 guity  will  be  established,  if  that
 jump  38  given  Unfortunately,  the
 reason  was  not  accepted  by  him,
 because  the  other  areas  happen  to  be
 Kannada  area  and  they  have  their
 own  objection.  They  are  trying  to
 get  it  on  their  own  side.  So,  these
 are  the  arguments  put  forward  by
 Bhargavayi  When  the  argument  re-
 coils  on  himself,  it  is  better  to  leave
 it  and  not  to  press  it.  These  three
 villages  mn  Krishnagiri  taluk  are  sur-
 rounded  by  huge  forests.  It  is  stated
 that  geographic  features  might  be
 taken  as  a  boundary  line.  If  that  is
 to  be  taken  into  account,  then  the
 huge  forest  is  to  be  taken  into
 account,  as  a  geographical  feature  in
 favour  of  Andhra  Then  why  these
 villages  have  been  given  to  us.  As
 these  villages  are  really  predomi-
 nantly  populated  by  the  Andhras,
 they  should  have  gone  to  them.  It
 was  done  because  there  is  adminis-
 trative  difficulty  and,  at  the  same
 time,  they  have  to  traverse  a  long
 way.  They  do  not  understand  that
 by  arguing  in  such  a  fashion  they
 will  get  extra  responsibility.  There
 will  be  no  revenues  accruing  from
 those  villages.  They  will  have  to
 travel  4  or  5  miles  in  the  forest,  Who
 will  travel  in  the  forest  where  there
 are  only  wild  animals?  So,  no  kar-
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 mam  or  village  officer  would  hke  to
 go  there  So,  it  will  be  of  absolutely
 no  use  to  them.  At  the  same  time,
 it  will  be  an  extra  responsibility.  By
 this  demand  for  a  spring  board  they
 would  actually  be  wedded  with  extra
 responsibilities  I  am  only  saymg
 that  they  are  putting  forth  ther
 argument  without  knowing  ther  re-
 percussions  for  the  very  same  argu-
 ments  can  be  used  against  them

 As  regards  Tiruppattur,  there  are
 two  tanks  in  that  taluk  Those  two
 tanks  are  stated  to  be  in  Andhra  The
 ayacut  is  in  Madras  State  So,  what
 happened  was  that  Shri  Pataskar
 thought  over  the  matter  m  the  case
 ef  the  villages  Javadiramasamudram
 and  Golapalle  These  names  are
 neither  pronouncable  nor  familiar
 though  I  belong  to  Madras,  because
 such  are  the  names  of  the  people  and
 places  there  So,  I  am  amazed  how
 my  friend,  who  comes  from  the  north
 of  India,  has  amassed  so  much  of
 knowledge,  and  also  read  so  much
 that  he  can  present  his  case  so  mar-
 vellously  in  favour  of  Andhra  I  am
 very  happy  to  find  that,  although  his
 sympathies  are  with  Andhra,  I  wish
 that  he  equally  shares  the  feelings  of
 Madras  also  m  this  matter  Now,
 those  two  tanks  have  been  transfer-
 red  to  Madras  State  because  the
 ayacuts  are  to  be  enjoyed  only  by
 the  Madras  State  So,  the  hittle
 tanks  also  came  to  us  That  is  a
 good  decision  The  same  _  principle
 was  not  accepted  in  the  case  of
 Araniyar  project  for  which  huge
 amounts  were  spent  by  the  Madras
 Government  Even  the  members  of
 the  Madras  Legislative  Assembly
 objected  to  the  spending  of  money
 on  the  Aranivar  project  for  this
 reason  that  it  is  a  doubtful  area  and
 it  might  possibly  be  claimed  by
 Andhra  and  therefore  it  78  better  to
 wait  for  some  time  Thev  said  “No,
 we  shall  snend  the  monev”  They
 went  on  spending  the  money,  think-
 ing  that  if  they  spend  the  money
 thev  would  get  the  sympathy  of  the
 arbitrator,  or  the  Government  of
 Andhra,  and  that  it  would  be  allotted
 to  them.  Evidently,  they  thought  so.
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 They  never  knew  the  game  that
 gomg  to  be  played  on  them.  After
 that,  what  happened  was  that  they
 spent  the  money  and  now  they  have
 enacted  a  special  provision  m_  this
 Act—section  42  There  was  no  need
 for  this  section  बी  in  this  Act  This
 section  38  intended  to  prescribe  certain
 principles  for  the  admunistration  of
 the  assets  and  habulities  in  respect  of
 the  administration  of  the  project  and
 the  construction,  maintenance  and
 operation,  but  at  the  same  time,  it
 states  “but  shall  not  include  the
 rights  and  liabilities  under  any  con-
 tract  entered  into  before  the  appoint-
 ed  day  by  the  Government  of
 Madras”  That  as.  clearly  stated  m
 section  41  If  they  have  not  enacted
 that,  I  would  have  been  much
 happier

 At  the  time  when  the  Bull  was
 sponsored  by  the  hon.  Mumuister,  he
 was  able  to  give  us  come  idea  about
 the  villages  going  from  and  coming
 to  Madras  State  He  has  given  them
 very  clearly  But  I  will  add  a  httle
 more  of  information  The  total  popu-
 lation  that  has  come  to  Madras  38
 2  40,357,  out  of  which  (208,689  from
 Tiruttam,  42  from  Puttur  and  36,526
 from  Chittoor  The  total  area  is
 405  5  sq  mules  out  of  which  358  70
 sq  miles  is  from  Tiruttam,  0  26  &©q.
 miles  from  Puttur  and  46  39  sq
 miles  from  Chittoor  Likewise,
 Andhra  gets  from  Madras  5]  villages,
 of  which  76  villages  are  in  Tiru-
 vallur  72  in  Ponner:  and  3  33  Krish-
 nagri  The  total  population  is
 95,546  as  follows  Tuiruvallur  49,709;
 Ponner:  45,035  and  Krishnagir:  802.
 The  area  given  to  Andhra  comes  to
 326  39  sq  mules  as  follows  Tuiru-
 vallur  4238  23  sq  miles,  Ponneri
 99  0  sq  mules  and  Krishnagir:  5  45

 sq  miles  Madras  gets  an  excess
 population  of  pty  lakhs,  and  _  that
 means  additonal  responsibilit;  So
 far  as  Madras  is  concerned,  1,58  048
 people  are  coming  here  and  77274
 Andhras  are  migrating  into  Madras
 Therefore,  you  will  be  pleased  to  find
 that  by  this  boundary  dispute  Madras
 is  enjomed  with  the  extra  responsi~
 bility  of  looking  after  all  these  people
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 who  come  to  this  area,  They  will
 have  to  be  provided  with  all  the
 amenities  to  which  they  are  entitled
 ta,

 Now,  from  958  onwards  up  till
 now  this  area  covering  450  sq  miles
 has  never  seen  any  development

 “There  are  no  schools  or  roads  there,
 not  even  kutcha  roads  That  was  a
 discarded  area,  because  both  the  Gov-
 ernments  never  knew  to  which  side

 ‘that  area  would  go  That  is  the
 reason  why  these  people  have  been
 suffering  all  these  years  to  such  an
 extent  So,  it  35  hgh  time  that  we
 push  through  this  Bill  to  see  that
 those  people  are  satisfied.  instead  of
 going  on  delaymeg  it

 The  last  point  raised  by  Pandit
 Thakur  Das  Bhargava  was  about  the
 SRC  _  I  am  not  going  to  take  a  long
 time  on  it  except  to  make  a  slight
 reference  He  says  that  the  SRC  have
 definitely  stated  that  they  are  not
 going  to  accept  the  census  At  that
 time,  this  subject  had  already  icach
 ed  a  certain  stage  It  is  true  that
 the  SRC  has  stated  that  district
 should  be  the  basis  and  70  per  cent
 of  the  population  should  be  taken
 into  account  and  villages  should  not
 be  considered  as  units  But  co  far
 as  boundary  disputes  are  concerned,
 they  ware  very  definite  that  they
 are  not  going  to  accept  it  because
 this  has  reached  a_  definite  stage
 They  have  stated  in  paragraph  395  as
 follows

 “The  boundary  of  the  Andhra
 State  m  the  south  has  already  been
 the  subject  matter  of  discussion
 and  the  Prime  M  nistcr’s  statement

 in  Parhament,  dated  March  25,
 ‘1953,  made  it  clear  that  a  boundary
 commission  would  m  due  course
 demarcate  the  southern  and  south
 western  boundaries  of  the  Andhra
 State  The  Andhra  Government
 has  also  conceded  in  the  memo-
 randum  presented  to  us  that  the
 claims  of  the  Tamilians  to  areas  in
 the  Puttur,  Chittoor,  and  Tiruttan:
 taluks  of  the  Chittoor  district  may

 be  considered  after  the  census
 alips  have  been  sorted  and  viilage-
 wise  language  figures  are  avail-
 able.”

 It  further  says:

 “Some  progress  has  now  been
 made  in  this  direction  and  the
 Madras-Andhra  border  disputes
 may  be  settled  satisfactorily  by
 negotiation  between  the  two  gov-
 ernments  We  do  not  feel  called
 upon  im  these  circumstances  to
 make  any  particular  recommend-
 ation”

 It  will,  thus,  be  clearly  seen  that
 even  the  SRC  has  deliberately  left  it
 out  of  their  purview  The  ques-~
 tion  of  the  border  dispute  between
 Andhra  and  Madras  was  already
 undergoing  a  different  process  of
 settlement  and  some  definite  princi-
 ples  have  already  been  agreed  to
 between  the  two  States  Therefore
 they  too  when  they  have  been  ap-
 proached  have  negatived  their  con-
 tention  saying  that  since  it  has  reach-
 ed  a  certain  stage  of  scttlement  they
 do  not  want  to  disturb  the  entire
 sct  up  so  that  the  whole  thing  is
 given  a  clean  go-by  That  was  the
 reason  on  which  the  States’  Re-orga-
 nisation  Commission  refused  to  con-
 sider  this  As  regards  the  other
 points

 Mr  Deputy-Speaker:  He  might
 coiclude  now  within  a  minute

 Shri  N  R  Muniswamy:  I  may  be
 given  five  minutes  more  I  will
 abide  by  your  decision,  but  I  may  be
 given  five  or  गज  minutes

 Mr  Deputy-Speaker:  He  might
 take  five  minutes  and  finish  now

 Shri  N.  R  Muniswamy:  What
 Pand't  Bhargava  is  asking  us  to  do
 really  35  to  re-open  the  entire  thing.
 I  would  respectfully  state  that  by  30
 doing  we  would  giving  a  fresh  lease
 of  life  to  other  people  who  are  only
 waiting  to  create  some  trouble  As
 a  result  of  this  there  will  be  some



 Wher  new  pdints  and  new  develop-
 gnents  will  come  to  limelight  and  we
 ill  mot  be  able  to  arrest  them.
 Toerefore  it  is  right  that  we  push  it.

 The  other  point  is  that  the  Madras
 have  been  creating  their

 daries  not  today  but  they  have
 stated  to  be  existing  before

 3900.  Before  297  Chittoor  and
 North  Arcot  happened  to  be  in  the
 same  district.  It  is  also  true  that
 there  have  been  two  sections  in  the
 Registrar's  office  at  Ranipet  or  Wal-
 Jajah—I  do  not  remember  whether  it
 द द  at  Wallajah  or  at  Ranipet,  There
 have  been  two  sections—Telugu
 section  and  Tamil  section—where
 documents  are  registered.  Chandra-
 giri  and  Tirupati  is  said  to  be
 the  northern  boundary  of  the
 Tamils.  The  southern  ‘boundary
 happens  to  be  Kanya  Kumari.  We
 all  know  that  the  two  taluks  Kanya
 Kumari  and  Tirupati  have  never  been
 in  one  and  the  same  State.  Kanya
 Kumari  was  in  Travancore  and  Tiru-
 pati,  at  one  stage,  was  in  the  combin-
 ed  Madras  State.  Subsequently  when
 it  was  divided  into  two  halves  North
 Arcot  and  Chittoor  and  Tirupati  and
 Chandragiri  went  the  other  way  about.
 Therefore,  I  would  say  that  accord-
 ing  to  what  is  stated  5,000  years  back
 in  Tamil  literature  the  northern  boun-
 dary  is  Tirupati  and  the  southern
 dDoundary  is  Kanya  Kumari.  People
 have  given  up  their  rights.  Rightly
 speaking,  in  Tirupati  I  find  a  large
 aumber  of  Telugu  speaking  people  re-
 siding.  But  I  will  never  concede  for
 a@  moment,  as  he  has  said,  that  in
 Tiruttani  Taluk  a  large  number  of
 Telugu  people  reside.  It  is  not  right,
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 ll  or  43  villages.  Those  villages
 are  Telugu-speaking  villazes  and
 those  Telugu-speaking  villages  have
 been  given  to  Andhra  rightly.

 Now  the  point  they  are  pressing  is
 that  some  other  villages  also,  that  is,
 villages  to  the  south  of  those  eleven

 handed  over  to  the  Andhras  these
 villages  will  certainly  go  to  them  and
 Tiruttani,  in  fact,  would  go  to  Andhra.
 I  would  respectfully  state  that  if  you
 want  to  adopt  principle  No.  4,  that
 is,  geographical  features  to  be  taken
 as  a  boundary  of  a  State,  then  the
 hills  being  the  boundary  on  the
 north-western  portion  of  the  Tiruttani
 Taluk,  those  7  or  8  villages  which  are
 included  in  Andhra  must  necessarily
 go  to  the  Tamil  area.  For  the  reason
 that  it  is  being  divided  by  hills  and
 because  of  the  geographical  features
 and  the  principle  which  has  been  en-
 unciated  only  by  the  Pataskar  Award,
 I  am  only  insisting  that  that  should
 be  applied.  I  do  understand  that  I
 am  pressing  for  a  case  which  will  not
 be  accepted.  But  still  it  is  better  that
 I  put  forward  the  views  of  some  of
 the  hon.  Members  of  our  area.

 The  other  point  which  I  wish  to
 say  is  with  regard  to  the  amend-
 ments  notice  of  which  I  have  gives.
 But  I  do  not  think  I  can  press  the
 amendment.
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 Committee
 Mr.  Deputy-Speaker:  We  will  come

 to  the  amendments  later  on.  He
 might  conclude  now.

 Shri  N.  R.  Muniswamy:  On  _  the
 whole  I  commend  this  Bill.  I  con-
 gratulate  the  Ministry  also.  They
 did  not  spend  even  a  minute  longer
 than  was  necessary  to  see  that  it  is

 pushed  through  inspite  of  the  several
 hurdles  which  have  been  met  with.
 Moreover.  I  have  seen  that  other
 hon.  Members  are  very  much  anxious
 to  see  that  these  are  pushed  through.
 The  two  Chief  Ministers  have  accepted
 these.  Pandit  Bhargava,  who  had
 much  sympathy  with  them,  unfortu-
 nately  has  not  been  able  to  convince
 us  and  give  reasons  for  us  to  accept.
 I  request  him  to  accept  this  Bill  and
 vote  for  the  passing  of  this  Bill.

 Mr.  Deputy-Speaker:  This  discussion
 would  continue  on  Monday.

 44.35  hrs.

 PRIVATE  MEMBERS’  BILLS  AND
 RESOLUTIONS  COMMITTEE

 Firty-First  REPORT

 Sardar  A.  S,  Saigal  (Janjgir):  Sir,  I
 beg  to  move:

 “That  this  House  agrees  with
 the  Fifty-first  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  i9th  November,
 1959.”

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  this  House  agrees  with
 the  Fifty-first  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  l9th  November,
 1959.”

 Shri  D.  C.  Sharma:  I  have  to  submit
 that  the  time  allotted  for  my  Resolu-
 tion  on  administrative  reforms  is  not

 $78
 of  Lok  Sabha  at  Hyderabad

 or  Bangalore
 adequate.  It  is  a  very  vast  subject  and
 a  big  subject.  Almost  every  hon.
 Member  of  the  House  is  interested  in
 that  subject.  I  would  therefore  re-
 quest  you  to  increase  the  time  allotted
 for  this  Resolution  to  43  hours.

 Sardar  A,  Ss.  Saigal:  Previously  also
 on  other  resolutions  we  have  done  like
 this  that  if  the  House  has  agreed  we
 have  extended  the  time.  In  the  case
 of  his  Resolution  also  on  the  day  he
 starts  his  speech  we  can  consider  this
 and  extend  the  time.

 Mr.  Deputy-Speaker:  I  hope  Shri
 Sharma  would  agree  to  that  proposal.
 The  Chair  has  always  got  one  hour
 in  its  hands  and  if  it  is  desired  that
 further  extension  is  needed,  we  will
 see  te  that.

 The  question  is:

 “That  this  House  agrees  with
 the  Fifty-first  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presen‘ed  to  the
 House  on  the  9th  November,
 1959.”

 The  motion  was  adopted.

 4.37  brs.

 RESOLUTION  RE:  SESSION  OF  LOK
 SABHA  AT  HYDERABAD  OR

 BANGALORE—con.d.

 Mr,  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  of
 the  Resolution  moved  by  Shri  Prakash
 Vir  Shastri  on  the  4th  September,
 i959,  regarding  Session  of  Lok  Sabha
 at  Hyderabad  or  Bangalore.

 Out  of  24  hours  allotted  for  the
 discussion  of  the  Resolution,  l  minute
 has  already  been  taken  and  2  hours
 and  29  minutes  are  left  for  its  further
 discussion  today

 Shri  Prakash  Vir  Shastri  may  con-
 tinue  his  speech.

 Shri  D.  C.  Sharma  (Gurdaspur):  8
 hope  I  will  have  one  minute  to  pro-
 pose  my  Resolution  today.
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 क्री  प्रकाश  वीर  शास्त्री  (गृडढ़गांव)

 उपाध्यक्ष  महोदय,  में  श्रपना  यह  .  प्रस्ताव

 एक  ऐसी  स्थिति  में  उपस्थित  करने  जा  रहा

 हूँ  कि  जब  कि  भारत  की  चारदीवारी  पर  चारों

 झोर  से  लगभग  हमारे  शत्रु  आकर  हमारी  एकता

 को  चनौती  दे  रहे  हें  । गत  अधिवेशन  में  जिस

 समय  कि  में  ने  अपना  यह  प्रस्ताव  पेश  किया  था

 तो  उस  समय  में  ने  थोड़ा  सा  यह  दर्शाने  का

 प्रयत्न  किया.  था  कि  विभाजन  से  पूर्व  भारतवर्षे

 की.  स्थिति  आज  से  भिन्न  थी  और  वह  इस

 तरह  कि  पहले.  दिल्‍ली  भारतवर्ष  के  मध्य  में

 स्थित  था  लेकित  आज  इस  प्रकार  की  स्थितियां

 उत्पन्न  हो  गई  हैं  कि  भारतवर्ष  का  २  बार

 विभाजन हो  जाने  से  पहले  ब्रह्म  देश  बर्मा  को

 इस  देश  से  tt थक  होना  पड़ा  और  उसके  पश्चात्‌

 कुछ  परिस्थितियां  इस  प्रकार  की  झ्राई  कि  सन्‌

 १६४७  में  हमारे  दुर्भाग्य  स ेइस  देश  का  विभाजन

 भारत  और  पाकिस्तान  के  रूप  में  हुआ  श्रौर

 ्ब  उसका  परिणाम  यह  है  कि  दिल्‍ली  जो

 पहले  भारतवर्ष  के  मध्य  में  माना  जाता  था

 धव  वह  भारत  के  लगभग  कटि  प्रदेश  में  स्थित

 एक  नगर  है  और  जब  कि  उत्तर  में  हमारा  शत्रु

 झाकर  ६मारी  सीमा  पर  हमारा  दरवाजा  खट

 खटा  रहा  है  ।  ऐसी  स्थिति  में  हमें  चाहिए  कि  इस

 समस्या  पर  गम्भीरता  से  विचार  करें  कि  लोक

 सभा  का  एक  अधिवेशन  साल  में  दक्षिण  भारत

 में  हेदराबाद  अथवा  बंगलौर  में  श्वदय  हुआ  करे

 इससे  कि  हमारी  सरकार  इस  बात  की  आदी

 हो  जाय  कि  अगर  कुछ  परिस्थितियां -इस  प्रकार

 की  हो  जायं  कि  हमें  दिल्‍ली  से  जो  कि  एक

 काटि  प्रदेश  पर  स्थित  नगर  है,  श्रगर  यहां  से

 हमको  एक  साथ  अपने  आफिसेज  सरकारी

 कार्यवाही  और  रिकार्डस  इत्यादि  सुरक्षित
 रखने  के  लिए  यहां  से  ग्रन्यत्र  ले  जाना  पड़े  तो

 पहले  से  हम  उस  चीज  के  लिए  उद्यत  हो  जायें  ।

 74.40  hrs,

 (Serr  C.  R.  PArrasyr  RamMan  in  the
 Chair]

 एक  बहुत  बड़ी  कठिनाई  जो  कि  शासन

 को  इसे  स्वीकार  करने  के  रास्ते  में  पेश  ञ्  रही

 ६  Hyderabad  or  Bangalore

 है  श्रौर  जिसके  लिए  मुझे  अनुमान  है  कि  हमारे

 माननीय  मंत्री  उसका  उत्तर  भी  देंगे  कि आधिक

 कठिनाई  इस  मामले  में  बहुत  बड़ी  बाधा  है

 कि  लोक-सभा  का  एक  अ्रधिवेशन  दक्षिण  भारत

 में  हैदराबाद  या  बंगलौर  में  करेंगे  तो  एक  बहुत॑

 बड़ी  श्राथिक  कठिनाई  आकर  के  खड़ी  होगी  ।

 ऐसे  समय  में  जब  कि  हम  कुछ  पं  वर्षीय  योजनाग्रों

 के  मध्य  से  निकल  रहे  हैं  भौर  जब  कि  पैसे  का

 मूल्य  हमारे  लिए  बहुत  बढ़  गया  हैं,  ऐसे  समय

 में  हम  इस  भार  को  अपने  देश  के  लिए  वहन

 कर  भी  सकेंगे  या  नहीं  ।  इसके  उत्तर  में  में  बड़ी

 नम्प्रता  से  निवेदन  करना  चाहता  हूं  कि  जहां  तक

 पैसे  का  सम्बन्ध  है  उसकी  अपेक्षा  भारत  की

 एकता  का  मूल्य  उससे  कहीं  भ्रधिक  है  ।  दक्षिण

 भारत  में  जो  इस  प्रकार  की  प्रवृत्ति  धीरे  धीरे

 बढ़ती  चली  जा  रही  हैं  कि  उत्तरी  भारत  वाले

 उनकी  एक  प्रकार  से  उपेक्षा  कर  रहे  हें  और

 हमने  अगर  इस  समस्या  पर  गम्भीरता  से

 विचार  नहीं  किया  तो  मुझे  भय  है  कि  आगे

 चल  कर  यह  प्रवृत्ति  और  भी  गम्भीर  रूप  धारण

 न  कर  ले  ।  केन्द्र  की  राजधानी  दिल्ली  होने

 से  दक्षिण  प्रदेश  के  देशवासी  इस  प्रकार  अनुभव
 कर  रहें  हें  कि  हम  दक्षिण  वालों  को  उपनगरों

 की  स्थिति  में  बना  कर  फेंक  दिया  गया  है  और

 यह  प्रवृत्ति  अगर  बढ़ने  दी  गई  और  इसके

 निराकरण  का  उपाय  नहीं  किया  गया  तो  यह

 खतरनाक  रूप  घारण  कर  सकती  है  और  यह

 हमारी  देश  की  एकता  के  लिए  अहितकर

 सिद्ध  होगा  जो  कि  सर्वथा  अवांछनीय  ही

 होगा  ।

 जहां  तक  आथिक  योजनाओं  का  सम्बन्ध

 हैं  उसके  लिए  में  यह  निवेदन  करना  चाहता  हूं
 कि  हमारां  यह  सोचना  कि  हमारे  माननीय

 सदस्यों  को  हैदराबाद  या  बंगलौर  में  सेशन  होने
 से  उनको  हेदराबाद  या  बंगलौर  बहुत  दूर  जाता

 पड़ेगा  बहुत  ठीक  भी  नहीं  है  और  में  इस  स्थिति

 का  स्पष्टीकरण  और  जानकारी  इस  भाषा  में

 देना  चाहता  हूं  कि  बंगाल,  बिहार  और  आसाम

 से  जो  हमारे  भाई  लोकसभा  के  अधिवेशन  में

 सम्मिलित  होने  के  लिए  दिल्ली  आते  हैं  तो

 कलकत्ते  से  दिल्‍ली  ८६५  मील  इस  समय  है
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 [st  प्रकाश  बौर  शास्त्री]
 लेकिन  हैदराबाद  जाने  के  लिए  ये  विजयवाढ़ा
 होते हुए  जायेंगे  तो  कलफते  से  हैदराबाद
 केबल  है. द७  मील  रहेगा  जिसका  कि
 |, ३  यह  हुआ  कि  हैदराबाद  में  सेशन  होने  से

 उनको  केवल  ्र  मील ही  भजिक  यात्रा  करनी
 बढ़ेगी  ।  इसी  तरह  से  में  बतलाऊं  कि  बंगलौर

 में  यदि  ल  क  सभा  का  भ्रधिषशन  किया.  चीप
 तो  कलकरों  से  बंगलोर  सीधे  रास्ते  से
 १२५०  मील  दूर  है  शोर  उनको
 कलकते  से  दिल्‍ली  शाने  की  झपेका  केबल
 ३४८  मील  की  यात्रा  प्रधिक  करनी  पड़ेगी  t

 इसलिए  यात्रा  पर  बहुत  अधिक  व्यय  सदस्यों
 पर  करना  पड़ेगा,  ऐसी  बात  नहीं  हे  1  भव  यह्‌
 सोचना  कि  उत्तर  प्रदेश  के  झौर  दूसरे  स्थान

 के  लोगों  को  दूर  जाना  पड़ेगा  तो  उसके  लिए
 तो  यह  है  कि  उसी  प्रकार  से  केरल,  मद्रास
 झौर  दक्षिण  के  न्य  स्थान  के  लोगों  को  क

 हां  दिल्‍ली  झाना  पड़ता  है  तो  इतनी  भ्धिक

 ्र  उनको  भी  करनी  पड़ती  है।  झब  जहां तक
 बरकारी  कर्मचारियों  को  वहां  पर  से  जाने
 बाले  व्यय  का  सम्बन्ध  है  तो  में  से  केन्द्रीय
 सरकार  की  रिसर्च  शौर  रेप्रेस  शांय  से  झांकड़े

 इकट्ठे  करने  का  प्रयत्न किया  कि  प्रगर  लोक-सभा
 का  एक  भधिवेशन  दिल्ली  से  बाहर  होता  है
 तो  दिल्ली  से  बाहर  होने  वाले  इस  झधिवेशन
 में  हमारा  कितना  व्यय  होगा  |  स्थिति  यह  है  कि
 झगर  बंगलोर  या  हँदर। a  .  में  भ्रधिवेशन  होता
 ड्ेतो  भारत  सरकार  के  जो  कमेजारी  वहां  पर

 पहुंचेंगे उनकी  स्पा  लगभग  ७००  से  १०००

 के  बीच  में  होगी  जिनका  कि  जाना  वहां  पर
 झामध्यक  होग  भौर  उसके  लिए  उनके  ऊपर

 २८  लाख  से  ४२  लाल  के  मध्य  में  खर्च  करना
 पड़ेगा  ।  इसी  प्रकार  लोक  समा  से  सम्बन्धित
 जो  कमंकारी हैं  कगर  सदन  का  एक  प्रधिवेत्तन
 बंगसोर  या  द्वेदराबाद  में  किया  जाता  है
 तो  उससे  लगभग  १५०  कर्मचारियों की  वहां
 पर  झावइकता  होगीजिसक  कलिए ४  लाख
 से  ६  सात  रुपये  के  मध्य में  उन  पर  व्यय  करना
 झपेजित  होगा  ।  इसी  प्रकार  संसद्‌  सदस्यों

 के  निवास  भौर  अधिवेशन  सम्बन्धी  । ॥

 at  Hyderabad  or

 ATE  व्यवस्था  करने  पर  ो  राशि  ते

 होगी  वह  ५०  हजार  रुपये  के  शगभत  पड़ेवी.।
 दिल्‍ली से  समय  समय  पर  जो  सूचनाएं  झषेदित
 संत्रियों  को  मंगानी  होंगी  या  हां  से  थो

 सूचनाएं  भेजनी  होंगी  जौर  उन  पर  जो  खर्च
 झायेगा  वह  ८,०००  रुपये  के  लगभग  झायेगा।

 दूसरे  इस  बीच  में  जो  झावदयक  याताएं  करनी
 पड़ेगी  उन  यात्राथों  पर  ओ  व्यम  होगा  ag
 खगमग  ६५  साख  रुपये  के  पड़ेगा  ।  इस  प्रकार
 से  सब  धनराशि  झगर  मिला  सी  जाय  शो
 करीब  ५१-५२  साख  के  लगभग  जाकर  पहुंचती
 है  सौर  झगर  उसको  थोड़ा  भौर  बढ़ा भी  लिया
 जाय॑  तो  मेरी  समझ  में  भारत  की  एकता  को
 ध्यान  में  रखते  हुए  यह  कोई  बहुत  बड़ी.राखि
 नहीं है  ।  हमें  यह  भी  ध्यान  में  रखना  है  कि

 दिल्ली  में  जब  लोक-सभा  का  अधिवेशन  weer

 @  भौर  उसको  देखने  के  लिए  जो  हमारे  बेका
 भाई  इधर  उधर  से  देखने  के  लिए  भाते  हैं  तो
 दक्षिण  भारत  धौर  उत्तर  भारत  के  लोगों  की
 संख्या  Sr  प्रनुपात  भी  सरकार  को  लेता  होगा
 कि  उन  में  से  ्  प्रतिशत  इस  प्रकार  के  लोग
 होत ेहें  जो  कि  उत्तर  भारत  से  सम्बन्धित  होले
 हैं  भोर  ५  प्रतिशत  लोग  इस  प्रकार  के  होते हं
 जो  कि  दक्षिण  भारत  के  होते  हे  जो  कि  इतती
 दूर  की  यात्रा  करके  हमारी  लोक-सभा  के  सच

 को  देखने  भाते  हैँ  i  लेकिन  भगर  हम  लोक-सभा
 का  अधिवेशन  दक्षिण  भारत  में  करते हैं  तो  मेरा
 झपना  मत  यह  है  कि  जिस  तरह  उत्तर  भारत  की
 जनता  दक्षिग  का  लोकतंत्री  परम्पराधों  भौर
 तत्वों  से  परिचित  होती  है  उसी  तरह  दक्षिण
 झारत  के  सोग  भी  लोक-तभा  की  परम्पराधों,
 ब्यवस्थाशों  भौर  कार्यों  से  ग्रच्छी  तरह  परिचित

 हो  सकते  हैं।  लेकिन  इसके  भतिरिक्‍त  हाँ
 तक  व्यय  का  सम्बन्ध  है  उसको  हमको  बोढ़े

 रूप  में  इस  तरह  भी  सोचना  पड़ेगा  कि  दक्षिण
 भारत  से  हमारे  केन्द्र  को  जो  वैस

 मिलता  है  उसकी  मात्रा  भी  कितनी  हैं  j
 जहां  तक  बन्दरगाहों का  सम्बन्ध  है  भापको

 जानकर  झाइचर्य  होगा  कि  उत्तर  भारत  में
 केवस  एक  बढ़ा  बन्दरगाह  है  भौर  1... ह  छोडे
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 बमारपाह  हैं  जब  कि  दक्षिणी  भारत  में  ६  बड़े
 बंदरगाह  हैं,  १४  छोटे  वम्दरगाह  हैं  भोर  १७
 बीच  की  कौटि  के  बस्दरगाहू  है  '  उनसे  जो
 eras  निर्यात  के  रुप  कें  हमें  दाय  होती  है
 बह  दक्षिभी  भारत  से  विशेष  रुप  से  अधिक

 होती  है

 इसके  साथ  ही  इस  विषय में  में  स्‍्रापको

 यह  बताना  चाहता  हूं  कि  यह  सोचना  कि  सोक-
 खन्ना  का  साल  में  एक  भ्रधिवेशन  दक्षिण  में
 किया  जाया  करे  ।  इस  प्रकार  की  एक  नई
 परम्परा  को  जन्म  दिया  जा  रहा  है  तो  उनका

 ऐसः  सोचना  सही  नहीं  होगा  क्योंकि  भव  से  पहले
 भी  यह  परम्परा  भालू  थी  ।  बिटिश  गवनंमेंट

 के  समय  में  भी  हमारी  पन्द्रल  प्रसेम्बली  का

 एक  झक्‍ह्रथिवेशन  शिमले  के  झन्दर  हुआ  करता
 था  असेम्बती  का  भधिवेदन  बहा  होता

 .था  तो  उसका  एक  बहुत  बड़ा  लाभ  यह
 था  कि  ओ  हमारे  सरकारी  कर्मचारी  धौर  उस
 समय के के  सदस्य  होते  में  वह  जब  स्थान  परिवतेन
 करते  ले  तो  मस्तिष्क  के  झन्दर  एक  विशेष

 बकार  की  ताजगी  होती  थी।  जहां तक  सरकारी
 कर्मचारियों  का  सम्बन्ध  हे  उनके  लिए  दग्तर
 ही  एक  विशेष  दीवारें  व  बही  घुटा  हुमा
 बाताबरण  रहता  था  ध्रौर  वही  साल  के  ३६४५
 दिन  बराबर  उनका  एक  ही  श्वान  पर  एक  डरें
 से  काम  चसता  रहता  है  भोर  उससे  उनके
 दिमामों  के  झन्दर  एक  बकान,  बासीपन  धौर

 ऊबने  स्व  सा  झनुमव  होने  लगता  था  भौर  यह
 हीक  है  कि  स्थान  परिवर्तन  बाली  चीज  होने  से
 उनके  झम्दर  ताजगी  धौर  एक  उत्सुकता  भी

 रहेभी भौर  उसके  साथ  ही  हमारी  सरकार  के
 कार्यों  में  कुछ  थोड़ी  सी  तेजी  भौर  कार्यपटुता
 नी  प्ायेगी  |

 दूसरी  सबसे  बड़ी  चीज  यह  है  कि  जहां
 सके  सदन  का  एक  चिवेधन  इथर  ले  आने

 का  सम्बन्ध  है  भ्रमी  तक  उत्तर  भारत  के  जितने

 सदस्य हैं  क्योंकि  दिल्‍ली  में  ही  लोकन्सभा

 के  बीनों  भषिवेशन  होते  हैं  तो  उससे  दक्षिण

 ह  Hyderabad  or  Bangalore
 चारत  की  जो  समस्याएं  हैं,  दक्षिण  भारत  की

 थो  परम्पशएं हैं  उससे  उत्तर  भारत  के  सदस्यगण
 खर्षषा  अचूते भौर भौर  प्रपरिचित ही  रह  जाते  हैं
 दढषिग  की  ह...  इस  प्रकार  की  समस्याएं  हैं
 जिसमें  कि  बैठ  कर  यहां  पर  विचार  होता  है
 तो  उत्तर  भारत  के  भोग  जिस  समय  दक्षिण
 के  भाई  उन  समस्याप्रों  पर  विभार  प्रकट
 करते  हैं  तो  उसको  बड़ी  उत्सुकता  से

 शुनते  हैं  लेकिन  झगर  उन्हीं  सारी  बातों

 इसी  से  भारतवर्ष का  जो  नाग

 इस  समय  ध्रधिक  प्रचलित  नाम  “हिन्दुस्तान

 है।  हिन्दुस्तान का  जो  मूल  रूप  इस  समय

 दिखाई  दे  सकता  &  बहू  दक्षिण  भारत

 में  ही  दिखाई  दे  सकता  है  क्योंकि  उत्तर
 चारत  पर  जो  विदेशियों  द्वारा  समय
 समय  पर  हमले  हुए  हैं  उन  हमलों  से
 उत्तर  भारत  की  संस्कृति  पर्याप्त  लड़लखड़ा
 कर  रह  गयी  है  उत्तर  भारत  में  हमको
 भारत  की  मूल  संस्कृति  के  दर्शन  नहीं  होते
 लेकिन  दक्षिण  भारत  में  हिन्दुस्तान  को

 मूल  संस्कृति,  वहां  की  प्राचीन  परम्पराभों
 भादि  के  दद्दांन  झाज भी हो भी  हो  सकते हैं  ।  दक्षिण
 भारत  के  प्रन्दर  झाज  भमी  प्राचीन  भारत  की
 झांकी  देखने  को  मिल  सकती  है  भौर  वहां  के
 देवालय  इसका  प्रत्यक्ष  प्रमाण  हैँ  |  दक्षिण
 भारत में  यदि  हम  प्रधिवेदान  करने के  प्रस्ताव

 को  स्वीकार  कर  लेते  है ंतो  हम  दक्षिण  भारत
 की  संस्कृति,  व  परम्पराशों  से  सुगमता  के

 साथ  परिचित हो  सकंगे  ।

 इसके  भ्रतिरिक्त  झगर  लोक-सभा
 का  एक  हणिवंधन  दक्षिण  भारत  में  होता  है
 हो  इससे  हमारे  पर्यटन  उद्योग  को  बड़ा
 प्रोस्साहन  मिलेगा  शौर  हमारे  दक्षिण  भारत
 के  जो  कुटीर उद्योग  हैं  उनको  विशेष  रूप से
 बहुत  भ्रणिक  प्रोत्साहन मिलेगा  1  मेरा  भपना
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 [वो  ह... उ  वीर  शास्त्री],

 भहुबात  है  कि,  दस  अरर को  परम्फसकों ए
 का  हमको  श्रोगणेश  करना  हो  चाहिए  Sie.

 धंदूर  हमने  अपनी  वर्तमान  उपेक्षा  की  नोक़ि:

 दक्षिण  भारत  के  प्रति  जारो-  रक्‍्खी तो  ह: ड
 दक्षिस  भारत  को  बहुत  सो  परम्पराप्ों-से

 अप्रिधित  शौर  भछूते  रह  जायेंगे  ।

 ां  त्वाधीन  देश  सबसे  दौर  पतर्स्थिति  «

 के  ,  ग्राधार  पर  प्रपनो  राजपानियों  में  भी.

 परिवर्तन  कर  रहे  हैं।  हमास  पड़ौसो  देश

 पाकिस्तान  जो  अभी  कल  तक  हमारा  दही

 एक  भाग  या  और  जो  सन  १६४७  के  बाद  से

 हमसे  पृथक  हुमा  है  उस  पाकिस्तान  ने  भी

 देश  की  स्थिति  भौर  दुनिया  के  वातावरण  को  देख

 कर  निएसय  किया  कि  कराची  बिल्कुल  समुद्र
 के  निकट  स्थित  है  भौर  किसो  समय  भी  वहां

 इस  प्रकार  को  परिस्थिति  उत्पन्न  हो  सकतो

 है  कि  जिससे  केन्द्र  की  राजधानी  को  तरह  तरह
 के  संकट  उत्पन्न  हो  जायें  भोर  यह  सोच  कर

 पाकिस्तःन  के  शासकों  ने  बुद्धिमता  का

 परिचय  देते  हुए  भपने  देश  को  राजघानो

 कराबी  से  उठा  कर  रावलपिंडो  ले  गये  ।

 झावदयक  स्थिति  में  दूसरे  स्थानों  के  लोग

 समय  भौर  वातावरण  के  भावार  पर  झपनीं

 राजधानी  में  परिवर्तन  करते  रहते  है  1  लेकिन

 यह  मेरा  प्रइन  तो  कोई  राजवाती  में  परिवर्तन
 का  नहीं  है  वरन  यह  तो  एक  बहुत  साधारण

 सा  ब्रहन  है  कि  लोक-समा  का  एक  भ्रधिवेशन

 साल  में  दक्षिण  में  हैदराबाद  भषवा  बंगलौर

 में  हुआ  करे  1  झब  से  कुछ  समय  पहले  भो

 इस  सदन  के  झन्दर  इस  प्रकार  की  चर्चाएं

 झाई  थीं  लेकिन  दुर्भाग्य  से  वे  चर्चाएं  बड़े

 रूप  में  नहीं  चल  सकीं  -  भ्रषिवेशन  करने  के

 लिए  जगह  सम्बन्धी  कुछ  कठिनाइयां  थीं  कि

 जिनके  कारण  उनके  ऊपर  गम्मीरता  से  विचार

 नहीं  हो  सका  ।  एक  सबसे  बड़ो  कठिनाई
 झथवा  बंगलौर  में  लोक-सभा  का

 सेशन  करने  यें  यह  श्री  कि  क्या  वहां  पर  उतना

 बड़ा  स्थान  है  जहां  कि  सोक-सभा  *

 ई. ह  te  कर  क्य  विलिस:  कह  'सके# 4
 लेकिन  मै-पापकी  जावगकरी  ्  vegans
 चाहता हैं  भौर  मेरा  ह... 2  विश्याकः है  कचिफ
 aor  के  बहुत  से  सायतीय  सदस्य |.  बात  सेफ
 परिचित  होंगे  कि  बंगलौर  को  भरसैम्कलीः  कक:
 जो  समन  है  वह  इतना  बड़ा  है  कि  उसमें

 बहुत  भच्छी  तरह  से  लोक-समा  का  प्रशिवेश्न
 होः  सकता  है।  इसके  भतिरिक्त  वहां ' का का
 जलंवावु  भी  जहुत  अच्छा दै है  शौर  यों  भी  बहुड
 से.  लोग  वहां  बज  में  एक  बार  बनकपू  के?
 बरिकतेन  के  लिए  जाया  करते  हैं।  वहां  er
 समसोतीष्ण  जलवापु  है  इसलिए  भ्गर  वं  योर
 में  सोक-समा  का  शोत्तकालीन  अधिवेशन  हो
 तो  लोक-समा  के  सदस्यों  को  श्ौर'  लोक-समा
 के  कर्मचारियों  को  वहां  पर  ठंड  का  भी  नहों
 जिंतना  मुकाबला  महों  करना  पड़ेगा  ।  स्थान
 की  भो  वहां  बड़ी  भारों  कमी  नहीं  यह
 कहा  जा  सकता  है  कि  बंगलोर  में  करताटक
 भ्रसेम्बली  का  भी  अधिवेशन  होता  है  दसलिए
 कठिनाई  हो  सकती  है  ।  किन्तु  इसका  तो
 करनाटक  के  शासन  से  पता  लगाया  जा  सकता

 है  कि  वहां  को  भ्रसेम्बलो  का  अधिजेंशन  कब

 होगा  और  जब  उनकी  असेम्जलो  का  अधिवेशन
 न  होता  हो  उस  समय  लोक-समा  का  अधिवेशन

 वहा  रखा  जा  सकता  है  ।  यह  तो  भापस  के  एक
 एडजस्टमेंट  को  बात  है  जिसमें  कि  कोई
 कठिनाई  नहीं  होतो  चाहिए  ।

 इससे  प्रकट  होता  है  कि  जो  कठिताइयां
 पीछे  किसो  समय  थो  वे  झाज  नदी  रहो  हँ
 बंगलौर  में  बहुत  बड़ा  भवन  लोक-पभा  के
 अधिवेशन  के  लिए  है,  भौर  भी  किती  प्रकार  की
 कठिनाई  नहीं  है  ।

 इसी  प्रकार  हैदराबाद  का  मामला  है।
 हैदराबाद  दक्षिण  भारत  को  एक  बहुत  बड़ो
 रियासत  थी  शौर  हैदराबाद  में  निवास  को  कोई
 कठिनाइयां  नहीं  है  जो  कि  दिल्‍लो  में  हैं।

 दूसरा  मेरा  झपना  भनुभान  हैं  कि  बहुत -
 से  लोग  वर्ष  में  जलवायु  के  परिवर्तत  के  लिए  ;
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 दक्षिण  भारत  में  होने  लगेगा  तो
 सर्दस्थों  को  भौर  लोक-समा  के  कर्मेचरारियों

 की  जलवायु  बदलने  की  समस्या  अपने  ाप

 1... ड  हो  जाएगी।  भौर  उनको  भौर  किसी  धन्य
 स्थान पर  जाने  की  झावश्यकता  नहीं  रहेगी  ।

 लेकिन  जो  सबसे  बड़ी  बात  मैं  इस
 अग्बन्ध  में  कहना  चाहता  हूं  भौर  जो  कि  मेरे

 इस  प्रस्ताव  का  मूल  उद्देश्य  है,  वह  यह  है
 कि  हमको  दक्षिण  भारत  वालों  के  मध्य  रह
 कर  उनकी  मावनाप्रों  से  परिचय  प्राप्त  करने
 का  अवसर  मिलेगा  भौर  यह  सबसे  बड़ा  लाभ

 हैं।  पिछने  समय  में  हमने  दक्षिण  भारत
 वालों  की  भावनाप्रों  का  परिचय  प्राप्त  करने
 का  प्रयत्न  भी  किया  है।  प्रापको  मालूम
 है  कि  हमारी  ससद्‌  के  तोन  भाग  हैं।  उसका
 जो  सर्वोच्च  माग  है  वह  हमारे  राष्ट्रपति  हैं  ।

 इमारी  ससद  का  दूसरा  भाग  है  लोक-सभो
 शौर  तीसरा  भाग  है  राज्य  समा  ।  हमारे
 राष्ट्रपति  जी  ने  वर्ष  में  दस  दिन  के  लिए
 हैदराबाद  में  राष्ट्रपति  निलयम  में  रहने  का
 निचय  किया  है  ।  यह  'निष्चय  उन्होंने
 केवल  इसी  दुष्टि  से  किया  है  कि  दक्षिण  भारत
 बालों  को  भी  यह  मालूम  हो  कि  उनका

 राष्ट्रपति  केवल  दिल्ली  में  ही  नहीं  रहता
 बल्कि  हमारे  बीच  में  भी  रहता  है  शौर  हमारा
 भी  उससे  सम्बन्ध  है।  यही  नहीं,  हमारे
 राष्ट्रपति  जी  देश  का  एक  प्रमुख  त्योहार  भी
 दक्षिण  भारत  में  ही  किसो  स्थान  पर  मनाते

 हैं।  १५  अगस्त  का  त्योहार  राष्ट्रपति  जी
 दक्षिण  भारत  के  ही  किसी  नगर  में  मनाते  हूँ  1
 झौर  राष्ट्रगति  हमारी  संसद्‌  के  भहान्‌  भंग

 हैं।  हमारे  राष्ट्रपति  का  स्थान  इंगलैड

 की  महारानी की  तरह  नहीं  है  1  पीछे एक
 समय  इस  प्रकार  की  चर्चा  चली

 शी  कि  हमारे  राष्ट्रपति  जी  का  भी  वही  स्थान
 है  जो  कि  इंगलैंड  की  महारानी  का  है।  ऐसा
 शहीं  है।  इंगलैंड  की  महारानी तो  बंश  परम्परा
 के  झनुसार  चली  झा  रही  हूं,  परन्तु  हमारे
 शब्ट्रपति  तो  जनता  के  ह्वारा  चुने  हुए  हैं
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 जब  इस  प्रकार  चुनें  हुएं  राष्ट्रपति  जी  वर्ष  में

 दस  दिन  के  लिए  दक्िणं  भारत  में  रहते  हैं।
 ौर  दक्षिण  भारत  के  एक  नगर  में  वेश  का  एंक

 प्रमुख  त्यौष्टार  मनाते  हैं  तो  में  नहीं  समझता
 कि  क्यों  हमें  दक्षिण  भारत  के  भाइयों  की

 भावनाप्रों  का  भ्रध्ययन  करने  के  लिए  अपना
 झषिवेशन  दक्षिण  भारत  में  नहीं  करना
 चाहिए।  जब  हमारी  संसद  का  सबसे  बड़ा
 भाग  वहां  वर्ष  में  कुछ  समय  के  लिए  रहता  है
 तो  में  नहीं  समझता  कि  हम  इस  बात  को  क्यों
 सोचें  कि  दक्षिण  भारत  में  लोक-सभा  का  एक
 छोटा  सा  भधिवेशर्न  करनें  में  कठिनाई  7
 मैं  समझता  हूं  कि  वहां  कोई  कठिताई  नहीं

 होगी  ।  जहां  तक  भवनों  का  सम्बन्ध  है  बहा
 कोई  H  ढिताई  होते  को  सम्भावना  नहीं  है  4
 शौर  यदि  कुछ  भवन  बनाने  भो  पढ़ें”
 तो  सरकार  बनवा  सकतो  है।  भाजकल  तो
 सरकार  निर्माण  कार्य  पर  बहुत  उदारता
 के  साथ  खब  कर  रहो  है  -  यदि  आवश्यक  '

 समझा  जाए  तो  कुछ  मवन  वहां  बनाएं  जा

 सकते  हैं  -  थोड़े  व्यय  से  यह  किया  जा
 सकता  है।  इस  कारण  तो  कठिताई  पैदा  नहीं

 होनी  चाहिए  i  भाष  देखें  कि  पंजाब  में

 पटियाला  में  बहुत  से  भवन  होते  हुए  भी
 खंडोगढ़  को  पंजाब  को  राजवानी  बनाया  गयां

 और  विदेशियों  को  ले  जाकर  उसे  दिखाया
 जाता  है।  तो  जहां  तक  कुड  मवन  बनाने

 का  सम्बन्ध  है  यह  काम  सरकार  कर  सकती  है,
 झौर  इस  कारण  कठिनाई  नहीं  भाने  वालो

 जो  भवन  बहो  बनेंगे  बह  लोक-सभा  के  प्रधिवेशन
 में  काम  झावेगे  भौर  इसके  भ्रतिरिक्त  मो  उनका

 उपयोग  होता  रहेगा  ।

 इन  सब  बातों  के  भाधार  पर  मैं  समझता

 हूँ  कि लोक-समा  का  एक  अधिवेशन  हैदराबाद
 या  बंगलौर  में  करने  के  मेरे  प्रस्ताव  को  स्वोकार

 किया  जाएगा  भर  मुझे  विदवास  है  कि  मानतीय

 सदस्य  इस  प्रस्ताव  के  समर्यन  करेगे।  मै  मंत्री

 महोदय  से  भी  यह  निवेदन  करता  हू  कि  वे  भी

 थोड़  उदारता  से  इस  पर  विचार  करे।

 सदन  के  अधिकांश  सदस्यों  की  यह  इच्छा  है
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 कि  शोक-सभा  का  एक  भ्धिवेशन  बक्िण
 भारत में  हो  ।  इसी  भावना  को  ध्यान में
 रखते  हुए  मुझे  पूर्ण  बिष्वास  है  कि  ाप  इस

 ्स्ताव पर पूर्ण पर  पूर्ण  विचार  करेंगे  ।

 इन  हाब्दों  के  साथ  में  झपने  प्रस्ताव  को
 उपस्थित  करता  हूं  ।

 Mr.  Chairman:  Resolution  moved:

 “This  House  is  of  opinion  that
 one  Session  of  Lok  Sabha  be
 held  in  South  India  at  Hyderabad
 or  Bangalore  every  year.”

 There  is  an  amendment  to  this  re-
 solution,  in  the  name  of  Shri  Vajpayee.
 But  the  hon,  Member  is  absent.  If
 he  was  going  to  move  it,  I  was  going
 to  rule  it  out  of  order.  But  since  he
 is  absent,  nothing  further  remains  for
 me  to  do  about  it.

 tt  da  देव  (चम्बा):  सभापति

 महोदय,  जो  प्रस्ताव  इस  समय  इस  सदन
 में  उपस्थित  किया  गया  है,  एक  बहुत  भच्छे

 बुद्धिमान्‌  व्यक्ति  की  तरफ  से,  मै  उसका  विरोध
 करने  के  लिए  खड़ा  हुमा  हूं  t

 इसमें  दाक  नहीं  कि  जब  से  हम  स्वतंत्र

 हुए  हैं  हमारे  पास  अधिकारों  की  भरमार  है।
 बहुत  बड़े  बड़े  भ्रधिकार  हमारे  है  भौर  उनके
 लिए  प्रस्ताव  रूप  में  या  जिस  ढंग  से  भी  हो
 सकता  हैं  हम  हर  वक्‍त  मांग  करते  है  |  पर

 ऐसा  कमी  दुर्भाग्य से  ही  समय  झाता है  जब  कि
 हम  उन  प्रस्तावों  की  ष्र्ति  के  लिए

 झाय  का  भी  कोई  प्रस्ताव  उपस्थित  करते  हों  ।

 यहां  पर  यह  कहा  गया  है  कि  वतेमान
 संकट  के  समय  में  यह  बहुत  जरूरी  है  कि  लोक-
 सभा  का  या  राज्य  सभा  का  एक  अधिवेशन
 दक्षिण  में  हो  ौर  उसका  यह  परिणाम  होगा
 कि  हम  लोग  एक  हो  जायेंगे,  परिचित  हो
 बायेंगे  झौर  दक्षिण  वाले  भी  महसूस  करेंगे  कि

 हिन्दुस्तान  हमाय  है  ।  भ्रगर  तो  प्रस्ताव  यह्‌

 ह. अ  ह)... क  or  Bangalore

 होता  कि  राजधानी  दिल्‍ली  के  बजाए  किसी  एक
 अध्य  स्थान  में  होनी  चाहिए  जो  शाने  जाने

 की  दृष्टि  से  सब  के  लिए  सुयम  हो  तब  तो  उच्च
 पर  विचार  किया  जा  सकता  था  ।  लेकिन
 झगर  यह  कहा  जाता  है  कि  लोक-सभा  का
 एक  अ्रधिवेशन  साल  म  हैदराबाद  में  हो  तो

 दूसरा  प्रस्ताव  यहू  भी  भा  सकता  है  कि
 एक  दफा  कलकत्ता में  भी  हो,  भौर  जैसा
 पहले  बकता  महोदय  ने  कहा,  यह  प्रस्ताव

 भी  झा  सकता  है  कि  हिमला  में  भी  हो  1. ड
 लोक-सभा  के  जो  तोन  भ्रधिवेशन  होते  हूँ
 उनके  लिए  शायद  नागपुर,  की  बात  झा  जाए
 बम्बई  की  झा  जाएं,  तो  इस  प्रकार  के  कई
 प्रस्ताव  हमारे  सम्मुझ  झा  सकते  द्  भौर  हम
 को  उन  पर  विचार  करना  होगा  ।  जहां  तक
 बाकिस्तान  का  सवाल  है,  जैसा  कि  मेरे  मित्र
 ने  कहा,  वहू  तो  बैठ  हुए  मैं  दौड़ते  के  लिए  +
 लेकिन  हिन्दुस्तान  में  तो  ऐसा  कोई  मौका  नहीं
 है।  मुझे  दुःख  है  इस  बात  का  कि  प्रस्तावक

 महोदय  ने  यह  कहा है  कि  वतंमान  संकट  में  ऐसा
 हो  सकता  है  कि  हमे  कही  परिवर्तन  करना  पढ़े
 इसलिए  परिवर्तन  की  प्रादत  डाल  लें।

 यह  बहुत  ही  दुशदाथी  बात  यहां  पर  कही
 गई  है।  अगर  हमारे  भ्रन्दर  यह  ख्याल  पैदा

 हो  जाये  कि  शायद  कभी  हम  को  दौड़ने  का
 मौका  पड़  जाये,  इस  लिए  ग्रभी  दौड़ना  सीखें,

 तो  यह  उचित  नही  है  भौर  मुझ  खेद  है  कि  यहां
 पर  यह  बात  कदी  गई  1

 एक  बात  यह  कही  गई  कि  इस  में  बहुत
 माूली  खर्ना  दोगा-कोई  बीस,  तीस,  चालीस
 लाख  रुपया  सय  होगा  t

 एक  भानतीय  सदस्थ:  साठ  लाख

 शी  पदम  देव  :  में  समसता  हुं  कि  दायद
 उन्होंने  ठीक  तरह  से  भ्रनुमान  नहीं  लगाया
 है।  जिस  वक्‍त  राज्य  सभा  भौर  लोकन्सभा
 के  सात  सौ  मेम्बर  यहां  से  वहां  जाते  है,  तो
 लाज़िती  तौर  पर  सात  सौ  बंगलों  का  भी
 प्रबन्ध  होता  चाहिए।  उन  पर  कितना  रुपया
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 ह | 2  होगा?  वर्षमान  समय  में  सरकार
 बंगलों  के  ही  बनाने  में  लगी  रहे,  यह  एक
 विधारणीय  विषय  है  A  इस  वक्‍त  हमारे
 मिनिस्टर,  डिप्टी  मिनिस्टर  भादि  कोई  तीस
 चालीस  के  करीब  €ँ

 एक  माननीय  सत्य  पास  |

 थी  पद्म  देव:  उत  के  सारे  दफ्तर  भी

 बहा  जानें  चाहिए,  क्योंकि  हर  वक्‍त  यद्वा  से
 देलीफोन  कर  के  फाइल  मगवाना  सम्भव

 नहीं  दोवा  -  फाइन  भगवाने  में  कितता  खर्च

 झायगों,  शायद  इस  का  प्रस्तावक  महोदय  ने
 विचार  नहीं  किया  है  1  उन्होंने  कहा  कि
 टेलीफोन  और  बॉस्चन  मगवाने  भ्रादि  पर
 दस  हज़ार  रुपए  का खरब  होगा।  मेरा  ख्याल

 है  कि  वह  इस  बात  का  भ्रन्दाज़ा  नहीं  लगा
 सकत  कि  इस  पर  कितना  खर्च  होगा
 हिमाचल  प्रदेश  में  क्वेस्थन  पर  एक  हज़ार
 शौर  कभी  उस  से  भी  ज्यादा  रुपया  खच

 श्राता  है।  भौर  यहा  पर  तो  सारे  हिन्दुस्तान
 से  प्रश्नों  के  मगवाने  का  सवाल  है।  इस  का

 प्न्‍्दाजा  नही  लगाया  जा  सकता  है।  जहां
 तक  कांग्रेस,  जनसब  या  सोशलिस्ट  पार्टी

 के  सेशनो  का  सवाल  है,  उस  में  इतना  बडा
 फुड  नहीं  पड़ेगा  ।  यदि  लोक-सभा  के

 झविड्देशन  के  सम्बन्ध  मे  यह  सोचे  कि  वह  साल

 में  एक  दफा  हो  भौर  उस  व  यह  अनुमान
 लगाये  कि  उस  पर  सात,  दस,  बीस  लाख  रुपया

 खर्च  होगा,  तो  मै  समझता  हू  कि  प्रस्तावक

 महोदय  ने  इस  विषय  में  भ्रच्छी  तरह  से

 अनुमान  नही  किया  है

 यह  मी  कहा  गया  है  कि  दक्षिण  और

 हमारा  भ्रापस  में  परिचय  होगा  1  जहा  तक

 इस  माननीय  सदन  के  सदस्यो  का  सवाल  है,
 उस  को  रेलवे  का  टिकट  मिला  हुआ  है  शौर

 जब  एक  सदस्य  को  भारतवर्ष  का  नागरिक

 चुन  कर  यहा  भेजता  है,  तो  वह  झाथा  करता  है
 कि  हिमावल  प्रदेश  का  आदमी  लाज़िमी  तौर

 पर  सारे  हिन्दुस्तान  का  चगकर  लगाएं,  वहा
 की  रीति-नीति  का  भ्रध्ययन  करे  भौर  वहा

 or  Bangalore
 की  परिस्थितियों  को  मालम  करे।  सदस्यों
 को  टिकट  इसी  लिए  मिला  हा  है  कि  वे  पाच
 साल  की  वधि  म॑  सारे  सारतदब  की  गति-
 विधि  को  देक्ष-छ  महीते  वे  यहा  पर  काम
 करे  भौर  बाकी  छ  महीने  व  बांहर  रह्ेे-ताकि
 सारे  हिन्दुस्तान  के  उन  का  अच्छी  तरह  से  परि

 जय  हो।  हा,  इतनां  फायदा  ज़रूर  हो  सकता  है
 कि  बगलौर  में  जायेगे,  तो  बगलौर  को  अच्छी
 तरह  से  देख  सकेगे  भौर  सरकारी  खर्च  पर
 देख  सकेंगे  भौर  कुछ  लोग  भी  हम  को  देखेंगे  ।

 यह  सब  सिर्फ  दक्श  ।-मेला  ही  रहेगा,  दक्षिण  के
 लोगो  को  इस  से  कीई  फायदा  होगा,  में  ऐसा
 नही  समझता  हु  t

 i5  hears,
 यदि  कोई  ऐसा  प्रस्ताव  होता  कि  दिल्ली

 के  बजाने  कोई  शौर  जगह  राजधानी  हो,  तो
 इस  पर  विचार  किया  जा  सकता  था।  मुगलों
 ने  सोचा  कि  हमारी  सेफ्टी  हैदराबाद  में  होगी
 शौर  निद्भाम  झपने  को  मुगलो  की  भाखिरी
 निशानी  सनझते  थे  -  भ्रगर  ऐसी  निशानी
 का  ख्याल  हो,  तो  झलग  बात  है,  ले ंकिन  हमारे
 दिल  में  रेसा  कोई  ख्याल  नही  है।  झगर  इस
 से  दक्षिण  को  फायदा  पहुचता,  तो  मे  कहता  कि

 ऐसा  करना  चाहिए  और  उन  को  लाज़िमी
 तौर  पर  फायदा  पहुचाना  चाहिए,  लेकिन  यह
 वहा  पर  अधिवदान  करने  से  नही  हो  सकता  है
 में  कहता  हू  कि  उस  के  लिए  ज़रूरी  है  कि
 राजधानी  को  बदला  जाये  ।

 यहा  पर  इस  बारे  में  राष्ट्रपति  का  भी
 िक  किया  गया  है  कि  उन्होंने  झुख
 दिन  वहा  रहने  का  निश्चय  किया  है।
 में  समझता है  कि  राष्ट्रपति  भौर  सारे  मिनिस्टरो

 को  यह  'निषचय  करना  चाहिए  कि  सल में  >
 तीन,  चार  मर्वा  दक्षिण  भौर  उत्तर  तो

 का  दौरा  करे  भौर  लोगो  में  झपनी  रीति-
 नीति  का  प्रचार  और  प्रसार  करे  भौर  उन्हें
 बताये  कि  हमारा  देश  क्‍या  कर  रहा  है,  किस

 चीज़  की  कमी  है,  लोगो  के  लिए  क्‍या  करना

 जाहिए  धौर  यह  मालूम  करे  कि  लोगो  के
 विभिन्न  समस्याझो  के  बारे  में  क्या  विचार  है  t
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 जी  पष्‌ण  देवर
 इस  के  लिए  सब  को  सारे  देश  में  घूसना
 आाहिंए  ।  लेकित  केवल  लोकन्सभा  का

 झशिवेशन  दक्षिग  ने  करने  से  इस  प्रयोजन  की
 सिद्धि  द्  सकती  t  इस  बात  को  मैं  मानने

 केलिए  तव:र  नही  हूं।  भभी  माननीय  पंडित

 जी  ने  जो  बातें  कही  L  उन  में  सुहावने  पौर

 सुभावने  शब्द  जरूर  ६,  लेकिन  जो  कारण  मैं
 *

 अ्रभी  बताये  3,  उन  के  भ्राधार  पर  मैं  उन

 के  प्रस्ताव  का  विरोध  करता  हूं

 झंग्रज़ी  राज्य  में  जब  सरकारी  कार्यालय

 हिमला  जाते  थ  झौर  केन्द्रीय  विधान  सभा

 का  सेशन  वहां  होता  था,  तो  सारे  हिन्दुस्तान
 में  हर  प्लैटफ़ा्मं  से  बड़ा  शोर  मचाया  जाता

 था  कि  हमारा  रुपया  बर्बाद  किया  जा  रहा  है
 सैर-सपार्ट  में  ।  झगर  वही  प्रस्ताव  &  कर

 हम  भा  गये,  तो  ऐसा  मालूम  होता  है  कि

 हमारे  दिमाग्र  में  प्री  पंग्रेज़ी राज्य  क ेसमय  का

 कुछ  भंस  मौजूद है,  जो  कि  उसी  ढंग  से  सोचता

 है।  हम  को  कभी  भी  उस  ढंग  से  नहीं  सोचना
 चाहिए  |

 जहां  तक  सेहत  का  सवाल  है  झोर  भगर

 दक्षिण  की  जलवायु  सेहत  के  लिए  भच्छी  है,
 सो  मानतीय  सदस्यों को  टिकट  मिले  हुए  है,  जो

 लोग  जलवायु  के  परिवर्तन  के  लिए  वहां  जाना
 चाह,  वे  जा  सकते  है,  लेकिन  इस  प्रकार  मुल्क
 पर  ऐसा  टैक्स  लगाना  झौर  खर्च  करवाना

 ज्यादा  तकंसंगत  नहीं  दीलता  है,  ज्यादा

 बुढ्धिमाती  की  बात  नज़र  नहीं  झाती  है  ।

 इसलिए,  समापति  जी,  मैं  इस  प्रस्ताव  का  धोर

 विरोध  करता हूं  ।  कल  अंप्रेश जो जो  कुछ  किया

 करते  थे,  भाज  उसी  को  हम  यहां  पर  पेश  कर

 रहे  है।  माननीय  प्रस्तावक महोदय  ने  कहा
 कि  उस  समय  केद्रीय  विधान  सभा  शिमला

 में  जाती  थी  में  यह  कहना  चाहता  हूं  कि

 झगर  जाती  थी,  तो  सारे  देश  ने  उस  का  विरोध

 किया  था  मैं  समझता  हूं  कि  भाज  भी

 ऐसा  ्स्ताव  देश  के  भनुकूल  नहीं  है  भोर

 इस  से  न  तो  राजनैतिक  तौर  पर  भौर  7

 ह! अ  ह... ह  ह. 3

 सांस्कृतिक  तौर  पर  कोई  सामदायक  परिचतेन”

 हो  सकता  है  1

 धमी  माननीय  सदस्य  ने  यह  भी  कहाँ

 कि  वक्षिण म  हिन्दुत्व  रह  गया  है  भौर  यहां  नहीँ
 रह  गया  है।  क्‍या  उन  के  मतलब  फहेँ है  कि
 यहां  से  वह  बिल्कुल  ही  खत्म  हो  जाय  ?
 अमी  तो  दक्षिण  के  लोग  यहां  भाते  हैं  भौर

 यहां  के  लोगों  को  संस्कृति  का  कुछ  रस
 पिलाते  हैं।  भगर  हम  उधर  जाता  शुरू  कर'
 तो--उन  के  विचार  के  मुताबिक,  में  ऐसा
 नहीं  कहता--इधषर  के  लोगों  को  झभी  जो

 कुछ  भी  मिलता  है,  उस  से  भी  वे  वंचित रह
 जायेगे  ।

 इन  शब्दों  के  साथ  में  इस  प्रस्ताव  का
 सख्त थि गव वि  व  कर  :  हूं
 Shri  Nagi  Reddy  (Anantapur):  This

 is  a  very  peculiar  Resolution  in  the
 sense  that  it  is  sometimes  neither  diffl-
 cult  to  oppose  nor  difficult  to  accept.
 There  are  various  reasons  for  it.

 Shri  0.  K.  Bhattacharya  (West
 Dinajpur):  Neither  accept  nor  reject!

 Shri  Nagi  Reddy:  For  various  his-
 torical  reasons,  it  has  so  happened
 that  our  capital  has  been  in  the
 North.  If  it  had  been  somewhere  in
 the  Centre,  it  would  certainly  have
 been  better.  There  is  no  doubt  about
 it.  But  sometimes  there  are  certain
 things  forced  upon  us,  and  the  loca-
 tion  of  the  capital  of  India  is  one  such,
 Therefore,  we  have  to  put  up  with
 that  already  existing  fact,  whether  for
 good  or  bad.

 The  suggestion  is  to  have  one  of
 the  sessions  of  the  Lok  Sabha  and
 Rajya  Sabha  in  the  South  as  it  would
 help  in  creating  greater  unity  between
 the  two  parts  of  the  country.  This  is
 a  thing  which  should  be  taken  a  bit
 seriously  and  we  must  think  of  the
 pros  and  cons,  There  is,  no  doubt,  a
 kind  of  feeling  in  the  South  that  the
 affairs  of  the  country  are  being  mandg-
 ed  much  more  by  the  people  of  the
 North,  sometimes  to  the  detriment  of
 the  South.
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 Shri  Ansar  Harvani
 Question.

 (Fatehpur):

 Shri  Nagi  Reddy:  There  is  a  feeling
 like  that.  Iam  only  saying  that  there
 ts  a  feeling  like  that.  Not  that  I  am
 Saying  it.

 An  Hon.  Member:  It  is  a  fact  also.

 Shri  Nagi  Reddy:  I  will  come  to  the
 ‘facts.  A  kind  of  integration  becomes
 almost  a  necessity  for  the  proper
 cohesion  of  the  country  as  a  whole.

 Shri  com  छू  Bhattacharya:  It  is  a  re-
 presentative  of  the  North  who  has
 asked  for  a  session  of  Parliament  in
 the  South.

 Shri  Nagi  Reddy:  I  know.  If  he
 had  asked  for  the  establishment  of  a
 few  of  the  heavy  industries  in  the
 South,  one  would  give  up  the  idea  of
 having  a  session  of  the  Lok  Sabha  in
 the  South.  Therefore,  I  was  coming
 to  the  point  that  people  in  the  South
 do  have  a  feeling—there  is  no  doubt
 about  it—and  it  has  been  expressed
 often  enough  in  this  House  that  the
 affairs  of  the  country  are  so  moulded—
 whether  a  session  of  the  Lok  Sabha
 is  held  in  the  South  or  not,  is  not  the
 point—by  certain  groups  of  people
 who  do  not  feel  the  ज्  geographical
 unity  of  the  South  with  the  North.
 That  feeling  has  been  there.  I  am
 afraid  that  there  is  also  truth  to  a
 certain  extent  in  that.

 Therefore,  if  you  want  to  have  real
 integration  of  mind,  of  all  parts  of
 the  country,  and  unity  of  the  country
 as  a  whole,  it  is  much  more  essential
 to  go  a  little  bit  deeper  into  the  whole
 affair.  Let  me  give  a  single  example.
 This  has  happened  a  number  of  times.
 If  it  is  a‘question  of  a  huge  irrigation
 or  hydro-electric  project  being  con-
 structed  with  the  help  of-the.  Centre,
 it  naturally  becomes  a  national  pro-
 ject.  So  the  money  should  be  spent
 from  the  Centre.  But  even  if  it  is  as
 big  or  much  bigger  than  that—take,
 for  example,  the  Nagarjunasagar  pro-
 ject—then  automatically  the  question
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 comes  that  it  is  to  be  in  two  stages,
 the  first  stage  is  smaller  than  ‘the
 second  ‘stage,  we  “have  not  accepted
 the  second  stage;  so  the  project  is
 much  smaller  ‘than  Bhakra  or  some-
 thing  else.  Therefore,  the  Centre
 could  not  spend  anything  on  it;  the
 State  should  ‘provide  the  funds  for  it!
 If  you  think  in  terms  of  development
 of  the  nation,  I  ean  tell  you  how  the
 people  of  the  South  are  feeling;  they
 are  feeling  that  they  are  being  let
 down,  even  though  they  have  chances
 of  development.  I  will  give  you  an-
 other  example.  You  will  find  huge
 deposits  of  iron  ore  in  the  south.  There
 is  a  feeling  in  the  South  and  let  me
 express  it  openly.  How  is  it  that  not
 a  single  steel  project  could  be  set  up
 in  the  South?  Why  was  no  investi-
 gation  made  whether  it  was  possible
 or  not?

 An  Hon,  Member:
 even  in  the  North.

 There  is  none

 Shri  Nagi  Reddy:  We  will  come  to
 that.  Again,  without  coal  or  steel,
 certain  huge  industrial  projects  are
 possible  to  be  set  up  anywhere.  The
 Hindustan  Machine-building  Factory
 or  the  Electrical  Factory  and  other
 new  factories  are  coming  up.  But  we
 do  not  hear  their  being  established
 anywhere  there.

 Shri  0.  छू,  Bhattacharya:  May  I  ask
 whether  we  are  discussing  the  indus-
 trial  development  of  India?

 Shri  Nagi  Reddy:  I  am  discussing
 the  holding  of  a  Lok  Sabha  Session
 in  relation  to  the  development  of  the
 South.

 Mr.  Chairman:  I  was  listening  to
 the  hon.  Member  and  I  take  it  that  he
 is  opposing  the  holding  of  the  Lok
 Sabha  session  at  Bangalore.

 Shri  0.  K,  Bhattacharya:  What  have
 the  steel  projects  to  do  with  Lok
 Sabha  session?

 Mr.  Chairman:  I  understood  him
 to  say  that  there  was  a  sentimental
 feeling  in  the  South.
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 Shri  Nagi  Reddy:  You  may  do  div-
 ing  but  yet  not  give  a  project.  We
 are  thinking  of  integration  of  the
 South  and  the  North.  The  question
 is  asked  whether  the  money  is  avail-
 able,  whether  the  arrangements  can
 be  made,  etc.  There  are  innumerable
 difficulties,  I  have  myself  had  an
 experience  in  Andhra  Pradesh  when
 we  wanted  to  have  one  of  the  sessions
 ef  Andhra  Assembly  at  Waltair.  Our
 eapital  was  Kurnool.  Let  us  know
 also  the  difficulties  before  we  take  a
 decision.  In  the  Waltair  session,  we
 discussed  one  of  the  most  important
 Pieces  of  business—the  Tirupati  Ven-
 kateswara  University  Bill.  We  want-
 ed  certain  reference  books  and  we
 could  not  get  them.  Anyway,  be-
 cause  we  were  interested  in  pushing
 through  the  Bill—both  the  Opposition
 and  the  Government  were  in  favour
 of  the  Bill—we  pushed  it  through.
 Of  course  money  is  not  the  only  con-
 eideration.  When  it  is  a  question  of
 integration  of  the  people’s  minds,  it
 48  no  consideration.  Simply  because
 we  have  spent  crores  on  Chandigarh
 or  a  huge  Assembly  building  at
 Bangalore—it  is  a  white  elephant  and

 been  built—we

 not  allowed  to  grow.

 Shri  Ansar  Harvani:  Sir,  it  is  a  great
 misfortune  of  our  country  that  after  43
 years  of  freedom  we  still  talk  in  terms
 of  North  and  South.  India  is  one  and
 indivisible  and  the  pecple  from
 Kashmir  to  Kohima  and  Himalayas
 to  Cape  Comorin  are  one  and  the  same.
 We  are  Indians  first  and  Indians  second
 and  Indians  last.  Therefore,  it  is  a
 misfortune  of  our  country  that  we
 still  talk  »n  terms  of  North  and  South
 and  East  and  West,  I  would  not  go  into
 the  details  of  what  my  hon.  friend  on
 this  side  of  the  House  has  said  about
 the  various  development  programmes
 in  the  South.  But  I  want  to  remind
 him  that  when  the  Government  of
 India  decided  to  have  certain  State
 undertakings,  the  first  preference  was
 given  to  Bangalore  where  the  factories
 for  telephones,  machine  tools,  aircraft,
 etc.  were  built.  When  our  planners
 plan,  they  think  neither  in  terms  of
 north  nor  south  but  in  terms  of  the
 suitability  of  the  place.  Sometimes
 the  North,  sometimes  the  South  or  the
 East  or  the  West  suffers.

 The  session  of  the  Lok  Sabha  is  a
 business  affair,  It  is  not  a  ceremo-
 nial  affair  like  the  annual  session  of
 the  various  political  parties.  I  know
 that  whenever  we  hold  Congress  ses-
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 perience  of  holding  a  session  of
 Andhra  Assembly  at  Waltair.  I
 quite  appreciate  those  difficulties.
 Every  day  we  have  to  go  to  the
 Library  to  consult  books.  We  have
 got  to  be  in  touch  with  the  various
 Ministries  to  get  various  intormation.
 Every  day  our  Min‘sters  have  got  to
 be  briefed  by  the  officers  of  the  Secre-
 tariat  before  they  come  here,  Having
 a  Lok  Sabha  session  in  Bangalore  will
 mot  only  mean  having  a  session  but
 the  transfer  of  the  capital  from  here
 for  a  temporary  period.  Have  you  ever
 heard  any  other  country  transferring
 ita  capital  from  time  to  time?  In
 eountries  having  parliamentary  inasti-
 tutions,  Parliament  session  is  held  in
 the  eapital.  Delhi  is  the  capital  for
 India  and  to  say  that  Delhi  is  a  city
 of  the  North  is  preposterous.  It  is
 fastly  developing  into  a  Cosmopolitan
 city  in  which  the  Puniab’s.  Bengal‘s,
 Madrasis,  Andhras,  Malavalees  and
 other  people  are  rubbing  their
 shoulders.

 5.20  hrs.

 {Panprr  THAkor  Das  BHaRaava  in  the
 Chair)

 It  is  fastly  developing  into  a  real
 capital,  into  a  real  hope  of  Indian  life
 Indian  culture,  Indian  philosophy,
 which  is  one  and  the  same  whether  in
 the  north  or  in  the  south.  Therefore,
 हू  appeal  to  my  hon.  friend  to  w'thdraw
 this  resolution  not  only  on  financial
 grounds,  not  only  on  administrative
 grounds  but  also  on  cultural,  linguils-
 tie  and  nationa)  grounds.

 het  a  x.  Bhattacharya:  Mr.  Chair-
 man,  Sir,  this  resolution  might  be
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 looked  upon  in  a  simpler  way  instead
 of  going  into  all  these  deeper  things
 and  diving  into  deeper  depths.  One

 by  the  President  in  every  summons

 cretion  or  there  is  discretion  with  the

 An  Hon,  Member:  Ujjain?

 Shri  Co.  K.  Bhattacharya:  Because
 that  is  the  central  place  of  Inda  am
 astronomically  ascertained.

 particular  fact  that  there  is  no  fixity
 of  the  place  where  the  Lok  Sabha  may
 sit  declared  by  the  Constitution.  है
 wish  he  m  ght  not  have  gone  into
 other  reasons.  Of  course,  the  prece-
 dent  is  there;  a  session  used  to  be  held
 in  Simla.  But  Delhi  and  Simla  are
 very  near  to  each  other,  on  the  same
 railway  line  and  it  can  be  declared
 almost  to  be  the  next  station,  There-
 fore,  having  a  session  at  Simla  instead
 of  Delhi  is  quite  is  different  thing  from
 having  a  session  in  Bangalore  instead
 of  in  Dethi.  ff  it  were  feasible  we
 might  have  desired  it,  but  what  I  feel

 ta  that
 it  is  not  admin'stratively  pos-

 sible.

 If  we  are  to  have  a  session  at
 Bangalore,  both  the  Houses  have  to
 go  there  with  the  700  Members,  the
 Ministers  have  to  go  there,  with  the
 Ministers  the  officials  have  to  go  there
 and  with  the  officlals  the'r  departments
 have  to  go  there.  That  means  such
 a  huge  exodus  that  I  feel  it  might  not
 be  practicality  possible  to  have  this
 session  outside  the  capital  city.

 Shri  A  B.  Vittal  Rao  (Khammam):
 Tele-communications  are  very  well
 developed.
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 Shri  6.  छू,  Bhattaeharya:  There  are,
 of  course,  telecommunications  very
 well  developed,  I  admit.  My  hon.
 friend  may  even  lay  claims  on  tele-
 pathy,  I  won’t  dispute  it.  But  even
 with  all  telecommunications.  and
 telepathy  the  physical  difficulty  of
 having  700  Members  removed  from
 Delhi  to.  Bangalore  with  the  M'nisters
 and  officials  is  there.  That  is  such  a
 huge  experiment  that  I  believe  it  is
 not  practically  possible  to  have  the
 session  in  Bangalore  though  it  may.  be
 desirable  in  other  ways.

 Of  all  the  arguments  that  have  been
 put  forward,  disputed  and  debated,
 the  most  important  one  is  integration
 of  the  people.  I  ‘believe,  Sir,  the  in-
 tegration  is  already  there,  un-
 less  it  is  disturbed  by  interested  peo-
 ple.  India  has  ach’eved’  that  integra-
 tion  through  ages,  through  thousands
 of  years.  I  want  to  remind  my  hon.
 friends  from  the  south  that  Bhava-
 bhooti  is  a  poet  from  the  south  and
 yet  when  he  concludes  his  “Uttara-
 ramacharitam”  he  pays  his  obeisance
 not  to  Godavari,  Krishna  or  Cauveri,
 but  to  Ganga.  He  says:

 पसागंत्या  @  मनोहरा  @  जगतो  ध्रातेन

 गगेत  चा

 That  is  how  Bhavabhooti  concludes
 his  drama,

 Shri  Nagi  Reddy:  Is  it  your  opin-
 ion  that  we  should  be  satisfied  with
 Bhavabooti  and  you  should  be  satis-
 fied  with  industries?

 Shri  rom  K.  Bhattacharya:  I  am  not
 going  into  industries  at  all.  I  am  not
 one  whose  interest  is  served  by  taking
 part  in  things  that  can  be  derived  from
 people  who  work  in  the  industries  or
 in  industrial  unions;  I  have  noth'ng
 to  do  with  that.  Therefore,  I  am  not
 straying  into  things  with  which  I  am
 not  familiar  or  with  which  TI  have
 nothing  to  do,  I  am  naturally  limiting
 myself  to  a  sphere  in  which  I  have
 travelled  in  my  own  life.

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  Only  spiritual?

 elle
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 Shri  C.  K,  Bhattacharya:  Why  only
 spiritual?  It  may  be  in  a  metaphysi-
 cal  plain  for  the  benefit  of  my  friends:
 there.  I  wish  I  could  do  something
 for  their  meta-phys  cal  henefit..  I  am
 only  trying  to  prove  that  if  my  hon,
 friends  over  there  apprehend  that  the
 integration  will  not  be  achieved  unless
 they  get  heavy  industries  in  the  south,
 it  is  only  a  false  apprehension.  The
 integration  is  already  there,  unless  my
 hon.-  friends  ‘in  their  own  -  wisdom
 choose  to  disrupt.  it.

 On  the  whole,  Sir,  the  position  is
 this.  There  is  the  option  given  to  our
 Pres'dent  in  the  Constitution  to  have
 a  session  outside  Delhi,  but  taking
 practical  things  into  —  consideration,
 taking  administrative  conveniences
 into’  cons‘deration,  I.  believe  it  is  not
 possible  to  have  a  session  outside
 Delhi  though  it  may  be  desirable  in
 any  one  of  the  other  ways.

 Shri  Vidya  Charan  Shukla  (Baloda
 Bazar):  Mr.  Chairman,  Sir,  I  very
 strongly  support  this  resolution  moved
 by  my  hon,  friend  Shri  Prakash  Vir
 Shastri.  It  is  rather  unfortunate  the
 way  the  debate  is  going  on.  It  is  not
 a  question  of  north  versus  south,  it
 is  just  the  opposite.  We  do  not  want
 to  have  any  distinction  between  the
 north  and  the  south.  Sir,  those  people
 who  oppose  this  resolution  either  do
 not  understand  the  importance  of  the
 thing  which  is  under  contemplation
 or  they  are  indifferent  to  it.  It  is  not
 a  question  of  physical  integration  or
 otherwise.  Those  people  who  oppose
 it  probably,  close  their  eyes  to  the  rea-
 lities  85  they  exist  in  our  country  at

 The  conditions  that  existed
 at  the  time  of  Bhavabhooti  are  not
 existing  today;  the  conditions  prevail-
 ing  in  our  country  are  entirely  dif-
 ference,  and  it  is  absolutely  necessary
 that  we  should  have  something  hke
 this.  a

 It  will  be  important  not  only  for
 the  people  who  will  be  attending  the
 sessions  but  also  those  who  I've  there.
 We  will  come  into  much  greater  ccn-
 tact  with  each  other  and  we  w'll  be
 able  to  understand  each  other  much
 better.
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 A  lot  of  excuses  about  difficulties
 have  been  given.  Whenever  anything
 important  or  unusual  is  being  attemp-
 ted  all  sorts  of  difficulties  are  placed,
 If  a  thing  is  considered  to  be  import-
 ant  and  imperat ve  the  difficulties  have
 to  be  removed  and  they  must  be  re-
 moved,  Only  because  there  are  diffi-
 culties  in  doing  a  good  thing  a  good
 thing  should  not  be  left  off  like  that.
 Even  if  it  is  not  possible  for  the  Gov.
 ernment  to  hold  a  session  of  the  Lok
 Sabha  at  Hyderabad  or  Bangalore  im-
 mediately,  the  M'nister  should  be  able
 to  give  us  an  assurarice  that  whenever
 it  is  possible  in  future  the  Government
 will  very  sympathetically  ¢ons‘der  this
 and  arrange  to  have  at  least  one  scs-
 sion  of  Lok  Sabha  every  year  in  the
 south.

 Shri  Narayanankutty  Menon:  Mr.
 Chairman,  Sir,  I  agree  w-th  my  hon.
 friend  Shri  Shiikla  that  this  matter  is
 not  to  be  considered  so  lightly  nor,  as
 my  hon.  friend  from  West  Bengal  said,
 should  it  be  divided  into  two  camps
 of  people,  people  from  the  north  ard
 people  from  the  south.  Of  course,  one
 can  understand  the  technical  or  other
 d  fficulties  in  holding  a  session  in  the
 south,  but  when  one  hears  a  sort  of  a
 fundamental  objection  that  this  august
 Assembly  should  meet  in  the  south
 because  something  of  a  bad  motive  is
 smelt  behind  it,  a  lack  of  integration
 of  either  the  emotion  or  intellect  of
 the  people,  that  will  have  to  be  strong-
 ly  objected  to.  When  this  resolut’on
 was  moved,  certainly  we  could  say  that
 we  were  most  enthusiastic  about  it,
 those  coming  from  the  south  or  those
 who  belong  to  our  party.  But  we
 could  not  possibly  understand  anybody
 who  unfortunately  happens  to  be
 coming  from  a  State  from  the  north,
 faking  a  serious  objection  to  it,  and
 gay  that  the  whole  underlying  feature
 of  the  resolution  is  a  d’vision  between
 the  north  and  the  south.  My  hon,
 friend  says  that  integration  is  already
 there.  But  I  fail  to  understand  whe-
 ther  he  realises  that  the  emotional
 integration  of  the  peovle  of  India  is
 yet  to  take  place.  Weare  onewith  him
 if  he  desires  that  and  we  are  one  with
 ‘everybody  that  the  emotional  ‘ntegra-
 tion  of  the  people  of  India,  to  whatever
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 region  the  people  may  belong,  is  the
 final  goal  of  ours.

 5
 My  hon.  friend  has  tried  a  bit  to

 accuse  certain  people  from  this  side
 who  have  spoken  and  said  that  emo-
 tional  integration  in  this  country  hav-
 ing  been  achieved,  unless  we  from  this
 side  try  to  disrupt  that  emotional  in-
 tegration,  it  will  continue  to  exist  and
 it  is  there.  Speaking  on  this  resolu-
 tion,  I  wish  to  tell  him  that  we  are
 the  least  interested  to  disrupt  the  in-
 tegration  of  the  people  of  India.  At
 the  same  time  we  are  interested  in
 getting  the  emotional  integration  of
 the  350  m‘llion  people  of  India  which
 unfortunately  today,  because  of  other
 yeasons,  reasons  best  known  to  him  and
 to  his  party,  is  certainly  lacking  in
 the  country  today.

 The  most  important  reason,  whether
 it  is  palatable  to  my  friend  there  or
 palatable  to  the  Government,  is  still
 existing.  That  is,  the  people  in  the
 south  feel  that  they  are  a  bit  neglect-
 ed,  We  from  this  side  are  not  accus.
 ing  anybody  that  they  have  deliber-
 ately  done  it,  but  let  thef  face  the  rea-
 lities  of  the  situation  in  this  country
 today.  It  will  not  help  my  friend  if
 he  shuts  his  eyes  and  says  what  he
 wants  to  say,  and  accuses  somehody
 else  for  the  situation  that  faces  us  to-
 day,  and  has  arisen  today.  My  friend
 there  will  agree  with  me  that  if  peo-
 ple  in  the  south  really  feel  that  on
 account  of  the  Government  of
 India...

 Shri  C.  K.  Bhattacharya:  I  definitely
 do  not  agree  with  what  he  s  saying.
 He  is  imputing  something  which  I  did
 not  mean.

 Shri  Narayanankutty  Menon:  That
 feeling  wl  have  to  be  removed.  If
 he  looks  into  the  minds  of  the  people
 of  the  south  he  will  agree  with  me
 that  feeling  still  exists.  Are  we  not
 to  join  together  and  see  that  that
 feeling  is  removed  from  the  minds  of
 the  people?  If  there  are  no  legitimate
 reasons  for  the  same,  are  we  not  free
 to  remove  these  fears  from  the  minds
 of  the  people?  If  there  are  no  legitimate
 grounds,  let  us  say  that  there  are  no
 grounds.  But  to  shut  one’s  eyes  ‘to
 the  realities  of  the  situation  is  not



 £005  Retolution  re;  NOVEMBER  20,  959  सिककवारता,  of  Lok  Sabha

 {Shri  Narayanankutty  Menon]
 eertainly  a  good  thing  and  to  accuse

 ,#omebody  else  that  somebody  else  is
 tesponsible  for  the  emotional  disin-
 tegration  of  the  country  is  something
 which  is  unfair,

 In  this  resolut'on,  of  course,  as  my
 friend  pointed  out,  there  are  certain
 technical  difficulties,  It  may  be  diff.
 sult  for  moving  the  entire  lot  of  Mem-
 bers  of  both  the  Houses  to  the  south
 and  hold  a  sitting  either  at  Bangalore
 or  at  Hyderabad.  But  I  cannot  for  a
 -Moment  agree  with  the  point  made  by
 my  frend  Shri  Ansar  Harvani  that  a
 large  amount  will  be  involved  in  this
 affair.  If  we  discuss  it  at  this  stage
 and  decide  that  a  session  of  the  Lok
 Sabha  should  be  held  in  the  south,  I
 for  one  believe  that  the  question  of
 expenses  is  quite  immaterial  and  un-
 fmportant.

 The  whole  question  is  whether  by
 ‘holding  a  session  of  this  House  in  the
 south  the  objective  that  has  been  put
 forward  by  the  mover  of  the  resolution
 will  be  realised.  I  feel  that  when  the
 people  of  the  south  in  different  876९०
 tions  feel  that  the  political  and  admini-
 strative  feasibility,  which  every  sec-
 tion  of  the  people  in  the  country  desire
 today,  is  not  given  to  them,  that  fear
 ~will  have  to  be  removed.  I  have  got
 certain  suggestions  to  make  when  con.
 sidering  this  resolution  of  holding  a
 session  of  this  House  in  the  south.

 For  one  thing,  because  of  the  conges-
 tion  in  Delhi  the  Government  are  con-
 wdering  the  removal  of  many  offices
 from  Delhi  to  places  like  Chandigarh,
 Gwalior,  etc.  The  important  question
 is  not  whether  physically  a  particular
 Office  is  situated  in  a  particular  town
 -either  ह  the  south  or  in  the  north,
 कैप  the  difficulty  is  that  the  people  of
 the  south  find  it  difficult  to  get  their

 ‘say  reach  Delhi.  When  they  want  to
 get  things  done,  because  the  offices  are
 aituated  in  Delhi,  it  is  very  impossible
 for  certa'n  sections  of  the  people  to
 have  their  say  reach  Delhi  and  get
 Ahings  done.  When  Government  is
 reonsidering  shifting  some  important
 seffices  from  Delhi,  in  the  light  of  the
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 vein  that  because  I  am
 the  South  I  am  pleading
 of  the  South.  Whether
 the  north  or  the  south,
 to  see  the  difficulties  of
 see  that  those  difficulties
 hensions  are  removed.  So,  I  put  the
 suggest'on  to  the  Minister  of  Parlie-
 mentary  Affairs  that  certain  offices
 which  are  being  transferred  from
 Delhi  may  be  shifted  to  the  south.

 During  the  debate,  certain  difficul-
 ties  have  been  put  forward  before  the
 House,  It  may  not  be  possible  for  us,
 by  discussing  this  resolution  for  a
 hours,  to  come  to  a  real  conclus‘on;
 it  may  not  be  possible  for  Govern-
 ment  also  to  come  to  &  conclusion
 within  such  a  short  time.  I  suggest
 that  a  committee  of  Parliament  be
 appointed  to  go  into  this  question
 thoroughly  and  consider  the  objections
 raised,  including  the  financial  impli.
 cations  as  put  forward  by  my  hon,
 friends.  The  committee  may  also  con-
 sider  the  difficulties  regarding  library,
 transferring  offices,  etc.  and  that  com-
 mittee  may  make  suitable  recom
 mendations  to  the  House,  whether  it
 will  be  feasible  in  the  near  future  that
 a  session  of  the  Lok  Sabha  can  be
 held  in  Bangalore  or  Hyderabad.

 gr4 lee प
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 It  will  not  be  possible  for  my  friends
 simply  to  brush  it  out  by  saying  that
 it  is  impossible  to  get  accommodation.
 When  the  Vidhan  Saudha  bu'lding  was
 built  in  Bangalore  at  a  cost  of  Rs.  3
 crores,  I  remember  the  then  Chief
 Minister  of  Mysore,  Shri  Hanuman-
 thayya,  saying  in  reply  to  certain
 charges  that  it  might  even  be  possible
 for  a  session  of  Parliament  to  be  held
 in  which  case  the  session  can  be  held
 in  the  Bangalore  Vidhan  Saudha  buitd-
 ing  itself.  My  friend,  Shri  Kesheva,
 will  agree  that  accommodation  .will
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 -  be  a  problem  in  Bangalore.  Banga-
 3076  can  accommodate  not  only  700
 Members,  but  the  entire  secretariat,  if
 de  is  so  desired.  I  think  the  Govern-
 ment  of  Mysore  will  be  only  glad  to
 give  us  all  the  facilities  there.  So,  not
 finding  enough  accommodation  or
 enough  money  is  not  a  consideration
 Which  should  weigh  with  us  when  we
 consider  this  matter,  The  paramount
 question  is,  when  the  suggestion  is
 made  that  a  sitting  of  this  House
 should  be  held  in  the  south,  we  will
 have  to  respect  the  sentiments  of  the
 people.  We  have  not  become  so  spiri-
 tual  in  order  to  be  above  sentiments.
 We  must  be  prepared  to  respect  the
 sentiments  of  the  people.

 So,  I  appeal  to  the  hon.  Members
 coming  from  all  sides  of  the  country
 that  the  sentiments  of  the  people  of
 the  south  should  be  respected.  Let  us
 mot  dig  deep  into  the  reason  behind
 it,  but  respect  those  sentiments.  Let
 a  committee  of  this  House  examine  this
 proposition.  After  going  into  all
 these  questions,  if  that  committee
 comes  to  the  conclusion  that  we  can
 surmount  all  the  difficulties  expressed
 on  the  floor  of  the  House  today,  let
 us  agree  to  the  suggestion.  As  my
 friend  from  West  Bengal  said,  let  us
 mot  come  to  a  conclusion  so  hurriedly
 that  this  resolution  is  not  at  all  accep-
 table,  because  it  will  be  feeding  the
 sentiments  of  the  people  there.  I
 appeal  to  him  also  to  wait  till  the
 committee  is  appointed,

 Finally,  I  appeal  to  the  Minister  of
 Parliamentary  Affa'rs  not  to  reject
 this  resolution  haphazardly,  in  a  sum-
 Mary  manner.  Let  him  agree  to  a
 committee  being  appointed.  I  hope
 that  a  suitable  solution  will  come  out
 of  the  recommendations  of  that  com-
 mittee.  All  sections  of  the  House,
 including  my  friend  from  West  Bengal,
 will  be  satisfied  by  accepting  the  re-
 commendations  of  that  committee.

 Shri  C.  K.  Bhattacharya:  My  only
 difficulty  is  friends  from  the  south
 have  cancelled  each  other.  One  friend
 hhas  asked  for  the  entire  expenses  in-
 stead  of  the  session  and  another  friend
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 or  Bangalore
 has  asked  for  the  session  and  net  for
 the  expenses.

 Shri  Nagi  Reddy:  Let  a  committee
 be  appointed  to  go  into  all  the  gtiés-
 tions.

 Shri  0.  K,  Bhattacharya:  Have  it  by
 all  means?

 at  जांगड़े  (बिलासपुर):  समापति  जौ
 प्रस्तावक  महोदय  ने  यह  सुझाव  रक्खा  है  कि
 लोक  सभा  का  एक  अधिवेशन  दक्षिण  में  रक्खा
 जाये  ।  सुझाव  की  भावनाओों  को  यदि

 मद्दे  नजर  रक्खा  जाय  तो  यह  ठीक  मालूम  होता
 है,  पर  लोक  सभा  का  एक  अधिवेशन  दक्षिण  में
 कराने  से  ही  भारतवर्ष  की  भावनाओं  का
 एकीकरण  होग।,  ऐसा  मैं  नहीं  मानता  ।  यदि
 केबल  लोक  सभा  का  अ्रधिवेशन ही  भाकषण
 का  प्रभावशाली  साधन  होता  तो  मैं  उन  से
 सहमत  हो  सकता  था,  पर  भ्राज  हिन्दुस्तान
 में  लोक  सभा  के  अधिवेशन  के  झलावा  भौर
 भी  ऐसे  भनेक  कार्य  हैं  जो कि  देश  को  एकीकरण
 की  ओर  या  देशभक्ति  की  ओर  लाने  के  लिये
 ब्पने  कदम  उठा  रहे  है  अभी  चन्द  दिनों  के
 बाद  मैसूर  में  भारत  के  ३५  विश्वविद्यालयों
 के  युवकों  का  बाषिक  सम्मेलन  हो  रहा  है  |
 क्या  इस  सम्मेलन  में  हिन्दुस्तान  के  प्रत्येक
 भाग  ही  नहीं,  सारे  हिन्दुस्तान  की  संस्कृति
 के  प्रतीक,  हिन्दुस्तान  की  एकता  के  प्रतीक  वहां
 नहीं  इकट्ठे  होंगे  ?  क्‍या  वहां  पर  हजारों
 जन  उन  की  बातों  को  सुन  कर  और  उन  से
 प्रभावित  हो  कर  हिन्दुस्तान  की  एकता  की
 भावना  भ्पने  हृदय  में  नही  लायेंगे  ?  आज  हमारे
 देश  भर  में  कई  डेलिगेशन  या  शिष्ट  मंडल  जाते

 हैं,  कई  सेलेक्ट  कमेटियां  और  दूसरे  प्रकार  की
 कमेटियां  देश  के  प्रत्येक  राज्यों  का  दौरा
 क्रती  हैं  भौर  भ्रमण  करते  करते  प्रत्येक  राज्य
 से  भ्रपनी  संस्कृति  के  विचित्र  प्रनुभव  लाते  हैँ
 झौर  उन  अनुभवों  को  ला  कर  इस  केन्द्रीय
 स्थान  दिल्ली  में  या  भौर  जगहों  पर  जा  कर
 उन  अनुभवों  के  प्रभाव  को  दूसरे  लोगों  पर
 डालते  हैँ  ।  इसलिये  केवल  लोक  सभा  का

 एक  अधिवेशन  बंगलौर  या  हैदराबाव  में  करा
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 देने से  ही  हमारे  देश  की  एकता  में  वृद्धि  होगी,
 इसको  मानने  के  लिये  में  तेयार  नही  हू

 कुछ  प्रौर  सदस्यों  ने  कहा  कि  जब  हम
 rt  समय  चारों  तरफ  से  आपस  से  घिरे  जा

 रह  हैं  तो  ऐसी  हालत  में  हम  क्यों  न  दिल्‍ली  से

 जा  कर  हैदराबाद  या  बगलौर  में  प्रपनी  लोक
 सभा  का  प्रधिवेशन  करायें।  इस  को  सुन  कर

 मुझे  याद  ध्राता  है  कि  यहा  एक  बार  मुहम्मद
 तुगलक  ते  भी  एक  विचित्र  बात  सोची  थी

 झौर  उसी  वक्‍त  दिल्‍ली  को  छोड़  कर  देवगिरि
 को  भ्रपनी  राजधानी  बनाई  थी  झगर  श्राज  हम

 मुहस्मदे  कुगलक  जैसी  भावना  से  काम्र  करे
 तो  मैं  नहीं  समझता  कि  उस  से  क्‍या  लाभ

 होगा।  दिल्‍ली  सदियों  से  इस  देश  की  राजधानी

 रही  है।  दिल्‍ली  की  सस्क्ृति  ही  सदा  भारत  की

 एकता  का  प्रतीक  रही  हैं  ।  मले  ही  राजा

 कही  का  रहा  हो,  चाहे  वह  दक्षिण  का  हो,
 चाहे  पश्चिम  का,  चाहे  उत्तर  का  रहा  हो  या

 षूबं  का,  हमेशा  उस  का  कैल्द्बिन्दु  दिल्ली

 ही  रहा  है।  भाज  हम  देखते  है  कि  दिल्ली  मे
 हर  समय  राज्यों  के  सास्कृतिक  कार्यक्रम
 होते  रहते  है  ।  में  समझता  ह्  कि  दिल्ली  में
 हिन्दुस्तान  बया,  सारे  संसार  के  प्रत्येक  देश  के
 सांस्कृतिक  कार्यक्रम  होते  रहते  हैं  और  उस  से
 सब  लोग  सास्क्ृतिक  प्रेरणा  लेते  हूँ  ।  वास्तव
 में  दिल्ली  ही  भारत  की  एकत।  का  प्रतोक  है
 यदि  हम  हैदराबाद  में  या  बगलौर  में  या  दक्षिण
 के  किसी  स्थान  में  केवल  चन्द  महीनों  के  लिये
 लोक  सभा  का  झधिवेशन  बुलाये  तो  क्‍या
 हमारी  सस्कति  की  वृद्धि  होगी  ?  क्‍या
 हमारी  एकता  की  वृद्धि  होगी  ?  में  तो  इस
 बात  को  मानने  के  लिये  तैयार  नही  हू  t

 यहां  पर  लोगो  ने  कहा  कि  हम  को  खच
 को  नहीं  देखना  चाहिये  ।  भाप  सब  लोग
 जानते  है  कि  इस  सदन  में  एक  एक  हजार  या
 लाख  रुपये  के  लिये  कितनी  लड़ाई  होती  है  ।
 दो  दो  मील  रेल  लाइन  के  लिये  हम  यहां
 लड़ते  हैं।  केरल  भैसे  प्रदेश  के  लिये,  भंडमान,

 at’  Hyderabad  or  Bangslore

 निरोबार  झौर  पांडिबरेरी  कों  हम  २०,  २४
 लाख  ०  दे  दें  तो  बहां  पर  लोगों  को  कितना
 फायदा  पहुंच  सकता  है?  असी  भध्य  प्रदेश  में
 एक  राजबानी  का  प्रषन'  झ्राया  i  हमारी
 केन्द्रीय  सरकार  राजधानी  तैयार  करने  के
 लिय  कोई  रकम  देने  को  तैयार  नहीं  है  ॥
 इस  तरह  के  जमाने  में  यदि  हम  इस  तरह  के
 अधिवेशन  पर  रुपया  खर्च  करते  है  तो  कैसे
 कास  चलेगा  ।  शअ्गर  दस  साल  तक  ह्म
 प्रधिवेशन  दक्षिण  में  करते  रहें  तो करीब  करीब
 पांच  करोड़  रुपया  खर्च  हो  जायेगा  1  प्रगर
 इस  पाच  करोड  रुपये  को  श्राप  राजधानी  बनाने
 के  लिय  प्रदेशों  करे  दे  दे  तो  इस  से  हुख  प्रदेशों
 को  बहुत  बड़ा  फायदा  हो  सकता  है|  लेकिन
 केवल  कुछ  लोगो  की  भावना  को  सन्तुष्ट  करने
 के  लिये  श्राप  लोक  सभा  का  भ्रधिबेशन  दिल्‍ली
 में  न  करके  दक्षिण  में  बुलायें  तो  यह  भत्युक्ति
 होगी  ।  में  यह  भी  मानने  के  लिये  तैयार
 नही  हूं  कि  अगर  हम  लोक  सभा  का  भ्रधिवेशन
 बंगलौर  या  हैदराबाद  में  करायें  तो  उस  से
 हमारे  लोगों  में  जो  भ्च्छे  सेटिमेंट्स  है  या
 मनोवृत्ति  है  उसे  हम  भाग  बढा  सकेंगे  ।
 राजनीति  मे  जो  काम  करने  वाले  होते  है  उन  को
 सन्तुष्ट  करने  के  लिये  हम  चाहे  जितना  प्रयत्न
 करे,  वह  राजनीति  के  दाव  पेंच  कही  न  कही
 निकाल  ही  लेते  |  हैदराबाद  में  या  बगलौर
 में  भ्रधिवेशन  हो  रहा  है  तो  क्या  विभिन्न
 राज्यों  वाले  या  राजनीतिक  दाव  पेंच  खेलने
 वाले  झपने  दाव  पेंच  नही  निकाल  सकते  है  ?
 झाप  चाहे  जहां  भ्रधिवेशन  कराइये,  यह  सब
 तो  चलता  ही  रहेगा  ।  एक  सज्जन  ने  कहा
 था  कि  अम्बई  बहुत  बड़ा  प्रदेश  है  इसलिये
 एक  भ्रधिवेशन  नागपुर  में  क्यो  न  बुलाया  जाये  |
 अगर  ऐसा  नही  होता  है  तो  वहां  के  लोगों  को
 बहुत  ठेस  पहुंचेगी  ।  इस  सदन  में  एक  प्रस्ताव
 आने  वाला  था,  लेकिन  बैलट  में  नहीं  झ्रावा  ।
 यह  कहा  गया  था  कि  मध्य  प्रदेश  में  लोक  सभा
 का  एक  भ्रधिवेशन  बुलाया  जाय  |  मे  पृथना,
 चाहता  हूं  कि  सेटिमेंट्स  को  हर  जगह  रखना

 " ौर  उस  को  पूरा  करना  ही  क्या  उन्नति  की



 निशानी  है  ?  इंसलिये  मैं  कहूंगा  कि  यदि
 लोक  सभा  का  भधिवेशन  हैदराबाद  या
 बंगसौर  में-  किया.  भी  जाय  तो  क्‍या  इस  से
 साउथ  इंडिया  बालों  के  ओ  सेंटिमेंट्स  हैं  या
 उन  को  जो  झसन्तोष  है,  बहु  मिट  जायगा  ?

 चाहे  जो  कुछ  हम  उन-के  लिये  करें  यह  भ्रसन्‍्तोष
 खत्म  नहीं  होगा  ।.  चाहे  -कम्मूनिस्ट  पार्टी  हो
 या  पी०  एस०  पी०  हो,  अगर  उन  को  अपने
 दाव  पेंच  खेलने  हैं  तो वह  उन  को  खेलते  ही
 रहेंगे।  इस  लिये  यह  कहना  कि  भगर  हैदराबाद
 या-बंगलौर  में  लोक  सभा  का  भ्रधिवेशन  बुलाया
 जाय  तो  उस  से  हम  देश  में  सब  लोगों  को

 एकता के  सूत्र  में  बांध  सकेंगे,  यह  गलत  होगा  |

 इसके  अलावा  हम  भझाज  हिन्दुस्तान  में

 एक  एक  पैसे  के  लिये  विचार  कर  रहे  हैं,  भ्रभी

 होस  भिनिस्ट्री  ने  प्रपने  खर्चे  मे ंकमी  करने  के
 लिये  अफसरों  की  संख्या  को  कम  करने  का
 प्रस्ताव  किया  है  |  इन  हालात  को  देखते
 हुए  कि  हम  यहां  पर  नित्य  मितथ्ययिता  के
 लिये  तके  पेश  करते  हैं,  बंगलौर  या  हैदराबाद
 में  लोक  सभा  का  अधिवेशन  करने  के  लिये,
 या  दक्षिण  में  कहीं  भी  भधिवशन  करने  के
 लिये  किसी  प्रस्ताव  को  मानने  के  लिये  हम
 तैयार  नहीं  हैं।  इस  का  यह  मतलब  नही  कि
 यहां  पर  उत्तर  भौर  दक्षिण  में  भेद  पैदा  होता  हू
 या  कोई  भौर  भेद  भाव  पैदा  होता  है  भारत
 के  स्वतंत्र  होने  के  बाद  १२  वर्ष  तक  दिल्ली
 राजधानी  रही  है,  लेकिन  यह  भावाज  कभी

 नहीं  आई  ।  जिस  समय  हिन्दुस्तान  आजाद

 हुआ  उस  समय  लोग  कहते  थे  कि  देश  के  केन्द्र

 बिन्दु  जबलपुर  या  बंगलौर  में  देश  की  राजधानी
 बनाई  जाय  ।  परन्तु  यह  नहीं  किया  गया  ।
 छेकिन  यह  भावना  कभी  भी  लोगों  के  धभ्न्दर  नहीं
 झाई  क्योंकि  दिल्‍ली  एक  ऐसा  केन्द्र  है  जहां  पर

 हमें  हजारों  सालों  के  इतिहास  की  भावनायें
 बाद  झाती  हैं।  इन  को  हम  भुला  नहीं  सकते  ।

 हम  उन  भावनाझों  को  रख  कर  ही  देश  की
 उच्चति  कर  सकते  हैं  भौर  उस  की  उन्नति  करने
 में  हमें  इस  तरह  की  बाभाझों  को  नहीं  भाने
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 इतना  कह  कर  मैं  इस  प्रस्ताव  का  विरोध
 करता  हूं  t

 श्री  पहाड़िया  (सवाई  माबोपुर---रक्षित
 अनुसूचित  जातियां)  :  समापति  महोदय
 प्रस्तावक  महोदय  ने  झपने  प्रस्ताथ  को  प्रस्तुत
 करते  हुए  बहुत  ही  सुन्दर  ढंग  से  अपने  केस  की
 वकालत  की  झौर  वकालत  के  साथ  साथ  एक:
 वकील  की  तरह  से  उन्होंने  कई  मिसालें  भी
 पेश  कीं  ।  में  उन  के  इन  शब्दों  में  नहीं  जाना
 चाहता  कि  पाकिस्तान  ने  समय  की  परिस्थिति
 को  देखते  हुए  अपनी  राजधानी  बदल  ली  ।
 में  यह  मंजूर  करता  हूं  कि  हाल  में  वहां  ऐसा
 हुआ  है  1  लेकिन  .हमारे  सामने  सवाल  राज-
 भानी  बदलने  का  नहीं  है  t  हमारे  सामने
 सवाल  इस  .बात  का  है  कि  हमारी  लोक  सभा
 का  एक  अधिवेशन  हिन्दुस्तान  के-  किसी
 दक्षिणी  द्हिस्से  में  भी  हो  ।  में  प्रस्तावक
 महोदय  को  बतलाऊं  कि  अगर  इस  तरह  की
 कोई  बात  पाकिस्तान  में  होती,  वह  इस  तरह
 की  मांग  करते  कि  पाकिस्तान  की  लोक  सभा
 का  एक  सेशन  पूर्वी  पाकिस्तान  में  जा  कर
 ढाका  में  हो

 कुछ  माननीय  सदस्य  :  वहां  लोक  सभा

 कहां  है.  ?

 श्री  पहाड़िया  :  मेरा  मतलब  वहां  की

 संसद  से  है.  अगर  वहां  के  लोग  इस  तरह,  की
 मांग  कर।  कि  उन  की  पालियामेंद  का  एक
 सधन  पूर्वी  पाकिस्तान  की  राजधानी  ढाका  में

 हो,  तो  प्रस्तावक  महोदय  का  तर्क  कुछ  जंच
 सकता  था  ।  लेकिन  उन  लोगों  ने  कभी  इस
 तरह  की  बात  नहीं  कही  ।  वह  तो  पनी
 राजधानी  को  ही  कराची  से,  जो  कि  एक
 कोने  में  था,  हटा  कर  रावलपिंडी  में  ले  गये  हैं
 इस  लिये  यह  तक  कुछ  जंचा  नहीं  ।

 दूसरी  बात  में  यह  निवेदन  करना  चाहता

 हूँ  कि  जिस  तरह  से  हिन्दुस्तान  को  राजधानी
 दिल्ली  में  है,  उसी  तरह  हिन्दुस्तान  के  बहुत  से

 राज्य  हैं  अम्बई  को  भ्राप  मिसाल  के  तौर  पर
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 दैखियें।  कितना  बडा  राज्य  है।  प्रगर.वहां के
 जोग  यह  सिफारिश  लायें  कि  वहाँ की  श्रसेस्वली
 का  सेशन  वम्बई  में  ही  क्यों  हो,  नागपुर  में
 क्यों  न  हो,  या  किसी  दुसरे  स्थान  में  क्यों  न  हो,
 तो  बड़ी  मुश्किल  पड़  जाथगी  ।  इसी  तरह  से
 जो  प्रस्तावक  महोदय  भावना  की  बात  कर  रहे
 हदो  कि  हिन्दुस्तान  में  भावनात्मक  एकता
 को  लाना  है,  तो  भी  यह  तक  ठीक  नहीं  बेठता
 क्योंकि  इस  तरह  से  हर  राज्य  जिले  जिले  के

 हिसाब  से  सोचने  लगेगा  ।  में  झ्राप  को  मध्य
 प्रदेश  का  हवाला  दू  ।  वहां  की  र/जपानी
 भोपाल  में  है।  वही  पर  भ्रसेम्बली  का  भ्रधि-
 वेशन  होता  है  ।  लेकिन  मध्य  प्रदेश  की  सीमा

 कही  कही  पर  जा  कर  बिहार  भौर  बंगाल  से
 लगती  है  1  वहां  के  लोग  क्‍या  करेंगे  ?  वे

 कहेंगे  कि  चूकि  वह  हिस्से  राजधानी  से  बहुत
 दूर  हे  इसलिये  वहां  पर  भ्रसेम्बली  का  भ्धि-
 बेदान  हो  |

 35.50  hrs,

 (Mr.  Depury-Spraker  in  the  Chair]

 तो  बह  जो  देश  की  राजधानी  का  सवाल  है
 बह  प्रान्तो  प्रान्तों  की  राजधानी  का  सवाल
 बन  जायेगा  ।  इसलिय  में  कहता  हूं  कि  देश  में
 उचित  मागो  पर  ही  ध्यान  दिया  जाना  चाहिये  |
 झाज  माग  उठी  है  कि  र/जस्थान  हाई  कोर्ट

 जयपुर  में  न  हो  कर  जोषपुर  में  हो  ।  उस  की
 चाखा  जयपुर  में  हो  ।  इस  तरह  का  कोई
 सवाल  होता  तो  शायद  मान  लिया  जाता,
 लेकिन  राजधानी  के  सवाल  उठाना  ठीक

 नही  है।  अम्बई  का  इतना  बड़ा  राज्य  जो  कि

 तीन  राज्यों  को  मिल  कर  बनाया  गया  तो
 जिस  समय  इसका  सवाल  उठा  तो  वहा  राज-

 बानी  का  सवाल  नही  उठा  था  बल्कि  इस  बात

 का  सवाल  उठा  था  कि  वम्बई  को  किस  तरह  से

 बांटा  जाय  ।  प्रस्तावक  महोदय  का  यह  तरक

 कि  दक्षिण  भारत  में  लोक  सभा  का  क्‍ग्रधिवेशन

 करने  से  मावनात्मक  एकता  झागगी  मेरी  राय

 में  सही  नहीं  है  स्वी  मुझे  तो  झाधांका  है  कि

 6  आय
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 शान  जो  एकठा  क्‍्यी  हुई 'है  उसको  भी  इस

 तरह  का  अस्ताव  ला  करके  TH  पहुँवाने

 का  प्रयत्न किया  जा  रहा  है।  में  तो  समझता

 हूँ  कि  इस  तरह  ह (  प्रस्ताव  लाकर  जो  माबता-
 र्मक  एकता  को  सुदृढ़  करन  की  बात  कही
 जा  रही  है  मुझे  यह  कहने  के  लिये  माफ  किया
 जाय  कि  इस  तरह  से  तो!  हमारी  स्थापित

 एकता  को  कमजोर  ही  करना  होगा  भोर  हो
 सकता है  कि  इस  तरह  के  प्रस्ताव  लाने  के

 पीछे  कोई  राजनीतिक  स्वाय  कम  कर

 रहा  हो

 wa  जहा  तक  सर्विसेज  में  उत्तर  भारत
 प्रौर  दक्षिण  भारत  के  भनुपात  का  सम्बन्ध  है
 तो  केन्द्र  क ेसचिवालय  में  जहा  तक  आाई०  Yo
 एस०  सविसेज  क।  सवाल  है  उन  पर  दक्षिण
 के  लोगों  का  कब्जा  है  श्रौर  इसलिए  यह  आरोप
 कि  दक्षिण  भारत  के  प्रति  उपेक्षा  श्रौर  उदा-
 सीनता  बर्ती  जाती  है,  यह  बिलकुल  गलत  है  t

 अलबत्ता  जहा  तक  सचिवालय  में  छोटी
 नौकरियों  को  सवाल  है  उन  में  तो  उत्तर  भारत
 का  ही  अधिक  अनुपात  होगा  क्योकि
 वे  नजदीक  पड़ते  हे  बौर  दूसरे  दक्षिण  मारत
 के  लोग  उत्तर  भारत  में  कोई  छोटी  तौकरियां
 करने  थोडे  ही  श्ाते  हे  लेकिन  हम  देखते

 हे  कि  अ्रामतौर  पर  उत्तर  भारत  के  लोगों  में

 यह  भावना  है  कि  जितनी  सेक्रेंटेरियट  की

 ऊची  ऊची  सर्विसेज  हे  उन  पर  दक्षिण  वालो
 का  ही  कब्जा  है।  इसलिए  यह  भो  कहा  गया
 कि  दक्षिण  भारत  के  प्रति  उपेक्षा  की  नीति
 बती  गई  है  यह  बिलकुल  गलत  है  |  वेश  की

 राजधानी  कहां  हो  इस  पर  कोई  संकीर्ण

 दृष्टि  से  ध्यान  नहीं  दिया  जाना  चाहिए  भौर

 क्या  उत्तर  भारत  और  क्या  दक्षिण  भारत,
 देश  का  हर  एक  बच्च?  ह. (अ  श्रौर  देशवासी  इस
 बात  के  लिए  तुला  हुआ  है  कि  देश  की  राजधानी

 चाहे  मद्रास  मे  हो,  बम्बई  में  हो,  बंगलौर  में

 हो  झयवा  दिल्‍ली  में  ही  बनी  रहे,  जब  भी

 देदा  की  सुरक्षा  पर  कोई  झांच  पात्रे  को



 है...  «=  a Abadtahildne  ret  rare  ARSON  0  (A)  SAME of ‘Lok.  26005  ‘wie
 Bangalore

 wearer  होगी  झथवा  देश  की  भाजादी

 की  रक्षा  को  कामम  रखने  के  लिये  आवश्यकता
 पड़ेवी तो  ये  सब  समान  रूप  से  बिना  उत्तर
 झौर  दक्षिण  का  भेदभाव  बर्ते  कंधे  से  कंचा
 मिला  कर  खड़े  हो  जायेंगे  ।

 में  यह  कहना  चाहता  हू  कि  इस  डिस-
 बदिन  के  दौरान  में  यह  जो  हिन्दुस्तान  को
 केबल  दो  हिस्सों  में  बाटा  जा  रहा  है  यह
 बिल्कुल  गलत  हैँ  क्योकि  किसी  भी  तरह
 देश  के  दो  टुकड़े  नहीं  हो  सकते  बल्कि  चार

 दुकड़े  हुआ  करते  हे,  चार  हिस्से  हुआ  करते

 है  1  यह  तो  खाली  उत्तर  शौर  दक्षिण  भारत
 की  यहां  पर  चर्चा  हो  रही  है  भौर  दक्षिण  में
 भी  लोकसभा  का  सेशन  करने  की  चर्चा  चल

 रही  है  तो  क्‍या  बम्बई  वाले  प्रथवा  बंगाल
 बाले  इस  बात  को  कमी  पसन्द  करेंगे  कि साउथ
 में  तो  सेशन  करने  की  बात  हो  लेकिन  पश्चिम
 में  भौर  पूर्व  में  सेशन  करने  की  बात  न  हो  ?

 इसी  तरह  क्या  पब  वाले  इस  बात  को  नहीं
 सोचेंगे  कि  जब  दक्षिण  में  सेशन  करते  हें
 तो  क्यों  नहीं  कलकते  में  झथषा  पटने  में
 लोकसभा  का  सेशन  किया  जाय॑  ।  इसलिये
 उत्तर  भारत  और  दक्षिण  मारत  का  ही  यह
 सवाल  ह  ऐसा  सोचना  बिल्कुल  गलत  हैं

 हिन्दुस्तान  ही  नहीं  बल्कि  कोई  भी  देश  श्राप
 ले  लीजिये  उसके  चार  हिस्से  होगे  ही,  चार

 दिक्षाएं  होगी  ही  ।  राजधानी  झौर  प्रशासन
 सम्बन्धी  मामलों  में  यह  उत्तर  भारत  ौर

 दक्षिण  भारत  की  पृथकतावादी  मनोवृत्ति
 को  लाना  उचित  नही  है  ।  इसलिये  में  निवेदन
 करना  चाहता  हूं  कि  इस  प्रस्ताव  को  प्रस्तुत
 करते  समय  प्रस्तावक  महोदय  ने  इस  बात  को

 बिल्कुल  भुला  दिया  कि  हिन्दुस्तान  के  चार

 हिस्से  है.  eo tee .
 उपाध्यक्ष  महोदय  :  चार  हदों  पर  चले

 जायेंगे  तो  दरमियान  का  पेट  क्‍या  ऐसे  ही  रह
 जायंगा  ?

 शी  पहाड़िया  :  उपाध्यक्ष  महोदय,  में

 यह  निवेदन  करना  चाहता  हूं  कि  इस  प्रस्ताव

 at  Hyderabad  or
 के  पक्ष  में  दो  बातें  कही  गई हे जो कि जो  कि  स्वयं
 उन्हीं  के  तक  से'  कट  जाती  हें।फिर भी  ये
 एक  बात  निवेदन  करना  चाहता  हूं'  कि

 हिन्दुस्तान  में  जिस  समय  एक  राजनेतिक
 एकता  स्थापित  करने  की  बात  बस  रही  थी
 उस  समय  भी  मुसलमानों  में  भावनात्मक
 एकता  बनाये  रखने  के  लिये  यह  कभी  नहीं
 कहा  गया  था  कि  वे  एक  सेशन  पालियामेंट  का
 कराची  में  कर  लिया  करें  ।  इस  तरह  से
 मसावनात्मकः  एकता  स्थापित  नहीं  की  जा
 सकती  ।  अगर  हिन्दुस्तान  को  घौमिक  एकता

 की  दृष्टि से  देखा  जाये  तो  झापकों पता  कस
 जायगा  कि  राजनंतिक  झौर  भ्राथिकं  एकता
 के  साथ  साथ  यहां  पर  धार्मिक  एकता  भी

 रही हू  -  अगर  भारत  के  उत्तर  में  बद्रीनाथ  में
 तो  दक्षिण  में  रामेश्वर्म  हे,  परचम  में
 दारिका  झौर  परं  में  जगन्नायपुरी  के  तौर्थ
 स्थान  हूं  भौर  जो  कि  भारत  कौ  धामिक'  एकता
 के  प्रत्यक्ष  प्रमाण  हैं  1

 इसके  झलावा  भ्रापको  यह  भी  देखना
 पड़ेगा  कि  केवल  एक  कम्युनिटी  कोई  खास
 उत्तर  में  बसती  हो  भयवा  कोई  दूसरी  कम्यु-
 निटी  दक्षिणी  में  बसती  हो,  ऐसी  बात  नहीं
 हूँ  बल्कि  सभी  कम्युनिटीज  सभी  जयह
 हिन्दुस्तान  में  बसती  हैं  इसलिये  यह  जो  इस
 प्रस्ताव  के  द्वारा  एकता  लाने  की  बात  कही
 जा  रही  है,  सही  नही  है  ।  में  यह  दुःख  के  साथ
 कहना  चाहता  हूं  कि  इस  तरह  का  प्रस्ताव
 लाकर  किन्ही  राजनंतिक  स्वार्थों  की  पूर्ति
 का  इस  तरह  दक्षिण  भारतीयों  को  उकसा
 कर  अपने  साथ  लेने  का  जो  प्रयत्न  किया  जा

 रहा  है,  सर्वेधा  उचित  नहीं  है  भौर  विश्लेष
 कर  झाज  की  परिस्थिति  में  जबकि  देश  को

 एकता  को  सुदृढ़  करने  की  बहुत  प्रावध्यकत्ता

 है  इस  तरह  का  प्रस्ताव  लाना  ठीक  नही  है  ।

 कुछ  भाइगों  में  इस  प्रस्ताव  की  चर्चा
 करते  समय  सामाजिक  एकता  कायम  करने

 को  भी  बात  कही  हूँ  लेकिन  में  उनको  कहना

 चाहता  हूं  कि  सामाजिक  एकता  यहा  पर
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 [att  पहाड़िया]

 पूरी  तरह  से  विश्वमात  हैँ  भौर  हम  देखने

 हैँ  कि  शादी  ब्याह  झादि  झझौर  त्यौहारो  पर
 जो  रीति  रिवाज  उत्तर  भारत  में  पाये  जाते

 हैँ  वही  झाम  तौर  पर  दक्षिण  में  भी  बरतें  जाते

 है  t  पालियामेट  का  साल  में  एक  सेशन  करने
 मात्र  से  उनका  जो  यह  विचार  है  कि  सामा-
 जिक  भावनाओों  की  एकता  हो  जायगी

 ऐसा  में  नहीं  मानता  ।  में  यह  निवेदन  करना

 चाहता  हू  कि  एकता  का  प्रतीक  चाहे  वह
 भावनात्मक  एकता  हो,  राजनीतिक  एकता
 हो  भ्रथवा  सामाजिक  एकता  हो,  वह  एक  ही
 होता  है  ।  ऐतिहासिक  दृष्टिकोण  से  यदि  देखे
 तो  हमे  मालूस  हो  जायगा  कि  यहा  पर  जितने
 मी  शासक  हुए,  चाहे  बे  मुगलिया  शासक  रहे
 हो  श्रथवा  प्रौर  लोग,  उन्होने  प्रत्येक  दृष्टि
 से  दिल्‍ली  को  ही  देश  की  राजधानी  होने  के

 उपयुक्‍त  समझा  t  हिन्दुस्तान  के  पहले  के
 शासको  ने  ही  नहीं  बल्कि  भ्ंग्रजो  ने  भी

 जिन्होंने  सबसे  पहले  यहा  प्राकर  कजकत्ते
 @  देश  की  राजधानी  बनाया  था,  बाद  में
 में  परिस्थितियों  को  देखते  हुए  कलकत्ते  से
 बदल  कर  राजधानी  दिल्‍ली  में  ले  धाये ।
 अगर  उसमें  कुछ  ऐतिहासिक,  राजनंतिक
 झयवा  झाथिक  तत्व  नही  होता  तो  में  समझता

 ह  कि  @  पग्रेज  लोग  जो  कि  यहा  हिन्दुस्तान
 पर  इतन  अधिक  समय  तक  राज्य  कर  गये,
 राजधानी  कलकते  से  बदल  कर  दिल्‍ली  न
 लागे  होते  वरन  बगलौर  झथवा  हैदराबाद  में
 राजधानी  बनाये  होने  ।  जो  परिस्थितिया  श्राज

 है  वे  उस  समय  भी  उनके  सामने  रही  होगी  जब

 उन्होंने  दिल्‍ली  को  ही  राजधानी  बनाने  का
 निश्चय  किया  होगा  भौर  कोई  उस  समय  से
 भव  हिन्दुस्तान  घट  बढ़  थोडे  ही  गया  है  ।
 श्ाज  भी  सब  दृष्टियों  से  यदि  देखा  जाय  तो

 हम  इसी  निर्णय  पर  पहुचेंगे  कि  देश  की
 राजधानी  दिलसी  ही  बनी  रहनी  चाहिये

 झब  प्रगर  कुछ  भाहयो  का  विचार  है
 कि  अनलौर  अबवा  मैसूर  भे  चूकि  असेम्बली

 इत्यादि  के  लिमे  काफी  जगह  पड़ी  है  भौर  वहा

 1.3  Myderabad  or

 पर  पालियामेंट  का  सेशन  हो  सकता  है,  काफी
 बडा  हाल  हैँ  तो  हालाकि  मुझे  यह  कहने  का
 अधिकार  तो  नही  है  लेकिन  म॑  निवेदन  करना

 चाहूगा  कि  उस  हालत  में  तो  हमारे  राजस्थान
 में  काफी  भवन  श्रादि  खाली  पड़े  हूँ  भ्रौर  वहा
 पर  भी  बहुत  काफी  जगह  सुलभ  है  बौर
 बं  गलौर  से  भी  भ्रणिक  जगह  वहा  पर  सुलभ
 हो  सकती  हूँ  भौर  जहा  पर  कि  राज्य  सभा
 भर  लोकसभा  दोनो  चल  सकती  है  भौर
 कुछ  दिन  के  लिये  वहा  पर  भी  सेशन  पालिया-
 मेंट  का  किया  जा  सकता  हैं  ।

 इसलिये  इन  बातो  को  देखते  हुए  में  यह
 कहना  चाहता  हू  कि  वह  जो  प्रस्ताव  प्रस्तुत
 किया  गया  है  वह  उचित  नही  है  भौर  मे  तो
 प्रस्तावक  महोदय  से  निवेदन  करना  चाहता
 हू  कि  थे  यदि  अपने  प्रस्ताव  को  वापिस  ले
 नें  तो  बहुत  भच्छा  ही  ।

 शी  बाजपेयी  (बलरामपुर)  उपाध्यक्ष

 महोदय,  बेने  एक  सशोधन  की  सूचना  दी

 थी  * |

 उपाध्यक्ष  महोदय  :  वह  तो  गई

 att  वाजपेयी  :  उसमें  जो  विचार  निश्चिल
 है  उस  को  मे  दो  शब्दों  मे ंरखना  चाहता  हूं  ।
 इस  विवाद  ने  जिस  तरह  का  स्वकृप  धारण
 किया  हूँ  म॑  समझता  हू  कि  मेरे  मित्र  श्री
 प्रकाश  वीर  शास्त्री  ने  जब  यह  प्रस्ताव  प्रस्तुत
 किया  था  तो  शायद  उन्हें  इस  बात  की  कल्पना

 नहीं  होगी  कि  यह  विवाद  इस  तरह  क।  रूप
 भारण  कर  लेगा  t  जिस  भावना  से  प्रेरित

 होकर  यह  प्रस्ताव  सदन  के  सामने  उपस्थित
 किय  गया  हँ  उसमे  उत्तर  धौर  दक्षिण  के
 बीच  में  कोई  नया  विवाद  खड़ा  करने  की
 कल्पना  नही  है  ।  हमारे  देश  ने  एक  हजार
 वर्ष  के  परचात्‌  फिर  से  राजनैतिक  एकता
 प्राप्त  की  है  धौर  इस  एकता  को  बढ़मूल  करने
 की  श्ाज  झ्रावश्यकता  है  ।  यह  ठीक  है  कि
 एकला  का  यह  भवन  हमारी  एक  संस्कृति
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 के  झाधार  पर  प्रतिष्ठित  है  लेकिन  राजनैतिक
 क्षेत्र  में  यदि  हम  एकता  को  पुष्ट  करना
 चाहते  है  तो  हमें  ऐसे  पत्र  उठाने  पड़  सकते

 है  जो  कि  झाज  की  दृष्टि  से  भौर  हमारे
 देश  की  विशालता  की  दृष्टि  से  भावश्यक
 अतीत  हों  ।  हमारे  महामहिम  राष्पति  जी  ने

 कुछ  वर्षों  से  दक्षिण  में  जाकर  स्वतन्त्रता
 दिवस  म्रानाने  का  सकलल्‍प  किया  हैं  श्रौर

 सम्पूर्ण  देश  ने  उनके  इस  निर्णय  का  स्वागत
 किया  हूँ  कि  वह  वर्ष  मे  एक  बार  नई  दिल्‍ली
 से  बाहर  जाये  किती  दूसरे  प्रदेश  में  भौर  वहा
 की  जनता  को  भी  उनके  प्रत्यक्ष  सम्पर्क  में
 आकर  इस  बात  का  भ्रनुभव  हो  कि  वस्तुत
 हमारी  जो  एकता  है  बहू  स्थायी  एकता  है,
 ब्पैवहायं  एकता  है  जो  कि  क्षण  प्रतिक्षण
 हमारे  अनुभव  में  श्राती  है  ।

 में  समझता  हू  लोक-सभा  के  भ्रधिवेशन
 को  दिल्ली  से  बाहर  रखने  के  पीछे  भी  यही
 आवना  है  ।  प्रदन  राजवानी  को  बदलने  का
 नही  ft  राजवानी  तो  दिल्‍ली  ही  रहेगी  ।
 यही  पर  कौल  गाडी  गयी  थी  जो  ढिल्‍्ली  हो
 गयी,  इसलिये  यह  दिल्ली  हो  गयी  बहू  कील
 तो  भभी  तक  गढी  हूँ  ।  श्रीर  उसको  उखाड़ने
 'का  कोई  प्रयत्न  हो  भी  नहीं  रहा  हैं  भौर
 करना  भी  नहीं  चाहिये  ।  प्रदन  तो  केवल
 इतना  है  कि  क्‍या  हमारे  लिये  लोक-सभा  का
 एक  अधिवेशन  बगलौर  में  या  हैदराबाद  में
 करना  सम्भव  है  ।

 36  brs,  द

 इस  बात  से  तो  इकार  नही  किया  जा
 सकता  कि  जो  विध्याचल  के  उस  पार  के
 लोग  हूँ  वे  इस  प्रकार  के  भ्रधिवेशन  का  स्वागत
 करेंगे।  और  इस  बात  से  भी  हकार  नही  किया
 जा  सकता  कि  वहा  अधिवेशन  के  करने  में
 अनेक  व्यावहारिक  भौर  भ्राथिक  कठिनाइया
 है  v  श्रेकिन  हम  केवल  इस  प्रस्ताव  को  इसलिये
 दुकरा  दें  कि  ब्यायहारिक  और  झाथिक  कठि-
 नाइवा  है,  तो  में  समझता  हू  यह  ठीक  नहीं
 शोगा,  क्योंकि  बहू  कठिलाइयां  ऐसी  नहीं  हैं

 ह. उ  Hyderabad  or  Bangalore
 जिनको  हल  नहीं  किया  जा  सकता  ।  हो  सकता

 है  कि  ध्ाज  या  निकट  भविष्य  में  हम  लोक-सभा
 का  अधिवेशन  दिल्ली  के  बाहर  कही
 न  कर  सकें,  लेकिन  भविष्य  में  ऐसी  स्थिति
 श्र  सकती  हैँ,  भ्ौर  यदि  हमारे  ससदीय
 कार्यों  का  मत्रालय  चाहे  भौर  इस  सम्बन्ध
 में  शीघ्रता  करे  तो  वह  भविष्य  निकट  में  भी'
 श्  सकता  है  जब  हम  अपनी  ससद  का  अधि-
 वेदन  दिल्ली  के  कही  बाहर  कर  सके  ।  वैसे
 अभी  भी  हमारे  देश  में  अनेक  प्रदेश  ऐसे  है
 जहा  जाही  में  कही  अधिवेशन  हीता  हैं,
 गमियों  में  कही  होता  है  ।  जम्मू  काइमीर  की
 विधान  सभा  गरमियों  में  श्रीनगर  में  बैठती  हैं
 तौ  जाड़ो  में  जम्म्‌ में  बंठती  है  बम्बई  की
 विधान  सभा  भी  पूना  में  बैठा  करती  थी  |
 काग्रेस  राज्य  का  एक  ऐसा  भी  उदाहरण  है
 कि  मध्य  भारत  राज्य  तो  एक  था  मगर  उसमें
 दो  राजधानिया  थी,  एक  ग्वालियर  में  झौर

 दूसरी  इन्दौर  में  7  पता  नही  यह  मुहम्मद
 तुगलक  के  कदमो  के  अनुसार  था,  पर  ऐसा
 था  जरूर  t  जब  हमारे  कांग्रेस  के  मित्र
 इसका  विरोध  करते  है  तो  वह  मेरी  समझ
 में  नही  आता  |

 एक  सानभीय  सदस्य
 तो  वहू  प्रदेश  खत्म  हो  गया  t

 st  बाजपेंथी  इसलिये  जहा  तक  कठि-
 नाइयो  का  सम्बन्ध  है  उन्हें  हम  हल  करने  का
 प्रयत्न  करें  ।  लेकिन  इस  भ्रइन  के  साथ

 भावनाएं  जुडी  हुई  है  भौर  हम  उनकी  उपेक्षा

 नहीं  कर  सकते  ।

 अभी  विवाद  ने  जो  रग  पकड़ा  है  उससे
 लगता  है  कि  झगर  हम  इस  चीज  को  समरी

 तौर  पर  खत्म  कर  दे  कि  सदस्यो  को  ले  जाने
 में  बड़ी  कठिनाई  होगी,  वहा  भवन  नहीं
 होगा,  हम  कहा  बैठेगे,  तो  यह  उचित  नहीं
 होगा  ।  १२  वर्ष  हो  गए  पर  कमी  तक  सरकार
 सदस्यों  के  लिये  दिल्ली  में  सारी  सुविषायें
 नहीं  जोड़  सकी  तो  हेदराबाद  शौर  बगलौर
 में  वह  कैसे  सम्भव  होगा,  यह  दलील  भी  दी

 इसी  कारण
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 दयाकिकि

 (st  वाजपेयी]
 यो  सकठ़ी  है  भौर  इन  दसीलों  में  बल  भी  है  1

 भवर  इस  प्रस्ताव  के  मूल  में  जो  भावना

 है.  उसका  समादर  किया  जाना  चाहिये
 कि  देह  की  एकता  को  पुष्ट  करने  के  लिये  यह
 बात  कही  जा  रहो  हैँ  कसी  राजनोतिक
 स्वार्थ  की  सिद्धि  के  लिये  नहीं  उत्तर  और
 दक्षिण  में  कोई  नया  भेद  खड़ा  करने  की
 बात  की  तो  कोई  भ्रावश्यकता  ही  नहीं  हूँ  ।
 लेकिन  हमें  यह  मालूम  हैँ  कि  हमारा  देश

 बहुत  विज्ञाल  %  जब  भी  हम  साहित्य  में
 उसका  विवरण  पढ़ते  है  तो उसकी  विशालता

 हमारे  द्वदय  को  बहुत  भ्रच्छी  लगती  हैँ,  लेकिन
 जब  इस  विशाल  देश  में  हमको  घूमना  पड़ता
 है  दो  भारी  कठिनाइयों  का  सामना  करना

 होता  हैं  a  आवश्यकता  इस  बात  की  हूँ  कि

 हम  ऐसे  झनेक  भवसर  लाए  कि  देश  के  सुदूर
 यगों  में  फेले  हुए  हमारे  देशवासी  भी  यह
 भमुभव  कर  सके  कि  समान  रूप  से  सभी
 चम्य्यों  ककी  आर  ध्यान  दिया  जा  रहा  है,  सभी
 भागो  की  चिन्ता  की  जा  रही  हूँ  |  भौर  यद्यपि
 मेरा  संशोधन  रह  हो  गया  हूं,  पर  में  समझता

 हैं  लि  उसकी  जो  भावना  है  कि  इस  सम्बन्ध
 में  विचार  करने  के  लिये  एक  कमेदी  कायम
 की  जाए,  उसको  मत्री  महोदय  स्वीकार
 करेंगे  7  वह  कमेटी  सभी  तरह  के  झाकड़े  एकत्र
 करे  और  जो  कठिनाइयां  हूँ  उनको  किस  तरह
 से  हल  किया  जाए  इसका  भी  विचार  करे  1
 झौर  झगर  वह  कमेटी  उन  परिस्थितियों  पर
 विचार  करने  के  बाद  भी  यह  श्रनुभव  करे  कि
 यह  सम्भव  नही  है  तो  सदन  को  भी  यह  मानने
 में  कोई  भ्रापत्ति  नहीं  होगी  ।  लेकिन  अ्रगर
 समरी  तौर  पर  इस  प्रस्ताव  को  रह  कर
 दिया  गया  तो  इस  का  परिणाम  देश  के  कुछ
 भायो  की  जनता  पर  भच्छा  नहीं  होगा  और
 उसके  प्रति  हमे  सावधान  रहना  चाहिये  i

 Dr,  Melkote  (Raichur):  Mr.  Deputy-
 Speaker,  Sir,  various  speakers  have
 presented  various  points  of  view.  It
 is  rather  unfortunate  that  sentiments
 of  lack  of  unity  between  the  North

 and  South  are  being  given  expression
 to  here  in  this  House.  As  one  coming
 from  the  South,  may  I  say  with  all
 the  vehemence  at  my  command  that
 the  South  is  in  no  way  mferor  in  its
 patriotism,  loyalty  and  unity  in  the
 country  and  support  to  the  Central
 Government  as  compared  to  be
 people  of  the  North  If  it  is
 felt  by  the  Government  that  by
 moving  this  Resolution,  the  unity
 of  the  country  would  get  jeopardised,
 we  in  this  House  from  the  south
 would  be  the  first  to  withdraw  this
 Resolution  and  not  support  it.  The
 Mover  of  the  Resolution  has  very
 ably  supported  it  by  facts  and  figures.
 What  is  the  reason  for  asking  for  a
 session  of  the  Parliament  in  the
 south?  Members  are  not  unaware  that
 during  the  month  of  August  when
 sessions  are  being  held  here  mm  Dethi
 usually,  the  atmosphere,  the  humidity
 and  the  heat  of  Delhi  is  so  unbearable
 that  the  efficiency  of  the  services  and
 of  the  Members  sapped  to  the  extreme
 and  they  have  felt  therefore  that  a
 session  in  the  South  would  not  merely
 be  welcome  from  the  point  of  view
 of  greater  efficiency.  If  thereby  we
 can  strengthen  the  unity—not  disturb
 it—further,  as  our  Rashtrapati  has
 himself  been  doing  by  staying  in  the
 south  for  about  a  fortnight  and  by
 observing  the  i5th  of  August  in  some
 part  of  the  South,  it  is  more  wel-
 come.  Government  has  felt  that  by
 the  Rashtrapat:  going  there  the  unity
 will  be  cemented  further  and  so  why
 should  anybody  come  here  and  say
 that  by  holding  a  session  in  the  South
 there  will  be  disunity  in  the  country.
 This  is  a  matter  which  one  has  got
 to  consider,  from  the  point  of  view  of
 logic  and  facts.  Is  it  necessary?  What
 would  be  the  expenses?  Is  it  feasible?
 What  are  the  difficulties  and  what
 could  be  the  advantages?  These  and
 other  matters  have  got  to  be  consider-
 ed  dispassionately.

 The  Mover  of  this  Resolution  has
 done  his  very  best  in  collecting  date
 but  it  is  my  contention  that  these
 figures  may  not  be  quite  correct.  Pos-
 sibly  much  more  sums  than  what  is
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 with  the  paraphernalia  of  Parlia-
 ment  and  Government  is  not  such  an
 easy  matter.  Whilst  the  advantages
 would  be  that  in  the  South,  particular-
 ly  in  Bangalore  we  have  a  condition
 which  is  almost  a  natural  frigidaire
 condition—whether  it  38  Bangalore  or
 Hyderabad  or  anywhere—that  advant-
 age  can  never  be  got  in  Delhi  at  any
 time  during  the  months  of  June,  July,
 August  or  September.  If,  therefore,
 a  session  has  to  be  held  in  Bangalore,
 the  possibility  of  giving  Members
 greater  energy  and  enable  them  to
 put  greater  effort  and  at  the  same
 time  bring  people  of  the  South  in
 contact  with  the  North  and  the  peo-
 ple  of  the  North  with  the  South.
 Money  may  have  to  be  spent  but  large
 expenditures  are  awaiting  us  in  many
 other  important  directions,  particular-
 ly,  at  this  juncture,  when  are  faced
 with  numerous  difficulties  m  the
 Northern  border.  Whether  we  should
 undertake  a  legislation  of  this  type  at
 this  juncture  is  a  matter  for  serious
 consideration  both  for  the  Government
 and  ‘ourselves.  But  apart  from  this,
 if  the  Government  also  supports  this
 move  at  this  juncture,  I  feel  that  a
 committee  should  be  set  up  to  investi-
 gate  all  these  possibilities,  go  down
 to  the  South  and  find  out  which  would
 be  the  best  place  and  what  would  be
 the  expenditure  involved  and  how  it
 ought  to  be  done.  All  this  data  has
 get  to  be  collected  before  we  could
 decide  exactly  what  should  be  done
 im-the  matter,  Shri  Vajpayee  has  him-
 self  said  that  Governments  have  moved
 from  Delhi  to  Simla,  Gwalior  to
 Indore,  from  Bombay  to  Poona  for
 holding  sessions.  It  is  coming  today
 in  every  place.  I,  therefore,  feel  that
 this  is  a  matter  which  can  be  con-
 sidered  from  all  these  aspects  by  a
 committee  and  I  support  the  Members
 who  have  sponsored  the  idea  of  setting
 up  a  committee  of  Parliament.  Possi-
 bly  the  Government  may  also  investi-
 gate  into  all  these  matters  and  collect
 data  and  place  them  before  us  and
 till  then  the  debate  may  possibly  be
 postponed.  That  is  my  point  of  view
 and  I  have  placed  it  before  the  House
 for  its  consideration.

 Hyderabad  or  Bangalore
 सी  बालकुब्ण  बासनिक  (भंदारा--रवित--

 अचुसूमित  जाया)  :  उपाध्यक्ष  महोदय,  इस
 प्रस्ताव  पर  जब  बहुस  हो  रही  थी  शौर  उस
 वक्‍त  जिस  भावना  का  प्रदर्शन  का

 ची  श्गराज  सिह  (फिरोजाबाद)  :
 शभी  हो  रही  है  ।

 है,  उससे  मुझे  कुछ  दुख  हु  भरा
 हैँ  -  इस  सदन  के  बाहर  ही  नहीं,  परन्तु  इस

 सदन  में  भी  दक्षिण  भौर  उत्तर  के  भलग  भलग
 सदस्यों  के  मन  में  जो  भावनाये  वर्तमान  है,
 बे भ्राज इस प्रस्ताव इस  प्रस्ताव  के  द्वारा  कुछ  ऊपर
 आा  गई  है  ।  मै  समझता  हू  कि  इस  प्रकार  की
 जो  भावनाय  हमारे  देश  के  विधानकर्ता
 मन  में  है,  बे  इस  देश  की  एकता  को  कोई

 दृढ़मूल  करने  वाली  नही  हैँ  भौर  उनको  हम
 जितनी  जल्दी  दूर  कर  सं,  उतना  ही  भ्रच्छा
 होगा,  इस  देश  के  हित  में  होगा,  ऐसी  मेरी
 कल्पना  है  ।

 झाप  जानते  हैं  कि  यह  जो  प्रस्ताव  यहां
 पर  लाया  गया  है,  उसका  समर्थन  करते  हुए
 कुछ  सदस्यों  ने  यह  कहा कि  यदि  लोक  सभा
 का  एक  सज  दक्षिण  में  बगलौर  था  हैदराबाद
 में  किया  जाता  हूँ,  तो  दक्षिण  क ेलोग  उत्तर  के
 झाक्रमण  या  उत्तर  के  झाधिक्य  के  बारे  में
 अपने  मन  में  जो  कुछ  महसूस  करते  है,  वह
 उनके  मन  में  नहीं  रहेगा--  वह  दूर
 हो  जायेगा  ।  कुछ  लोगो  ने  यह  भी  कहा  कि

 राष्ट्रपति  राष्ट्रपति  भवन  को  छोड़  कर
 साल  में  एक  बार  कुछ  दिन  के  लिये  जो
 निलयम  में  जाते  है,  उसका  कारण  भी  यही
 हैँ  शौर  पन्द्रहू  प्रगस्त  का  समारोह  दक्षिण  मे
 मनाने  का  जो  निदजय  किया  हैँ,  उस  का  कारण
 भी  इसी  प्रकार  का  है  ।  में  समझता  हू  कि
 इस  भावना  करे  ले  कर  यदि  किसी  काम  को

 हम  करना  चाहे,  या  करने  का  सोचे,  तो  उससे

 वह  भावना  दूर  होने  की  भ्रपेक्षा  उस  भावना

 को  हमने  मान्यता  दी  है,  ऐसी  बात  होगी  |

 चकि  दक्षिण  के  लोगो  की  भावनाय  उत्तर  में
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 लोकसभा  का  सत्र  होने  से  बु्ुह्र्जे  में  टक्कर
 -छाती  हूँ,  इसलिये  हम  लोक  सभा  का  एक  सत्र
 दक्षिण  में  ले  जाय,  क्योंकि  उनकी  भावनाश्ों
 का  हमको  समाधान  करना  हूँ,  तो  मेरा  ख्याल

 -@  किं  उस  भावना  को  खत्म  करना.  तो  उससे

 होगा  नहीं,  बल्कि  उस  का  र्थ  उस
 भावना  को  शौर  दृढ़  मूल  करना  होगा  भौर
 उस  दृष्टि  से  मै  समझता  हू  कि  यह  हमारा
 क  रना  देश  के  हित  में  होगा,  ऐसा  नहीं  है  ।

 हम  यह  तो  कल्पना  कर  सकते  हूँ  कि

 राष्ट्रपति  एक  बार  नहीं,  दो  बार  नहीं,  तीन
 बार  नहीं,  दस  बार  दक्षिण  में  जाये,  वहां
 पर  कोई  कार्यक्रम  किये  जाय  ।  वह  दक्षिण  में

 जाये,  पूर्व  और  पश्चिम  में  जाये,  देश  के
 “विभिन्न  भागों  म॑  जाये,  परन्तु  वह  भावनाश्रों

 के  समाधान  की  दृष्टि  से  जायें,  यदि  यह  बात

 हो,  तो  यह  भावनात्मक  एकाल्मकता  की  बात

 नहीं  है  t  लग  प्रलग  प्रकार  की  भावनाभक्‍ों--
 भाषा  की  भावना,  प्रान्त  की  भावना,  अलग
 झलम  रीजन  को  भावना--कितनी  कितनी
 आवनाझों  का  समाधान  करने  के  लिये  कितनी
 कितनी  बाते  करनी  पड़ेंगी,  यह  बात  श्राज  हूम
 को  झौर  आपको  समझनी  हूँ  -  इस  दिल्ली  में
 बेठ  कर  सारे  हिन्दुस्तान  की  एकता  हुई  हैं
 आवनात्मक  एकता  का  निर्माण  करने
 के  लिये  बगलौर,  मद्रास,  हेदराबाद  जाने  की
 आवदयकता  है,  ऐसा  मै  नहीं  समझता  |

 कुछ  दिन  पूर्व  मैने  एक  रेजोल्यूदान  भेजा
 था,  जो  कि  बेलट  म॑  नही  भ्राया  ।  एक  मान-

 नीय  सदस्य  ने  इस  प्रस्ताव  के  लिये  एक  श्रमें ड-
 मेंट  दी  थी,  किन्तु  वह  शायद  मूब  नही  की
 गई  ।  उसमें  कहा  गया  कि  छोड़  दीजिये
 दक्षिण  झौर  उत्तर  की  भावनाओ्रो  को,  पूर्व
 और  पश्चिम  की  भावनाभ्रों  को,  भर  इस

 समस्या  का  समाधान  देश  के  केन्द्र  में
 “किया  जाये  ।  तब  एस  प्रकार  की  भावना

 -महीं  भा  सकती  है  ।  यदि  इस  प्रश्न  पर  इस
 -दरीट  से  विचार  किया  जाये,  तो  वह  ज्यादा
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 अच्छी  ब्रात  होगी,  ऐसा  मैं  समझता  हूं  भौरें
 इस  दृष्टि  से  हस  प्रइन  को  विचार  करन,
 झाज  पअत्यन्त  भ्रनिवाय  भौर  भ्रावश्यक  है  |

 बिलासपुर  के  एक  मानतीय  सदस्य  ने  झौर

 दूसरे  एक  सदस्य  ने  नागपुर  का  नाम  भी  खिया
 है  श्र  यदि  उस  दृष्टि  से  नागपुर  का  विचार
 किया  जाता  है,  तो  कोई  हानिप्रद  बात  होगी,
 ऐसा  मे  नहीं  समझता  |  इस  प्रस्ताव  पर  हो
 रही  बहस  का  उपयोग  म॑  नागपुर  ी  नाम
 जागे  करने  के  लिये  कर  रहा  हूं,  ऐसी  बात
 नही  है,  परन्तु  नागपुर  क।  नाम  में  इसलिये
 रख  रहा  हूं,  क्योकि  वह  देश  का  केन्द्र  बिन्दु
 हँ--न  वहा  उत्तर  और  दक्षिण  का  अगड़ा!
 हो  सकता  हूं  भौर  न  किसी  कोने  का  झगड़ा
 हो  सकता  है  t  इस  प्रकार  श्रलग  अलग  कोनों
 के  बारे  में  झगडने  की  भावनाओं  को  हमको
 पूर्ण  दृष्टि  से  मिटाने  का  प्रयत्न  करना  चाहिये  ।

 Shri  Keshava  (Bangalore  City):  Mr.
 Deputy-Speaker,  Sir,  I  rise  to  support
 this  resolution  wholeheartedly.  In
 fact,  I  myself  had  given  notice  of
 a  resolution  of  this  type  a  long  while
 ago,  and  I  have  been  consistently
 giving  notice  of  it.  It  is  very  lucky
 on  the  part  of  my  friend,  the  present
 mover  of  this  resolution,  that  this
 resolution  has  been  drawn  at  the  bal-
 lot.  Even  during  those  days  wher
 my  resolution  had  been  drawn,  it  was
 not  in  the  order  of  preference.  It  came
 in  a  little  later.  During  that  time,
 there  was  a  lot  of  discussion  among
 the  members  of  the  legislature  in  the
 State  of  Mysore  and  among  other  peo-
 ple  also  about  this  matter;  it  agitated
 their  minds  It  was  also  considered.

 I  have  absolutely  no  hesitation  in
 saying  that  the  people  of  Mysore  and
 the  Government  of  Mysore  heartily
 welcome  any  opportunity  of  a  session
 of  the  Lok  Sabha  being  held  once  a
 year  anywhere  in  the  city  of  Banga-
 lore.  The  Vidhan  Saudha  has  almost
 been  made  suitable  for  the  purposes
 of  holding  a  session  of  the  Lok  Sabha
 and  of  the  Rajya  Sabha.  The  Mysore
 State  has  got  two  Houses  of  the  legis-
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 lature  and  both  Houses  of  Parliament
 can  easily  and  conveniently  hold  a
 session  in  the  city  of  Bangalore

 We  should  not  agitate  ourselves  and
 complicate  matters  by  saying  that  it
 is  a  shifting  of  the  capital  or  anything
 of  that  kind  It  is  not  a  question  of
 shifting  the  capital.  It  is  only  a  ques-
 thon  of  holding  a  session  of  Lok  Sabha
 m  the  south,  in  the  city  of  Banagalore
 for  a  short  while

 The  question  of  accommodation  also
 need  not  bother  us  at  all  As  some  of
 my  friends  have  put  it,  I  have  abso
 lutely  no  objection  in  heartily  wel
 coming  the  suggestion  that  a  commit
 tee  may  be  appointed  for  enquiring
 into  this  question  We  need  nnt_reacd-

 ly  resolve  here  to  hold  a  session  theie
 Let  the  Committee  go  into  the  ways
 and  means  of  holding  a  session  and
 tet  all  the  incidental  matters  connect-
 ed  with  it  be  considered  by  the  com-
 mittee  and  let  their  recommendations
 or  report  be  placed  before  the  House

 I  heard  the  hon  Member  from
 Himachal  Pradesh  saying  that  there
 are  700  Members  of  Parliament  and
 we  may  demand  700  bungalows  in
 Bangalore  In  fact,  they  have  not
 deen  able  to  provide  one  bungalow
 for  each  Member  of  Parlament  in
 Delhi  In  fact,  many  of  us  are  hving
 m  hostels  and  im  the  Constitution
 House  and  other  places  Such  being
 the  case,  it  i8  not  a  question  of  accom-
 modation  There  is  no  difficulty  at
 all  in  securmg  accommodation  for  700
 Members  of  Parhament  or  even  for
 the  retinue  of  Government  that  is
 likély  to  follow

 Matters  as  to  questions  in  Parha-
 ment,  how  to  get  information,  etc,
 were  also  discussed  and  the  difficulties
 were  considered  I  submit  m  this  House
 that  even  now  particulars  regarding
 questions  connected  with  the  South
 ang  the  far  corners  of  our  countrv
 are  being  secured  here  by  means  of
 telegrams  and  telecommunication
 facilities,  etc  The  only  difference  will
 be  that  questions  relating  to  the  north
 will  have  to  be  handled  the  same  way
 88  we  are  now  handling  questions  re-
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 lating  to  the  south.  That  is  the  only
 ference  that  we  may  have  to  face

 ly  because  there  are  a  few  diffi
 Clties  of  this  type,  we  shoujd  not

 Sel  that  it  will  be  difficult  to  have
 &  session  in  the  south,  such  difficulties
 Need  not  come  in  the  way  of  our
 CYming  to  the  conclusion  that  a  ses-
 Slon  be  held  in  the  City  of  Bangalore

 I  am  not  pleading  for  it  on  account
 Of  the  fact  that  I  come  from  the  city
 of  Bangalore  or  that  Bangalore  फ  the
 Capital  of  Mysore  State  I  am  putting 7  on  a  much  larger  ground  In  our
 COuntry  we  have  had  the  admunistra-
 tian  at  Delhi  for  several  thousands  of
 Y&ars,  even  during  the  days  of  Akbar
 ang  Asoka,  and  the  administration  has
 Mayer  made  siself  felt  wm  the  far  south

 It  is  only  now  that  we  have  freedom
 &Ng  our  flag  is  flying  in  all  the  places,

 ere  even  the  British  flags  did  aot
 AY  In  these  circumstances,  it  i8  very
 N€cesgsary  in  the  larger  interests  of  the
 COuntry  that  the  august  House  and
 the  accredited  leaders  of  Parlhament
 Mgt  find  their  way,  come  to  the  south
 8700  have  a  session  there  We  find
 Mny  time  people  standing  in  the
 QUeue  to  see  the  Lok  Sabha  in  session
 Peopie  in  the  south  also  are  very
 aNyx:ous  to  see  the  Lok  Sabha  in  ses-
 ‘S1Gn,  So,  it  will  be  a  matter  of  grace
 ३६  we  shift  ourselves  for  a  short  while
 8Md  have  the  House  conducted  in  the
 80th

 4n  hon  Member  was  pleased  to  say
 that  we  have  been  given  railway  pas-
 368  and  we  can  travel  all  over  the
 COlntry  It  is  not  a  question  of  facility
 of  travel  Have  we  all  travelled  all
 OVer  the  country?  We  do  not  go  un-
 leSs  there  is  some  definite  purpose  I
 @™  sure  many  Members  would  not
 have  travelled  far  down  south  unless

 re  was  some  definite  purpase
 Mérely  because  we  are  provided  with
 raliway  facility,  it  does  not  mean  that
 there  is  no  need  for  holding  sessions
 Of  the  august  House  in  the  south  It
 38  not  a  question  of  running  away
 from  the  heat  of  Delhi,  just  as  they
 diq  during  the  time  when  they  shifted

 Sumia.  Nor  does  it  matter  or  that
 Miugieias  are  not  located  there  We
 46  realse  that  the  mineral  wealth  in
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 our  countty  is  hidiidén  in  the  bowm
 of  te  north  and  we  cannot  expect
 thatthe  industries  in  the  north  should
 be  shifted  to  the  south.  Even  if  that
 िश कठ,  it  is  a  poor  consolation  to  have
 Lok  Sabha  sessions  there  with  that
 view.  We  should  take  a  realistic  view
 of  this  matter.  Of  course,  there  is
 plenty  of  emotional  integration  in  the
 country.  If  only  we  adopt  this  pro-
 cedure,  we  will  strengthen  it  further
 and  consolidate  it.

 Considering  the  larger  aspects  of  the
 matter,  I  heartily  support  the  pro-
 pesals  made  by  the  mover  of  the
 resolution  and  also  endorse  the  sug-
 gestion  made  by  other  friends  that  a
 committee  may  be  constituted.  That
 committee  may  look  into  all  the  as-
 pects:  of  the  matter  and  then  we  can
 come:  to  a  conclusion.  With  these
 words,  I  heartily  support  the  resolu-

 st  wo  do  मिशन  (केसरगंज)  :
 उपाध्यक्ष  महोदय,  प्रस्तावक  महोदय  बे
 झपना  प्रस्ताव  रखते  हुए  जो  विचारधारा
 सदन  के  समक्ष  उपस्थित  की  हूँ,  उसको
 देखते  हुए  यह  प्रस्ताव  व्यावहारिक  नही  मालूम
 पड़ता  है।  साय  हो  साथ  इस  प्रस्ताव  के  बारे
 में  जो  विचा  रघधाराये  सभी  प्ोर  से  प्रस्तुत  की
 गई  हूँ  उनको  देखते  हुए  भी  जो  एक  छोटा
 सा  लाभ  प्रस्तावक  महोदय  ने  दिखाने  की
 चेष्टा  की  है  वह  लाभ  भी  मेरे  ख्याल  में  हानि
 में  परिणत  होता  हुमा  नज़र  श्राता  हूँ  ।

 जहा  तक  देश  की  एकता  का  प्रश्न  है
 उसके'  बारे  मे  देश  की  संस्कृति  ने  जो  कुछ  हमें
 दिया  हूँ  तथा  दूसरी  जो  बातें  बतलाई  है  उन
 सब  को  देख  कर  भी  यही  कहा  जा
 सकता  है  कि  हम  हमेशा  एक  रहे  है,  एकता
 हमारा  हमेशा  से  ही  लक्ष्य  रहा  है  भौर  रहेगा
 और  इस  तरह  की  जो  अनेकता  पैदा  होने  की
 यातें  है  ग ेकमी  भी  पैदा  नही  हो  सकती  है  ।
 झभी  हमारे  मित्रो  न ेकहा  कि  चार  धाम  हमारे
 यहां  हूं,  भारों  धाभों  के  नहाती  यहां  बनाये

 ह...  है...  or  Bangalore

 गये  हेपगेर'इन तीयेन्स्यानों | क  |...  में  जा  करके  कग
 एक  दूसरे  से  मिलते  जुलते  हे  भौर  साथ  ही
 साथ  धमं-लकम  भी  करतें  हे  |  इसी  तरह  से'

 प्राप  के  यहां  बसु्व  कुटुम्मकम्‌ का  सिद्धान्त

 बताया  गय।  हैँ  यह  भी  कहा  गये  है  —

 सर्वे  भवन्तुसुखित.,  सर्वे  सन्तु  निरामय:  |

 सब  भद्राणी  पह्यन्तु  मा  करिचद्‌  दुःखभाग्‌  भवेत

 शी  दो०  Wo  mat  'इसका  झनुबाद
 कर  दीजिये  !

 शनी  wo  दो०  मिथ  :  भ्रगर  इसका

 अनुवाद  करना  झावद्यक  है  तो  में  शर्मा  जी

 के  लिए  किए  देता  हूं  इसका  ्य  यह  है,  कि
 हमारे  देश  का  लक्ष्य  यह  रहा  है  कि  सब  लोन
 सुखी  रहें,  किसी  प्रकार  की  भापत्ति  उनके
 सामने  न  भाव  और  हर  तरह  से,  हर  प्राथी
 को  मंगल  हो  |  यह  भावना  हमारे  देश  की

 हमेशा  रही  है  ।  साथ  ही  साथ  यह  उच्यतम
 भावना  देश  में  गिनी  गईं  है  ।

 ऐसी  अझबस्था  में  इस  प्रस्ताव  को  लाना
 भौर  इस  प्रस्ताव  के  बारे  में  प्रस्तावक  महोदय
 ने  जो  अर्थ  के  झलावा  दूसरी  कठिनाइया

 बतलाई  हैं,  उनको  हल  भी  कर  लिया  जाए
 तो  भी  मेरे  विचार  में  यह  प्रस्ताव  व्यावहारिक
 प्रतीत  नहीं  होता  है  1  उन्होंने  कहा
 कि  दक्षिण  के  भाइयों  में  कोई  ऐसी  भावना

 पैदा  नही  होने  देनी  चाहिए  कि  जिस  से  वें

 यह  समझे  कि  उनके  बहुत  दूर  रह  करके,

 संसद्‌  का  भ्रधिबेशन  वहा  न  करके  उनकी

 उपेक्षा  की  जा  रही  है,  लेकिन  में  समझता

 हूं  कि  इन  सब  कठिनाइयों  पर  प्गर  काथू
 पा  लिया  जाए  और  अ्रधिवेशन  बहा  किया

 जाए  तो  भी  यंही  कहावत  चरितार्थ  होगी
 कि  पहाड़  ोद  करके  चूहिया  निकाली

 गई  है  ।

 हमारे  यहां  इतनी  बड़ी  बात  हों  गई

 है  कि  जिसका  ठिकाना  ही  नहीं  ।  यहां  पर
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 लोकतंत्री  व्यवस्था  चालू  हो  गई  है  भौर  लोग
 जानने  लगे  हें  कि  किस  प्रकार  काम  हो  रहा
 है  qa  यहां  पर  यह  भी  कहा  गया  है  कि  पहले
 पहले  शिमला  में  संसद्‌  का  भ्रधिवेशन  हुभा  करता
 था  ।  उस  समय  श्ग्रेज़ों  का  यहां  राज्य  था
 और  कुछ  गिने  हुए  म॑म्बर  होते  थे  -  विदेशी
 झपनी  सुविधा  के  लिए  वहां  पर  भ्रधिवेशन
 कर  लिया  करते  थे  वह  दूसरी  बात  थी
 सेकित  भाज  जब  कि  हमारा  इतना  विस्तृत
 क्षेत्र  हो  गया  है,  इतने  भ्रधिक  विभाग  हो
 गए  है,  इतने  ग्रधिक'  भ्रधिकारी  हो  गए  हे,
 लोक  सभा  का  अधिवेशन  किसी  दूसरी
 जगह  पर  करना  व्यावहारिक  नहीं  मालूम
 पडता  है  |

 प्रस्तवक  महोदय  ने  कहा  है  कि  इस

 प्रस्ताव  का  विरोध  करते  समय  र्थ  की
 आपत्ति  आएगी  लेकिन  उसका  मुकाबला  भी

 हम  को  करना  चाहिए  ।  में  समझता  हूं  कि

 ऐसा  करने  से  यदि  हमको  भ्रधिक  लाभ

 दिखाई  पडता  हो  तो  श््थं  की  प्रापत्ति  पर
 भी  ध्यान  न  देते  हुए  उस  क/म  को  हमें  करना

 ही  चाहिए  t  लेकिन  इस  प्रस्ताव  के  मूल  में

 कोई  भ्रधिक  लाभ  न  देख  करके  में  यह  देखता

 हूं  कि  ऐसे  भावों  का  प्रदर्शन  यहा  होने  लगा  है
 जो  कि  ठीक'  नही  है  7  कोई  साहब  कहते  हें
 कि  उत्तरी  भावना  इसके  पीछे  हे,  कोई
 कहने  है  कि  पूर्वी  भावना  इसके  पीछे  है  और
 कोई  कहता  है  कि  पादचात्य  भावना  इसके
 पीछे  है  श्रौर  उसका  सकेत  भी  किया  है  ।

 एक  दूसरे  साहब  ने  अपने  कोई  केन्द्र  बिन्दु
 की  झोर  इदारा  करते  हुए  यह  कहा  है  कि
 कोई  श्रनुचित  बात  नहीं  होगी  झगर  नागपुर
 में  इसका  अधिवेशन  किया  जाए  शौर  यह
 ज्यादा  उचित  भी  होगा  ।  में  समझता  हूं  कि

 यह  बैसी  ही  बात  हो  जाएगो  जंसी  प्रान्तीयता
 की  भावना  को  लेकर  हो  गई  थी  ।  देखने  में
 झाया  है  कि  द्विभाषी  घ्ान्त  जब  बनाम
 ये  तो  बहुत  विकट  समस्या  उपस्थित  ही
 @  यई  ।  इस  लिए  प्रस्तावक  महोदय  से  में

 1.3  Hyderabad  or  Bangalore

 कहना  चाहता  हू  कि  जिस  भावना  से  बेस्ति
 हो  कर  उन्होंने  इस  अस्ताव  को  अस्तुत
 किया  है,  उस  भावना  का  इस  प्रस्ताव  के
 साथ  संतुलन  स्थापित  करने  की  चेण्टा  ाप
 में  नहीं की  है  और  न  बह  हो  ही  सकी है
 अन्यथा  इस  तरह  का  प्रस्ताव  इस  सदन  के

 सम्मुख  वह  उपस्थित  न  करते  |

 इन  शब्दों  के  साथ  में  इत  प्रस्ताव  को
 सर्वथा  प्रव्यावह।रिक  समझता  हु  और  सम-
 झता  हू  कि  अधिक  दृष्टि  से  भी  इसको  झगर
 देखा  जाए  तो  भी  स्वीक।र  नही  होना  चाहिये  1
 इसका  कोई  खास  लाभ  दिखाई  नही  देता  है  ।
 इस  वास्ते  में  प्रस्तावक  महोदय  से  प्रार्थना
 करता  हु  कि  वह  इसको  वापिस  ले  लें  t

 Shrimati  Renuka  Ray  (Maida):  I
 just  want  to  speak  for  a  very  short
 tame  and  say  that  I  see  no  reason  why
 the  idea.  behind  the  resolution  should
 not  be  supported.  There  is  no  reason
 why  one  small  session  of  the  Lok
 Sabha  should  not  be  held  in  Bengalore,
 where  there  is  accommodation.  I  do
 feel,  of  course,  that  the  present  is  not
 @  very  appropriate  time  to  think  in
 terms  of  any  extra  expenditure  on  such
 matters.  But  that  38  not  a  reason  to
 summarily  dismiss  the  idea  altogether.
 I  do  not  think  that  members  are  cor-
 rect  in  saying  that  automatically  the
 question  of  holding  :t  in  Calcutta,
 Bombay,  Nagpur  or  other  place  should
 come  up  just  because  we  think  of  a
 place  in  the  far  south.  I  do  feel
 that  in  a  country  as  vast  as  this  there
 is  no  reason  why  we  should  not  adopt
 measures  by  which  we  lose  nothing
 and  gam  much  Ifwehaveone  session,
 say  August  session,  at  Banagalore—
 Bangalore  hasthe  accommodation—of
 extra  expenditure  will  be  there  be-
 cause  all  the  Ministers  have  to  go  and
 stay  there  for  some  time  That  has  to
 be  thought  out.  I  do  not  say  off-hand
 that  it  could  be  done  I  also  do  not
 think  that  the  present  :s  appropriate
 for  it.  But  I  do  feel  that  we  should
 not  summarily  dismiss  the  idea,  but
 should  give  it  some  thought.  I  do  aiso
 feel  that  it  is  not  for  the  people  from
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 the  North,  whether  they  come:  from
 West  Bengal  or  whether  they  come
 from  Bombay  or  whether  they  come
 from  Nagpur,  which  8  a  central  place,
 to  say  that  3६  is  not  at  all  necessary
 to  have  it  in  Bangalore  and  that  the
 Question  of  unity  also  38  at  stake,  or
 that  the  questson  of  the  capital  being
 changed  comes  up  These  things  do
 not  come  up  over  this  I  feel  that  we
 ought  to  consider  this  idea  We  can-
 not  doanything  about  it  at  the  moment
 because,  as  I  see  it,  if  there  is  any
 additional  expenditure  that  has  to  be
 gone  in  for,  at  this  moment  of  crisis
 we  cannot  think  of  it  It  38  an  inap-
 propriate  moment  But  it  35  also  a
 thing  that  we  should  consider  some
 time  in  the  future  I  do  not  come
 from  the  South  Though  I  am  taking
 up  the  time  of  the  House,  I  felt  that
 T  ought  to  support  the  underlying  idea
 behind  this  Perhaps  a  committee
 could  be  formed  to  look  into  the  mat-
 ter

 Mr,  Deputy-Speaker:  Before  I  call
 upon  the  hon  Munster,  I  would  call
 upon  the  hon  Member  from  Delhi  to
 have  his  say.

 af  नवल  प्रभाकर  (बाह्य  दिल्‍्ली-

 रक्षौत-पनुपूचित  जातिया)  उपाध्यक्ष

 महोदय,  में  झ्ापके  प्रति  झ्राभार  प्रदर्शित
 करना  चाहता  ह  कि  आपने  मुझे  इस  पर
 बोलते  का  अवसर  दिया  है  मेँ  समझता  हू
 कि  यह  विवाद  अवूरा  रह  जाता  यदि  किसी
 दिल्ली  वाले  को  बोलने  का  श्रवसर  ब  दिया
 जाता  |

 जहा  तक  लोक  सभा  और  राज्य  समा
 के  यहा  बैठते  का  सम्बन्ध  है,  दिल्‍ली  वालों  के
 लिए  यह  एक  गौरव  की  बात  रही  है  भौर
 दिल्‍ली  को  यह  गौरव  बहुत  समय से  प्राप्त

 रहा  है  1  किन्तु  दिल्‍ली  का  जो  स्वरूप

 हुआ  करता  था  वह  बिल्कुल  बदल  गया  है  ।
 झंगर  यह  कहा  जाए  कि  दिल्‍ली  में  उत्तर  भारत
 के  ही  लोग  रहने  है  तो  यह  कहना  ठीक  नहीं
 होगा  दिल्ली  में  सभौ  प्रान्तो  के  लोग  रहते

 दई  Hyderabad  or  Bangalore

 है  भौर  यहा  आकर  थे  बस  गए  है  -  इसका
 नतीजा  यह  हुआ  है  कि  दिल्ली  बालो  की  भपनी

 मस्‍्कृति  व  रह  कर  बह  एक  मिश्रित  सस्कृति
 बन  गई  है  भौर  एक  नई  ही  सस्कृति  का
 प्रादुर्भाव  हुआ  है  ।  आप  सब  का  झातिध्य
 करने  के  लिए  दिल्ली  वालो  ने  अपनी  सब  बातो
 को  त्याग  दिया  है।  से  आपके  सामने  एक
 उदाहरण  रखना  चाहता  हु  ।  देश  के  सभी
 प्रान्तो  के  लोगो  को  भ्रधिकार  प्राप्त  है  कि  वे
 झपने  यहा  विधान  सभा  रख  सकते  है  भौर
 उस  विधान  सभा  के  हारा  अपनी  बाते  शासन
 तक  पहुचा  सकने  है  ।  लेकिन  दिल्ली  वालो
 ने  झाप  सब  के  स्वागत  से  झपने  उस  अ्रधिकार
 को  छोड  दिया  है  शर  उस  भधिका र  को  छोडने
 के  बाद  जो  दिल्‍ली  वालो  की  समस्त  समस्याये
 है,  उनको  हल  करने  का  दायित्य  आप  पर  डाल
 दिया  है  -  श्राप  ही  के  ऊपर  आज  उनका
 दारोमदार  है  ।

 ऐसी  सूरत  में  मे ंकहना  चाहता  हू  कि
 यदि  दिल्‍ली  वालो  की  शोर  से  अ्रतिध्य  की
 कोई  कमी  रह  गई  है  तो  भें  झ्ापकों  विश्वास
 दिलाता  चाहता  ह  कि  आगे  हम  आपका  स्वागत
 सत्कार  करने  के  लिए  जो  कुछ  शर  बन  सकेगा,
 करेगे  ।

 शी  दो०  qo  चारमा  :  भ्रपनी  जान  की
 खैर  मागो  |

 श्री  नवल  प्रभाकर  :  यदि  आप  लोगो
 की  खातिर  जान  दे  कर  मी  स्वागत  करन  का
 अवसर  हम  लोगो  का  दिया  जाए  तो  बह
 हमारा  अ्रहोभाग्य  होगा  |

 एक  साननीय  सदस्य  :  जान  कितनी
 एक  है  ।

 थी  नवल  प्रभाकर  :  दिल्ली में  जितनी

 जान  है  वह  किसी  से  छिपी  हुई  नहीं  है  t
 सारे  देश  की  जाने  सिमट  करक  यहा  एकचित
 हो  गई  है

 |
 दिल्ली  में  एक  मूल  है  भौर  उस

 मूल  से  एक  बडा  वृक्ष  प॑दा  हुआ  है।  गहां पर
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 जो  भी  संस्कृति  है  बहू  कोई  दिल्ली  की  झपनी

 पुरानी  संस्कृति  नहीं
 है।

 दिल्‍ली  में  जो  एक  बार  भा  जाता  है
 इसको  दिल्‍ली  भूलती  नहीं  है  7  जब
 बौक  यहा  से  कही  बाहर  गले  गए  तब  भी
 उसको  दिल्‍ली  की  गलिया  याद  ग्राती  रही  ।
 शाप  कही  भी  जाए  दिल्ली  की  गलियों  को

 नही  भूल  सकते है  t  मैने  देखा है

 उपाध्यक्ष  महोदय  :  यहा  सारे  जौक

 नही  है  |

 शी  नवल  प्रभाकर  :  मुझे  तो  सब  ज़ौक
 से  मालम  देते  हे  ।  मैने  देखा  है  कि  हमारे
 बहुत  से  जो  पुराने  सदस्य  है,  वे  दूरस्थ  स्थानों
 से  भी  यहा  पर  साल  में  एक  दो  बार  झा  जाते

 हैं।  जो  निर्वाचित  हो  कर  श्राते  है  ते  तो  यहा
 रहते  ही  है  लेकिन  जो  दुबारा  निर्वाचित  हो
 कर  नही  आ  पाते  वे  भी  भ्रक्सर  देखने  में  भ्राया

 है  कि  कभी  कभी  यहा  श्राही  जाते  है  और  चन्द
 दिन  लगा  जाते  हैं  -  जब  ऐसी  बात  है  तो  मैने
 सोचा  कि  कोई  न  कोई  बात्त  ज़रूर  है  i  कि
 उनकी  यहा  खीच  कर  लाती  है  7  उनकी

 पुरानी  स्मृतिया  उनको  यहा  खीच  लाती  है.  ।
 बैसे  तो  दिल्ली  भें  कोई  विद्वत्  आकर्षण  नही
 है  ।  अधिक  गर्मी  यहा  पड़ती  है  7  सर्दियों
 के  दिनो  मे  सर्दी  भी  होती  है  श्रौर  कुछ  अधिक
 भी  वह  हो  जाती  है।  जहा  तक  बरसात  का

 ताल्लुक  है  वह  नार्मल  होती  है।  यह  ठीक

 कि  (SARA)  Session  of  ‘Lok  Sabha  1036
 at  Hyderabad  or  Bangalore

 कोई  बहेगा  कि  में  राजस्थान  का  रहने  बाला

 हूं,  कोई  कहेगा  कि  अध्य  प्रदेश  का  रहने  वाला

 हूँ  भौर  को ई  कहेगा  कि  मे  इस  या  उस  प्रान्त  का

 रहने  वाला  हू  v

 ऐसी  स्थिति  में  में  कहना  चाहता  हूं
 कि  यदि  माननीय  सदस्य  दिल्‍ली  से  ऊब  गए  है
 बौर  इसका  कारण  प्तिथ्य  का  झमाव  है  तो
 हम  आपके  लिए  सब  कुछ  हमेशा  करने  के  लिए
 रहेंगे  ।  भ्रागं  हम  भौर  खातिरदारी  से
 तैयारी  करेंगे,  भौर  हम  समझते  हैं  कि  भाप
 में  दिल्ली  से  जो  झपना  इतना  स्नेह  बनाये
 रक्खा  है,  उस  को  नहीं  छोड़ेंगे  भौर  बराबर
 दिल्‍ली  के  भन्दर  जो  यह  दो  सदन  हैं  मे  झागे
 भी  इसी  तरह  से  बने  रहेंगे  ौर  भाप  इसी  तरह
 से  यहा  बैठे  रहेंगे।  लेकिन  इस  के  बावजूद
 भी  धभ्गर  आप  यह  तय  करते  हैं  कि  भाप  को

 दूसरी  जंगह  पर  अधिवेशन  करना  हो  है
 और  भाप  को  यहा  से  कही  जाना  पड़ा  तो  में
 समझता  हूं  कि  जो  सुविधाये  भाप  को  आज
 प्राप्त  है  वें  ज़रूर  झाप  को  हमेशा  याद  भाती

 रहेगी  1  मै  तो  विध्वास  करता  हू  कि  हमारा
 शौर  आप  का  स्नेह  जो  है  वह  आप  को  पुन
 यहा  खीच  लायेगा  |

 संसद्‌  कार्य  मंत्रो  (भो  सत्यनारायण

 सिह) .  उपाध्यक्ष  महोदय,  .  .  .  .

 Shri  Narayanankutty  Menon:  Why
 not  speak  in  English?

 है  कि  सौदर्थ  की  दृष्टि  से  श्रगर  इस  मसले  पर
 विचार  किया  जाए  तो  काश्मीर  का  चुनाव

 Shri  Satya  Narayan  Sinha:  Because
 the  Mover  insisted,  because  he  has

 tat
 moved  the  resolution  in  Hindi.  This

 किया  ज
 चाहिए

 था  झौर  उसके  सम्बन्ध  में  is  the  first  time  in  Parliament  that  I
 कहा  जाना  चाहिए  था  7  लेकिन  यह  कहा  am  going  to  speak  in  Hindi.  Let  me

 जाए  कि  एकता  की  दृष्टि  से  वहा  अ्रविवेशन  speak.

 हो  तो  यह  जचना  नही  है  ।  इस  बारे  में  दिल्ली  hri  T.  B,  Vittal  Rao:  In  fairness  to
 की  क्‍या  स्यिति  है,  यह  देखने  की  ज़रूरत  है  the  South,  you  should  speak  in

 पझाज  झगर  किसी  को  यह  कहा  जाए  कि  यह  English.

 दिल्ली  वाला  है  तो  यह  बात  ठीक  नही  होगी,  श्री  सत्यनारायण  सिंह  :  उपाध्यक्ष

 बहू  दिल्‍ली  वाला  नहीं  है  7  कोई  पने  को

 कट्टेया  कि  में  उत्तर  प्रदेश  का  रहने  वाला  हू,
 कोई  कहेगा  कि  मे  बंगाल  के,  रहने  वाला  हूं,

 महोदय,  प्रस्तावक  महोदय  के  भ्ोजस्वी  भाषण

 को  में  सुनता  रहा  ।  उस  भाषण  के  पीछे
 जो  भावना  है  उस  की  भी  में  बहुत  कद्र  करता
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 भी  सत्यमाराणण  त्िही

 हूं।  इस  प्रस्ताव  की  बहस  में  बहुत  सी  ऐसी
 बातें  कही  गई  हैं  जिन  को  में  न ेकभी  सोचा  भी

 महीं  था  कि  इस  प्रस्ताव  के  सिलसिले  में  थे  बातें
 उभर  झायेंगी  ।  लेकिन  मैं  उन  बातों  के  बीच
 में  नही  पढ़ना  चाहता  हूं,  मैं  सिर्फ  इस  प्रस्ताव
 का  विरोध  व्ययहारिक  दृष्टि  से  हो  कर  रहा  हूं
 सरकार  के  लिये  मौजूदा  हालत  में  या  निकट
 भविष्य  में  भी  इस  प्रस्ताव  को  कंबल  करना

 बिल्कुल  असग्भव  सा  है।  जिन  सदस्यों  ने
 इस  प्रस्ताव  का  समर्थन  किया  है  झगर  ये ठडे
 दिल  से  विचार  करे  तो  उन  को  खुद  को  यह
 कबूल  करना  होगा  लि  झाज  के  दिन  जिस

 तरह  का  अधिवेशन  हमारी  लोक  सभा  या
 राज्य  सभा  का  होता  है,  जिस  तरह  से  हमारी
 डिमाक्रेसी  चलती  है,  उस  में  पद्रह  दिन  के  लिये
 या  छ:  हफ्ते  के  लिये  अगर  हम  किसी  झौर
 स्थान  को  सारी  सरकार  को  ले  जाये,  क्योकि
 छ  हफ्ते  से  कम  तो  कोई  अ्रधिवेशन  चलता

 नही  है,  तो  जो  काम  हम  आज  कर  रहे  हैं  वह

 बिल्कुल  भ्रधूरा  रहेगा  ।  वह  कभी  पूरा  नही
 हो  सकता  है।  एफिसिएशी  का  सवाल  तो

 दूर,  काम  ही  नही  हो  सकंगा  ।  यह  कोई  हिन्दू
 महा  सभा  या  राष्ट्रीय  काग्रस  अथवा  किसी
 अन्य  पार्टी  के  भ्रधिवेशन  की  बात  तो  है  नहीं
 कि  जब  चाहा  एक  पडाल  बना  लिया,  थोडे
 से  वक्‍त  से  किये  टेटस  खडें  कर  लिये  श्र  दो
 तीन  प्रस्ताव  पास  कर  काम  खत्म  हो  गया  |
 इस  के  लिये  खास  तौर  पर  इन्तजाम  चाहिये  ।
 पता  नही  बगलौर  में  कोई  मकान  भी  है  या  नही
 कि  जहा  Yoo  सदस्थ  लोक  सभा  के  झा  जाये।

 एक  माननोय  सदस्य  हास्टेल  बनवाइये  |

 शो  सत्य  नारायग  सिह :  फिर  राज्य
 सभा  की  बेठको  के  लिये  भी  पता  नहीं  कोई
 स्थान  हो  या  न  हो  ।  सिर्फ  इतनी  ही  जगह
 की  जरूरत  नही  है।  जरा  भाप  सोचिये  कि
 ७५०  सदस्य  है  ।  सब  के  पास  टेलिफोन  हूँ  ।
 ७५०  सदस्यों  के  लिये  कितने  टेलिफोंस  की
 बरूरत  होगी  ?  मैं  एक  छोटी  सी  मिसाल

 रखता  हूं  कि  सेक्रेटेरियट  से  कितने  लोग  -  ।

 हम  क्येदयन भवर  रखते  हैं।  एक  सदस्य ने
 OT  कर  कहा  कि  हम  चाहते  हैं  कि  दक्षिण  में
 अधिवेशन  तो  हो  लेकिन  क्वेष्णन  झंवर  सीड

 दिया  जाय  /  जरा  इस  को  ाप  सोचिये  कि
 पालियामेंट  का  अधिवेशन  हो  पर  क्वेश्चन
 झबर ही  न  हो  ।  इसी  समय  तो  कुछ  सदन  में
 जान  रहती  है,  इस  के  भलावा  यहां  क्या  रहता
 है?  समूचा  सदन  खाली  ही  रहता  है

 एक  सासतीय  सदस्थ  :  ऐसी  बात

 नही  है  ।

 श्री  सटरनारायण  सिह  :  शाम  तौर  से

 ऐसा  ही  रहता  है।  सदस्य  दूसरे  कामों  में  लगे
 रहते  है,  सदन  के  काम  में  नही  रहते  ।  और

 जगह  पर  हजारो  लोगों  को  जाना  पडेगा  ।

 हम  लोग  शिमला  जाया  करते  थे,  उस  जमाने
 में  जब  कि  सदन  के  मेम्बर  ११५  हुआ  करते  थे  1
 आज  जहा  हमारे  दोस्त  बैठे  हुए  है  वहा  हम
 लोग  बैठा  करते  थे।  मुझे  याद  है  कि  उस  वक्‍त
 की  सरकार  के  बजट  के  जमाने  में  शिमला

 एग्जोडस  को  ले  कर  कड़ा  विरोध  हुमा  करता
 था।  यह  एक  हार्डी  ऐनुश्रल  हुआ  करता  था  1
 इस  में  और  कोई  बात  नहीं  थी,  पैसा  कितना
 खर्च  होता  था  ।  दिल्ली  से  सारे  भाफिसेज
 को  ले  जाते  थे  ।  झगर  उसी  'एग्जोडस  की

 हम  भाग  करे तो  यह  तो  सम्भव  नही  है।  मैने
 टेलीफोन  का  ज़िक्र  किया  ।  जितने  लोग
 जायेगे  उन  को  बगलौर  तो  क्या  ध्ायद  बम्बई
 एक्स्चेन्‍्ज  भी  ऐसी  हालत  में  नहीं  है  कि  उतने
 टेलिफोन  प्रोवाइड  कर  सके  ।  मशीनरी  है,
 प्रिंटिंग  प्रेस  को  ले  लीजिये,  यहा  कितता  कागज
 छपता  है,  सब  के  पास  जाते  हैं  ।  यहा  पर
 झासानी  से,  सहलियत  से,  सब  कुछ  मिला

 हुमा  है  ।  यहा  तो  सब  के  सब  लोग  झा  जाते

 है,  वहा  कितने  लोग  पहुचेगे  ।  यहा  से  कितना
 सामान  ले  जाना  होगा  ।  यह  सग्भव  नहीं  है
 कि  बगलौर  या  हैदराबाद  में  जा  कर  हम
 सब  का  सब  सामान  जमा  कर  सके  यह
 असम्भव  सी  चीज  है  कि  सब  का  इन्तज़ाम  डो
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 जाय।  यहांपर  ५०  या  ६०  'ग्लिख  है  का

 ही  सवाल  नहीं  है।  खर्च  से  बढ़  कर  काम
 का  सवाल  हैं।  हमारे  यहां  मिनिस्टर  भौर
 डिप्टी  मिनिस्टर  सब  मिला  कर  करीब  ५०
 झादमी  हैं।  संसद  भौर  गवर्नमेंट  का  सम्पर्क
 कितने  नजदीक  का  है  7  बिना  संसद  के
 झादमियों  के  इन  मिनिस्टरों  का  काम  नहीं  चल
 सकता  ।  यह  तो  राष्ट्रपति  के  कार्यक्रम  में
 है  कि  वह  थोड़े  समय  के  लिये  राज्य  के  सारे
 भागों  सें  जायें  ताकि  देश  के  हर  इलाके  के  लोग
 समझें  कि  वह  इस  भारतवर्ष  के  अंग  हैं।  ऐसा
 कहा  गया  कि  एक  हफ्ते  के  लिये  प्राइम  मिनिस्टर

 वहां  रहें,  मिनिस्टरों  को  चाहिये  कि  साउथ
 में  जा  कर  लोगों  से  सम्पकं  बनाये  :  लोक  सभा
 से  कोई  साउथ  ऐंड  नार्थ  का  सम्पर्क  बड़े गा  ऐसा
 मैं  नही  समझता  ।  मैं  श्री  नागी  रेह्डो  को  बात
 को  कबूल  करता  हूं  कि  भ्रगर  सचमुच  यह  संदेह
 हो  कि  दक्षिण  के  लोगो  को  उत्तर  के  लोगो  से
 कम  भ्रधिकार  प्राप्त  हैं  या  जो  सारे  भ्रश्रिकार

 हम  लोगो  के  हाथ  से  हैँ  और  उनके  स,थ

 समुचित  न्याय  नही  हूं  ता  है  स  लो  सभा
 का  एक  छहफते  का  भ्रधि  केशन  दक्षिग  में  कर  ने
 से  उन  की  शिक्रा4त  मिट  जायगी  |

 लोग  कहो  हूं  कि  हमारा  देश  बहुत  बड़ा
 है।  तो  इस  से  क्या  होता  है  t  हम  से  भी  बड़ा
 चाइना  है,  उस  को  देखिये,  यूनाइटड  स्टेट्स
 को  देखिये,  रशिया  को  देखिये  |  कभी  सुना
 आप  ने  कि  वहा  के  लेजिस्लेचर  का  अधिवेशन
 राजधानी  के  बाहर  हुआ  हो  ।  यह  बात  दूसरी
 है  कि  भाप  र  जधानी  ही  बदल  दीजिये  |

 कही  पर  झाप  गवनंमेट  को  ले  जाइये,  यह
 सम्भव  बात  है  t  लेकिन  जहा  राजधानी

 होती  है  लेजिस्लेचर  की  मीटिंग  भी  वही  होती  है,
 चाहे  कुछ  सोगो  को  सुविधा  हो  या  प्रसुविधा  |
 इस  को  तो  हमे  कबूल  करना  ही  है,  इस  से  हम
 भाग  नहीं  सक,  हे  कि  झाज  के  जमाने  में
 जब  कि  हमारी  इतनी  बड़ी  पालियामेंट  है,
 उस  के  सब  मेम्बरों  को,  पार्लियामेंट  के  सेक्रे-
 टेरियंट  को,  उस  के  सारे  पैराफनिलिया  को
 हम  लादे  फिरें,  यह  बिल्कुल  मंजू  नही  है
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 बल्कि  झाज  कल  के  जमाने  को  देख  कर,
 हमारे  भेम्बर  महोदय  हमें  माफ  करेंगे,  यह
 एक  बेतुकी  सी  बात  लगती  है  ।  यहां  पर

 यह  सवाल  नहीं  है  कि  प्रधिवेशन  में  कहां  के
 सवाल  झाते  हे  1  वहां  पर  सब  तरह  के
 क्वश्चन  आयेंगे  ।  कही  का  भी  क्येश्यन  ररक्ला
 जाय,  सारे  झादमियों  को  यहां  से  जाना
 पड़ेगा  ।  गवनेमेंट  के  ही  सारे  आदमियों  को

 नही,  लोक  सभा  सेक्रेटरियट  और  राज्य  समा
 के  सेक्रेटरियट  के  आदमियों  को,  मेरे  डिपार्टमेंट
 के  सारे  आदमियों  को  जाना  पड़ेगा।  यहां  तो

 एक  एक  पैसे  को  देखा  जाता  है  लेकिन  जब

 वहां  मिनिस्टर  जायेंगे  तो  उन  के  साथ  काम
 करने  के  लिये  छः  सप्ताह  के  लिये  उन  के
 आदमी  भी  जायेंगे  ।  इन  सब  बातों  को  सोच
 कर  यह  मालूम  होता  है  कि  इस  प्रस्ताव  को

 नही  कबूल  किया  जा  सकता  है  |  इस  लिये
 में  बहुत  अदब  से  प्रस्तावक  महोदय  से  दर्ख्वस्ति
 कहूंगा  कि  वह  इस  प्रस्ताव  को  वापस  ले  लें  ।
 झौर  भ्रगर  नही  ले;  है  तो  में  सदन  से  दर्ख्वास्त
 करता  हूं  कि  वह  इस  को  नामंजूर  कर  दे

 एक  साननोय  सदस्य  :  कमेटी  के  बारे
 में  क्‍या  हुआ  ?

 श्री  सत्यनवाराथण  सिह  :  जब  यह  मंजूर
 हो  ही  नहीं  सकता  तो  कमेटी  का  क्‍या  सवाले
 है  ?  जैसा  में  ने  बतलाया  आप  इस  को
 सोचिये  कि  कोई  भी  कमेटी  इस  मामले  को
 कंसे  हल  करेगी  ।  यह  एकदम  झसम्भव  सी
 चीज  है  |  सब  मिनिस्टरों  को  जाना  होगा,
 सारे  सेक्रेटरियट  को  जाना  होगा  |  हां  झगर

 यह  कहा  जाय  कि  र/जधानी  को  बदल  दिया
 जाय॑  तो  यह  दूसरी  बात  है।  ठीक  है,  जहां  पर
 सरकःर  हो  वहां  भ्रधिवेशन  हो,  साउथ  में  हो,
 बीच  में  हो,  कही  हो  ।  यह  बात  समझ  लीजिये
 कि  भ्राज  जिस  तरह  से  सवाल  उठा  है  भौर
 दक्षिण  की  बात  कही  गई  है,  भाप  कुछ  भी

 तय  कर  लीजिये,  लेकिन  यह  सवाल  दक्षिण
 तक  ही  सीमित  नही  रहेगा।  श्रगर  पालियामेंट

 दक्षिण  में  बैठेगी  तो  दूसरी  दूसरी  जगहों  से
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 स्वत  जायेंगी ।  इसलिये  भ्रतम्भव  चीज  किया  है  लेकित  मेंने  एक  उत्तर  भारत

 'है।  जैसा  में  ने  कहा  कि  यह  कोई  कांग्रेस  का  का  निवासी  हो।  हुए  इस  ब्रस्ताव  को  उपस्थित
 'अखिवेशन  तो  है  नहीं  कि  एक  पंडाल  बना  लिया,  किया  तो  उसके  मूल  में  फिर  इस  भावना  को

 माड  लिया  भौर  दो  चार  दिन  जल्सा  कर  के  जन्म  दिया  गय।  कि  यह  उत्तर  भौर  दक्षिण
 फिर  चले  भागे  |  का  जो  सवाल  खड़ा  किया  गया  है  यह  राज-

 नैतिक  स्वार्थ  की  पूर्ति  के  लिये  है,  इसके  लिये
 Shri  Narayanankutty  Menon:  A  :  7

 suggestion  has  been  made  regarding
 |

 में  यही  कह
 क

 हूँ  कि  जिनके
 न the  appointment  of  a  committee  What  इस  प्रकर  भावनाएं  है  उन्होने  इस

 fg  the  hon.  Minister's  objection  to  तरह  से  इस  चीज़  को  रंग  कर  यहां  पर  रखने
 eonsider  this  matter  and  decide  after
 some  time?

 wi  प्रयत्न  किया  है  लेकिन  प्रस्ताव  को  उपस्थित
 कर;  समय  मेरे  दिमाग  में  कोई  इस  प्रकार

 Mr,  Deputy-Speaker:  When  the  pro-
 position  itself  is  not  considered  feasi-  की  भावना  नहीं  थी  t

 ble  by  the  Minister,  why  go  into  the
 question  of  having  a  Committee?  दुसरे  एक  सब  से  वडी  बात  जो  यहां  पर
 What  is  the  use  of  it’

 Shri  नक  B.  Vittal  Rao:  He  cannot  be
 the  judge  of  the  whole  thing.

 Mr,  Deputy-Speaker:  Shri  Prakash
 Vir  Shastri

 ओ  प्रकाश  बौर  शास्त्री  :  उपाध्यक्ष

 महोदय,  में  ने  इस  प्रस्ताव  को  उपस्थित  किया

 है  भौर  इस  के/ऊपर  जो  च्चापि  इस  थोडे  समय  में

 इस  सदन  में  हुई  हे  उन  के  सम्बन्ध  में  मुझे
 इन  दाब्दो  को  कहते  हुए  बडा  कष्ट  अनुभव
 दो  रहा  है  कि  प्रस्ताव  को  उपस्थित  कर  i  समय
 जो  मावना  उस  के  मूल  में  नही  थो,  कुछ  मेरे
 मित्रो  ने  इस  प्रस्ताव  पर  भाषण  करों  हुये
 उस  भावनाओ को  दूसरे  रूप  में  उपस्थित  करने
 का  प्रयत्त  किया  ।  जहा  तक  उत्तर  और  दक्षिण
 का  सम्बन्ध  है  इस  प्रस्ताव  से  दोनो  भागों  में
 कोई  मुटाव  या  झलगाव  पैदा  हो  जायगा  या
 तनाव  की  स्थिति  or  कर  पैदा  हो  जायगी,
 ऐश्वा  मे  नही  समझता  हू  ।  प्रगर  इस  प्रस्ताव
 नवे  उपस्थित  करने  वाला  कोई  दक्षिण  भारत
 6 अ  व्यक्ति  होता  श्रौर  वही  व्यक्ति  इस
 फ़्स्ताब  को  उपस्थित  करता  कि  लोक  सभा  का

 एक  मणिवेशन  दक्षिम  भारत  में  होता  चाहिये
 तो  स्रम्भव  है  कि  यह  सोचा  जा  सकता  कि
 उसने  fed  स्मार्यबश्  उस  पे  उपस्थित

 मेरे  एक  मित्र  ने  कही  कि  हम  तो  “वसुधेव
 कुटुम्बकमभ”  को  मानने  वाले  हैँ  भ्ौर  इतने
 बड़  देश  में  कही  पर  भी  हो  उससे  कोई  झन्तर
 नही  पडता  तो  फिर  वह  महानुभाव  इस  बात  को
 क्यों  भूल  जा।  है  कि  बगलोर  शर  हैदराबाद
 भी  तो  उसी  वसुधा  के  भाग  हें  जिस  पर
 कि  दिल्ली  स्थित  है  प्रौर  इतलिए  झगर  वहां
 प्र  कर  लिया  जाय  तो  उससे  क्या  अन्तर
 पड़ेगा  |

 एक  यह  भी  इसके  विद  तक॑  दिया  गया
 कि  जिस  समय  सजी  शासनकाल  में  पालिया  बेंट
 का  असेम्बली  का  सेशन  शिमले  मे  होता  तो
 उस  समय  सरकारी  कर्मचारी  बहुत  थोड़े  थे
 शौर  उतको  इबर  उपर  से  शिफ्ट  करने  में
 कोई  कठिनाई  नही  होती  यी  ।  भ्रगर  यह  बात

 सही  है  तो  इससे  तो  मेरी  बात  और  भी  पुष्ट
 हो  जाती  है  कि  फिर  भ्रगर  लोक  सभा  का

 एक  अविवेशन  साल  से  दक्षिण  भारत  में

 हैदराबाद  या  बगलौर  में  किया  जागया  तो
 फिर  हमारी  सरकार  को  इस  बात  का  भी
 भ्रम्यस्त  हो  जाता  चाहिए  कि  थोडे  कमें-
 चारियों  से  भी काम  चलाया  जा  सकता  है  पौर
 इतवें  बड़े  स्टॉक  की  क्रावरथकता  नहीं  हीगी  t
 इस  बात  का  भी  शान  हमारी  सरकार  को

 होना  चाड़िये  कि  चाज  लो हमारे  देश  की
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 खनता  सरकार  से  कुछ  शिकायतें  कर  रही  है
 खनने -एक एक  बहुत  बढ़ी  पसेकाथस  यह  है  ।के
 जिस  संभय  हमारा  देश  बहुत  बड़ा  या,
 प्राकिस्तान  भी  उसनें  सम्सिलित  था,  उस  समय

 हमारे  संत्रियों  की  लंख्या  भी  थोड़ी  थी  श्रौर
 सरकारी  कर  वारियो  की  बल्या  भी  थोड़ी  थी
 लेकिन  तो  भी  देश  का  शासन  अच्छी  अकार
 से  चल  रह  भा  I  are  जब  कि  इतना  बड़ा  ;
 हटा ऊ  मिनिस्टरा  का  बढ़  गया  है  भर  सरकारी  ;
 कर्ववॉरियों  की  सख्या  इस  कदर  पहले  की
 भ्रपेक्षा  बढ़  मती  है  तो  कवी  स्थिति  में  इस
 बात  की  अत्यन्त  ब्रावश्यकता  है  कि  हमारा
 शासत  श्राज  इस  दिशा  में  कुद  सोचे  कि
 योड़ें  कर्व  वारियों  से  भी  कैते  कान  चल  सकता

 है  और  यह  तमी  सम्मव  है  जब  हम  एक  स्थान
 से  दूसरे  स्थात  पर  अतिव  सन  को  ले  जाय  प्रौर

 अवुभव  करके  देखें  कि कम  से  कम  आदमिवों
 से  किस  प्रकार  से  भयने  कार्य  को  चलाया
 जा  सकता  है

 तीतरी  चीज़  नै  यह  कहना  चाहता  हूं
 कि  उबर  के  हमारे  एक  साथी  ने  यह  भी  कहा
 कि  हमारा  देश  एकता के  सूत्र  में  बता  हुआ  है
 झौर  चारों  धाम  इसके  प्रत्यक्ष  अनाग  है  तो
 सेरी  समझ  नें  नही  आता  कि  यह  चारो  धाम
 किती  एक  री  दिशा  ने  2  था  चारो  दिशामों
 के  झन्दर  हूँ  |  भ्रगर  भारत  को  एकता  इस
 बात  में  निहित  है  तो  हने  यह  देवता  होगा
 कि  वह  कहा  कट्टा  पर  स्थित  हूँ  ।  हमारे  कुछ
 सित्रो  ने  यह  कह  कर  कि  इस  तरह  का  प्रस्ताव
 लाता  मुहम्मद  तुगलक  की  भावना  का
 परिवायक  है  ि  ि  कि  दिल्ली  से  दो  वताबाद
 राजवाती  ले  जावें  का  कार्य  किया  था,  इसके
 लिये  मेरा  यह  कहना  है  कि  उन्होंने  इस  तरह
 की  बात  कह  कर  भ्रत्तावक  को  थोड़ी  द्वीनता
 की  स्थिति  में  रखो  का  प्रयत्न  किया  है  लेकिन
 प्रहली  बात  तो  यह  है  कि  मेरे  कित्र  इस  प्रस्ताव
 पर  विद्वार  करते  समग्र  थह  मल  गये  कि  यह
 प्रस्ताव  ही  नहीं  है  कि  राजबानी  को  एक
 स्थान  से  दूसरे  स्थान  पर  ले  जाया  जाय  ।

 जवानी  हो  जदां की  तझ  बनी  रहेकी  लेकिन

 yderabad  or  Bangalore
 सदन  का  (के  ऋषिदेशन,  सबसे  छोटा  जो
 झबिवेशन  सम्मव  हो  सकता  है  बह.  केवल  उधर
 दर््षि०ण  मे  कर  लिया  जाय  ।

 इसके  भ्रतिरिक्त  इस  प्रस्ताव  के  कस्
 ऐतिहासिक  दुष्टि  से  भी  यह  तर्क  दिया  गया
 कि  दिल्ली  सदा  सदा  से  इस  देश  की  राजधानी
 रहवी  शाई  है  लेकिन  मे  उतको  बतलाना

 चाहूंगा  कि  भ्रमर  देखा  जाय  तो  पता  गल
 जायेगा  कि  रेतिहासिक  दृष्टि  से  दिल्ली  का

 इतिहास  बत  छोदा  है  |  श्रयर  हम  प्रकों
 देदा  के  पुराने  इतिहास  पर  दृष्टि  डाले  तो

 हम  देखेंगे  कि  हमारे  स्वाधीन  भारत  की  जो

 राष्ट्रीय  ध्वज  है  उसके  बीच  में  जो  चक्र  प्ंकित
 किया  हुआ  है  बह  सम्प्राट  झवोक  का  चक्र  है
 झौर  यह  ध्यान  में  रखना  चाहिए  कि  सम्राट
 अशोक  की  राजधानी  दिल्ली  नहीं  थी  ।

 महाभारत  काल  में  भी  भारत  की  राजघानी
 दिल्ली  नही  बल्कि  हस्तिनापुर  थी।  भ्रगर  हम
 पुराने  इतिहास  पर  दृष्टि  डाले  तो  पार्येम  कि
 दिल्ली  का  इतिहास  तो  मुगलिया  दासनकाल
 से  शुरू  होता  है  सेंफेन  झगर  थोड़ी  देर  के
 लिए  उनके  इत्त  तक॑  को  मान  भी  लिया  जाय
 तो  स्थिति  यह  है  कि  दिल्‍ली  पहले  देश  के  मध्य
 में  स्थित  थी,  भारत  उस  समय  रगून  तक  फैला

 हुआ  था  ले.केन  भाज  दिल्ली  से  १००-१४०
 मील  पर  दूसरे  देशों  की  सीमाएं  लगती  हैं
 ब्र  भाज  की  स्थिति  में  दिल्ली  केदस  एक
 कटिप्रदेश  में  है।  मेरा  निश्चित  विचार  है
 और  4  फिर  ससदीय  मामलो के  मंत्री  महोदय
 से  यह  निवेदन  करना  चाहता  हूं  कि  मेरे  इस
 प्रस्ताव  में  निहित  भावनाओं  का  आदर  करतें

 हुए  वे  इस  सम्बन्ध  में  विशार  करे  |  हा  भर
 इस  प्रस्ताव  को  कार्य  रूप  देनें  में  कोई  भ्राथिक
 श्रथवा  व्यवध्वरिक  कठिनाइयां  हों  तो  दूसरी
 बात  है  और  उसके  कारण  थे  उसे  तत्काल
 रूप  में  कार्य  रूप  में  परिणत  न  कर  सकते  हो
 तो  भाप  इस  प्रस्ताव  के  लिड्धान्त  को  स्वीकार
 कर  लें  और  सिद्धान्त  को  स्वीकार  करने  के

 पद्चात्‌  उसके  लिए  एक  पार्लियामेंट  के
 भेस््बरों  को  एक  कंनेटी  निर्धारित  कर  दें  जो
 ॥: उ  सारी  सम्बद्ध  समस्याप्रो  पर  विचार  करके



 /  Realution  re:

 [जी  प्रकाश  बीर  शास्त्री]
 सदन  के  सामने  सारी  चीजे  उपस्यित  करे  |
 लेकिन  जहां  तक  श्रस्ताव  का  सम्बन्ध  है  मेरा

 पहले  भी  विश्वास  था  भौर  झग  भी  है  कि  लोक
 समा  का  साल  में  एक  अविवेशन  दक्षिग  मारत
 में  हैदराबाद  झयवा  बंगलौर  में  हुआ  करे  ।
 इस  बात  को  कहने  के  पश्चात्‌  नै  अपने  प्रस्ताव
 का  फिर  बलवती ft  भाजा  में  समर्थन  करता  हूं  ।

 Mr.  Deputy-Speaker:  The  question
 ty

 “This  House  is  of  opinion  that
 one  Session  of  Lok  Sabha  be  held
 in  Sovth  India  at  Hyderabad  or
 Bangalore  every  year.”

 The  motion  was  negatived.

 46.52  hrs,

 RESOLUTION  RE  RE-ORGANISA-
 TION  OF  COUNTRY’S  ADMINIS-
 TRATION

 Shri  D.  C.  Sharma  (Gurdaspur):  Sir,
 I  beg  to  move  the  following  Resolu-
 tion:

 “This  House  calls  upon  the  Gov-
 ernment  to  appoint  a  high-power-
 ed  Commussion,  consisting  of
 public  men,  administrators  and
 two  judges  of  a  High  Court,  to
 suggest  ways  and  means  for  the
 re-organisation  of  the  country’s
 administration  so  that  it  could  be
 helpful  in  achieving  the  goal  of  a
 Welfare  State.”
 While  I  move  this  Resolution,  I  do

 not  lend  my  support  to  all  that  ill-
 informed  and  irresponsible  criticism
 that  is  levelled  against  our  admuinistra-
 tion.  One  of  the  specimens  of  that
 criticism  was  given  on  the  floor  of
 this  House  only  sometime  back.  There
 are  some  persons  who  think  that  our
 administrative  apparatus  has  swollen
 beyond  its  just  proportions.  There  are
 other  persons  who  think  that  our
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 administration  has  not  given  any  visi-
 ole  proof  of  effiicency.  There  are  some
 persons  also  who  abuse  our  adminis-
 tration  for  all  kinds  of  evil  things:
 corruption,  nepotism  and  all  that  kind
 of  thing.

 It  is  natural  that  in  a  big  country
 luke  ours,  there  should  be  a  very  big
 apparatus  of  admunistration  and  also
 that  it  should  meet  the  public  at
 countless  points  and  also  that  :t  should
 sometimes  come  into  conflict  with  the
 peopie’s  desires,  wishes  and  hopes.  Ail
 that  is  possible.  Therefore,  it  is  no
 wonder  that  people  have  sometimes  to
 speak  very  uncharitably  about  our
 administration  and  admunistrators.
 But  I  would  urge  that  it  is  not  a
 phenomenon  peculiar  to  our  country.
 I  wonder  if  there  is  any  country  in
 the  world  where  the  admunistrator  is
 put  on  a  high  pedestal.  I  do  not  know
 of  any  admunistration  in  any  part  of
 the  world  about  which  hard  things
 are  not  said  I  think  that  our  politi-
 cians  have  one  thing  in  common  with
 the  administrators  and  it  is  this  that
 we  both  always  run  the  risk  of  being
 misunderstood.  We  always  run  the
 risk  of  being  abused  and  of  being
 sometimes  placed  in  a  very  unfavour-
 able  light.

 Therefore,  when  I  move  this  resolu-
 tion  at  should  not  be  thought  that  I
 am  doing  so  because  I  am  carried  off
 by  all  those  things  which  are  said
 about  our  admunistration.  I  do  so
 because  I  know  that  every  country
 must  have  an  administration  suited  to
 its  own  genius,  to  its  own  conditions,
 to  its  own  ideals  and  objectives.  Our
 musfortune  or  good  fortune  is  this,  that
 we  inherited  an  administration  from
 the  British.  That  administrative
 machinery  was  good  in  some  ways,
 there  is  no  doubt  about  it;  but,  that
 machinery  was  meant  for  a  particular
 objective.  The  British  looked  upon
 India  from  one  angle  and  we  are  now
 looking  on  India  from  a_  different
 angle.  They  had  a  State  which  was
 more  or  less  a  kind  of  a  colonial  State
 and  we  are  now  having  a  State  which
 ig  a  welfare  State.  There  is  a  word
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 ‘of  difference  between  these  two  types
 of  States.

 Now,  the  administration  which  was
 good  for  that  colonial  type  of  rule  can-
 not  be  good  for  rule  under  a  welfare
 State.  Therefore,  it  is  necessary  that
 our  administration  should  be  changed
 fundamentally,  This  has  happened  in
 other  countries  also.  There  was  the
 Russian  revolution,  and  the  Russian
 revolution  brought  up  a  new  type  of
 administration.

 An  Hon.  Member:  There  was  the
 Chinese  revolution.

 Shri  D.  C.  Sharma:  I  do  not  know
 mucn  about  that.  I  have  visited  the
 Soviet  Union  and  I  can  speak  with  a
 little  knowledge  about  that  country.
 T  have  not  visited  China  so  far;  there-
 fore,  I  cannot  talk  about  China.  About
 Russia  I  can  say  that  they  gave  a  new
 type  of  administration  to  the  country.
 I  am  not  going  into  the  merits  as  to
 whether  that  type  of  administration
 is  good,  bad  or  indifferent;  what  I  say
 is  that  the  Russian  revolution  had  new
 objectives—social,  economic  and  poli-
 tical—and  for  the  fulfilment  of  those
 it  needed  a  new  type  of  administration
 and  they  got  that.  I  will  not  take  the
 example  of  Russia  only,  I  will  take
 the  example  of  USA.  Presictent  Roose-
 velt  took  over  the  reins  of  the  office
 of  presidentship  in  his  country  at  a
 very  very  critical  time.  The  country
 was  passing  through  an  economic
 slump,  the  country  was  running  into
 all  kinds  of  troubles  and  difficulties—
 economic,  social  and  political.  Presi-
 dent  Roosevelt  like  a  good  physician
 wanted  to  restore  that  country  to
 health  and  gave  the  country  the  slogan
 of  a  “new  deal’.  You  may  call  it  a
 “new  deal”  or  by  any  other  name,  but
 it  was  the  socialist  trend  that  he  gave
 to  his  country.  And,  for  the  success
 of  that  “new  deal”  he  did  not  depend
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 Bill
 only  upon  the  old-time  administrator,
 the  old  time  ‘dyed-in-the-wool’  admi-
 nistrator,  upon  the  traditional  type  of
 administrator,  but  he  brought  into
 the  field  a  new  type  of  administrator.
 YI  brs.

 It  was  because  he  wanted  that
 socialist  experiment  to  succeed.  It  is
 because  he  wanted  the  social  objec-
 tives  of  his  new  deal  to  be  implement-
 ed.  That  is  what  he  did.  So,  I  say
 this:  in  our  country,  our  Constitution
 is  the  best  of  its  kind  judged  by  any
 standard,  national  or  international.
 Our  objectives  of  a  welfare  State  are
 the  noblest  of  its  kind.  Our  insistence
 on  the  socialist  pattern  of  society  is
 something  new  so  far  as  this  country
 is  concerned.  All  these  things  are
 there  and  they  call  for  a  new  type  of
 administrator.  The  type  of  adminis-
 trator  here  was  that  to  which  Lloyd
 George  referred  in  one  of  his  speeches
 as  the  steel-frame  of  the  British
 Empire.  We  do  not  want  the  steel-
 frame  of  the  British  Empire.  We  want
 the  steel-frame  of  the  Indian  welfare
 State.

 Mr.  Deputy-Speaker:  He  might  con-
 tinue  next  time.

 PETITION  RE.  ANDHRA  PRADESH
 AND  MADRAS  (ALTERATION  OF
 BOUNDARIES)  BILL.

 Shri  N.  R,  Muniswamy  (Vellore):
 Sir,  I  beg  to  present  a  petition  signed
 by  2,027  petitioners  relating  to  the
 Andhra  Pradesh  and  Madras  (Altera-
 tion  of  Boundaries)  Bill,  1959.

 7.02  hrs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Monday,  the
 23rd  November,  959/Agrahayana  2,
 88I  (Saka).
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 Hospitals
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 No?

 272.

 273.

 274.

 275.

 276.

 277.

 278.

 279.

 Road  and  Inland  Water
 Transport  Advisory
 Committee

 Train  collision
 Gaya

 Deck  tothe  railway  bridge on  Sharda
 Delhi  Electricity  Supp}

 Undertaking
 oy

 Over-bridge  at  Shaqur-
 basti

 Pending  corruption  cates
 on  Centra]  Railway
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 entral  Railway
 Foreigners  in  Neagar-

 junasagar  Project
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 Schemes  in  Bombay
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 Study  and  Research
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 WRITTEN  ANSWERS  ‘TO
 QUESTIONS—conid.

 BsQ.  Subject
 No.

 287.  P.  &  T.  Boards  in
 U.P.  हि

 288.  Refreshment  rooms  on
 Lucknow  Bareilly  Ine

 289.  Over  payment  to  con-
 tractors

 290.  Railway  Income  at  Batala
 Station.

 ag1.  Jullundur  Station
 292.  Co-operative  Fruit  and

 Vegetable  Marketing
 a93.  Irwin  Hospital,  Delhi
 294.  —

 Schemes  im  Pun-
 jab.

 295.  Breakdown  of  electrici
 in  New  Delh  7

 296.  Special  arrangements  for
 Kumbh

 297.  Hospitals  in  Simla
 298.  Medical  College  in

 Hissar  (Punab’
 299.  Trained  personnel  for

 health
 joo.  छ्,  H.  0.  Regional  Office

 for  South  East  Asia, Delhi
 jor.  Report  of  Khosli  Com.

 mittee
 (p02,  Indo-Nepal  Postal  Agree- ment
 303.  Hindustan  Shipyard
 304,  Godowns
 gos.  Travel  Agents  Association

 of  India
 306.  Public  Call  Offices
 308.  Manufacture  of  tele-

 printers  in  India
 309.  Purchase  of  Paddy
 3x0.  Drug for  old  age
 3Il.  Water of  the  Ganga
 (312.  Sor!  erosion  m  Himachal

 Pradesh
 313.  New  Hospital  at  Im-

 phal
 14.  Fishing  Co-operative  So- 374

 ciety  in  Manipur
 ‘31S.  Jawahar  Tunnel
 336.  Airport  at  Chandigarh
 77.  Breaches  in  Jullundur-

 Mukerian  Railway  hne
 3x8.  Expenditure  on  new  con-

 structions
 Railway  Bridge  over’  the

 me]

 Cotumas

 876-77

 877-78

 878

 878
 878-79

 879
 879

 879-80

 880-87

 881-82
 882-83

 883

 882-84

 884

 884-85

 885
 885-86

 886

 886-87
 887

 887-88
 888
 888
 889

 889-90

 890

 890
 897

 897-92

 892

 893

 893-94

 WRITTEN  ANSWERS  TO
 QUESTIONS—consd.

 USQ.  Subject
 No.

 320.  Derailment  of  Nainital
 Express.

 32r.  Derailment  near  Muri
 »  bahal  Station
 322.  Supply  of  spectacles  to

 Government  Employees
 323.  Trachoma
 324.  Railway  line  from  Bhar-

 wasumerpur  to  Har-
 palpur

 325.  Canal  Correwvnications  in
 Orissa

 326.  Jhoom  and  Forest  pro-
 duction  in  Tripura

 327.
 abd

 Hospital  at  Dorna-

 328,  Agricultural  loan  to  dis-
 placed  persons  an  Tn-
 pura

 329.  New  fruit  siding  at  Qutab
 Road,  Delhi

 330.  Bahuda  River  Project
 33I.  Per  capita  consumption

 of  fo
 332.  Tourists  to  Spit  and

 Lahaul
 333.  Passenger  Amenities  at

 Stations
 335.  Pasteur  institute,  Coo-

 noor
 336.  National  Railwa:

 है  ला Consultative  Council
 337.  Shipping  Service
 338.  Train  accident  near

 Kath  godam
 MOTION  FOR  ADJOURN-

 MENT
 The  Speaker  withheld  his  co-

 sent  to  the  moving  of  an  ad-
 yournment  motion  given
 notice  of  by  Shn  Atal  Bihari
 Vajpayee  regarding

 stopp’
 Ing

 of  atrain  by  some  students
 at  Shahdera  railway  stanon
 on  the  rgth  November,
 1959.

 PAPERS  LAID  ON  THE
 TAB
 69)  A  copy  each  of  the  letters

 exchanged  between  the
 _रिचचाट  Minister  of  India
 and  the  Prime  Muister
 of  China  after  issue  of  the
 Whue  Paper  No,  ६  on
 India  Chinese  relations

 906—~1r
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 PAPERS  LAID  ON  THE
 TABLE—contd.

 which  was  laid  on  the
 Table  onthe  r6th  Novem-
 ber,  7959

 (2)  A  copy  of  statement  on
 recent  floods  in  the  Lower
 Damodar  Valley.

 (3)  A  copy  of  Notification No SRO  7493  dated  the  rth
 May,  1957  under  sub-
 section  g

 of  Section  39
 of  the  Delhi  (Control  of
 Burlding  Operations)  Act,
 I955,  making  certain
 amendments.  to  the  Delhi
 (Control  of  Building  Opera-
 tions)  Regulations,  955

 (4)  Acopy  of  Notification  No
 FP,  2  (242)/55—Transport
 dated  the  oth  July,  1959)
 pubhshed  in  Delh:z  Gazette,
 under  sub-section

 ®
 of

 Section  333  of  the  Motor
 Vehicles  Act,  7939६

 (5)  Acopy  of  each  of  the  follow-
 img  papers  peitaining  to
 the  Delhi  Road  Transport
 Authority
 @  Balance  Sheet  of  the

 Authority  for  the  year
 7955-56

 (9)  Profic  and  Loss  Account
 of  the  Authority  for  the
 year  1955-56

 Qi)  Financial  Review  by
 the  General  Manager,
 Delhi  Road  Transport
 Authority  for  1955-56.

 (र)  Audit  Report  on  the
 Annual  Accounts  of  the
 Authority  for  the  year
 1955-56

 (२)  Operational  Accounts  of
 the  Authority  for  the
 year  1955-55.

 (6)  A  copy  of  each  of  the
 following  rules  under  sub-
 section  (3)  of  Section

 24
 of

 the  Supreme  Court  Judges
 (Conditions  of  Service)  Act,
 1958  .—
 0)  The  Supreme  Court

 Judges  (Travelling  Allow-
 ance  (Rules,r959,  publi-
 shed  in  Notification  No
 G.S  R.  844  dated  the  25th
 July,  1959

 (0)  The
 Supreme

 Court
 ry  les,  .  1959) ४
 Ofsted  in  Notification

 Rio.  935  dated  the  x5th
 August,  7989०

 (Danv  ‘Deceesy

 PAPERS  LAID  ON  THE
 TABLE—contd.

 (7)  A  copy  of  each  of  the
 following  Notrfications  un-
 der  sub-section  (6)  of  Sec-

 nai
 of  the  Essential  Com-

 modines  Act,  7955
 @  GS.R_No_  7053  dated

 rath  September,  3959
 making  certain  further
 amendment  to  the  Im-

 ported
 Foodgrains  (Pro-

 bition  of  Unauthorised
 Sale)  Order,  3958

 (n)  GSR  No  xrrrrdated
 the  rst  October,  37959
 making  certain  amend-
 ment  to  the  Sugar
 Movement  Control)
 rder,  7959

 (in)  GSR  No  II§3 dated  the  37th  October,
 I959  making  —  certain
 amendment  to  the  West
 Bengal  Wheat  (Export
 Control)  Order,  7958

 (av)  GSR  No  7203  dated
 the  3rst  October,  7959
 making  certain  am-
 endment  tothe  Delhi
 Wheat  and  Wheat  Pro-
 ducts  (Export  Control)
 Order,  7958

 (२)  GSR  Nos
 34

 and
 ‘1235,  dated  the  4th  No-
 vember,  79९9

 (vi)  GSR  No  7237  dated
 the  6th  November,  37959
 making  the  Sugar  (Move-
 ment  Control)  Order,
 I959

 (vu)  GSR  No  ३238
 dated  6th  the  November,
 7959

 (vn)  GSR  No  7239
 dated  the  9th  November,
 ‘1959  rescindin,  the
 Madras  Paddy  (Trans-
 port  Restriction)  Order,
 1959.

 (8)  A  copy  of  each  of  the  fol-
 lowing  statements  of
 Orders  u  der  sub-sec-
 102  (6)  of  Section  3  of
 the  Essenial  Com-
 modities  Act,  7955
 (3)  Statement  showing

 734.  R  quisition  ng
 Orders  for  Rice  ser-

 Parues/Bank)
 i

 3c,  in
 Krisnua  Dustrict
 (Andhra  Pradesh).

 Corumns
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 Pxveles  LAID  ON  THE
 है. अ... म

 (पर)
 peas  roe  owns ७८  |  equisit!

 Orders  for  Rice
 served  on  Millers/
 Parties/Banks  in  East

 vari  District
 (Andhra  Pradesh)

 (sf)  Statement  showing
 776  Requisitioning
 Ord  rs  for  Rice
 served  on  Millers
 Parties  Banks  =  in
 West  Godavar:
 District  (Andhra
 Pradesh)

 (0)  Starement  showing
 346  Requisitioning
 Orders  for  Rice
 served  on  Millers
 Parties  Banks  =  in
 Guntur  District
 (Andhra  Pradesh)

 (०)  Statement  showing
 2  Orders  issued  to
 Railway  authorities
 prohibiting  and
 restraining  the
 movement  of
 stocks  of  rice  and
 paddy  from  the  Rail-
 way  goods  sheds

 (us)  Statement  showing
 3  orders  to  get  dec-
 laration  of  stocks
 served  on  Certain
 mullers/traders  in
 Krishna  —  District
 (Andhra  Prdesh)

 (on)  Statement  show  ing 2  orders  to  gel
 declaration  of
 stocks  strved  on
 certain  millcrs/tra- ders  in  East  Goda-
 vari  District  (Ar-
 dhra  Pradesh)

 (ons)  Statement  showing
 9  orders  to  get
 declaration  of  stocks
 served  on  certain
 mullers/tradexs  in
 West  Godavari
 Distric'  =  (Andhra
 Pradesh)

 x)  Statement  showing
 ‘183,  orders  to  get declaration  of  stocks
 served  on  c'rtein
 mullers  traders  in
 Guntur  District
 (Andhra  Pradesh)

 255  (Ai)  LSD  —9

 pierre  Dimer}

 Corum
 STATEMENT  BY  MINISTER

 The  Mivuster  of  Health  (Shri
 Karmerker)  made  @  state-
 ment  Corrccting  the  reply
 given  on  the  4th  August
 3959  to  Starred  Question
 No  79  by  Shri  AM  Tariq
 regarding  Coronation  Pil-
 lar  sewage  Plant,  Delhi

 REPORT  OF  BUSINESS
 ADVISORY  COMMITTEE
 ADOPTED
 Forty-fourth  Report  was

 pied
 BILL  INTRODUCED

 The  Kerala  State  Legislature
 (Delegation  of  Powers)  Bill,

 MOTION  RE,  INCREASE  IN
 ALLOCATION  OF  TIMF
 TO  BILI
 The  Minister  of  Parhamentary

 Affairs  (Shr:  Satya  Narayan
 Sinha)  moved  that  the  time
 for  Consideration  and  passing
 of  the  Andhra  Pradesh  and
 Madras  (Alteration  of
 Boundaries)  Bill,  be  exte:.ded
 from  §  hours  to  6  hours
 The  motion  was  adopted

 BILL  UNDER  CONSIDERA-
 TION
 Further  discussion  or  the

 motion  wo  cunsider  the  Andhra
 Pradesh  and  Madras(Aleration
 of  Boundarin.s)  Bill  and  the
 amendments  for  circulation
 of  the  8  for  the  purpose  of
 cheiting  opinion  thereon
 and  for  reference  of  the  Bull
 to  a  Joint’  Committee,  con-
 unud  The  —  discussion
 was  not  concluded

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS
 BILLS  AND_  RFSOLU-
 TIONS  ADOPTED
 Fifty  firs  Report  was  adop.cd

 PRIVATE  MI.MBER’S  RE-

 7046

 CoLtumas
 gt2-13

 93-34

 994

 974--37

 97447

 977-78

 SOLUTION  NEGATIVED  978—1045
 Further  discussion  on  the

 Resolution  re  Session  of
 Lok  Sabha  at  Hyderabad  or
 Bangalore  concluded  and  the
 Resolution  was  negatived

 PRIVATE  MFMBER’S  RE-
 SOLUTION  UNDER  DIS-
 CUSSION
 Shri  D  C  Sharma  moved  the

 Resolution  re  Re-organisa-
 tion  of  Couctry’s  Adminis
 tration  The  discussion  ७१५
 not  Concluded

 ‘r045—  48
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 AGENDA  FOR  MONLAY,

 NOVEMBER
 AGRAHAYANA  Ly  x  heal

 (SAKA}—

 2,027  pehdonen  peered  Further  mp
 nape

 on  the  motion
 to  consider  and  passu. to  the  Andhra  Pradesh  and  pol  res  a  tee  -

 Madr  f
 Boundaries)  ere  °

 kersnon
 of  Boundaries)
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